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LOK SABHA DEBATES

LOK SABHA

Monday, December 9, 1968; Agrahayana 18,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Shortage of Furnace nil Experienced by
Industries in Jamnagar (Gujrat;

*601. SHRI R. K. AMIN: Will the
Minister 'of PETROLEUM AND CHEMI-
CALS be pleased to state :

(«) Whether it isa fact that industries
in Jamnagar in Gujarat State suffer from
the shortage of furnace oil ; and

(b) if so, the steps which Government
have taken to mitigaic the shortage of
furnace oil !

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) Except in September, 1968, when
the tankers carrying furnace oil to Okha
could not secure timely berthing facilities
at the port. the industries eic. in Jamnagar
bave been getting their mormal require-
ments of furnace oil from Okha
installation. -

(b) The State Government has been
requested to give priority in berthing to
tankers carrying furnace oil etc , to Okha.

SHRI R. K. AMIN - 1t is a well-known
fact that shortage of furnace oil occurs
from time to time at various places in
India, sometimes in Asam, sometimes in
Onma, sometimes in Gujarat and some-
times elsewhere. | understand that it is
because of the fact that the Government's
policy is .beavily inclined o give oapacity

licences to Indian Oil and not to other
private sectors. Every month when the
mecting is held to decide the quota of pro-
duction of furnace oil, it is always given
more and more to Indian Oil and the quota
for the other private sectors is being
reduced. We do not mind from where it is
coming ... (interruptions).

MR. SPEAKER: He should put his
question.

SHRI R. K. AMIN: Will the Govern-
ment assure that, in future, whatever capa-
city is available with the private sector will
be fully utilised so that such shortages never
occur 7

MR. SPEAKER: He may answer only
the question.

SHRI RAGHU RAMAIAH: [ want
to make it clear that the information given
by my Hon. friend is totally wrong. In
fact, the position is the other way. Dueto
the Buez crisis, there have been greater
demands for furnace oil. In fact, the
Burmah-Shell and the ESSO are reducing
the production of furnace oil and are in-
creasing the production of H.S. D. oil
which is more profitable for them, and we
are itying (o persuade them to increase their
quota of furnace oil. This is the picture.

SHRI R. K. AMIN: The answer to
the first question does not come up, Sir. |
asked,is Government’s policy heavily
weighed to give more and more quota to
Indian Oil ?

SHRI RAGHU RAMAIAH: 1 have
said, We are willing to encourage anybody
to produce furnace oil. We need it. We
are importing it now. 1 am prepared to
encourage anybody to produce more and
more furnace oil.

SHRI R. K. AMIN: If it is so, if they

. want to eacourage sverybody to increase

the capacity they should not have any
restrictions on quotas a3 they bave done.
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SHRI RAGHU RAMAIAH : It is not
we who are asking them to reduce the
production of furnace oil. We are not
asking them to reduce it. {We want them to
increase it but because HSD is profitable
to them they are decreasing furnace oil
and increasing HSD.

SHRI N, K.SOMANI : There is an in-
built refining capacity in each and every
refinery including the public sector refine-
ries. And the programme of marketing and
production of each refinery is 1aken up in
Bombay every month. In view of that,
would the Government not allow and
encourage them to increase the eapacity by
5 to 10 per cent, so that these chronic
shortages do not come up;so that there
won't be shortage of industrial production
and resulting in laying off of workers also ?

SHRI RAGHU RAMAIAH : General
increase of or more input of crude will
mean output of other things besides
furnace oil which may be in surplus. The
whole picture has to be taken into account.
But in this case we have given additional
crude to Caltex so that they may give more
furnance oil,

We were willing to give it to Burmah
Shell and others, but they were not willing
to do so.

Shri N. K. SOMANI: What is the
ultimate solution to this ? Would the Gove-
rnment apply its mind because these shor-
tages arc going on from time to time?
‘What is the solution to this 7 ~

SHRI RAGHU RAMAIAH: When
deficiency is there we have to import until
and unless self-sufficiency is reached.

SHRI M.B. RANA : May 1 know what
was the quota allotied w0 Gujarat and what
was the shortfall ? .

SHR1 RAGHU RAMAIAH : If he
wanls for a particular Siate I do not have
the exact figure.

DR. RANEN SEN: Is it not a fact that
the refineries of Burmah Shelland ESSO are
working beyond their agreed capacity with
-the Government of India and if so have the
Government of India found out any means
to see that they do not go beyond their
agreed capacity 7
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SHRI RAGHU RAMAIAH: Iam not
aware, Sir.

Hindustan Antibiotics Ltd.

*603. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;.

(a) when the Hindustan Antibiotics
Ltd, was set up and its aims and objects;

(b) whether the targets of setting up
units according to project reports and
their production and development targets
were achieved and if so, when and how
and if not, the reasons therefor;

(¢) whether any foreign collaboration
was involved in the setting up of the com-

pany and if so, the names of countries
which collaborated, the terms of their

collaboration and how much foreign ex-
change as aid was received;

(d) the items the company is at pre-
sent producing and the extent of produ-
ction and whether these products are upto
international standard;

(e) the figures of production and sale
during the last three years and how much
of this was exported; and

(M) whether there are any difficulties
with which the company is faced at present
and how Government propose to remove
them 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS ( SHRI RAGHU RAMAIAH):
(a) to(f). A statement is laid on the
Table of the Sabha.

Srarement

(a) Hindustan Antibiotics Ltd, was
established on 31th March, 1954 with the
object of setting up a factory in the public
sector for the manufacture of antibiotics
like Penicillin, Streptomycin eic. and to
undertake other activities as enumerated in
the Memorandum and Articles of Associa-
tion of Hindustan Antibiotics Lid.

(b) In the joint plan of operauions
entered into between the Government of
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India, World Health Organisation (WHO),
and United Nations [nternational Children’s
Emergency Fund (UNICEF), it was
estimated that the equipment provided by
UNICEF and the technical assistance given
by WHO will produce Penicillin, on a
scale which will reach, through successive
stages, the target of 750,000 mega units per
month. It was tentatively agreed that the
plant will siart production in December,
1953 and reach full production by the end
1954. There was some delay in commission-
ing the plant due to late arrival of equip-
ment gifted by UNICEF. The trial produc-
tion commenced in March, 1955 and the
level of full production was reached in the
first half of 1956,

() Hindustan Antibiotics Lid. has two
major products one Penicillin and the other
Streptomycin. The Penicillin plant was
established with the financial and technical
assistance of UNICEF and WHO. No
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collaboration. UNICEF made foreign
exchange available to the extent of U, S.
Dollars 850,000 and W, H.O. provided
technicians and training to Indian personnel
at a cost of U. S. Dollars 300,000. The
joint plan of operations envisaged that the
foreign exchange made available by
UNICEF should be repaid in kind to
UNICEF for distribution to expectant
mothers and children in India and South;
East Asiun countries. This obligation has
since been fully discharged. The Strepto-
mycin plant was set up with the technical
collaboration of M/s. Merck & Co. Inc.,
U. S. A. The terms of collaboration
consisted of licensing thelr patented process
and technical know-how in return for a
royalty payment on a sliding scale of
between 14% to  24% of value of net
bulk sales of Streptomycin in India.

(d) and (e). The actual production and
sales during the last three years are given

specific  country was  involved  in below:-
Item . 1065—66 1966—67 1967—68
Production ‘Production Production
1. Penicillin 61.04 MMU 69.78 MMU 53.17 MMU
2. Streptomycin 66870 Kgs. 64721  Kgs. 66393 Kgs.
3. Chlortetracycline 228 Kgs. 3 Kgs. 24 Kps.
4, Hamycin 8 Kgs. 7 Kg. 4 Kgs
5. -‘i\umoruuin - 733 Kgs. 37 Kgs.
6. Streptocycline - 6440  Kgs. 3707 Kgs.
7. Vialling 502 lakhs 513 lakhs 663 lakhs

_Annuul Sales Values

1965-—66 Rs. 538.87 lakhs
1966—67 Rs. 716,60 lakhs
196°—68

Rs. 646.62 lakhs

All the products of the Company
strictly conform to the pharmacopoels!

sl

requirements. During 1966-67, 3619.94 gms
of Hamycin valued at Ra. 72,398.80 were
exported to USA.

(fy The Company is periodically facing
difficulties in regard to the availability of
adequate water during summer and
continuous supply of power in adequate
quantities. Both thesc quesiions have
been taken-up with the Maharashtra
Government.
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off Sy wwf : ovqw wERRT,
& mraftg o ¥ s W@
W@ wEhw w1 oY I grew A W
97 7T § @Y 3@ wdw ¥ (9) aR
()% waw § drzemT & G oAIEY
fer vy § &%k 37 & ovfza o fewm
el it A 3K feqar ow 27

wL ey 3 drewew § 80
frady & warar i srgew AwT 6 §
40 sradr & varar A w4 g & IwwT
war v § 7

e anfad g & i q@EmN
mar f arft i faorelt &1 goeng &
wH § & qg WEAT AE AIET R
Arfza ¥ ®a a1 7147 ? HGRT® TEHT
¥ &7 wasa g€ A Iq & yArfeew
T AR SAT A IH SV B
weed & gonfas faws) s ard 23
¥ raarmry &7 fr € ar adf sw
FT AE @ AT ATEIT T§ AEA H
w7 STEATE FT G R 7

SHRI RAGHU RAMAIAH : We
have been writing to them on and off
for giving us constant and continued
supply of power and for providing
adequate waler.

ot Gqae: awt . ag WY zTrizw
q

a8 B g IR A a

&
t )z AT NEEEE T AN EE R}
waery fs ag feaar g ?

SHR1 RAGHU RAMAIAH: So far
as penicillin is concerned the target
of production was reached as explained
in para (b) of the statement with a slight
delay of abouta year. In regard to stre-
ptomycin also the figures are given heie.
Actually streptomycin was not part of
the original programme of production;
it was not in the origioal project. It was
taken up subsequently and we are faced
with some dificulty and that is why we
have written to Maharashtra Government.
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o dwwrr waf ;& gz Frm
a1z g 5w ow St 7 B @
W #Y DA @i war Fre o & A,
ForaTaTR 0T FrgAr  fafade R
g §; st aY ¥ feadt § R
AR qEeE w7 § ?

SHR1 RAGHU RAMAIAH : 1 am not
aware of any such thing, but if my Hon.
friend writes to me, I shall find out.

SHRI UMANATH : 1 understand that
the Hindustan Antibiotics are selling
penicillin in bulk to Messrs. Sarabhai
Chemicals Ltd. at the rate of 30 P. Per
vial whereas the latter after bottling and
labelling it sells it at about 94 paise
per vial, which is three or four times the
cost at which  they are supplied. That
means that the people can get it at a
lesser price actually. 1 would like to know
whether this has been brought to the notice
of Government several times, and what
steps have been taken by Government to
sce that the people can get it cheaper ?
I would like to know the reason why
Government have not taken any steps to
sec that itis sold at a cheaper rate by
Messrs. Sarabhai Chemicals.

It is one of the reasons that Messrs.
Sarabhai Chemicals are one of the finan-
ciers of the Gujarat Congress ? If not,
what is the other reason ?

MR. SPEAKER : The Hon. Minister
need answer only the first part of the
question.

SHR1 RAGHU RAMAIAH : This has
‘not been brought to my notice, but since
he has mentioned it, 1 shall look into it.

SHRI UMANATH : This was raised
in the House several times. Every time the
Minister changes, are we to give fresh
notice 7

MR. SPEAKER : The main question

SHR1 UMANATH : The main ques-
tion is whether one of ;the reasons is that
they arc the financiers of the Gujarat
Congress.
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MR. SPEAKEK : The main question
is whether the price can be reduced.

SHRI RAGHU RAMAIAH: |1 have not
got the comparative_price structure with
me at the moment.

SHRIMATI SUSHILA ROHATGI :
May I know whether we are importing
any quantity of penicillin and streptomycin,
and if so, how the prices of the articles
produced at the Hindustan Antibiotics
compare with those of the ones imported
from outside ?

SHRI RAGHU RAMAIAH ; Only a
small quantity of streptomycin is being
imported and no penicillin is being impor-
ted.

SHRIMATI SUSHILA RKROHATGI :
What about the comparative prices T

SHRI RAGHU RAMAIAH : When we
are not importing, how can 1 compare the
prices 7

st fawm : & qg wAAT UEAT
1 f& & Sramefan &1 aaa o, w1
W% TS, fRaAT § ST ITHIETST,
e gAan, & o fes 7w 9t

£ ot § 1

SHRI RAGHU RAMAIAH: As regards
the price of each item, 1 would like to have

notice.

SHRI SRADHAKAR SUPAKAR . In
respect of the several items for which com-
parative prices have been giten we find
that the production had gone down in
1967 -68. May | know whether it is due
to competition or due to reduction in the
production capacity 7

SHRI ATAL BIHARI VAJPAYEE :
May be mismanagement also.

SHR I RAGHU RAMAIAH : In the
case of penicillin, there is definitely a
reduction in the d d. Thatis ome of
the major reasons.

SHRI LOBO PRABHU : The Hindus-
tan Antibiotics factory was established to

16, 1890 (SAKA)
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make these drugs available to the common
people at [reasonable prices. These are
life-saving drugs, but the position has been
that in respect of penicillin our cost is
ubout ten times the world cost or even the
landed cost. .

I would like to know from the hon.
Minister who is so well informed, the rea-
sons why our cost is so high, apart from
what my Hon. friend has mentioned about
gle._ profits (of Messrs. Sarabhai Chemi-

SHRI RAGHU RAMAIAH : Speaking
very generally, I can say that if there is an
increase in our cost it might be due to the
fact that we! import raw materials, and
when the price of raw material goes up,
our cost of production also goes up. Fur-
ther, there has also been  the incidence of
devaluation.

SHRIMATI TARA SAPRE : Has
there been a reduction in the demand for
streptomycin also and is that the reason
why we are not importing streptomycin 7

SHRI RAGHU RAMAIAH : If the
Hon. Member would notice, in 1965-66
the figure in regard to streptomycin was
66,870 k. g. and in '1967-68 it was 66,393
k. g 1t is comparable.

ot wrw fagrdt wrddr : w77 g
a7 78 § f& dfafwm ok & <mmg-
fosr & r wafae wmar § % aw
U wEIT § ITRT GATHT ®AT
&, amy Y, a7 w@T WY wEew oW
srqifeq iz ggA-oTe o W, g
§ apra-md AT fawy & I amd
i ?

SHRI RAGHU RAMAIAH : Compa-
tative Staiement of what 7

SHRI ATAL BIHARI BAJPAYEE : A
Comparative statement of the cost of
production and the cost at which it is sold.

SHRI RAGHU RAMAIAH : I shall
lay a statement on the Table of the House.

Taming of the Bramhkaputra by Pakistan,

*604. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the MINISTER OF
IRRIGATION AND POWER be ploased
1o state.
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(8) Whether the Government of Pakistan
have sought India’s aid assistance or
permission for taming the Brahmaputra;
and

() if so,
thereto 7

Government's  reaction

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) No,
Sir.

(b) Does not arise,

SHR1 NITIRAJ SINGH CHAU-
DHARY : It is our experience that initially
Pakistan makes 8 claim and then it is
followed by minor demands which are
subsequently increased. In the case of
Ganges waters, Pakistan had initially asked
for about 3500 cusecs of waters for East
Pakistan, but now they are demanding
49,000 cusecs of water. In this context,
may I know whether our Government
would help Pakistan in having the Brahma-
putra waters harnessed, if such a request is
made by them ?

DR. K. L. RAO: This question has
nothing to do with the main question,
because this supplementary question relates
to the Ganga. Anyway, I would orly say
that the Government of India are fully

" aware of the importance of the Ganga to
India, and we are not allowing any waters
to Pakistan in excess of reasonable
requirements. Anyway, to day the Pakistan
officers are mecting the Indian officers at
the Secretary's level and they will conclude
their discussions in the next two or three
days.

SHRI MNITIRAJ SINGH CHAU-
DHARY : Will Government help Pakistan
if such a request is made hereafter 7

DR. K. L. RAO : Of course not ; that is
obvious.

SHRI NITIRAJ SINGH CHAU-
DHARY : May I Know the total quantity
of water that flows through the Brahma-
putra and its proportion to the total water
that flows through the Indian rivers, and

DECEMBER 9. 1968
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whether it can be used for irrigating ou
lands ?

DR. K.L. RAO: The waters of the
Brahmaputra are of the order of 400 million
acre-feet ; that is nearly one-third of the
total waters of Indian rivers. Unfortunately,
it is going in an area where the rainfall is
very heavy. Itis ata low level also. So, it
is rather difficult to utilise much of those
waters.

ot sirreTw @m sy T
A Ty AT @ AT Al st
AqTAR A AT § 1 ¥@AT maANz I
tet fedt ew g fawre fear g,
fore® wia qgrdl & aggr @ W
fedt aerx & arar WA, arfe I8%
Tt 9T fagaw g ok T 9T A=
fRar ar &% 7

DR.K.L. RAO: It is true that the
Brahmaputra causes damage every year,
and quite an appreciable amount of damage
at that. With regard to the question of
the construction of dams on the Brahma
putra, it is not possible, because the first
thousand miles of the river arein Tibet.
Regarding the question of dams on the
tributaries joining the Brahmaputra, it is
under investigation. '

SHRI R. BARUA : Apart from what
Pakistan does or does not do, may | know
whether the Central Government have
any scheme in ‘hand to see that the
Brahmaputra watérs are controlled and
whether they are going to set up their own
organisation (o deal with the matter from
this year ? .

DR. K. L. RAO: Government are very
actively pursuing this matter in order to soo
that the flood damages caused by the

" Brahmaputra are reduced as muoch as possi=

ble. In fact, at the moment we are consider-
ing the question of reorganising the autho-
rity so that the work of fiood prevention
and flood protection may be accelerated ?

MR. SPEAKER: Shri Hem Barua.

SHRI R. BARUA: Will the work be
taken up this year ?



13 Oral Answers

MR. SPEAKER : There cannot be sit-
ting supplementaries.

I have called Shri Hem Barua already.

DR. K. L. RAO: The flood protection
works are already in hand, We are spending
actually Rs. 3 crores this year. The Assam
Government have asked for additional
funds, and we are trying to get additional
funds also and further work will be taken
up when the money is available.

SHRI HEM BARUA: In view of the
fact that the Rrahmaputra gets floods dur-
ing every monsoon and Assam is destroyed
by the Brahmaputra floods, may I know
whether the hon. Minister has gained some
new light after his recent visit to the USA
about harnessing the. Brahmaputra 7 Are
there not sufficient schemes available 7
Have not our expert bodies given s.hemes to
Government to Tharness the waters of the
Brahmaputra 7 After his visit to the USA,
is he of the opinion that tlie Brahmaputra
cannot be harnessed ?

DR. K. L. RAO: The quzstionr of the
Brahmaputra flood control is one of
the most major problems of the world.
There are quite a large number of fac-
tors which make it very difficult. The only
river on which an appreciable amount work
was done and which is the nearest parallel
to this is the Mississippi river of the USA.
A very detailed study has been made and
we are trying to see in what ways the experi-
ence that they have got could be applied
in this case.

It is in this connection that 1 submitled
that we are thinking of organising a
Brahmaputra River Commission on the
lines of the Lower Mississipi Commission.

SHRI HEM BARUA: The Brahma-
putra is a male river, it is not purri. What-
ever that might be this Government has
sufficient schemes, s0 many expert schemes,
20 many experts have visited the area and
made recommendations for the harnessing
of the Brahmaputra, because the Brahma-
putra creates a lot of devastation in Assam
during the floods. May | know whether
those schemes already in the hands of the
Government are not sufficierit and whether
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he has to giin the experieace of the
Mississipi River -in order to control the
Brahmaputra ? Mississipi is aot a male
river.

DR, R. L. RAO: | regret thers are
Dot any schemes on the Brahmaputra, that
is our difficulty. They are only dreamy
type of ideas. They have only just said
that there should be dams on the Manas
and Subansari, and not even a sitc has been
selected. We have no scheme whatsoever
on the Brahmaputra, that is our chiel
defect.

SHR1 BEDABRATA BARUA: The
Minister has Been always informing us
that so ar as taming the Brahmaputra is
concerned or even the minor objective of
flood control is concerned, it is not porsible
to do much. At the same time, he has also
admitted that it is possible to do something,
and in view of tbat, may I know what
stands in the way of the Government imple-
menting its resolve to have retention dams
in the upper of reaches of the tributaries
of the Brahmaputra ?

The Assam Government is not able to
have that type of engineering for dam con-
struction and all that and the Centre alone
has got it, so there is no ques‘ion of shirk-
ing or shifting the responsibility from the one
to the other. 1 would like the Minister to
givea definite reply whether Government
would take this over as a Central responsi-
bility, whether at least 20 dams will be
built across the Brahmaputra, so that it
may retain the water,

DR. K. L. RAO: Regarding construc-
tion of the dam, I have already submitted
that there is no possibility of any dam on
the Brahmaputra river proper, Only on
its tributaries like the Manas and Subangari
it may be poassible, but no investigations
have been made so far. We have just been
thinking, there is not even & site sclected,
What we are now trying to do is to sel up
River Valley Commission so that they can
#¢t into “things and try to find out what
possible sites there are, and if any of thess
prove useful or economic or possible, then
naturally they will be undertaken,

oft ¥ A feerTT o AT B
frpam & S o B nfe o
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feroror oY miw A o ok @ o fieg-
| & a7F § gfewrm 81 7 FH
oY afedi g7 frgrer w3 A A AW
¥t mf & o ®T e Y avE ¥ ok
wmaw R af o A AR ?

DR. K. L. RAO: This is again nota
question pertairfing to this, but neverthe-
less I would submit that the two rivers on
which they are laying claim are the Ganga
and the Teasta.

oY wgrowfeg e - Ty &
afd 7 %aw agw & afes gff ama.
¥t A offmm wr oF s & S
AT arg AT § AR g e R
waw §7 aggy ¥ fyar fear g
¥few gu% fag gard qm daT Ad) 2
wafag ag a4 garf &w gaa gy e
& oA =g g e s arfeea
ORI I AT FI A 98 gETE
fear g a1 ¥ & wur AR fF aed
i% ¥ afy dwr d%T W wgyr AN
@q ® qer ¥4 femr Qg & s
T F I Fft A o o @7
ol o wwH qdt  qrfesama &Y of
AT T 1 g W TOAIAE IR
sTyereT § AR T § IuET gEwT ag
A gqdt sae w1 afgar &L AT gmTT
Hr srww afgar & aroar | WA oag
guT AR fEar & ar 3 ¥ W9 Far
wsar !

DR, K. L. RAO : [ would like to sub-
mit to the hon, member that by the cons-

truction of a navigalional canal between °

Farakka on the Ganga and the Brahmaputra
it is uot possible to divert any amount of
water from the Brabmaputra. It will never
take away any appreciable amount of water
from the Brahmaputra. Actually, the water
has to be pumped to a height of 350 feet.

off wgrevwfay wreeht @ ag foae
wrelY aTr AT SR Wi g ?
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DR. K. L. RAO : It is possible to lift
only a very small quantity of water. It is
not physically possible to take water from
the Brahmputra in large quantities to any

. other river system.

Agreement intered into by Pablic
undertaking

*607- SHRIS. S. KOTHARI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state;

(a) Whether it is a fact that in certain
cases, public undertakings relating to his
Ministry have entered into agreements
covering amounts e¢xceeding a crore of
rupees without obtaining the approval of
the Law Ministry or the Solicitor and the
undertakings have incurred heavy lossss on
this account owing to serious lacuna in the
agreements;

(b) If so, the steps which Government
have taken to ensure that in future all such
agreements have the concurrenee of the
Law Ministry or authorised solicitors;
and

(c) The steps taken against the officers
concerned responsible for such agreements 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):
(a) Public undertakings have their own
legal advisers and arc ool required to
obtain the approval of the Ministry of Law
or the Government Solicitor to agreements
being entered into by them. One case of
alleged loss reported by Audit as having
resulted from an apparent lacuna io ag
agreement eotered into by the Oil and
Natural Gas Commission is within the
knowledge of Government,

(b) Please see the reply to (a)above.
The Ministry of Law and the Governmeni
Solicitor are uot avilable to render legal
advice to public enterprises.

(c) As the Oil & Natural Gas Commis-
sion has pot accepted the view of Audit in
the case under reference, no action has
been taken against any officers.
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SHRI S. S. KOTHARI: This appears
to be aserious matter. | would suggest to
Government that they should provide that
all agreements entered into by public under-
takings are scrutinised by the Law Ministry.
If the Law Ministry needs to have any addi-
tional staff for the purpose, that can be
provided.

Cases come to notice where due to
defects in agreements, public undertakings
suffer considerable loss... ..

MR. SPEAKER : He has made a good
suggestion. But the question ?

SHRI S. 5. KOTHARIL: Will Govern-
ment provide that the Burcau of Public
Enterprises or the Law Ministry undertake
to scrutinise all agreements above a crore
of rupees entered into by public under-
takings 7

SHRI RAGHU RAMAIAH: In this
case, the Oil and Natural Gas Commission
has, I understand, a legal adviser on its
own staff. As to whether in the particular
case, he was consulted. 1 have asked for
information.

SHRI1 5. S. KOTHARI: Have certain
cases come lo the notice of Government
where highly paid officials had shown som ¢
favour to private companies and later on,
on retirement they were absorbed by those
very concerns immediately after retirement
er after some period 7

RAGHU RAMAIAH: One of the
conditions for giviog approval for employ-
ment after retirement is that he should not
have had any such connection. If there is
any case where improper advantage has
been taken of such connection and il it is
brought to our motice, we shall certainly
took into it. N

SHRI S.S. KOTHARI: Have any such
cases come to Government's notice 7

MR. SPEAKER : He says il any case
is brought to notice, he will look into it.

SHRI ATAL BIHARI VAJPAYEE:
We want information from Government.

MR. SPEAKAR: He has no information.
SHRIMATI SHARDA MUKERIJEE:
The hon. Minister has stated in his reply
that they bave a legal adviser attached to
“their own Ministry. May ) take it that all
theso things are arranged, as they should
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not be, within the Ministry ? The legal
adviser is in the Ministry, the contract.
makers are in the Ministry? Who is respon-
sible to Parliament ? Surely, if these things
happen, some measurcs must be taken to
see that there is & check. Obviously, that
check cannot be from withia the Ministry
itsel.

Secondly, very often reference is made
to officers. The officers are not responsible
to Parliament. May | suggest to the Mini-
ster that in future he takes whatever respon-
cibility devolves upon him to answer Parlia.
ment and not accept questions against offi-
cers 7 One does not know under what
circumstances officers have behaved in the

wiy they have.

SHRI RAGHU RAMAIAH : I do not
think I have said any thing disowning my
responsibility or conferring it on officers.
All I said was that the Law Ministry ad-
vises various Ministries of Government.
But the public undertakings like the ONGC
have an in-built legal advisory system
within themselves, The Law Ministry
does not come into the picture. Certainly
in public sector unbertakings, officers are
responsible, and to the extent we are res-
ponsible to Parliament, we share that
responsibility.

SHRI J. MOHAMED IMAM : It is the
usual practice,whenever Government or any

- public undertaking enters into an agree-

ment or contract, for the Law Ministry
to scrutinise it and only when that Ministry

okays the agreement or contract, it is
finalised.

But here the amount involved is very
large. It appears that the Law Ministry
was bypassed and their opinion was
not taken, as a result of which a
good deal of complication has arisen.
There is some doubt ob the honesty of
the Depariment which did not seek the
opinion of the Law Ministry. Will the
Mioister be pleased 10 investigate such
Cascs where the opinion of the Law Mini-
stry was not obtained and how many cases
there are of such a nature and what is
the amount of loss involved as a result
of the failure to consult the Law Ministry.

SHRI RAGHU RAMAIAH : | am

afraid there is a misconception. Let me
repeat again. Itis not as though the Law
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Ministry is bypassed. The Law Ministry
has certain functions. The Law Ministry is
not a legal adviser to public undertakings.
The Law Ministry advises only various
Ministrics. Every public undertaking of
this type is expected to have its own legal
adviser. In this case there is a legal adviser.
Whether in this case he was consulted or
not, a8 | mentioned to the House, 1 will
inquire into it.

SHRI SURENDRANATH DWIVEDY :
In part (c) he says that as the audit obje-
ction was not accepted by the Oil & Natu-
ral Gas Commission, no action was taken
against the officer. If the Legal Adviser
did not accept the avdit objection, would
they notsend it to the Law Ministry to
scrutinise it, and would not responsi-
bility for this defect be filed ?

SHRI RAGHU RAMAIAH: [ have
already called for the report.

faeeht s grar 3R wE Avwed

<+
#608 st reatay wigm :
it g o
WA, Wy
ot weawy faard :

war faate, saw oo gfa S
g ATy # FO & fE

(%) Feestt wmas gra ot wf
o gt dreAd g o W oaAw
3% gy ¥ faarndta §

(w) & Momrd w7 o wE oF
o orw ¥ fog s a2

() war g 7= & 5 o Do
W fraes § wg wfew @wg wmar
w g §; AR

(w) afe g, @ Ia& w&@T F
g s gk At ¥ afew fofw s
aw oy ard o gEATEAT § ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBALSINGH):
(s) No scheme of the Delhi  Admini-
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stration is pending with the Ministry of
Works, Housing and Supply.

(b) to (d) : Do not arise.

ot wreatag <Ygm ;& g A
et § s o1 o 1 ¥ o draee
favra & faqg swmea v 2@ & ww
GIT H qUTHT ¥ FT ¥ w47 §O
wagmmar aeit g7 feer swEw
fawra & fag ol 3T =% Fraag
S €8 avg ¥t § 39 & foq IT A
A o Y agraar a1 fedr R agraan
fSrgTAT Y FE ?

st ywarw fag : =6 & gadfas
ar Fré @grar gt 741 | wE ey
gEIR arg @ A 1 s f @ a@
&g a1 A qar T & FqT AFKAT |

MY wzw fagQ avnday ; 7€ faeelt
T AT FY A EATCT @ g foamy
AFY TR QIATT T AT &HT
WwWadArgz g9 Ag ¢ f& feeen
STEA 7 3% fag 4 e A &
fewfa® & ow droET a9 1 W= §?
ag AT ¥4 @erf # ¥ § AT Ag
AT & a% A ?

ot ywarw fay : w1t aF A€ faeslt
&Y FCWA] ® (AT & Haw § AT
aFEl T A dt, g8 a1 gew g1 M
afra feeel tefafrg o & arere
#r gar<al & fag 1 ey A W
# A IR FO ¥ §, AT A WA
@t gw IA% 79% & 1 faw
aft wg1 a1 fif e AW AT o
dlo T®Yo Eo & § ag HIWHL TAN
f i ag a% gt § ) qg @ afs-
/T ¥ nag w7 93T § ) A W AEn
XY &1 g A4 &

oft wrw fagrdt wordd : € AE
arfweT ¥ s ar aft 7 afede
¥ wr fawfon & 7
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oft yeaw foy ¢ et & T
R i ¢ wr foe fe v
wet woft ey (g A e @
frr dk ag  afeme ST ARR
T

Royalties on Crude ofl
* 610 SHRI GEORGE FERNANDES:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) thename of the parties receiving
royalty on crude oil and gas produced by
the Oil India Ltd.;

(by the basis on which the royalty pay-
ments are made; and

(c) the amount of royalty paid annu-
ally since the company came into
existence ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS(SHRI RAGHU RAMAIAH):

(a) The Government of Assam.

(b) Before 1.11. 1962, the basis was as
stipulated in the Petroleum Concession
Rules, 1949, viz, 10% of well head value
and after the said date, it was based on the
Prime Minister’s Award of 1962, at a rate
of Rs. 7.50 per tonne of oil.

©)

Year Amount of Royalty

( Rupees )

1959
{18.2.59 to 31.12.59) 23,92,473.60
1960 29,42,641.48
1961 33,24,376,08
1962 60,10,386.71
1963 ' 56,85,700.86
1964 106,73,151.43
1965 - 132,30,749.74
1966 162,31,762,27
1967 208,71,415.15

st wrk  wofw: swrw R,
Wity NI 30 ¥«
FT ¥ amg AT aman § & fedt
gy 1 I¥ 9C ay el W

Oral Answers 22

AT FwT FIEX A JYATGT IE W
®qT AT § g WA AgEE wgh ?

SHRI RAGHU RAMAIAH: Originally
it was on the basis of the value at the
well-head : 10 per cent of that. Now, it is
changed. Since the Prime Minister's award,
to Rs. 7. 50 per tonne.

off wrf oo g7 FO oTE
agf a1, & & qor %4 A d, el
Afegqeagarfear o & ? @
gow § 39 99 vt ok & e
§ @1 39 g 71 39 A1 7Ed gy ¥
wifge ag fra srn 9% a9 ag s
g

MR. SPEAKER: On what basis ?

SHRI RAGHU RAMAIAH: It is
because oil is found in that state.

ot wnef wTRvdw: a7 TaEd few
g qeSrardfir § 7

off tfe ww: wedfar wr g ?

MR. SPEAKER: On fixing the royalty
there, what is the criterion 7 That is the
question.

SHRI RAGHU RAMAIAH: The ques-
tion can be either of these two: why royalty
is paid in this case to Assam, or, what is
the criterion, on what basis, whether on
tonnage basis or on the well-head value
basis.

SHRI GEORGE FERNANDES: What
are the principles 7

SHRI RAUHU RAMAIAH: [ am not
aware of any theory about it, but as far as
I am aware, wherever oil is found, the
siate concerned gets the royality.

MR. SPEAKER: You arc giving the
royalty to the state, but on what basih: why
Is it Rs. 7. 50 and al} that.

SHRI RAGHU RAMAIAH: [ have
said that it is now being paid on the basis
of the tonnage actually produced; the quan-
tum of oil actually produced; it is now Rs.
7. S0 per tonne. Previously it was on the
basis of the value at the well-head. What-
ever ofl was pradpced, then 10 per cent of
that valoe, that was the basls.
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WY wr s gew AT
g g e ag N W g e
fedsgar ¥@ § oz O dvg
¥ a7 fear 3z O W S
A I E gETAN H wgr dzar
ottt fggeam & omg &Y I &
foerar & s\ fadwr & oY A= g &nr
ai¥ ¥ & O w1 A7 gArA RY w7
W@ ? A9 w AT F I & #4Y Ay
v 9 ?

SHRI RAGHU RAMAIAH : So far as
0.N.G.C. oil is concerned, even the oil pro-
duced in Indiais now priced on the basis of
import parity, that is, the price at which it
is imported at any given port. Thenthe CIF
value is taken and the various charges are
added (o them and the same price is made
to apply to indigenous crude also, so that
the price is now even between the two.

ot At WA AT TR FT
qgen fger oY @1 3w 1 IWT AL
AT | A ITT ATATH HFIFHIT F 714547
A § T2 D WAy qT ¥
ararT 97 2% § gr 3a ¥ fAFed asq
MEATTET g AL E 7

SHRI RAGHU RAa  \AIAH: Theinterna-
tional rate varies fron. country to country.
I have not got a graphic picture before me.
There is America and there are the middle
eastern countries, the Soviet Union. Mexico
and so many other countrics which produce
oil, and the rate varies. 1n this case the
Prime Minister of India was authorised by
both the parties to give an award, and the
award has been given. g

SHRI R..BARUA: 11 the Government
aware that the Government of Assam is
consistently pressing for increasing the
royalty and the matter was referred to the
Prime Minister more than a year back and
it is not resolved yet? May I know at what
stage the dispute is today ?

SHRI RAGHU RAMAIAH: We are
- expecting the final award of the Prime
Minister very soon. _

SHRI R. K. AMIN: May 1 know why
the basis was changed from value to
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tonnage because the Gujarat Government is
being done injustice because of the change 7

SHRI RAGHU RAMAIAH: Both the
parties agreed to the award and the award
has been given,

SHRI BASUMATARI: The price-parity
system Was prevalent in the British times.
May 1 know what is the difficulty in
changing that system after independence 7

SHRI RAGHU RAMAIAH : When
there is a dispute and the Prime Minister
is asked to give anaward, that is the
best reason for the change.

SHRI BASUMATARI: What was the
difficulty in changing that system? It was
prevalent in the British times. After inde-
pendence, why is it not changed ?

SHRI RAGHU RAMAIAH: After
independence, the question arose and the
matter was referred to the Prime Minister
and the Prime Minister has given the award.
This award is subject to review again. That
is why another reference has been pending
with the Prime Minister.

SHRI HEM BARUA: In view of the
fact that the Assam Government is demand-
ing a higher royalty on the crude oil
found in the State and the State Goven-
ment is also facing a financial crisis, may
1 know whether Government propose to
revise the award given by the Prime Mini.
ster six years back and give a higher royalty
to Assam? The Minister said that the
basis fixed is 10 per cent. Why not 15 per
cent. ? Is it negotiable or not ?

SHRI RAGHU RAMAIAH : Both the
partics have agreed and the matter is
pending with the Prime Minister for a fresh
award. .

Irrigation Commission

SHRI S.C. SAMANTA:
SHRI ESWARA REDDY :

*611.

Will the Minister of IRRIGATION
AND POWER be picased to state when
the proposed Irrigation Commission will
start their work and whatare the tasks
being entrusted to them ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
Irrigation Commission is expected to start
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work soon. A copy of the terms of refer.
ence is laid on the Table of the House.

Statement

TERMS OF REFERENCE OF THE
IRRIGATION COMMISSION

(1) To review the development of

irrigation in India since 1903 and

« .report on the contribution made by

irrigation to increasimg the productivity

of land and in providing insurance
against the vagaries of rainfall.

(2) To examine in detail the irrigation
facilities available in chronically
drought affected and food deficit arcas
and suggest essential and minimum
irrigation works to be underiaken
promptly in such areas.

13) To draw up a broad outline of
development of irrigation of all types for
achieving self-sufficiency in cereals and for
maximising the production of other crops
and 10 makea broad assessrnent of thefunds
required for the purpose.

(4) To examine the adequacy of water
supply in major irrigation projects.

(5) To examine the administrative and
organisational set up for the planning.
execution and operation of irrigation works,
particularly with a view to the speedy com-
pletion of projects and reduction of their
gestation period.

(6) To suggest criteria for the sanction-
ing of irrigation projects; and

(7) To examine any other matter
incidental or related to the development
of irrigation in the country and make
suitable recommondations. '

SHRIS. C. SAMANTA : May | know
what is the ition of the C insi
on and whether the Chairman is whole-
titne and the other members also whole-
time, because of the exhaustive nature
of the task allotted to the commission ?

DR. K. L. KAO : We are trying to geta
whole-time Chairman and a few members.
If we fail in that, we will be having at least
a part-time Chairman snd many memben
who will be whole-time.

SHRI S. C. SAMANTA : May I know
whether any simdilar commission was set up

AGRAHAYANA 18, 1890 (SAKA) Orel Amwerr 34,

during the pre-independence period and
if s0, whether their recommendations have
been implemented or for want of maney,
they have been shelved ?

DR. K.L.RAO: A commimion was
set up in 1903, That commission did & very
beautiful work and their report is one of the
best written on the subject. Many of the
suggestions they made have been carried out.
Many more remain to be implemented.

SHRI BISHWANATH ROY: Ia view
of the considerable number of rivers,
rainfall and underground water in the
country, may | know whether the whole
matter of water resources in the country
would be considered by the commission
and whether it would suggest their fnll
utilisation ?

DR. K. L. RAO : Quite s0; that Is the
object of the Commisgion.

SHRI 5. KUNDU : 1 have looked into
the terms of reference of the commission,
but 1 do not find any refereace to matters
like flood control there, Due [to the fre-
quent recurrence of floods, it has become
necessary that the Centre should take the
major burden of flood control. Flood
control and irrigation are inseparable,
Thers is no reference in the terms of
reference as to who should execute flond
control measures. Always the ministry
saysthat it is a State subject and the
centre has nothing to do except to give
advige. Therefore, it is necessary that
certain constitutional changes have to be
made. May I know whether the minister
is  authorising this commission to
suggest if any constitutional amendments
are necassary to make this reforence more
little is wholesome ?

Thean, there has been no reference as
to how much of electricity would be used
for irrigation purposes. There is an opinioa
held in various parts that large quantity
of electricity is being used for industry,
which employs less oumber of people and
produces less quantity, of goods and very
provided for agriculture.

MR. SPEAKER : He is making »
speech.

SHRI S. KUNDU : | am not making
aspecch. Because there is no meation in
the torma of reflerence about the guantum
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of electricity to be used for irrigation pur-
poses, I would like to know what the com-
mision is goingto do specifically to that
end.

DR.K.L.RAO: Itis true that flood
control is a very important aspect and it
bas really affected some of the irrigated
areas. We appointed a commision some
years ago on the various flood control
schemes in the country and it submitted a
very valuable report. This Irrigation com-
mission is meant to cover ooly irrigation.
It is not possible for that commission to go
into the flood aspect,. with regard to the
question of electricity, it is entirely within
its terms of reference and it is hoped that
the commission will go into this particular
question more fully because, in order to
exploit the underground water resources,
which is one of the most important sources
of Irrigation, electricity is required for
lifting water. Therefore, it Is within the terms
of reference of the commission and it will
indeéd be necessary for the commission to
go into itin detail and say what rate should
be- given for ugricultural purposes.

ot wo Mo fowrdY : ¥§ I T
fier &< @ &R Ag w7 v gE
grr ?

DR. K. L. RAO : Necessary funds have
been provided in the budget. This year
over Rs, 3 lakhs have been provided.

ot <fe v : W wE wEEg wqTEr
fir ¢w g7 fead ®OY OFT 9T W
gt @ o frege fea® s07 owe
¥ foark ¥ & ? w7 AT AW AT
w1 T ¢ 5 @@ g ar s |
& s g Aw F forw s # femf
W our @ § el o Foridme
& wad ¥ qrdw ?

DR. K. L. RAO : Out of the total area
of 350 million acres that we are cultivating
in this country, 90 million acres are under
cultivation by irrigation, both minor and
major, and it will be of course to the best

d age of the y that as much
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water must be given to the land as possi-
ble. Otherwise, we can do only dry farm
agriculture and it is accepted all over the
world that dry farm agriculture does not
yield so much as irrigated agriculture.
Therefore, it will be our endeavour, sub-
ject w the finances that we have, to extend
irrigation as much as possible.

SHRI P, G. SEN : Our experience in
the kosi belt is that the irrigation canals
flood out the extra water through the
existing rivers, thus over-flooding the low
lying arcas and affecting the standing
crops there. Will the Irrigation Com-
mission take into consideration the drain-
age of such water and its utilisation other-
wise 7

DR. K. L. RAO : Imigation in the
eastern Kosi canal is a subject that can
be attended to by the State Government.
At the same time, because drainage is an
important Question in the matter of irri-
gation, I would say that the Commission
must go into it.

SHRI BAL RAJ MADHOK : Though
.itis welcome ncwsthat a commission is
going to be appointed, may [ know
whether this Commission will have a
majority of jirrigation experts, of whom
we have got quite a good number ip the
country, so that this Commission may not
go the way most commissions dominated
by politicians go 7 Secondly, in this
country we have a lot of perpetual water,
snow-fod water, and therefore certain areas
need water much more than other areas.
So, may I know whether the Co i
would be entrusted with the task of deli-
neating areas which need first priority in
this matter so that those areas can be
looked after quickly ! Thirdly, while the
work of the Commission Is going on, will
it bo ensured that its report will oot be
delayed and, in case for any resson it is
going to be delayed, an interim report will
be submitted ?

DR. K.L, RAO : It is quite true that
there are a large number of irrigation ex-
perts in the country, Therefore, the Com-
mission will consist of irrigation experta
from both the north and the south. As re-
gards waler, there are certain arcas where
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only snow meltwater ig available and is being
used for rabi irrigation and the Commis-
sion will go into this. We have asked the
Commission to go into drought areas
where water is deficient. Therefore
it must go into the Question of delineat-
ing economically the utilisation of waters
that come in the rabi period. The third
question [which the hon. Member asked
is about the interim report. Naturally, the
Irrigation Commussion will fake two or
three vears for its deliberations, and so
we will ask it to submit an interim report.

wreny-fawite e
6512 off wwrdic e
st feage wrest
a7 fewrk sitc faga st 12
s, 1968 & sarcifew wwa
do 3647 & WU ¥ waw
oz T ® FAT H
(%) wav afcaraar gRRfaT { w1
ot & fe werg & faorate @ aan
UATT & §T A A6 AT AT
searfag A< % Apl A g atw A
a1
(=) afx gt, @ %1 3. (hfae
Fani ®Y gA: AT KW F IR
srqaT sfraga 2 faar §; AR
() wr va% ey 9wwT-
fa wrdl o g@ ofcadia fsdr o
gearaT & 7

fawré wer fw x woarew ¥ 39.
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e v & fag e € @
gomgsr afafa wfr gE & s P @
ToTT &1 SO feay ar ' xw e
Y @ar freer amd, @ ww ¥ W

¥t drw qfn @ TR ¥ ¥, e
eqaeqr ®f a1y | Wy 78 ww § fe
TR AW & § NfEd A e
sofr wfser &1y wAmn g &
&t ¥ ot w1 & gy & W@
A o g% I Ag WY diar wfi fem
arxgrd 1 e At feqfw & A
qORTT afaer A s wed ar oh R 7

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L.RAO) : Itis
true that there is a controversy about the
alignment of the canal between 68
kilometre and 78 kilometre of this feeder
canal. There have been representations-
from both the sides. One party wants to have
a curved alignment while the other wants &
straight alignment. I have myself gone into
the question and the various technical
details and have preferred the straight
alignmeat. Accordingly, I wrote to autho-
rities in UP, including the Govemor,
drawing their attention to the necessity of
adopting the economic alignment.
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ardt il A ¥ @ AR A1 anh
X At S AgT & 99 A T
ST, Y I FA F AR Y Twasr w3
& 9y | oife % fFa@ &Y oflT oF
& ar iy A feed fFwmE g
frdy g 93, afew qX ma 9
ST 9% | WT T TFT ST HE gEIT
firor § 7 aite war ag it gwra faer &
fr forg @x & YT g Freodft § agi
fove cdima fafew & g8 faarg Y
wfaerd & & i Arfe o T AgT
T 17 g% ag wf gfs w7 79 7
afe gt ot gUFR W Fvew ¥ ar
froig dF s @i g ?

DR. K. L. RAO: The approved pro-
Ject does not provide for irrigation under
the feeder camal. The water from Ram
Ganga goes on straight into the Ganga ;
it does not irrigate any land at all, There
is a 50-mile stretch of this canal. [ mysell
felt that it was not correct and justifiable ;
30, 1 drew the attention of the UP Govern-
ment to the fact that they must provide
some kind of irrigation under this feeder,
whether by flow or by lift.

ot s ey ¢ A 9w T3
R fir fegral & smft ot F2T & oF
YT 37 AT | A W@ oA & Ay
frraamgar T & 3w K1 A7)
arfe ferAl ) ot ow s A A,
g8 g ATHT A A HTAY 9 ?

DR. K.L. RAO : This is a thing where
in every case it is nouv possible to doitin
practice because the canal goes .nto a
straight alignment. It has to go in smooth
curves and land is very often cut by this.

. That is, no doubt, true but it is not
pomsible to rectify itin every case. If there
is any particular case where it is possible to
rectify to some  extent, I will be very
giad to look into it if the hon. Member
brings it to my notice.

uummm:mwﬁ.
& woft arr awwr ot ar W g Aw
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T AT AW IHAN F G F
o feam & ol T d o A

MR. SPEAKER : He says, he cannot
help it and there may be hardship; but if
there is a case where it can be rectified
it will be rectified.

SHRI S. M. BANERJEE : In view of
the fact that this canel is a must, I would
like to know whether it has b:en taken
up with the U.P. Government that they
sce that the peasants do not suffer either -
financially or in consolidation or Chak-
bandi, that chakbandi should be done in
such a manner that they do not lose a
bigger portion of their land ; if so. what
is the reaction of the U.P. Government.

DR.K.L. RAO: I drew the attention
of the U.P. Government to the fact that
because the area is not irrigated by the
capal they should have the least or the
minimum amount of acquisition of |and
required for it.

Balance of Payments Position

*615. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be pleased
to state :

(a) the present balance of payments
position of India ; and

(b) how it compares with the position
that existed when ne took over as Finance
Minister ? '

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl) : (a) and (b):
The balance of payments position has
shown some improvement on the side of
trade balance and as reflected in the pres-
sure on reserves.  Whereas in  1966-67 the
trade deficit was Rs. 921 crores. In 1967-68
it was Rs. 774 erores. The deficit has
oarrowed further in the first six months of
the current financial year to 286 crores as
compared with Rs. 445 crores in the
corresponding  period last year. The
improvement has Bem dus both to a
reduction in imports and better porfor-
MANCS in exports. ’



EE] Oral Answers

Foreign exchange reserves (including
gold) which stood at ‘Rs. 478 crores on
31st March, 1967 rose to Rs. 554 crores as
on 3I0th November, 1968. Part of the
improvement represents the net drawal oo
the IMF of Rs. 24 crores during the
period.

However, during this period, debt servi-
cing liability has been on the increase,
Rs. 59 crores more in 1967-68 than in the
preceding year and Rs. 55 crores more in
the current year than last year.

Also, aid availability has diminished.
As against Rs. 674 crores ( § 898 million)
of non-project assistance = available in
1966-67, only Rs. 427 crores (§ 569 million)
was available for 1967-68 and so far in the
current year a commitment only for Rs.
245 crores ($ 326 million) is available.

&t groum® dwgqe: s ! gy
ImAFT saear gk & fF a7 yrem o
¥ WET 9T TFT B\ OTG & &Y
T ST A AT FT oAET et
Fraw & 1 # 73 ImmAr wgar g & arz
oo w7 Y fAle s fAr ouiw
qra e A feafa, 3w wmw daw
FY g 1947 & g ot amd ¥
oy ges ar fadg o Iar@ra ?
TET AW T ATAICE AGSTIEAT H AT
T F WA AGT FFF YA K
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FH AR EH W & IWMT [gare F
g o

ot sroreen ¥wrk : 1947 & 9g®
Y feafq @t ag feafa = g & @t
fe aged g ot &g e A
s T o wife fyE am gt
adf ot 3T TgT A TR gEE AT H)
‘xwg ¥ T AR g wTH &
AAW TA T IUE AT g ORI
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aqH qFr IgTET WIEAT qAT W,
fag +ft wrfow & w1 AR
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fagd fd @@= & Jwmed &
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st Wroeft dmrf : wmew W
IxTEA qF, TF (o7 gw gL w0 |
fraraY &1 seg &7 @ § 1 Iy A9
arfgn, 3% &t ¥ warEr A=vEE g
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Y agT @ A Frn¥ § 5 ag 9T
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£ s w1 4@ § T wmmm
ST A0 Y @ & FwT § naw
#a a1 I wrw &, foaAr wfewmAT
g wifgy, Jaar aff qv 4w %7 g¥
fawrelt &7 IO ot g oAy @& €
N foamy w7 s feaef T £
wait # fag faorst cfwif ar wft &
qg¥ ® gerak ¥ arwr sqrar ferdt
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SHRI TRIDIB KUMAR CHAU-
DHURI: One of the major items for
which we have to spend large amounts of
our foreign exchange reserves is for imports
of equipment and krow-how for our public
sector projects which are often ona turn-
key basis. Is there any arrangement to
scrutinise all these things at the highest
Jevel, so thut our expenditure of foreign
exchange on these items may be properly
screene?

SHRI MORARJ] DESAI: We are
now not importing any equipment on a
turn-key basis. We are importing only
those parts which we are not manufactur-
ing here. Whatever is manufactured here,
we are using all, and what we do not
manufacture here, we are getting from
outside.

SHRI TRIDIB KUMAR CHAU-
DHURI : My qusstion was whether there
is any arrangement for screening.

SHRI MORARIJI DESAT: That is
being done.

MR. SPEAKER : Short Notice Ques-
sion. Mr. R. Barua...

SHRI UMANATH : Very many impor-
tant questions are being refused whereas
this question about inland letters has been
accepted. This is an agreement berween
them 7 (Jnrerruptions)

«ft ofe g ; ¥qT W9E A A w4
w3 frar 8 ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (Dr. RAM SUBHAG SINGH):

They do not want that their monopoly
should be broken.

MR. SPEAKER : | was mysolf fecling it.
During the Question Hour it looked as
though I was taking up only the questions
of Opposition members. | am giad that, at

« least for a change, the Short Notice Ques-
tiom is from that side.
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SHORT NOTICE QUESTION

Non Availability Of Inland Letters In
Gauhati Post Office

_SNQ 10. SHRI R. BARUA: Will the
Minister of COMMUNICATIONS be
pleased to state,

(a) Whether Government are aware
that inland letters are not available in
Gauhati Post Office for the last few days;

(b) If so, why no steps were taken to
make good the non-availability; and

(c) Whether an inquiry will be held to
find out the person or persons at fault far
creating this situation ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (Dr. RAM SUBHAG SINGH):
(a) Yes, Sir. Inland letter cards were not
available at Gauhati P. O. from 21.11.68 10
29.11.68 and from 2.12 68 to 5.121.968.

(b) Necessary action to replenish the
stock has been taken and there Is no
shoriage at present.

{¢) Yes, Sir.

SHR! R. BARUA : This being an
important Station, this is one of the many
manifestations of the inefficiency of postal
scrvices. Moncy orders are not properly
delivered; the letters are also not distributed
in time. { think this is because of the fact

" that the Office of the P.M.G. is not estab-

lished at Gauhati, and he is insistent on
having it at Shillong although the Govern=
ment's intention was that it should bein
Gauhati and there should be a proper sup-
ervision, Will the Government, therefore,
give an_assurance that the PMG's office
will be shifted from Shillong to Gauhati ?

DR. RAM SUBHAG SINGH : Aci-
ually there is no relationship between this
and the PMG's office being "established at
Gauhati. Whether the PMG's office is in
Shillong or Gauhati, it is not going to
increase or decrease efficiency. As [ have
already said, suitable actions have been
taken to replenish the stock.

SHRI R. BARUA : May 1 know
whether the Governmest, at one stage,
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wanted the PMG’s office to be at Gauhati?
Now, a partof it is in Gauhati and an-
other part is in Shillong. How does this
add to the efficiency of the services ?

Dr. RAM SUBHAG SINGH : Effi-
ciency will be there whether it is Shillong
or Gauhati.

SHRI S. KANDAPPAN : Sir, itis
a shame on the department......

Mr. SPEAKER : [t is not a question.

SHR1 S. KANDAPPAN : Sir, 1
would like the Minister to come and tell
us about whathe is going to doin the
matter. Why should people at these places
suffer because these inland letters and other
postal articals have not becn sulppied 1o
them by a certain wing of the Department ?
Why should they suffer for want of adequate
stocking by the Department 7 What is the
Modus Operandi of the department ?
What is it that they are doing? Twant
to know what steps the Government are
taking to replenish the stock 7 What steps
are they going to take against the officer
who is concerned with it ?

Dr. RAM SUBHAG SINGH : My
hon. friend Shri Kandappan is so igno-
rant that he does not know that there wis
a terrific flood between Gauhati and this
part. These things are sent from Nasik by
train or by air, and when he should have
knowan this. It is a shame on his intellige-
nce that he did not know these things. The
railway system has been completely broken
due to the recent floods and there was no
booking “from this part of the country or
from Nasik to Gauhati and therefore these
things took some time. MNow the position
has improved.

SHRI S. KANDAPPAN : Why is
shortage there in a capital place like
Gaubati 7 *

SHRI HEM BARUA : If inland
letters and other postal articles are not
available in places like Gauhati, which is
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an unofficial capital of the state, it only
shows how the place is so neglected and it
has become a colony of Delhi. What
ever it is, these inland letters, postal arti-
cles, envelopes etc. are not available not
only in the city ol Gauhati, but also in
Silchar, Agartala and Tripura. May [
know whether Government is going to tell
the Post- Master-General of the Eastern
circle particularly, to see that there is no
dearth of these articles or thess stocks in
any of the post offices in the Eastern
India ?

Dr. RAM SUBHAG SINGH : Itis
not a fact that there was dearth of these
things at Silchar etc. T had been to Sil-
char, Agartala and Tmphal. 1 was there
at Silchar, Imphal and Agartala and [
passed through Gauhati. | mysell had
been there. It was pot brought to my
notice by somebody else, because I mysell
was there and I took action.

SHRI BASUMATARI: | want to
know whether it was a fact that the pro-
posal of the Government was to sctupa
PMG's office at Gauhati, but the then
PMG objected on the ground of heaith
and wanted this PMG's office at Shillong.
If it is a fact may I know whetber you will
consider the efficiency of the department or
the health of the officer concerned 7

Dr. RAM SUBHAG SINGH : Few
PMG's arc as healthy as the hon.
Member......

ot wrinae foy :
38 W ox wgow v
g5 o ared Q¥err & At ¥
farwre sz b &, ga% A &
#z & war fear 8, ag woemar
wifyw | oft w97 wEwmw v
£

Mr. SPEAKER : Please reume  your
seat.

_‘%

aﬁii:
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Tariff Commission's Report on Prices
of Drugs

602, SHRI KANWAR LAL GUPTA
SHRI J. B. SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer to
the reply given to Unstarred Question Mo.
392 on the 12th August, 1968 and state ;

(a) whether Government have since
received the report of the Tariff Commis-
sion to enquire into the question of prices
for important drugs; and

(b) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM AND

CHEMICALS(SHRI RAGHU RAMAIAH):

(&) Yes, Sir. (by The report is still
under consideration of the Government
and details can not be divulged at this
stage.
forgema wieg * waafat &
frg W@z
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Kolar Gold Mining Undertakinges

613. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to
state :

(a: the reasons for the Central Govern-
ment agreeing (o pay a tax on elactMcity
consumption by the Kolar Gold Mining
Undertakings to the Mysore Governmeat
in contravention of Article 287 of the
Constitution;



43 Written Answers

(b) the iotal amount so paid;

(¢) whether it is a fact that the Govern-
ment of Mysore have refunded this amount;

(d) whether it is also a fact that the
Central Government reimbursed the amount
to the Government of Mysore by way of
grant-in-aid; and

(e) if the reply to part (d) above be in
the affirmative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a)to(e): A statement is laid
on the table of the House.

Statement

When the Central Government took
over the Kolar Gold Mining Undertakings
from 1-12-1962, the Government of Mysore
raised the question of compensation for
loss of tax on electricity and it was agreed,
taking note of the price that was fixed for
taking over the Mines, that the State
Government would be compensated by an
annual payment. Certain payments -of the
amounts billed by the Mysore State Electri -
city Board had been made under protest,
upto October, 1964 by the Managing
Director, Kolar Gold Mining Undertakings
as they included some amount on account
of electricity tax. The manner of compen-
sating the State Government was decided
in consultation with the State Government
in October/November, 1964 and the
amount of Electricity tax paid under pro-
test was adjusted. A Grant-in-Aid equiva-
lent to the tax on the basis of rates preva-
lent on 1-12-1962 was given. It was felt
that the giving of a grant-in-aid did not,
in the circumstances of this case, amount
to circumvention of the provisions of the
Constitution. The total grant thus given
for the period upto 31-3-1966 amounted to
Rs. 47.52 lakhs, including the amount of
Rs. 28.9 lakhs adjusted as aforesaid. From
1-4-1966 this grant-in-aid was stopped. as
the Finance Commimion had taken this
factor into account in fixing the overall
Grant-in-Aid.
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Supreme Court Judgement on Preparation
of I.T.O.s Seniority List

* 614, SHRI SHARDA NAND:
SHRIBANSH NARAIN SINGH:

Will the Minister of FINANCE be
pleased 1o state :

(a) whether Government have proposed
a new seninrity list of Income-tax Officers
in accordance with the principles laid
down by the Supreme Courtin its Judge-
ment given on a writ petition on promo-
tion of Income-tax Officers;

(b) if so, how many persons have been
affected by it; and

(c) what will be its implications ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) A fresh seniority list of Income-
tax Officers, Class [ has been drawn up and

issued in compliance with the mandamus
of the Supreme Court.

(b} The seniority of 1184 persons has
been affected, one way or another,

¢) Of the affected persons, 154 are the
junior-most officiating promotees who have
not been given any weightage in seniority,
They will be adjusted against the vacancies
falling in the promotion quota in future
years, and seniority given to them as and
when they are so adjusted.

wigfre qamfe gdw  wam
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TS U9y ot aE o ¥
famr a1

(%) A o wraifar v @
frre et & ¥ ke smame fer @

(m) wmaet amge k& ag
friré fash 2 fs wod &7 75 orw
Kﬁﬁﬁ'&ﬂgnmt&r

(%) @ a7 =R ww qwrz -
(1) ®swaft grer ) anter 1961 3

X T% o Y T arawT €Y oew
™ EwTT -

faefty ag aT fod o wy
wqi
1961-62 1,15,091
1962-63 428,584
1963-64 51,470
1964-65 9,28,584
1965-66 3,68,079
1966-67 4,96,021
1967-68 1,55,859

1-4-68 & 30-11-68 ov gw mft
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(ii) 97w srafe srafy 1-4-61
¥ wraw wwA ae fauifea smawe
T @ TP E—

wx-frafor %, fratfaa w3

forgd wi gvafeaa @

1959-60 4,10,628 =97

1960-61 wofraor gE w<
fegr a1 §— AT faR
g wefautoor
W B

1961-62 2,85,145 =q¥

1962-63 4,81,244

1963-64 264635

(iii) weelt & ager & oA
TR ATY-HT FT THTAT ¢

wr-fafzor ad [959-60 =&
grafax 50,081 =y Y miw e
w1 dger A 75 & far  afir $1
ot ¥ '

Family Planning Programme in Jammu and
Kashmir State

*618. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of HEALTH,
FAMILY PLANNING and URBAN
DEVELOPMENT be plcased to state :

(a) Whether it is a fact that in Jammu
and Kashmir State, the family planning
programme has not been implemented in
view of the State Government's refusal to
hurt the sentiments of the minority
community there; and

b) Tr so, how it is proposed to be
implemented there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR.S. CHANDRASEKHAR):

No. Sir. The State Government
bave taken up various measures to imple-
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ment the family planning programme
effectively in the State.

(b) Does not arise.

'ﬁmmm%mw

® ¥ W T A
%619 &t TR e
=t stereaTa ATAT:

ot awaratay

7 ewreen, afcare faaem aan
e fewre ot @@ T Y oFAT
w3

(%) 2ar 7z g9 & f& =k faeelt
quT aifasr €1 oo, arc arfesr
% fa<fro aomesr & 4o 97 agfeg
T &+ %1 € 2 a7 e 25 faa-
mr, 1968 & “Agwrva erew”
FaTATT ST g &

(@) &7 7g W o= & fF 3@ ame
§ #dm gmaT fawmw ¥ A @
affa gusr fodd &1 anil aF zamar
TR

(m) afz gt at =% v w07 §;
E 154

(w) 3% FooiE & ®f o qOF
q gy wraATEr AT g P

eaveen, qfcare frater aer amia
fewte wmfit | off searorawteg | :

(%) feeelt worge & aqemar & fF @g
TAETAL G

(®) & (1) : 7%, 1967 % ¥

I fem & ow R felt @

forad Iawy af fessht e orferer &
farefia wemEwT & wXwrd aw F ofc-
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aoiw 3ty afcedr wo & AT arferer
& 9 qqr WA ® FEOAT qwAd
5o firerad fre & ¥t & ageman
mar v | FA%Y feqid g faed v
A fawre frar aor qwmEe T oA @
s @ T e w AT H gy afc
T aar gfieadw w% ®  fedee
¥ ¥ o frafo fomm &Y @
W% sgala ¥ & anx fAeft av 9
s ¥ wwfag a0y e foam
&Y grafeq® O 9 anr w1 wrdam
EER ik

fadeft g awr a4 W gewEm

#620. «ft swwen anft T
faw 7= 7z T3A W g7 &G

(F) s wr@ & ow TAT HO-
for g wrr %7 w@wr ¢, a1 afes
ger ReT fadwt qdewl ¥ fadvir gzr
AT § qqr I arr A€ w7 oA

ZETAIT FTAT §;

(=) war g7 @49 ¥ wrea & oo
% A +ft qvsr w7 wvf forwrga g d;

() afz gf, &t 99 firdg & &
#t frogae 5@ & fAo s g
w7 wrgangr &1 af §;

(%) a¥ 1967 & ¥ fwmd safer
fircgare fedr T &7

faw sy & ovwn W (ot
ToNRT A7) (F) FIFA ST T gATAa
FMr 9% A A1 A qAT oA giar § fis
g® safe fade gzt fafimy fafagea
wfefran, 1947 ¥ o997 & AMT-4%
¥ gea § o fadeit qdew) ¥ mwowrd
fafrmy @t & & & T fadoit g
afaw w1 &1 3z qar Y fr ey ¥

A o arofr G O o O W o
wE & arar A

(w) fexrd &% are gfowar & w5
®TC Y 6 gEew o e frs e aft
arf &

(m) @ wTw ww W aveR w
we sufedl /oXfag) & fawg wrdamf
w4 ¥ wfer & Fax (%) ¥ sfewfer
HAHT F1 THREA & AT IAN ORI A
sl qefgal grar g8 are-qwaTe
Ll (Gl

(w) smfuga afx av  fade gur
™ ® faafexr ¥ waa'" fagomem
aar ®ET A Y ® JIG® AT
qer gra 1967 # frowre fed ma
saferat ¥ dear 26 8 |

AEYT ¥ I

#621. «it vouireiey wren:
ot wo o rﬂE by B

aar giferaw st waan T4 0
SATA ¥r Far K (w5

(%) war gz aw § s ax IdATw
wTTETA AFAT 9T AN JATHY W
JNEA AT KT AT AW AGAT WY
5T g AR ® qATAAT R

(w) afe gf, @Y x& ama ®r ol
ge aoeft adma IATe Arfa § s
w1 w7 gftae £33 %1 fawre §; A

(n) afz aff, a1 xam e
wTrwrAal & awar €1 feadt wow g
§ aW ZEE1 FEWIAT IWEA eI
g fexdt & awm a5 1970
s wxfs af Ids  srownr
IQEA ATPH €T TN, (@S 9T
foar & Y a2 1 GwrwaAr § 7
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ifeaw st Tewm wwien #
Treq WY (ot TgTRaT ) ¢ (F) AHw
™ #wg w@g & | famfomdta
aq agEifer S oF d-TEA
Ior ® woR wm A @ mrm
FIMAT HTY FIH T IH FIAT ARAT
§ game w4t grivy 1971 & 3=
Y g #Y FuraT g |

7) 34w Afr § #1€ afeadq
fafza a2f & | oA, 07, U=, UH. FyaA
wiFfAs g @Y7 wgrfAg  aEifaar w1
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dwfeus wvy o ® w0 § oy fea
I WY Awer ® wfgwan Wy
INIRA F T 9T TtT T AT

() 1968 = St wiyaEr A
Freaml # sraw 220,000 #h @
AEGT @IT GO | AHAT ® IAIEA W
A7 A5 Aff fed o @wT Fgife
AFAT THATAY GER AT BT AT E |
1968 & 1970 & 2rua ge&  AggT
& IFq1EA AT FUA q9T AFGT F HAA
a7 & AT AR uww d i —

( fafega izt z73 )

7oR TRt 7% rgA ST Y

T IeAIRA 1 mqg qqq
1968 2.640 1.900 0.456
1969 3.100 2.354 0.878
1970 3.589 3.083 1.514

9 7l & WFE 9T AT

Ald Prospects from World Bank

%622, SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

{a) Whether Government’s attention
has been drawn to the speech made by the
World Bank President, to the Board of
Governors of the bank to the effect that
the institution would double its loans over
the next five years and shift emphasis from
South Asia, India and Pakistan to Africa,
Latin America and other countries; and

(b) Ifso, the reaction of Government
thereto and the details thereof ?

THE DEPUTY PRIME MINISTER

& MINISTER OF FINANCE (SHRI

_ MORARJI DESAL): (a) The Govemn-
ment iy aware of the proposed change
in the allocation of resources to geographic

areas, indicated in the World Bank Presi-
dent’s speech as in the extract placed
on the Table of the House.

by The Government commend the
aim of doubling the development lending
of the World Bank institutions during the
next five years. If, coupled with such
doubling, Africa and Latin America are to
get some better share than they have been
getting hitherto, that need not cause any
concern about the adequacy of funds for us.

Statement

Extracts from the **“Address to the Board
of Governors by Mr. Robert 5. McNamara,
President, World Bank, on September 30,
1968™ :

+*Our five year prospect calls for con-

siderable changes in the allocation of our

resources, both to geographic arcas and to



53 Written Answers AGRAHAYANA .18, 1890 (SAKA) Written Answers 54

economic sectors, to suit the considerably
changed circumstances of today and
tomorrow.”

“‘First as to area: in the past the Bank
Group has tended to concentrate its effort
on the South Asian subcontinent. Much
has been achieved—the harnessing of the
waters of the Indus River system for power
and irrigation for instance-and much
remains to be achieved. I believe World
Bank lending to Asia should rise sub-
stantially over the next five years. But it
is pot to Asia alone that our new effort
will be directed. Itis to Latin America
and Africa as well, where in the past our
activities have been less concentrated, and
to some countries in great need of qur
help, such as Indonesia and the United
Arab Republic, where our past activities
have been negligible. "

«In Latin America, I foresee ourinvest-
ment rat¢ more than doubling in the next
five years. But it is in Africa, just coming
to the threshold of maior investment for
development, where the greatest expansion
of our activities should take place. There,
over the next five years, with effective
collaboration from the African countries,
we should increase our rate of investment
three fold.”

Bank Rates and Interest

*623, SHR1 LOBO PRABHU: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2621 on the 5th Ausust,
1968 and state:

(a) The reasons for which the ceiling
on interest at 9} per cent is restricted
only to major Indian banks;

(b) The comparative rates of interest
scheduled banks in U. K., U. 5. and
Pakistan;

(¢) The average difference between the
borrowing and leuding rates of Bank, other
than major banks at present;

(d) Whether the Reserve Bank of India
has examined the structure of expenditure
of such banks to justify the difference
between thé bomrowing and lending rates;
and

(¢) If not, whether Government propose
to refer the subject to the National Credit
Council ?

THE MINISTER OF STATE IN TEH
MINISTRY OF FINANCE (SHRI K.C.

- PANT): (a) A similar restriction in the case

of smaller banks may affect their viability,
especially as their cost of borrowing is
higher compared to the bigger banks.

fd) The comparative rates are 9% in
the United Kingdom and 6} °, in the
United States of America. Info-mation
regarding Pakistan is not available.

(c) At the end of April, 1967, the
difference between the average deposit and
advance rates in the case of India scheduled -
commercial banks with deposits of less
than Rs. 50 crores was 5.'| per centas
against 5.21 per cent in the case of ths
other major banks.

(d) Yes, Sir.
(e) Does not arise.

Consrtruction of Six Dams by West Beagal
Government

#624. SHRI DHIRESWAR KALITA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the West
Bengal Government propose to construct
six dams in order to control floods;

(by whether it is also a fact that the
West Bengal Government have requested
for Rs. 13§ crores from Centre to construct
these dams ; and

(c) if so, the deinils thereof and the
action taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L RAO):
(8) The Government of West Bengal have
informed that they have at present no
proposals for the construction of dams in
order to control floods.

(b) and (c). Do not afise.
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Weather Warniog System in East India
* 625. SHRI SITARAM KESRI:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

{a) Whether it isa fact that much
of the damage caused and the loss of lives
in East India during the recent floods and
landslide could have been prevented if
weather warning system had been made
up-to-date; and

(b} the steps which are being taken
to modernise the system and prevent the
recurrence of such calamities in future 7

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L RAO):
(a) Timely warnings of heavy rainfall
were issued by the India Meteorological
Department. It is considered that with
a scientific flood forecasting system on
the various river systems some lives
and movable property would have been
saved, although this would 1:0t have preve-
nted any of the damage to crops, houses,
loss of cattle etc.

(b) Necessary steps to improve and
modernise the weather warning system are
being taken continuously by the India Me-
teorological Department. A scheme has
also been drawn up for establishing a
scientific flood forecasting system on the
rivers in the country with centres/sub-cen-
tres in areas vulnerable to flood damage
like Gaubati and Silchar (Assam) Siliguri;
Jalpaiguri (West Bengal); Patna (Bihar);
Lucknow (U.P.); Ahmedabad or Surat
(Gujarat) and on the cast coast with
necessary wircless stations and control
rooms and some observalion stations. The
proposal is under consideration.

Interests Subsidy on Export Credit
%626, SHRI HIMATSINGKA : Will
the Minpister of FINANCE be pleased to
state ©

(n) whether Government have lately
announced & scheme of interest subsidy
on export credit;

(b) ifso, the details thereof and for
which commeodities such subsidy will be
available and to what extent in each case;

DECEMBER 9, 1968

Written Answers 56

(c) whether there will be any priori-
ties in between the different export items
for entitling the goods to the said subsidy;
and

{d) if so, the details of such priori-
ties 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir..

(b) Under the scheme, the sched-
uled commercial banks arc cligible for a
subsidry at 149}, per annum on both pre-ship-
ment and post shipment finance provided
by them in respect of all exports, irrespe-
ctive of the nature of commodities expor-
ted.

fc) and (d;. Do not arise.
Oil Prospecting at Badra and Canning

*627. SHRI JYOTIRMOY BASU :
SHRI INDRAJIT GUPTA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the total outlay and investment upto
date on account of Oil prospecting at
Bodra and cinning in the District of
24 .Parganas, West Bengal;

b) whether. sometime back, a number
of officers of the Bodra Project of the oil
and Natural Gas Commission sent informa-
tion to his Ministry that crude oil has been
struck at Bodra;

(c) whether, on the basis of this infor-
mation, the striking of Crude oil at Bodra
was given wide publicity by Government;

(d) whether the sample oil collected from
the well drilled at Bodra was sent to the
Central Laboratory of the oil and Natural
Gas Commission, Dehra Dun for
examination;

(e) if 8o, the result thereof;

(f) whether the drill site No. 3 of the
Port Canning Project has been of late,
declared as abandoned; and

(g) if so, on whose instructions this
declaration was made ?
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THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM & CHEMI-

- CALS (SHRI RAGHU RAMAIAH):

(a) The total outlay on the Port Cann-

ing Project which imcludes Bodra was
Rs. 221 82 lakhs as on 315t March, 1968.

(b) Information regarding indications of
gas, flouroscence in cuttings and drilling
mud and later of oil was furnished by the
Project to the ONGC.

(c) A press realease was issued by the
ONGC giving the above information.

(d) Yes, Sir.

(e) The sample was found to consist of
diesel oil, not crude oil or condensate.

(f) The Bodra Drilling location No. 3
has been kept in abeyance,

(g) A recommendation for keeping the
Bodra drilling location No, 3 in abeyance
was made by the Technical Committee of
the O.N.G.C.

Jobs in Public Sector undertakings

%628. SHRI GADILINGANA GOWD:

Will the Minister of FINANCE be pleased
to state :

(a) whethere it is a fact that certain
percentage of jobs, in the public sector
undertakings for the people of the State in
which the undertaking is situated, is made;

(b) if so, the rcasons therefor; and

(c) the names of the undertakings in
which this system has been complied with
fully and the recruitment percentage fixed
thereof; and

(d) the names of those undertakings
where it has not been followed and the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) to (d). No percentage of jobs is
to be reserved as such by the Public Enter-
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prise for the people of the States in which the
enterprises are located. However, according
10 the instructions issued, the Public Enter-
prises are to recruit their staff against posts
carrying a basic salary of less than
Rs. 500 p.m. only through the National
Employment Service and other sources of
recruitment can be tapped only if the
Employment Exchanges issue ‘“Non-availa-
bility Certificates”. In respect of higher
posts, the Public Enterprises have to make
their recruitment on an all India basis to
attract the required type of talent.

Need-Based Minimum Wage
*629. SHRIS. M. BANERIJEE: Wil
the Minister of FINANCE be pleased to
state:

(a) whether Computors have been used
to arrive at the need-based minimum wags;

(d) if so, the figures arrived at; and

(c) whether Government propose to
lay & copy of this analysis on the Table 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JAGANNATH PAHADIA) : (a) No, Sir.

{b) and (c). Do not arise.

Staff in the Office of Accountant General
Commerce, Works & Miscellaneous, ~
New Delhi.

*630. DR. SUSHILA NAYAR: Wil
the Minister of PINANCE be pleased to
state:

‘a) Whether itis a fact that in the
office of the Accountant General,Commerce,
Works and Miscellancous, New Delhi,
there is a large number of class Il and INI
employees who have put in more than three
years of service, but have not so far been
declared as quasi-permanent contrary to
Home Ministry's orders in thia regard;

(b) if so0, the reasons therefor;

(c) the number of persons who have
completed five to seven years of service
but still have not been declared as quasi-
permanent; and
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(d) the time likely to be taken by
which they will be made quasi-permanent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) There are
po class 11 employes in the office of the
Accountant General, Commerce, Works and
Miscellaneous awaiting declaration as quasi-
permanent.

There are 99 class IIl employees as on
23-10-68 with more than three years service
who have not yet been declared as qussl-
permanent.

(b) Before declaring a Government
seryant Quasi-permanent the appointing
authority should be satisfied regarding the
quality of the official's work, conduct and
character and his suitability for employ-
ment in a quasi-permanent capacity under
the {Government of India. In a majority
of cases in which quasi-permanent decla-
rations have not been issued, it has not so
far been possible for the Accountant General
to assess the suitability of the officials.

(c) 23.

(d) A large majority of the officials
who have not been declared quasi-perma-
nent so far are those who took partin the
Strike on the 19th September, 1968 and as
such their cases can now be considersd
only after their work and suitability for
retention in  Government service is re-
assessed.

Tubewells For DrinKing Water
In West Bengal

3693, SHRI JYOTIRMOY BASU:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleascd to state:

(a) the total number of tubewells for
drinking water purposes in each district of
Woest Bengal up to August, 1947;

(b) the total number of tubewells sunk
through Government and other channels
separately in each district of West Benpl
till date sir.ce Seplmbq- 1947;
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(¢) the average population in the rural
arcas of each district covered by each
tubewell; and i

(d) how many of the tubewells in cach
district are in working condition at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, 5. MURTHY): (a) to
(dy. The required information is awaited
from the Government of West Bengal and
will be placed on the Table of -the Sabha
as soon as received.

Block and Thana Health Centres,
West Bengal

3694, SHRT JYOTIRMOY BASU:
Will the Minister of HEALTH, FAMILY
PLANNING AMD URBAN DEVELOP-
MENT be pleased to state:

(a) The total number of block and
thana Health Centres set up in West Bengal
so far since 1950 in each district; and

(b} How many of the present block
and thana health centres in each district
have maternity beds and average number
of maternity beds in the block and thana
health centres of each district ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). A statement containing the requisite
information is laid on the Table of the
House [ Placed tn library See No.L T.-
2589/168]

‘

Health Centres located at the block/
thana Headquarters are called Primary
Health Centres.

Oil And Natuwral Gas Commlssion's
Baildieg In H. P.

3695. SHRI HEMRAJ: Will the
Minister of PETROLEUM AND CHEMI.
CALS be pleased to state:
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(a) whether it is afact that the Oil
and Natural Gas Commission's buildings
at Jawalamukhi and Sapri in Himachal
Pradesh are lying unoccupied; and

(b) if so, whether Goveérnment propose
to hand them over to the Tourist Depart-
ment of the Central Government or to the
Himachal Government for boosting tourism
in Himachal Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) A partof the building
is lying unoccupied.

{b) It has been decided to hand over
the building to a Security Organisation of
the Government of India.

Standards of Green and Black Teas

3696. SHR1 HEM RAJ: Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to
Unstarred Question No. 2506 on the 30th
November, 1967 and state:

(a) the final result obtained for the
fixation of the Standards of the green and
black teas of Kangra and Dehradun Teas;

(b) whether any decision has been
taken by the Government in this regard;
and

() if not, when it is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEYELOP-
MENT (SHRI B. S. MURTHY): (a) to
(¢). On the request of the Central
Committee for Food Standards the
matter is being further examined by the
Indian Standards Ipstitution who are
collecting further data on samples of teas
from Kangra Vallcy and Dehradun. The
recommendations of the Indian Standards
Institution, when available, will be consi-

dered by the Cenrtal Committee for Food
Standards. A final decislon will be taken
after taking inte account the recommendats
ions of that Committee.

Nanskpur C.G.H.S. Dispensary

3697. SHRI ISHAQ SAMBHALI : will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Medical
Officers-incharge of the Central Govern-
ment Health Scheme dispensaries are
required to see children of Government
employees anly upto 6 yecars of age, parti-
cularly, in the Nanakpur Dispensary ;

(b) if so, the reasons therefor; and

{¢) if not, why medical officer-in-charge
of the Central Govetnment Health Scheme
Dispensary at Nanakpur refuses to see
children beyond 6 years of age, during
normal hours of dispensary, particularly
when one of the doctors of Dispensary is
on night duty and there is a great rush of
patients in the Dispensary during the day ?

THE DFEPUTY MINISTER IN TEE
‘MINISTRY OF HEALTH, FAMILY
PLANNIG AND URBAN DEVETOP-
MENT (SHRI B. S. MURTHY) : (a) to
(€). Since children constitute about 409
of the patients " attending the Cantral
Government Health Scheme dispencsaries
arrapgements have been made at certain
selected dispensaries for a Paediatrician
who examines children upto the age of
six years. This provides sufficient load
of work for a Paediatric Specialist. This
arrangement has not been extended to the
Nanakpur Dispensary. The data collected
at the latter dispensary indicate that the
Medical Officer-in-charge examines patients
without restriction of age.

Shortage Of Medicines in Nanakpur
C.G'H.S. Dispensary

3698. SHRI ISHAQ SAMBHALTI : will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether it is a fact that the
medicines prescribed by the C.G. H.S.
specialists are not readily available in the
C. H.S. dispensaries particularly in the
Nanakpur Dispensary with the result that
patients go without medicines for a number
of days, some-times even for a week result-
ing the in great deterioration of the patient;

(b) if so, the reasons therefor ;

(c) the steps Government propose to
take to ensure that the medicines are always
available at the C.G.H.S., dispensaries;
and

(d) if not, why the medicines are not
given Lo patients in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
AND URBAMN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (d). At times
medicines prescribed by specialists are not
readily available in the dispensaries for
which local indents are made and medicines
supplied in a day or two. Where supply of
medicines is indicated immediately, the
patient is allowed to purchase the same
from the open market and the cost is reim-
bursed to him. If specific cases of delay are
brought to notice these will be investigated.

Pathratu Thermal Power Station

3699. SHRI ESWARA REDDY : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Pathratu
Thermal Power Statlon of Bihar State
Electricity Board is not working satisfacto-
rily as a result of which power crisis is
being experienced in the areas receiving
power from it ; and

(by If so, the steps being taken by
Government for its proper working 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR
PRASAD): (a): In Pathratu Thermal
Power Siation two generating units of 30
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MW were under operation. During April.
1968, the turbine rotor of the second unit,
unfortunately, gotdamaged and the generat-
ing unit was taken out of commission. In
October, 1968, the first unit which was
under continuous operation for a long time
had to be shut down for maintcnance
under the advice of the suppliers. Accord-
ingly, for some time during October-
November 1968, the Pathratu Thermal
Power Station was nol generating any
power. Duriug this period, the Bihar State
Electricity Board was drawing additional
bulk power from Damodar Valley Corpora-
tion to meet the requirements of South
Bihar.

(b) By the middle of MNovember
1968, the third generating unit of 50 MW
in the Pathratu Thermal Station was,
commissioned, By end of November, 1968
the first generating unit was also placed
back into service. Arrangement for pur-
chase of & new turbine rotor from U.S.S.R.
has been finalised and that for repair of
the damaged turbine rotor is under exami-
nation. Efforts are also being made to
commission the fourth unit of 50 MW and
the fifth and sixth units of 100 MW each in
Pathratu Thermal Station expeditiously.

Bihar State Eelectricity Board

3700. SHR1 ESWARA REDDY: Will
the Minister of IRRIGATION AND
POWER be pleased 10 state :

(a; whether it is a fact that Bibar Siate
Electricity Board is not working satisfac-
torily due to bad management of the
Board, and

(b) if so, the action taken for its work-

" ing satisfactorily ?

THE DEPUTY MINISTER IN THE
MINISTRY OF I1RRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a)and (b). There was deter-
ioration in the financiai position of Bihar
State Electricity Board during 1967-68, which
has nc t been ascribed to bad management
but mainly to non-materialisation of sub-
stantial industrial load demands, losses due
to extension of rural electrification, increase
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in the price of fuel and increase in establish-
ment charges on account of increase in
wages paid to workers. In order to im-
prove returns, tariffs have been revised
from March/April, 1968. The Board has
constituted a high powered Technical
Committee to make a systematic study of
the nature and causes of power failure and
interruptions and to suggest remedial
measures. A Committee has also been
constituted for examining various sugges-
tions for effecting economy. The State
Government are also considering the ap-
pointment of a Committee to go into the
working of the State Electricity Board and
1o suggest measures for its further im-
provement.

Income-Tax and Wealth-Tax payment
by Shri and Shrimati A. R. Kardar

3701. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of income-tax and
wealth-tax Shri A. R. Kardar and his wife
Mrs. Sultana Kardar each owed to the
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State as on the 31st March, 1968 for their

personal cases and for production con-
cerns owned by them,

(b the steps taken to recover the
arrears of taxes from both ;

(cy whether it is a fact that Shri Kardar
has been turned into an informant against
actor Dilip Kumar and promised remis-
sion in tax arrears ;

(d) if so, to what extent, and

(e) the reasons why Shri Kardar has
been shown leniency in tax recovery so
far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b}. The
requisite information regarding Shri A. R,
Kardar and his wife Smt. Sultana K Kardar
is given in the Annexure. [Information
about the production concarns owned by
them is being coMected and will be laid
on the Table of the House as soon as
possible.

ANNEXURE

Arrears as on 31st March, 1968 Steps taken to
recover the
Income-tax Wealth-tax arTean
Shri A. R. Kardar 15.57.784  Income Not asse- Recovery certificates
tax smed to have been issued
Wealth. to the Collector and
2,30 440 Excess tax are being persued.
profit tax
17,88,224
Mrs. Sultana 71,916,95 —do-- —do—

Kardar
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() and (d) In the interest of secrecy of
investigation and safety of informers, such
information can not be furnished.

(¢) Shri Kardar has not been shown
any leniency. Necessary steps as provided
in law are being taken for recovery of
arrears from him,

Under-Invoicing of Exports

3702. SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased

to state :

ia) the spount of loss in export duty
or foreign exchange causedto the country
owing 1o under-invoicing of exports during
the last > years by each of the Companies
viz. (i) Bird and Co. and allied concerns,
(i) Turner Macrison and Angelo Brothers
(iii) Bunge and Co. Ltd, (iv) Louis
Droyfl.!m and Co.

(b) the steps taken in each case and the
amount of loss recovered in each case, and

(¢) the manner in which each of these
companies committed the fraud ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Therc are
no proved cases of loss in export duty or
foreign exchange on account of under-
invoicing of exports made by these firms
during the years 1963 to 1967, except for
M/s. Louis Dreyfus and Co. from whom an
amount of Rs. 2,300/~ has becn recovered
as penalty on account of loss of foreign
exchange to the extent of Rs. 15,400/-,
there was no loss of export duty in this

case.

Show Cause notices regarding under
invoicing of some exports effected by these
firms during the last five years have how.
ever, been issued by Calcutta Custom
House and the particulars of loss in export
duty or foreign exchage 2a suspected are
furnished in the statement laid on the Table
of the House. [Place in Library. See
No. LT—2590 | €8) statement. ] Because of
the recent judgement of the Supreme Court
in the cass of Mjs. Rai Bahadur Seth
Shriram Durgaprasad and others V. the
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Union of India, it will not be possible for
the Custom House to proceed with the
adjudications, and the proceedings already
drawn up will have to be dropped. .veces-
sary adjudication will now be done by the
Director of Enforcement, Foreign Ex-

change Regulation Act.

(c) The suspected contravention in the
case of M/s. Turner Morrison and Angelo
Brothers and M/s. Bunge & Co. Limited
is that they had not declared the full ex-
port value. This is also the suspected
contravention in the caseof M/s. Louis
Dreyfus & Co. who are further suspected
10 have used different sets ot invoices show-
ing different values in respect of the
exports involved.

Excise Duty on Aviation -Flel used
by I. A. C.

3703. SHR1 BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state:

‘a) Whether it is a fact that the Indian
Airlines Corporation paid an excise duty of
Rs. 244.87 lakhs on the aviation fuel used
by it during the year 1966-67;

b) The amount of excise duty paid
during the above period on aviation fuel by
Air India; and

(¢) if not, the reasons why Air India
is not charegd excise duty ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) During the year
1966-67 the Indian Airlines Corporation
paid an amount of Rs. 244.87 lakhs by way
of excise and custom duties on aviation fuel
used by them; separate figures -of excise
and custom duties so paid are not available.

{b) During the same period the Air
India paid an amount of Rs. 13.40° jakhs
by way of custom and excise duties on
aviation fupel ; separate figures of custom
and excise duties so paid are not available
in their case-also.

(¢) Mxcise duty or the custom duly, as
the case may be. is charged om quantities

t
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of aviation fuel used by Air India on their
domestic  flights. Neither custom nor
excise duty is required to be paid on avia-
tion fuel used by Air India or any other
air lines on their international flights.

Out-Of-Turn Allotment of Governmen!
Accommodation

3704 SHRI D. N. DEB : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 2675 on
the 5th Augusr, 1968 and state :

(a) whether out-of-turn allotment of
Government accommodation under the
provisions of S. R. 317-B. 9 is governed in
each case by Lthe genuineness of the case or
at the discretion of the Ministry in certain
cases;

(b) whether any distinction is made in
consideration of cases where one family
member isill or where two or more are
ill;

(c) whetheritis a fact that the cases
of certain illness which are curable in long
run are treated at par with - those cases
where illness is of a serious nature and
incurable in medical science and there is
always a danger of life to the patient;

(d) if so, the reasons why preference
is not given to those cases which are atten-
dant with immediate risk to life of the

patient;

(e) whether any scrutiny has been made
in the cases where allotment have already
been made or sanctioned with a view to
screening whether all have been on genuine
grounds; and

(f) if not, reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
@ two (d. Out-of-tun allotments
have geooraflly been made in serious
medical cases, of sell or dependent
members of families of the applicants like
T. B., Cancer, Paralysis, Heart discases,
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chronic Asthma and physical disabi-
lity etc. on the basis of medical certi-
ficates producec. While doing so the
totality of circumstances in each case is
taken into account. In cases where medi-
cal certificates do not disclose seriousness of
the discase, the allotments on out-of-turn
basis have been refused.

(¢) and (f). Since the out-of-turn
nllotments are sanctionsd on the
basis of authentic records the question
of scrutiny of cases where allot-
meots have already been made or
sanctioned does not arige,

Production Quota in Public Undertakings

3705. SHRI R. R. SINGH DEO:
Will the Minister of FINANCE be pleased
to state :

(a) whether itis a fact that as at pre-
sent no rational quota of production has
been laid down for the different categories
of persons engaged in production in the
public sector undertakings;

(b) whether it is also a fact that atthe
meeting of the Heads of the Public Sector
Undertakings held recently, he had sugge-
sted laying down of quota for all cadres
from the workman to the manager; and

(c) ifso,the steps which have been
taken in this regard 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Public Enter-
prises fix their targets of production for each
year as well as convenient smaller periods,
A number of manufacturing concerns Im-q
laid also down, wherever feasible, norms of
production for the different calegories of
employees, or groups of employees.

(b) Presumably the Hon' ble Mamber
is referring to a meeting of the Heads of all
Public Enterprises. No such meeting has
been convened recently.

(o) Doe not arise.
Meetisg Of Heads Of Public Undertakings

3706. SHRIR. R SINGH DEO : Wil
the Minister of FINANCE be plessed 10
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(a) whether a meeting of the Heads of
the  Public Sector Underiakings was held
recently;

(b) * If so, whether all the public sector
undertakings were represented in  the mee-
ting; and

(¢) the main points of discussion and
the decision taken at the meeting ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARIJI DESAL : (4) and (b). No
meeting of the Heads of all public Enter-

prises has been convened recently.

(d) Does not arise.
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Architects and Assistant Architects in
Directorate General of Health
Services

3709. SHRI ABDUL GHANI DAR :
will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be placed to state :

ia) the rotal number of Architects and
Assistant Architects and Assistant Archi-
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tects in the Directorate General of Health
Services.

(b) the number of persons who have
left this Department since 1960; and

(c) the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) There
are 5 posts of Architects and 6 posts of
Assistant  Architects in the Directorate
General of Health Services out of which
2 posts of Architects are lying vacant.

(b) Six,

c) Due to resignation, death and

retirement.
Promotiou of Architects in D. G. H. S,

3710. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state @

.a) Whether itis a fact that some
architects . who did not have even the pre-
scribed basic qualification, have been pro-
moted in the Directorate General of Health
Services during the period from 1960 to
1968, and

(b) if so, the reasons therefor

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
FLANNING AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY): (a) No.
According to the Recruitment Rules, the
minimum qualifications prescribed for the
direct recruits, are not applicable to the
departmental promotees. Two candidates
who did not possess a degree or diploma
in Architecture, which is a basic qualifi-
cation for a direct recruit, were promoted
as Assictant Architects.

'bj Does not arise.
Recruitment Rules for Architects and
Assistant Architects in D.G.H.S.

3711. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-

MENT be pleased to state :

(a) whether the recruitment rules have
been framed for the posts of Architects and
Assistant  Architects in the Directorate
General of Health Services ;

(b} if 50, the detaiis thereof ; and

(c) if not, the time likely to be taken
to frame the rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT ( SHRI B, S. MURTHY ):
(a) and (b). Yes. The recruitment
rutes for the posts of Architect and

Assistant  Architect have already been
notified vide the Ministry of Health Noti-
fication No, 3B-63/60-Estt. (P!, dated the
17th October, 1963 and 38-62/60-Estt. (P),
Copies of which are laid on the Table of
the House [ Placed in Library Sec. No. LT
2591 | 68,

i€) Does not arises
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Effect of Floods in North Bengal on
Business

3714: SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased to
state :

(a) the steps taken to rchabilitate
trade and business in the flood affected
areas of North Bengal and particular
in the city of Jalpaiguri and bazar arcas
like Domohani;

ibj whether banks have been asked
on the basis of Government assurance to
advance loans to traders and business-
men in these flood affected arcas;

(c) whether tea production and
marketing has also been affected in this
area; and

(d) if so, the steps taken by Govern-
meat to meet such difficulties ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE. (SHRI
MORARJI DESAI): (a) and (b). The
State Government have reported that
they are providing assistance by way
of grants and Joans for the rehabilitation
of trade and business in the flood affected
areas of North Bengal including Jalpaiguri
and Domohani, In addition, a scheme
has been introduced under which Scheduled
banks would advance loans in suitable
cases on the guarantee of the State Govern-
ment.

(c) and (d). There have been repo-
ris of damage to the tea estates, mainly in
Darjeeling district. The State] Govern-
ment and the Tea Board are verifying the
extent of losses with a view to remedial
measures, The State Government have
also repoited that arrivals of tea inthe
Calcutta market were temporarily disloca-
ted as a result of disruption of communi-
cations in North Bengal. The situation
has since improved.

Losses of Docoments Etc. due to Floods
In North Bengal

3715 SHRI SAMAR GUHA : Will
th e Minister of FINANCE be pleased 1o
state

_ (a) whetherit isa fact that banks,
Life Insurance Corporation and other insu-
rence companies, Government treasury and
the administration lost valuable papers,
documents and currency notesas a result
of devastating floods in North Bengal;

ib) ifso, the details of such losses;
and
(c) the steps, which have been taken
by Government 1o restore bank account
books, insurance policies, revenue and
agricultural documents and other such
papers and documents to the affected
persons ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAlD) : (8) to {c). The
information is being collectea and Will
be laid on the Table of the House
in due course.
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Type 11 Double Storey Quarters At .R.K.
Puram, New Delhi

3716, SHRI RAM CHARAN : Will
‘the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whetheritisa fact thatin type
11 double-storey quarters in Rama Krishna
Puram, New Delhi, drains, connecting
roof and verandah of first floor are ending
abruptly at thc backyard of the ground
floor and, in the absence of an outlet
accumulated water turns into a cesspool
resulting into constant troubles between
the allottees of first floor and grownd floor;
and

(b) if so, the steps which Govern.
ment  propose to take to alleviate the
suffering of Government servants because
of faulty construction of Government

‘accommodation 7

THE DEPUTY MINISTER IN THH
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH);
(@) It is a fact that the down take
pipes connecting roof and first floor rear
verandah outlets discharge on the ground
of the backyards and in some cases water
.does not flow freely.

-

(b) Accumulation of water in such
cases is not on account of faulty construc-
tion but due to the tenants disturbing the
ground level in the backyard by digging
flower beds, etc. In cases where there is
genuine difficulty of water not flowing
freely on account of ground configuration,
provision of drains is under examination.

T. A. and D. A. to MPs on Governmenta!
Committees/ Commissions

3717. SHRI DEORAO PATIL ; Will
the Minister of FINANCE be pleased to
state

fa) whether Goverament have lssued
any order or any instructions regarding the
Travelling and Daily Allowances te be
paid to the Mbmbers of Parliament appoi-
nted to Committess/Commissions of Ilqu-
iry set wp by Governmeat; n
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(b) whether the instructions conta-
ined in his Ministry's Office Memoranda
No. F. 6 /26)-EIV(59 dated the 5th Septe-
mber, 1960, are still applicable ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) Yes sir, The
orders are contained in the Ministry of
Finance (Department of Expenditure) Office
Memorandum No. F. 9 (4)-EIV (B)/68
dated the 27th May, 1968 and are effective
from 1st June, 1965. A Copy of the said
orders is laid on the Table of the House.
[ Placed in Library See. No. LT-2593/68 |

(bj The instructions contained in
the Ministry of Finance ( Department of
Expenditure) Office Memorandum No. F.
6 (26)-EIV/59 dated the 5.9.1960 in so far
as they relate to Members of Parliament,
are no longer applicable.

Slabe In Kitchens Of Government Quarters
In Delbi

3718. SHRI BALGOVIND VERMA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the number of applications received
by different C. P, W. D. Enquiry Offices
in Delhi for fixlng slabs in the kitchens of
Government Quarters for standing Chulla-
has;

{b) the steps being taken to fix the
slabs;

(c) whether it is a fact that Rs. 10 per
slab is being collecied from the Government
employees occupying the quarters for fixing
the slabs;

(d) whether itis aiso a faFt that second
fan has been provided in the quarters
without having any charges; and

(e) if 80, the reasons for charging the
the price for the slabs from the same
Government employees 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
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(a) About 1300 such applications have
been received in different C.P. W. D.
enquiry offices.

(b) The matter is under examination.
(e) No.

*(d) Yes.

(e) Does not uisc

Fioance Minister As Karta of Hindu
Undivided Family

3719, SHRI MADHU LIMAYE . Will
the Minister of FINANCE be pleased to
state :

(a) whether the Mlnister is himself a
Karta of Hindu undivided family;

(b) if so, the members of his family;

(c) whether he has formally and legally
become separated from his son; and

(dy whether as Karta of Hinda Undi-
vided Family, he is a beneficiary of the
businesses of his son/daugher-in-law/grand-
sons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 K. C.
PANT):(a) to (d). The Deputy Prime Minis-
ter was joint in status with his three bro-
thers till about 25 years ago when they
separated. The separation was effected not
by deed but by word of mouth as is per-
missible under law.

2. The Deputy Prime Mingister's family
at present consists of the Deputy Prime
Minister, has wife, son and the son’s wife
and children. The family has no property
of its own after the Deputy Prime Minister
gifted away his ancestral house to charity
about 20 vears ago. On the making of the
gift the Deputy Prime Minister orally in-
formed the members of his family that
they should not look to him for any pro-
perty and that whatever property he would
leave on his and his wife's death would go
to charity.

3. No deod of partition has been offectad
betwesn the Neputy Prime Minister and the
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members of his family as there was no
joint family property to be partitioned. To
the exent it is possible in law for a Hindu
undivided family to be in existence without
owning any property whatsoever. Whether
movable or immovable, the family can be
s2id to be joint. The family has, however,
no property or assets which the Deputy
Prime Minister can administer, as Karta nor
hashe at any time acted or considered,
himself as Karta of the family.

4. Assets of the son of the Deputy Prime
Minister have not been acquired from or
with the aid of any ancestral property
but by his individual efforts, Hence, the
Deputy Prime Minister has no interesi,
legal or beneficial, in any income or prope-
rty accruing to his son and the meinbers
of his son's familv from business, employ-
ment or any other sou rce.

Survey for Nutrition among
Children

3720. SHR1 BSWARA REDDY : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) Whether the nutritional resoarch
Laboratories had recently conducted a
survey in 17 Villages around Hyderabad 1o
find out the level of nutrition among the

children,
(b) if so, the findings thereof,

(c) the suggestions made by the survey
toam to solve the problem of nutritional
deficiency in children; and

(d; Government’s decision there on ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) Among the 3.116 pre-school children
cxamined it 'was observed that signs of
protein calorie malnutrition, signs of vim-
mip A deficiency, B-Complex deficiency
and ansemia were frequently met with. It
was also obsorved that the average height
and weight of many of these children were
subsstandard.
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(c) The survey team did not make any
suggestions, though it stressed the 1mporta-
nce of solving the malnutrition problem,

(d) Government are seized of the problem
of malnutrition in the country, especially
among the vulnerable segments of the pop-
ulauion. A coordinated approach is being
unaertaken by various Ministries and
Departments. Large scale supplemontary
feeding programmes production of nutriti-
ous processed foods, nutrition education
and extension, Applied Nutrition Program-
me, and screening and treatment of early
cases of malnutriton are some of the mea-
sures which are being undertaken by the
Government at present.
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U. P. Mayor's Memersadum to
U. P. Government

3722. SHRI RANJIT SINGH :
SHRI NARAIN SWARUP SHARMA:
SHRI ATAL BIHARI VAJPAYEE:
SHRIJAGANNATH RAO JOSHI ;

Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to siate :
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(a) whether the Mayors of Uttar Pra-
desh have recently submitted a Memo
randum to the Governor of U. P.; and

(b) if so, the demands contained in the
Memorandum which have been accepted by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
ME NT (SHR1 B.S. MURTHY) : (a) Yes.

(b) The demands contained in the
memorandum are under consideration of
the Government of Uttar Pradesh.

Import of Airconditioners by UNESCOI.
New Delhi.

3723, SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the replv given to Unstarred Que-
tion No. 7% on the 22nd Julv, 1968
concerning UNESCO and state :

(a) whether enquiries have since been
co mpleted;

(b; if so, whethier it is a fact that
UNESCO, MNew Delhi imporied six Air-
conditioners, all certified for official use,
from Messrs. G. E.. New York, in early
196,

(¢ whether it is a fact that payments to
Messrs. G. E., New York and Messrs.
Jeena and Company. Clearing Agents,
Bombay, concerning two out of six air-
conditioners were sent by Shri Dewan,
Administrative Officer, UNESCO, out of
personal account of Mr.* Dunningham,
former Deputy Chief of UNESCO in
India;

(d) whether these two air-conditioncrs
were disposed of by Mr. Dunningham in
November, 1966 and Shri Dewan deposited
in Mr Dunninghams* . account a portion of
payment, certifying as Mr. Dunpingham's
savings converted into foreign exchange and
sent to Mr. Dunningham in New Zealand
in early 1967; and

() if 0, the action taken against Shri
Dewan ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :

(a) No Sir. Some enquiries have still to
be completed;

(b) Yes Sir;

(c) and (d) It has been ascertained that
payment for two out of six air-conditioners
was made out of the personal account of
Mr. Dunningham and these two air-condi-
tioners have been disposed of towards the
end of 1966. However, no evidence has so
far besn collected to support the contention
that Shri Dewan was in any way concerned
with the transactions. There is also so far
no evidence to support the contention that
sale proceeds of two air-conditioners have
been converted into foreign exchange and
sent to Mr. Dunningham in New Z=aland,

() Does not arise.
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Opening of Medical Colleges in
Fourth Plan Périod
3727. SHRI RAM KISHAN GUPTA:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased 1o state;

(a) whether the programme to opsn
M edical Colleges during the Fourth Five
Year Plan has been finalised; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI1 B.S. MURTHY): -

(w) No.

(b) Does not arise.

Madras Fertilizers Litd.

1728 SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND-
CHEMICALS be pleased to tate:
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(a) The yewr in which the Madras
Fertilizers Ltd. was floated, who were
the members on its Board of Directors and
how lony the same Board continued; and

(b) The names of the members of the
Board of Directors at present and the
Chairman or Managing Dircctor of the
Company, and when they weére appointed
and their tenure and terms of employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1RAGHU RAMAIAH)

{a. The ‘Madras Fertilizers Ltd, was
floated in 19 6. The following w.re the
Board of Directors at the time of
incorporation:

. Shri P. R. Nayak

. Shri P. Govindan Nair

. Shri B. Sivaraman

Shri V. N. Kasturirangan
Mr. L. L. Smith

Mr. G, R, Helffrich

Mr. W.S. Bradley

. Shri R. A. Shah

P HAM RN

These first Directors wére appointed in
December, 1966. The tenure of the Board
is three yearsin terms of the Articles of
Association of the Company unless some
changes become pecessary when the office
of a Director is vacated due to resigoation
etc.

\b" The present directors of the company
and the dates of their . ppoinment are given
below:

Name of Director Daie of appointment

(Shri P. R. Nayak Chairman) 14.12.1966
Shri B. Sivaraman 14.12.1966
Shri V. N. Kasturirangan 14.12.1966
Shri Ramaswamy R. Iyer 18.11.1968
Mr. B. T. Alison 29.8.1968
Mr. R. E. Noble/Mr. W. O,

) Frazier Alternate 29.8.1¥68
Dr. Easo John 18.11.1968
Mr. J. C. Weaver Jr.

3.3.1967

(Mapaging Direcwor)

The duration of sppointmet of Direc-
tors as per the Artices of Assoclation of
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the Company is three years from the date
of constitution of the Board.

Excepting Mr. J. C. Weaver Jr. who
has been reappointed as Managing Director
for a period of two years with effect from
3rd March, 1968 on a salary of Rs. 2,57,385
per annum, all other Directors are part
time honorary Director.

Madras Fertilizers Ltd.

3729. SHRI PREM CHAND VERMA:
Will the Minster of PETROLEUM AND
CHEMICALS be pleased to state :

‘a) the extent of loss thesuffered by
Madras Fertilizers Ltd. on account (I)
irregularities, (ii) theft, (iii) stock shortage,
(iv) fire or any other such causes since its
inception;

(b) whether these matters were looked
into ; and

{¢. if so the result thereof and if not.
the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS  SHRI K. RAGHU
RAMAIAH ):

(a) The company has not incnrred any
loss on account of (i), (iii) and tiv), It
incurred a loss of Rs. 295%/- on account of
the theft of the Company's cycle.

(b) and (c) : The theft was duly report-
ed to the police, but the cycle having
remained untraced, it has been writien off
the books under the orders of the Board of
Directors.

Madras Fertlizers Ltd.

3730. SHRI PREM CHAND VERMA:
Will the Minister of PETROLE UM AND
CHEMICALS be pleased to state:

(a) Whether the Madras Fertilizers Ltd.
bas proper rules of staff recruitment for
jobs carrying more than Rs. 500 p. m. and
for purchase contracts and sales;

(b) 1fso. what are those rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):

(s) and (b): Not yet, Sir, but these

are in the process of being formulated.

18, 1890 (SAKA) Written Answars 90

Madras Fertilizers Ltd.

3731. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether at any time a general
assement of the working of the Madras
Fertilizers Lid. has been done;

(b) If so, the result thereof: and

(¢) If not, whether Government propose
1o secure the services of any expert in order
to find out the draw-backs and to bring
improvement in its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS ( SHRI RAGHU
RAMAIAH ): (a) No, Sir.

b) Does not arise.

(c) No, Sir. Government have no

reason to believe that such an investigation
is necessary.
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Gaubatl and Barauni Refinerles

© 3733, SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(@) The date of commissioning of
Gauhati and Barauni Refineries and the
expected full throughput of crude oil in
these two units;

(b) The actuals taken by them year-
wise, upto 1967-68;

ic) The reasons for the .low throu-
ghputs and how it reflected on the efficiency
of the Oil India Limited; and

(d) The steps proposed to work the
refineries to their full capacity 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):

(a) Gauhati Refinery was commis-
gioned on 1.1.1962. The first million stage
of the Barauni Refinery was reached on
22.7.1964 and the Second million unit was
commissioned on 4.2.1966. The rated
capacitics arc 0.75 million tonnes per annum
and 2 million tonnes per annum for the
Gauhati and Barauni Refineries respec-
tively. The capacity of Barauni Refinery
is under expansion to } million tonnes per
annum,

(b) The actual throughputs of the
Gauhati and Barauni Refineries from
Inception are as under:—
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(All figures in tonnes)

Year Gauhati Barauni
1961-62 64,700 -
1962-63 282,695 -
196364 543,524 ' -
1964-65 749,164 249,918
1965-66 799,434 744,540
196667 742,946 1,113,885
1967-68 811,718 1,629,625

fc) The Gauhati refinery has been
operating at about its rated or even higher
throughput level during the last four years,
In the initial stages, the lower throughputs
were due to delay in the commissioning of
the coking unit and initial troubles with
the compressors in the Kerosene refining
Unit. The Crude throughput at the
Barauni Refinery has been lower mainly
due to the delayed start up of the coking
unit and the kerosene refining unit, and
the delayed commissioning of the Lube Oil
and Bitumen complexes. The delays resul-
ted in lower offtake of Oil India Limited
Crude that could otherwise have been
produced.

(d) The Barauni Refinery, is at present
operating at the capacity of two million
tonnes; the Gauhati Refinery has been
working at full capacity for some years.

Ol Indla Limited

3734. SHRI S. R. DAMANL will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether itis a fact that a guaran-
teed net return of 9 to 13 per cent on the
equity capital was stipulated in favour of
the Oil India Ld.;

(b) Whether it is also a fact that
Government had to pay a subsidy of over
rupees 18 crores upto 1966-67 to ensure
this minimum guaranteed dividend; and

(¢) The reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) :

(a) Yes, Sir.
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(b) and (c) The payments made to
Oil India Limited up to'1966—67 were not
in the pature of & “subsidy” io the Com-

pany, but were towards meeting the cost

of the crude oil purchased by the Indian
0il Corporation from Oil India Ltd. in
terms of the pricing formula stipulated in
the Second Supplemental Agreement
between Government and B. O. C,

Exploration of Oil in Dum Duma
and Ningru
© 373 SHR1I S. R. DAMANL Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the action
taken against the Oil India Ltd. for not
mbking serious efforts to.explore oil in the
new arcas of Dum Duma and Ningru ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND;
CHEMICALS (SHRI RAGHU RAMATAH,

Having regard to the financial resources
available to the Company Government
consider that the efforts so far made by Oil
India Ltd. in their exploration programme
are satisfactory. The question of taking
any action against the Company does and
therefore. arise.

Drilling of Oil or Gas Well

3736. SHRI NITIRAJ SINGH CHAU-
DHURY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

‘a) The numbar of oil or gas wells
drilled and meterage of drilling done in the
country after the 31st March, 1967;

b} The result of above drilling and
the areas where the drilling was done;

(c) Whether the areas where drilling
has not so far been undertaken are oil or
gas beiring; and

(d) The reasons for not underiaking
drilling in the said areas ? _

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):

(a) From 1.41967 to 31.10.1968, a
total meterage of 411991 was drilled and
169 wells were completed.

(b) The drilling was carried out as &
part of exploration and abso development
of already discovered fleids. The drilling
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was done in various arcas in  Gujarat,
Madras, Pondicherry, Assam, West Bengal
and Rajasthan. As a result of drilling, oil
has been struck in Kadi and Sobhssan
areas of Gujarat, and shows of oil have
been recorded at Geleki in Assam. Alo
further exploration/development of oil Belds
has been made in the Ankleshwar
Kosamba, Kathana, Dholka, Nawagam,
Kalol, Sanand, Ahmedabad, Bakrol,
Rudrasagar and Lakwa areas where oil
had been struck earlier.

Drilling was also done at Nahorkatiya,
Moran, Dum Duma and Ningru in Assam.
On the 21 wells drilled, 16 were oil bearing,
2 gas bearing and 3 proved dry.

(c) It is not possible to say, without
drilling and testing of wells. whether any
particular area is oil/gas bearing.

(d) Drilling, on a priority basis has
been undertaken in those parts of the
sedimentary areas where the prospects of
oil/gas deposits, on the basis of geological
and geophysical surveys, are rated high
and the operating conditions are not very
difficult. The remaining sedimentary areas
will be covered after the prospects in these
arcas have been tested and exhausted.

Iranian of-Shore Oil Explorations

3737. SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of PET-
ROLEUM & CHEMICALS be pleased to
state :

(a) the details of Iranian off-shore
explorations done by India individually or
jointly with others ofter the 31st March,
1967;

(b) the expenditure incurred thereon
and results obtained; and

() when the oil production from
above area is likely to begin ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
CHEMICALS (SHRI RAGHU
RAMAIAH ) ;

(a) Subsegueat to 31-3-67, a total
of seven explorastion wells has been drilled.
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(b) An expenditure of Rs, 655, 38
lakhs has been incurred by the ONG Com-
mission during the period from 1-4-1967
to 30-9-£8 on the operations in the Iran-
ian off-shore area. One structure which
has been found to be oil-bearing has been
declared as commercially exploitable.

(e) Oil production is likely to start
in the third quarter of 1969.

Pregramme for Ofl and Natural Gas
Exploration.

3738. SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased
to state :

(a) whether the progra'mmc of work
fixed for 1967-68 for oil or natural gas
explorations has been achieved;

(b) if 8o, the details thereof and
extent of achievement;

(e} the amount
scheme; and

spent on each

(d) the actual increase of oil and gas
production as & consequence of above
after the 31st March, 1967 and the area
responsible for this increase in produc-
" tion ?

THE MINISIER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM ICALS ( SHRI' RAGHU
RAMAIAH) : (a) Yes, Sir.

(b) Apart from the deployment of
16 Geological, 17 Gravitv.magnetic and 26
Seismic field exploration parties as per
plan. the target of exploratory-cum-develo-
pmental drilling was achieved to the extent
of 106 95 in terms of the number of wells

and 99.29; in terms of the meterage drilled ,

by the Oil and Natural Gas Commission.

Qil India Limited completed the
target of completing one exploratory well
and drilling another partly with a total
metorage equal to 91% of the target.

(¢) The Oll and Natural Gas Com-
mission speat an amount of Rs 29544

DECEMBER 9, 1968

Written Answers 9%

lakhs on exploratory surveys and Rs. 2203.
03 lakhs on driliing during the year 1967-
68.

Oil India Limited spent Rs. 58 lakhs
on Exploratory surveys and Rs. 94 lakhs
on exploratory drilling during the period.

(d) Asaresult of the work comple-
ted by the ONGC, the total annual produ-
ction from the Commission's fields was
increased by 0.26 million tonnes of crude
oil and the sale of natural gas was increa-
sed by 110-66 million cubic meters during
the year 1967-68. This increase was mai-
nly due to the stopping up of production
from the Gujarat region. In addition, the
exploratory drilling resulted in the disco-
very of an oil field in Gujarat and a possi-
ble gas field in Rajasthan,

Oil India's exploratory drilling did
not result in the discovery of fresh oil or
gas reserves.

Geological and Geophysical Surveys

3739. SHRT NITIRAJ SINGH CHA-
UDHARY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the arcas of the country where
geological or geophysical surveys were
carried out after the 31st March 1967;

(b) the findings of these surveys,
and

(c) the areas of the country of which
geological and geophysical surveys have
not been carried out so far and the reasons
therefor ?

THE MINISTER OF STATE [N
THE MINISTRY -OF PETROLEUM
AND CHEMICALS (SHRT RAGHU
RAMAIAH): (a) The Oil and Natural
Gas Commissior: has tarried out geological
and geophysical surveys in the sedimentary
arcas of Gujarat, Rajasthan Jammu and
Kashmir, Himachal Pradesh, Uttar Pradesh
Haryana, West Bengal, Assam, Nagaland,
Orissa, Andhra Pradesh, Madhya Pradesh,
and Madras.
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(b) These surveys helped to study
the stratigraphic and structural conditions
existing in the respective areas. The sur-
veys also- helped to confirm a number of
structures, indications of the presence of
which had been obtained earlier, and also
to the discovery of a number of new
structures.

(¢) The surveys have not been carri-
ed outin the areas in which crystalline
besement rocks or metomorphosed sedi-
mentary rocks or volcanic rocks are expo-
sed, as such areas do oot have any oil/gas
psospects. Such areas are mainly in
Madhya Pradesh. Maharashtra, Mysore
and paris of Uttar Pradesh, Bihar, Assam,
West Bengal, Orissa, Andhra Pradesh,
Madras, Kerala, Rajasthan and Gujarat.

The surveys have not been carried
out in the parts of sedimentary areas of
Assam and Nagaland where circumstances
are not favourable and in parts of Anda-
mun Nicobar [sland on account of diffi-
cult accessibility.

Upgradiag of Surgical Department
of Darbhanga Medical College

3740. SHRI BHOGENDRA JHA : Will
the Minister of HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 1451 on the 29th
July, 1968 and state :

(a) whether any proposal has since
been received from the Government of
Bihar for the upgragding of the surgical
department of the Darbhanga Medical
College Hospital;

(b) if so, the decision taken thereon;
and

(c) if not, whether inquiries have
been made from' the Health Department
of the State Government and at what stage
the proposal stands at present 7,

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes,
only recently.

[ ]

Written Answers 98

(b) and (c) The proposa)] is under
consideration,

Irrigation Schemes Of Orisia For Fearth
Plan

3741, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TRRIGA-
TION AND POWER be pleased to state :

(a) the number of irrigation schemes
which the Orissa Goverment have included
in its Fourth Plan and for which they have
asked for allocatiom of funds;

(b) whether the Manibhadra Barrage
scheme on which some lakhs of rupees had
alrcady been spent has boen included there-
in; and

(c) the schemes in Banpur, Ranpur, Da-
spalla and Khandapade areas which have
been recommended by the Orissa Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):

(a) The Government of Orissa have pro-
posed inclusion of five major and sevent-
een medium irrigation schemes in their Fo-
urth Plan and have propsosed a total ou-
tlay of Rs 3724 - 95 lakhs. The Fourth
Five Year Plan of Orissa has not yet been
finalised.

(b) No. Manibhadra barrage scheme
has not boon proposed for inclusion in the
Fourth Plan.

(c) Salia Irrigation Project in the Banp-
ur area and Dahuka Irrigation Project

in the Khandapade area have been propo-
sed for Inclusion in the Fourth Plan.

wgeram ey fewre gwmr feett
3742. it wyrow feg wrody: war
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fordr fawil & #vé fadraw gemar mar §;

v (w) afz A, @ wroSTi
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fadrawl # §;

(m).7ar 3g 99 & f& dv—awr
wWrfaE FrEm gvsd 847 F ag-
g der A1 qfaarsi @ o Famsil
T IIGNT AEY FIAT AEA AT T wAH
qied & fraoRt gzawn wind & W

(%) afz &, a1 =@ AFTFY F FIFE
T A4T FTEAE FY AT E g 7

Efeaw aar w@@a dEg § g
A%t (sft TgTan): (F) S ar | WA
Iqww fanmg & mmieer Adr faswew
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1. gfear gedma
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3. mewafvs e fagio & feg
qUEITIER &1 §FA

(a) e A8 3zA1 |

() € qTErd 37 wreAT wwqfagi
a wwdg EE fang & smtaA o
fasta s g fawrfan fadm Faral
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Bl i L]
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YWifeaw aie vnam: W ag e
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DECEMBER 9, 1968

Written Answers 100

(®)Frag av & f& wm ¥
fasrawita arnT 13 % F1e g9 faenr
STEAT FH FWR AT AT F
AR FED Ay #§ wrafts sreamt
;dewﬁ FTIT IA WO
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Wifran aav waaw swea & e
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(=) mq'ﬂ FEAT I

farrdt TdTe wTCET

37, sft wgror feg st ;g
Aifeaw sitx waram A qg @A o
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(%, @ g« a4l & fat IEv=
I § Afqwl, awaEr saafig
Aqr AT-aEFAE wHWTGT #1 geEay
# fevr fradt afg 3f 2; ol

() I wafw W 33g Fream
% 3eqrea # feaet 3fg 2 @ aar 11
frs & Sareq feaargar ¢ 7

Wifeaw AT vaww svreg § o
Wit (ot o) - (7) foed ww
qel # fardl IATE wTIETH § Afaw
& Fafaet &F @8y § gf7 w9 qun
BN SHYIGT K H&AT 7 g faacw
X AT 9T I @ ) (JEwET A
< fean | ¥fwd dsar LT-3795/
68)

(w) fae@t o qw cqrf s
TR & © ¥ 74,550 fi7d =
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dr | freare afede € !gsgﬁ{;:r

7 ¥ arEem & @war 117,000
qed T a% warg 7€

frg® zq Wt ¥ Aridom # wv
# areafas IeaEA faeq gF< 97 -

Wizl @

1958-59 71,884
1959-60 70,672
'1960-61 80,142
1961-62 83,186
1962-63 97,198
1963-64 89,240
1964-65 90,786
1965-66 97912
1966-67 95,450
1967-68 79,435

HOETH B & IqTE wreEml
grar IuTwl vy fast
3745. st wgwa fag wre :
Fu1 Yferaw AT vevaw W ag aa
£ FuT F47

(¥F) o= dz-azErd &7 AmfAs
FAE Framl 1 1 #Ea 1967
& arz w7 gapaT / 50 wfany IF-
W g AT A qIT A7 wgufr &
T ¥ A MEHT AT § JAF FIT@A
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(&) *q1 g8 99 § & g an
¥ FTLAlA] £ Ja9T §7 A6 A &
@t faar dr—wTErt A7 & W@
% fae @@ g AR

-fF ad 1965-66 st
“fadira ot & fazoft o % qua &
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a7 ffg qeF afe g @ a7 feg
T qETT 97 §F ez &1 30 wfa-
A 8% FT AFAI X 1

(=) radf
‘Il,l'l;'l W 4EY IFAT
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3746. oft pww wx wgam
s faw wF o1 TR A Ao a0
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AT FeErr 3o & I A fFaA
weq &t awqy fagoi oY aearg €1 g ?

Fa-AaT AWt mar e sl
(ot sroroet dmf ) Pt &
AE@ A w1 faw mga
at  1965-66 #&v 196667 #
wAreg gyere i fer a@ sror e

T W THIT § i—

(wire waw &)
~ 1965-66 196667
(1) oy gur & womt o a1 4w 5277 79.24 .
(2) we & Frafa EIO YER WA aTS g 622 9.83
(3) @i & gETT ATt Ad o (o qHe 480 &
s Wi 4fga) 2585 35.30

wre . 84.84 124.37
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g X safaa fafaae o ot arere
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Wifraw awr e wwwa @
W At (st ogorn) - (%) e
[ & @y @ 47 g oow
FHATI ¥ BT %3]

(%) % wHaArd gEaTT & amay
I KT EA & wq guleaa fear m@r
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* SN IAF FAT H AN wrew
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3748, it gwwam  wewg;
g1 faw 5t 77 AT Y Far ST FF
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aF Fu dreAm (v fafads
arad #1 g grer fwady fadefr g
Rz #Y 7€

(&) a1 FTFw &1 fAr @ T
it s ¢ fr gz faeit gy
frm watse ¥ fom aw 1 7, ok

() ¥ Ao gE few et 9t
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4t 7

oy WAt A faw w4 (5
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wa & TEx # faRer gm d
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T () 28600 wa
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wegr grar forld oy av e o fad feded v
AR I mrrew § Towd vy & Pafaer qrme
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Fray Ot AR ITwEl S W & aRg are
& fag
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A ¥ Wiy ¥ e aar | owrw
FE T IWER F AN W owEw
T X7 * fade are o 400 F
qrdt i | a=igE ¥ & 3,94
arew w98 ¥ 757 w1 4000 e g
aar & 16000 v & 3w 4
®1C qwd 7 | B aw ok Freemd
g # a1 A N ot qyare
At oAt arr &

I AN F W AT F W R
! FW w W deen

3750. @Y semmef e
st fregwre Wt
wa1 fawrf ¥t faw o 7t g e
g F0r fiw:

(%) w1 wreTy & faadte &t
AIqETare ¥ gu aanf o T g%
& A TR FAT KA FT GO
faare ¢ afe sv @i & faamf
gframsii 1 sqwewr £ o @w;

(&) =fz #t, at = o v
Tar dare Wy TER; e

(7) @A Y Rw g% afew

‘wq  fear o ?

fewrf aov fums wwe ¥
ot ( & fag ree gam): (%) o,
agfa

(w) # (). o= aff 3=

Jwd sifemew. feare $hm e
tm ¥ st

3751. « sifwrciy :

ot wroor o
st feer s 12 ey, 1968 &



107 Written Answers

areifen g dear 3699 F I &
graeg ¥ og qaT 81 PO 4 fn

(%) #1 <@ M w9 TR F IE-
s ym e At nf § fm siwe
g7 2 & dad afaew foAc
g fen svwm & afafuem o= e
fer  wwafAal qoar w6t 7 W §

(=) afz ef,
a2 R

z?(rr) afz 7, a7 % W wRw

1 IFHT A

IoueT WA awr  faw W@
(st sarent dek): (%) S, ef

(@) siwet ggw A fedr o
# wrirre Adf & | fr=fafas @
FrfAgl 7 gEE feew E—
(1) =+ o= sod1 fafaze, mzm
(2) wag qguz faea fufudz, Fwaf
(3) 1= wa< zham fafaze, sasar

ag @At Fufagt vfag  ofeas
fafezs aufqar & 1+ A" A 1
st g R4 ¥ T AL awmw
G g IgF qf@r ¥ Ezedi o
wsafrat u FE weE & @@ ¥
gafay fautfea  fao 9% ang sTaa
IAE T AT AT AT FT K
Y ® qEEe § gEAr a9 &Y

(W) @@ "W A FEAT )

Read sitfrarew fere £ wrea)-
T & e
3572 « @A
wft sere oy
w7 faer w5 12 s, 1968 %
srarcifea swr dear 3700 & Swe &
FEY § g8 qATA A A & fw
(w) w1 €@ @ W Ak A

DECEMBER 9, 1968

Writien Answers 108
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Appointment Rules in Fertiliziers
and Chemicals Travancore, Limited

3757. SHRI P. VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the rules regarding appointments
in the Fertilizers and Chemicals, Travan-
core Litd;

(b) thelist of officers drawing Rs.

_1000/—and above per mensem by way of

salary and allowances appointed in the
Fertilizers and Chemicals, Travancore
Limited, from 1963 up-to—date;

(c) the list of persons who have been
appointed in 1he Fertilizers and Chemicals
Travancore Ltd. after retirement from the
service of the Central Government, Karala
Government, the Madras Government and
Governmental organisations like Central
Water and Power Commission, Railways
etc., during the last five years; and

(d) the list of officers who were
absorbed in the Fertilizers and Chemiculs,
“Travancore Ltd, when they had only less
thao one year to retire from Government
service 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH)*
@) For all non-managerial posts, there is an
agreement between] the Management of
FACT and the Association of FACT ampio-
yees.§ The agreement lays down the rules
of ' recruitment, minimum qualifications
etc.

For mapagerial posts, carrying a scale

Lof pay, the maximum of which does not

cxceed ;Rs.j 1,250/—p. m., solections are

;— made by the Committees appointed by the

Managing Director. For higher posts,

selection is made by a Commitiee of the
'Board, of Dircctors.

Appointments 10 posts carrying a

salary of |Ra.§2,250/—p. m. and above,
are re o overnment.

In addition o the above, the Com-
pany has a scheme of recruitment to the
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Executive Cadre through an u:nual com-
petitive examination.

Similarly,
every year some Bngineering Graduates
under its Engineering Graduates Apprenti-
ceship Scheme.

(b) A list is laid om the Table of the
House. [ Placedin Library See. No. LT-
2599/68 )

(¢) A listislaid on the Table of the
House. [ Placed in Library See No. LT-
2599/68 ]

(d) A list is laid on the Table of the
House, [ Placed in Library See No. LT-
2599/68]

sraifre fae fow

3758 it voire feg wrest :
faer W51 @g FaT F1 PO Fq 5

() wrag mw g fE aaf
faa fammg Ifaq a1 7 FA 781
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Tfor &, o1 fF =w & sq G+ & afy
ad gfs & @ ¢
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qufearaar g sw fe fosy el
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(w) afzgt, @1 wh w1 FO0
@

(%) farw & srdaareE § gaTT
s & fAy gORTC ¥ w7 wTEATS
& % frwr 8 ?

JY-Awm wat awy faer wialy (ol
wreresh ek ): (W) a (w)..
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sitfrs e fow Sfes @ &
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& /Y, 0F X IO F IR AR
gray afiger qfefeafay i @it
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fafsrer ardiegi w1 27 &Y miy @t 3t
ax gt Af) wh §1 Aferagr
areet ¥ aErmft § 4% ST ¥ A
frew &Y & fa aat & @ dar zqF

30 3 1968 =1 wwior gu xd
dgaya A1 fi.ai & 3y dwar
¥t § v et Aff ot 1.49 w07
Ty Y TRg wAY 3T afynt & awmmr
139 .68 &0v =it 1 wew ¥ wefer
tsax g wwmrew w1 07
gfvwr 8 owfs 30 g 1967 &
iy gq ad ¥ el A wfiedt &y
124.55 s0y w0t & wvw Tew
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# gore # d feei ) ww 0.8
w0y oA O AT RO ST afaAy w
awrar v %1.0.64 afrea o)

it atg, [ygu R gy A A
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®T & TOATT =q(A AT @ 3 P
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Iqt § uA AT ® JEGY O 9ETT
fa | @ WL 16T afaw faw-
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Central Assi: For Kang
Project (West Bengaly

3759. SHRI VISHWA NATH PAN-
DEY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether i, is a fact that Govern-
ment have sanctioned financial help to the
West Bengal Government for f inancing

expenditure on Kangsabati project recen.
tly; and

(b) ifso, the total amount sanction-
ed so far 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER(SHRI SIDDHESHWAR. PRASAD;:
(a) Eaimarked Central assistence is being
given for Kangsabati Project from the year

1967-68 onwards,

(b) Rs. 341.00 Lakhs.
. fevfren @ fef

3760 st swerdre wrent :
ft TreTeRTC Wi
it fire e et :
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Decisions of Advisory Panel on
Fagineering Industry

3762. SHRI HIMATSINGKA
SHRI 8. K. TAPURIAH:

Will the Minister of WORNKS, HOUS-
ING AND SUPPLY be pleased to state:

(@) Whether the re-constituted Advisory
Panel on engincering industry, at its first
meeting held in the third week of September,
1968 discussed the question of diversifying
production with a view to developing
and producing substitutes for items for
which India depends on imports;

(b) if s0, the decisions taken at the meet-
ing for the purpose; and

(¢) the major items for which India is
to depend totally on imports 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING
AND SUPPLY (SHRI TQBAL SINGH):
(a) and (b): The question of maximum
possible utilisation of domestic capacity
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through import substitution was discussed
in a general way and the representatives of
the Engineering Industry were urged to
diversify their production in fields where
there was inadequate indigenous capacity.

(c) A statement indicating the major
representative items furnished by the
Directorate General of  Technical
Development for which India has broadly
to depend on imports, is laid on the Table
of the House. [ Placed in Library See No.
LT—2600 1 68 )

Development Programmes For Calcutta

3763 Shri 5. K. TAPURIAH. Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleasd to gtate ©

(a) whether during her visit to Calcutta
in September. 1968, the Prime Minister
discussed with the Governor and Officials
the development programmes for Calcutta;
and

(b) if so, the nature thérgof and action
taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1 B. 5. MURTHY;: (a) and
by The Governor of West Bengal met
the Prime Minister in New Delhi on the
2nd September, 1968. It was decided
at this meeting that the Government
of India would provide an additional sum of
Rs. 2. 3 crores for specific schemes of deve-
lopment in the Calcutta ‘Mc[mpnliian area
to be settled in consultation with the State
Government. During her visit to Calcutta
later, in September; the Prime Minister did
not have occasion 1o discuss the develop-
ment programmes of Calcutta with ths
Governor and Officials of the West Bengal
Government.
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Remittences sent abroad

3765. SHRI JYOTIRMOY BASU:
Wil the Minister of FINANCE be pleased
to state:

fa) The total amount remitted abroad
as (i) profits, (ii) royalties, (iii) fees,
(iv ) commissions, and (v ) interests
from India from 1948-49 to 1967-68, year-
wise ; and

(b) The share of private sector com-
panies in the total remittances from
194849 to 196768, year-wise 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJT DESA): () and (b). A
statement showing the remittances made
abroad since 1956-57 under various heads
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is laid on the Table of the Lok Sabha.
| Placed in Library See No. L.T.—2601 68[.
Similar information prior ta 1956-57 is not
available.

Remittance of royalties, technician and
other professional fees, technical know-how
and management fees and office expenses
cover both public and private sectors.
Separate figures of remittances by private
sector companies giving actuals for 1960-61
to 1963-64 and estimates for 1964-65 to
1966-67 and the coverage of these figures
is expected to be available shortly when the
Foreign Collaboration Report is finalised.

Demand of Petroleum Products

3766. SHRI JYOTIRAMOY BASU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

‘a) the estimated current demand of
petroleum products in India;

(b) the present installed capacity of
the Public and Private sector refineries,

separately;

‘c) the total wvalue of petroleum
products imported from abroad in 1967-68;

{d) the estimated demand of petro-
leum products at the end of the Fourth
Five Year Plan period; and

(e) the installed capacity of the
Public and Private sector refineries,
separately at the end of the Fourth Five
Year Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) The total demand for petroleum
products during 1968 is likely to be 15.4
million tonnes.

(b) The capacitics of Public and Pri-
vate sector refineries are 9.10 and 8.30
tonnes respeclively.

(c) The total valwe of imports of
petroloum products during 196768 was
aboot Rs. 38.55 crores.

(d) The total demand for petroloum
products during 1974 is estimated as 29.6
million tonnes.

(e) This bhas to be determined having
regard to regional requircments, excesy
Capacities, if any, that could be added at no
great cost and availability of crude oil from
local sources.

Rural Electrification Programme

3767. SHRI HIMATSINGAKA:
SHRI 8. K. TAPURIAH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the total proposed lay out of the
rural electrifications programme to be
included under the Fourth Plan;

ib) the proposed break-up of this
lay-out, State-wise and Union territory-
wise; and '

. (©) whether the State-wise allocation
15 proposed to be made in proportion to
the percentage of unelectrified villages in
each State and Union Territory ?

THE DEPUTY MINISTER
MINISTRY OF mmc‘ancml N Igg
POWER (SHRI SIDDHESHWAR
PRASAD) : (&) to (c). The Committee of
Ma'mbefs of Parliament on Rura| Electrifi-
cation, in their interim recommendations on
the outlay for the Fourth Plan, have sugges-
ted 'h". an outlay of Rs, 632 crores should
b.c provided in the Fourth Plan for energisa.
lion of 12.5 lakhs pump-sets during the
Fourth Plan and for electrification of one
lakh villages by 20d October, 1970, . e, by
the end of Gandhiji's birth Centenary y.uu
The Committee have further recommended
that special assistance should be given 10
lhe‘ States of Assam, Bihar, Madya Pradesh
Orissa, Nagaiand, Rajesthan, Uttar Pradeg,

where the progress of elactrif]

villages is below the all India ‘:-:::ﬁ
m:m“lmm"wm“
rural  electrification can be tskeo yp
In thess nine States. The outlays for each
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State and for the Union Territories for
rural electrification programmes during the
Fouith Plan arc being finalised with the
Fourth Plan. The interim recommendations
of the Committee of Members of Parlia-
ment on Rural Electrification on the outlays
required during the Fourth Plan for rural
electrification are under consideration.

Assistance for Familles affected by Floods in
Bibar and North Bengal

3768 : SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of FINANCE be
pleased to state :

(a) whether any -plan for rehabilitation
of people rendered homeless and thrown
out of jobs due to flood devastationsin
Bihar and North Bengal in October, 1968
has been prepared;

(b if 0, the details thereof; and

(e) the Central assistance given for
implementation, of the rehabilitation
scheme 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARII DESAI: (8) and (b). The
Governments of Bihar and West Bengal
have reported that house building loans
and grants are being provided to people
rendered homeless as a result of floods
in October, 1968. In addition relief works
have bsen started in thy flood, affected
areas 10 provide gainful employment to the
people  Assistanc: by way of loans and
grants of various other types is also being
given to help the rehabilitation of the flood-
affected people.

(c), Central assistance to State Govern-
ments for natural calamities relief is not
provided secparately for individual items.
The Government of India have so far
sanctionsd Ras, 4 crores to the Government
of West Bangal and Rs. 0 50 crore to the
Government of Bihar during the curreat
year for various relief and rehabilitation
measures taken up following the floods in
October, 1968. The roleass of further
assistance will be regulated in the light.of
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the progress of expenditure and the reports
of the Central Teams of officers which
visited the States concerned to assess the
requirements.

Kodarl Super Thermal Station Near Nagpur

3769. SHRI DEORAO PATIL : Wil
the Minister of - IRRIGATION AND
POWER be pleased to state:

(a) the reasons for slow progrees on
Kodari Super Thermal Station near Nagpur
in Maharashtra State ; and

(b) the estimated cost of the project
and expenditure incurred up to the end of
Third Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) the slow progress on
Kodari Super Thermal Station near Nagpur
is mainly due to constraint of financial
resources.

(b} According to the revised estimates.
the cost of the Project isabout Rs. 86
crores. No expenditure was incurred on
this Project upto the end of Third Plan.

High Prices of Drugs, Medicines and Instru-
ments Manufactured in Public Sector

3770. DR. SUSHILA NAYAR: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether itis a fact that the rates
of drugs, medicines and surgical instru-
ments which are manufactured in the Public
Sector Pharmaceuticals are higher as com-
pared to private sector;

(b) if so, the differences in prices and
reasons therefor;

(¢) whether it is alsoa fact that the
sale of drugs, medicines and instruments
manufactured in public sector is very much
Joss as compared to the capacity of produc-
tions; and
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(d) If so, the steps taken by Govern-
ment to reduce the prices of drugs, medicines

and instruments produced in the public ~

sector 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI RAGHU
RAMAIAH) : (a)and (b): It is presumed
that the guestion refers to the products of
Hindustan Antibiotics Ltd. and Indian
Drugs and Pharmaceuticals Ltd. As regards
the Antibiotics products the prices quoted
by H.A.L. and 1. D. P. L, are comparable
with those quoted Ly private sector firms.
‘The prices of Syntbetic Drugs are however
likely to be somewhat higher than the prices
of similar imported items as the production
in the Synthetic Drugs Project is organised
from basic stage and this adds to cost. The
Surgical instruments made at the Surgical
Instruments project, Madras are of superior
quality and their prices cannot therefore be
compared simply with the prices of similar
instruments manufactured in the private
sector.

{c) Yes, because the plants at Rishi-
kesh and Hyderabad have not yet reached
their full production capacity. In the case
of Surgical Instruments plant, the produc-
tion has been deliberately restricted to
demand.

(d): Every effort is being made to improve
processes and technology through research.

High Level Chaonel Of Tungabhadra Project

3771. SHRIGADILINGANA GOWD:;
Will the Minister of IRRIGATION AND
POWER be pleased to refer to reply given
to Unstarred Question No. 5726 on the 26th
August, 1968 and state:

(a) whether on account of the detailed
surveys for economising the cost of constru-
ction of High level channel of the Tunga-
bhadra Project passing through the villages
of Alur Taluk of Guntakal and erom
drainage works, the extent of acreage in
each of tbe villages referred to in the above
. question will be affected;

(b) whether the surveys have been com-
pleted and if not, the basis for digging the
canal in & place other than the course of
the canal proposed in the original project
scheme ; and

(c) whether Government have approved
the deviation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The information
is being collected from the State Govern-
ment and will be laid on the Table of the
House.

Utilisatlon of second Czech Credit

3772. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the utili-
sation of the Second Czech Creditis slows
and

by if s0, the steps which Government
have taken to speed up the utilisation 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Under
the Second Czech Credit of Rs. 63 crores,
contracts for a total value of Rs. 31.59
crores have so far been placed on the
Czechoslovak suppliers. A portion of the
unutilised credit will be used for import of
components required for the production
programme of the projects set up with
Czechoslovak assistance and the balance
for projects after e Fourth Five Year Plan
has been finalised.

Irrigation Schemes in Blhar and U. P-

3773. SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be pleased to stats:

.

(a) whether it is & fact that & large
number of irrigation schemes could mot be
completed according to their schedule for
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want of funds in the States of Uttar Pradesh
and Bihar;

(b) If 50, the details of such schemes,
District-wise; and

(c) the steps proposed to be taken to
get them completed in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) The progress of construc-
tion of irrigation projccts all over the
country (including U. P. and Bihar) has
been affected due to constraint on
resources.

{b) The major schemes affected in and
U. P, Bihar are:

(i) Ganduk Project to benefit the
districts of Purnea and Saharsa in
Bihar.

(ii) Eastern Kosi Canal to benefit
the districts of Saran, Champaran,
Muzaffarpur and Darbhangain Bihar
and the districts of Deoria and
Gorakhpur in Uttar Pradesh.

(c) A special assistance of Rs. 8 crores
has been sanctioned for Gandak Project
during the current financial ycar. Efforts
are being made to provide adequate out
lays in the Fourth Plan.

National Economy

3775, SHRI S. R. DAMANI:  Will the

Minister of FINANCE be pleased to refer
tothe reply given to Unstarred Question
No. 3604 on the 12th August. 1968 and
state:

(a) the growth of national economy
noticed during the six months from April
to September, 1968 and the consumer price
index as on the 30th September. 1968;

(b) the exient to which industrial
production index has ‘picked up during
this poriod: and
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(c) the expectations of agricultural
turnover this year and it contribution to
the national economy keeping ln view the
unprecedented floods and drought condition
in mapy States ?

THB DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Estimates of
-national income are prepared on an annual
basis as figures of agricultural production
can be known only after the principal
harvests. There are thus no national in-
come estimates for April - September 1968
which can be compared to the previous
year's national income figures. The consu
mer price index is complled on a monthly
basis. The consumer price index (1949=
100) was 218 for September, 1968.

. (b) Comprehensive figures of industrial
production are available only upto the
month of July, 1968, The provisional aver-
age index of monthly industrial production
base 1960==100 during the first seven
months was 158.7 as compared to 150.8
in the eorresponding period of 1967, which
implies a rise of about 5.3 per cent.

(c) No firm esti of agri al
production are as yet available. However,
partial information so far received indicates
that agricultural production as a whole in

1968-69 may not be perceptibly lower than
in 1967-68. )

Uniform Tax

3776. SHRI RAM AVATAR SHARMA:
will the Minister of FINANCE be pleased to
state;

(a) whether there is any proposal under
Government's consideration to have a uni-
form iax year; and :

(b) if so, what are the details thereof?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI.
MORARII DESA): (a) Yes, Sir.

(b) Shri §. Bhoothalingam in his Final
Report on Nationalisation and Simplifica-



129

tion of Tax Structure has recommended the
adeption of a uniform tax year. This
recommendation is under Government's
consideration. Details of this recommenda-
tion are contained in paragraphs 14.1 to
14.15 of Shri Bhoothalingam's Final Report,
copies of which have already been made
available to Hon'ble Members.

Creation of Wing for Rural Development in
Life Insurance Corporation

3777. SHRI D.N. PATODIA : Will the
Minister of FINANCE be pleased to state :

(a) whetheritisa fact that a Working
Group of the Administrative Reforms
Commission has suggested change in the
investment policy of the Life Insurance
Corporation of India for the creation of a
Wing for rural development;

(b) i. so, whether the suggestions have
been considered; and

te) if so, the decision taken in this
regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) and (ci. The .recommendations
made by the Working Group set up by the
Administrative Reforms Commission are for
the Administrative Reforms Commission to
consider. The Administrative Reforms
Commission has yet to submit its recommen-
dations on the subject to the Government.
The question of Government considering
the report of the Working Group does not
arise,

Sale Proceeds of Australinn Wheat

3778. SHRI D. N, PATODIA:
SHRI N. K. SANGHI :

Will the Minister of FINANCE be
pleased to state:

(a) whether the sale proceeds of the
Australian wheat which the Government
of Australia have recently promised to give
on grant basis will bo utilised for develop-
ment projects in India ;
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tb) if so0, whether the details of utilisa-
tion have been worked out; and

(c) whether the Australian wheat has
started coming to. India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) The rupee value
of the wheat supplied to us would be used
on such of India’s development projects as
may be mutually agread upon.

(b) No, Sir.

(c) The wheat is expected l;: arrive in
India during this month.

Japanese Project Report On Off-Shore
Drilling at Cambay

3779. SHRID. N. PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether itis a fact that the Japaness
Mitshubishi Oil firm has prepared a revised
project report for the off-shore drilling at
Cambay;

(b) if s0, the details of the project report
now drawa up by the foreign firm;

(c) whether, according to Mitshubishi
circle, if the Central Government approach
the Japanese Government, the currently
suspended Yen credit may be revised and
made available for this project; and

(d) if s0, whether any steps have been
taken in this direction 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH)
(a) Yes, Sir,

(b) It will not be in the public interest
to disclose the details since that may adver-
sely affect other proposals also now under
consideration. )

(c) i Mitshubishi have not made any
such statement to Government.

(d) This does not arise at present.
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Medical Colleges In The Coantry

3780. SHRI JAGESHWAR YADAV:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 2833 on
the S5th August, 1968 and state:

(2) Whether the information regarding
Medical Colleges in the country has since
been collected; and

by If s0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1B. S. MURTHY): (a} and
(b). A Statement showing the information
in respect of 85 Medical Colleges is laid on
the Table of the House. [ Placed in Library.
See- Wo. L.T.—2602/168 ). The requisile
information in respect of the rest is being
collected.

Male and Female Doctors in India

3781. SHR1 JAGESHWAR YADAYV:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 3712 on
the 12th August, 1968 and state

(a) Whether the information regarding
the number of malec and female doctorsin
the country has since been collected; and

(by If so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) (a) Yes.

(b) A stateinent showing the details
thereof is laid on the Table of the House,
|Placed in Library. See No. LT—2603/68 ).

Aerial Servey of Floods in Midnapore
(West Bangal)

3782. SHRI BENI SHANKER SHARMA:
Will the Minister of IRRIGATION AND
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POWER be pleased to state ;

(8) Whether it is a fact that large areas
in Midnapore District of West Bengal
were flooded and Ministers and Officials
of the Central Government surveyed the
area aerially;

(b) If so, how many Ministers and
other high officials made aerial surveys,
how many trips were made by them and
in what type of aircrafts; and

“(€) The cost of these aerial surveys and
to which account the cost has been
debited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) Yes Sir.

(b) and (c). The Union Minister of
Irrigation and Power made an aerial sur-
vey of the flood affected areas of Midna-
pore District and surrounding areas in
West Bengal on the 10th August, 1968,
accompanied by the Union Minister of
State for Reilways and the Chairman,
Central Water & Power Commission,
besides high officials of the Government
of West Bengal. The aerial survey was
made in an . S. F. Dakota aircraft and
only one trip was made from Calcutta to
the site and back. The expenditure for
chartering the plane was Rs, 12,622)-
which is debitable to the Central Govern-
ment budget---**Grant No. 39—Cabinet.”

The Prime Minpister also carried out an
aerial survey of the flood affected areas of
Midnapore District on the 8th September
1968, by a special plane of the Indian Air
Force. The Prime Minister is entitled to
use of service aircraft and no specific
payments are required 1o be made of such
flights.
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U. P, State Electricity Board

3786. SHRI VISHWA NATH PAN-
DEY: Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) Whether it is a fact that the Ultar
Pradesh State Electricity Board has proposed
an ambitious project for transmission and
transformation works involving a capital
expenditure of over Rs. 30 crores;

(b) 1fso, the main featwes thereof;

(¢) When such project is likely to be
completed; and

(d) How many such stations will be
established and at what places 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir. The Uttar Pradesh
State Electricity Board has submitted a
project report for transmission and trans-
‘formation works estimated to cost about
Ras. 30 crores.

(b) The project involves construction
of about 1230 circuit Kilometers of 66 KV,
132 KV and 220 KV transmission lines
scattered over the whole of Uttar Pradesh.
Besides, construction of 20 new sub-stations,
éxtension to 32 existing sub-stations, one
central load despatch station and five area
Joad despatch stations is also envisaged.

(¢) The project is likely to be com-
pleted during the Fourth Plan period.

(d) The proposed locations of sub-
stations and load despatch stations are
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given below:—

(i) Installation of 20 now substations
at :—

Lucknow Baraut Aurai
Naini Jahangirabad Ballia
Allahabad town Haldwani Unnao
Dalla Barabanki Bazpur
Azamgarh Karvi Modinagar
Gazipur Baharaich  Lalitpur
Gajraula Deoria

(ii) Extensions to ti:e 32 cxisting sub-
stations at:- -

Kanpur Bulandshahar Hathras
Harduaganj Khatima Shikahabad
Moradabad Sirathu Rampur
Mughalsarai  Gonda Nirgajni
Allahabad Kasia Muzaffarnagar
Gorakhpur Mirzapur - Shamli
Obra Basti Sitapur
Lucknow Bareilly Matatila
Mau Shahjahanpur Mainpuri
Hapur Malwan Roorkee
Muradnagar Nehtaur

(iii) Installation of one central load
despaich station at:—
Lucknow

{iv) Installation of 5 area load des-
patch stations at:

Roorkee
Dakpathar

Bareilly
Sahupuri

Kanpur

Teesta River Project

3787. SHRI DEVEN SEN:
SHRI YIRENDRAKUMAR
SHAH :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) The stage at which the proposal of
Government for Teesta Dam Project stands
at present and when it will be implemented;

(b) Whether it is a fact that the Govern-
ment of West Bengal have not approved
the Project; and

(c) If so,
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The proposed Tecity

Government's reaction
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Dam Project is under investigation by the
West Bengal Government. The relevant
Project Reportis awaited. Government's
reaction will be known afier the report is
received.

‘ Accommodation for Lawyers of Delhi
Courts

3788, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state ©

(&) whether it is a fact that the lawyers
of the Delhi Courts went o sirike on the
26th November, 1968 in connection with
their demand for suitable accommodation;

(b) whether the lawyers have also
sent a Memorandum to Government for
the provision of suitable accommodation;
and

(c) if so, the steps being taken by
Government to provide accommodation to
the lawyers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Some lawyers of New Delhi Courts
went on sirike which has since been given

up.

(b) The New Delhi Bar Association
held a meeting on 26th November, 1968
and passed a resolution in this behalf, a
copy of which has been received by the
Governmeot.

() The Government are taking steps
to see how better accommodation could be
provided.

Power Plant at Blkaner

3789. SHRI VISHWA NATH PANDEY :
will the Minister of IRRIGATION AND
POWER be pleased to state.

(a) whetheritisa fact that a power
plant will be established at Bikaper
{Rajasthan) with Yugoslav assistance; and

(b) if so, whep?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR,
PRASAD) : (a) There is no proposal to
establish a power plant at Bikaner with
Yugoslav assistance.

(b) Does not arise.

Setting up of Six Central Flood Fore-
casting Units.

3790 SHRI VISHWA NATH PANDEY:
will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whetheritis a fact that Govemn-
ment are considering to set up Six Central
Flood Forecasting Units in the country;

(b) if so, when and at what places; and

(¢) the total amount of expenditure
involved on this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD):
(a) to (¢). A scheme costing about
Rs. 6 crores during the Fourth Plan has
been drawn up for establishing flood fore-
casting and flood warning centres at
Gauhati with sub-centre at Silchar (Assam),
at Asansdl with sub-centre at Siliguri/
Jalpaiguri (West Bengal), at Patna (Bibar),
at Lucknow (U. P.), at Ahmedabad or
Surat (Gujarat) and on the east coast with
necessary Wireless stations and control
rooms and some observation stations for
scientific flood forecasting. The proposal
is upder consideration, ’

Smuggled goods In ‘Jayanti’ Ship

3791. SHRI R. K. AMIN: Wil the
MINISTER OF FINANCE be pleased to
state:

(a) whether it is a fact that ship ‘Jayanu"
was found recently carrying amuggled
goods;

(b) if so, the details thereof; and

(€) the action taken in the matter 7
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. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (e) to (c). Fifty-four
packages taining nylon , shirting
and watch parts valued at about Rs. 2.9
lakhs onimport and Rs. 7.1 lakhs at the
Indian market price were seized froma '
fishing craft M. F. V. +#Jayawanti” on
27-10-1968 by the Anti-Corruption and
Prohibition Bureau of Greater Bombay.
Eleven persons were arrested. They were
later released on bail by the Magistrate.
Further investigations are in progress.

Enquiry About Lapses In Flood Warning

3792, SHRIR,K. AMIN: WIll the
Minister of [IRRIGATION AND POWER
be pleased to state :

(@) whether it is a fact that West
Bengal Government have decided to ask for
explanation of all officials found responsi-
ble for lapses following an inquiry into the
flood warning system in North Bengal;

(b) whether such an exp'anation and
inquiry will be done in regard to recent
floods in Narbada and Tapti rivers;

(¢) ifso, the details thereof ; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 2 IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD): (a)' Yes. Sir.

(b) to (d). The Government of Madhya
Pradesh have reported that timely intima-
tion of flood warnings was sent 1o Collec-
tors Surdt and Jalgaon during 1968 rains.
The Government of Gujarat are satisfied
that timely action was taken by all concer-
ned officers to transmit the flood messages
in accordance with existing system of flood
forecasting and warning.

Direct Negotiations by State Governments
with World Organisations for Loans

1793. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :
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(a) whether any State Government can
pegotiate with any world organisation for
loan for the development projects for that
State ;

(b) if not, whether all such requests
are routed through the Centre and on what
basis the requests are considered;

(c) what is Centre's responsibility in
the event of delay or failure to repay such
loans by the State Governments; and

(d) the number of cases in which
State Governments were permitted to
negotiate for loans independently ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI) : (a) Under the exist-
ing procedure, State Governments are not
authorised to undertake direct negotiations
with the foreign countries/world organi-
sations for loans for the development pro-
jects without prior approval of the Cent-
ral Government.

(b} All such requests are considered
by the Central Government in the Ministry
of Finance, Department of Economic
Affairs, on the basis of the priority of the
project, its position in the plan, its techni-
cal and economic feasibility and its require-
ment of external finance, all of which are
examined in consultation with other agen-
cies of the Government like the Planning
Commissi dministrative ~ Ministry/

Department etc.

(¢/ Even when a loan is intended
for a State Government project, the borro-
wing from abroad is done only by the
Government of India. As a borrower, debt
servicing is also done by the Government
of India.

(d) None.

Electricity from Bhakra Dam to
Member States

3794. DR. KARNI SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased 1o state :

(1) the quantity in K. W. of eléetri-
city allocated to each member State of the
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Bhakra Electricity Board from the Bhakra

(b) whether it is a fact that Delhi
is also provided power from Bhakra and if
80, how many K. W. and under what capa-
city Delhi is provided such an enormous
quantity of power;

(c) whether it is also a fact that an
appreciable quantity of power produced
by the Delhi Thermal Power Station is
kept in reserve by the Delhi Administra-
tion ;

(d) as against the power supplied by
Delhi and kept in reserve there, whether
the Central Government are awarc that
Rajagthan does not receive adequate
power consequently its backward area is
unable to make any appreciable progress
both in industry as well as in agriculture
and mainly depends on tube wells; and

(e) when Rajasthan is likely to get
its full share of power from Bhakra 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD): 'a; The a'location of firm
power at 60°%, load factor to the coo-
cerned States and Union Territories produ-
ced in the Bhakra-Nangal power stations
after meeting the common poul loads of
the Nangal Fertilizer Factory, Delhi Elec-
tric Supply Undertaking and Jammu and
Kashmir is as follows :—

Rajasthan 54 MW
Pupjab 161 MW
Haryana 1He MW
Himachal Pradesh 8 MW
Chandigarh 11 MW

Total 350 MW

(b) Yes Sir, Delhi is being provided
Electricity in accordance with an sgree-
ment between the emstwhile Punjab State
Electricity Board and Delhi Blectric
Supply Undertaking. The agreesment pro-
vides for supply of 80 MW of power to
Delhi.

(c) At prescot, there is a small
surplus in the Delhi system. Accordingly
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it has been decided that Dethi would draw
less power from the Bhakra syssem for
the time being.

(d) and (e). Rajasthan is not able to
draw at present the power allocated to it
from the Bhakra-Nangal system owing
to transmission limitations, It will be in
a position to do so when the 220 KV
Ludhiana-Hissar line is completed ecarly
next year.

1. O. C.'s Production and Profit Rates

3795, SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Indian
Oil Corporation has increased production
of its products nearly by two hundred per
cent during the last two years;

(b) whether it is also a fact that the
profit rates are very high, in spite of the
fact what its production has increased
considerably, and

€. il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) to (c). The through
put in the Corporation's own refineries in-
creased by about 2242, from 1965-66 to 1967-
68. The sales of the Corporation increased by
about 170 3% during the same period. The
profit rates for individual products of an oil
company are governed by the recommenda-
tions of the Working Group on oil prices.
There has been an increase in the profits
earned by the Corporation due to increased
sales but they are well within the limits
recommended by the Working Group.

Foreign Exchange granied to 1.0.C.

3796. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to suate the for-
eign exchange granted to the Indian Oil
Corporation for imports of different Oil
compounds during the last two years 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):
The foreign  exchange allocations
made to jthe Indian Qil Corporation for
ths import of different petroleum products
during the last two licensing periods were
as under :—

Rs. in lakhs.
1966—67 3262.91
1967—68 2340.39

Residentlal Quarters to C. G. H. S.
Dispensaries

3797. SHRI M. L. SONDHI : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that a lurge nu-
mber of residential quarters are being
utilised as Central Government Health'
Services Dispensaries ;

(b) is s0, the numbers of such quarters ;
and

(c) the reasons as to why Government
do not construct buildings for Central
Government Health Services Dispensaries
on a priority basis and allot the said quar-
ters to the Government employees ?

THE DEPUTY MINISTER IN THE
MINISTY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH ):
(a) and ( b). Qut of nearly 40,000 reside-
ntial units in kthe general pool, in Delhi
only 80 units are being utilised as Central
Government Health Services Dispensaries.

(c) The Government have now decided
to sponsor the programme of construction
of such Dispensary baildings simultaneous=
ly with {the construction of quarters in
Government colonies.

Setting up of Special Courts to deal with
Customs Cases.

3798. SHRI CHANDRA SEKHAR
SINGH :
SHRI D. N. PATODIA :

Will the Minister of FINANCE be
pleased to state :

DECEMBER 9, 1968

Written Answers 144

(a)fwhether a Study Team of the Adm-
inistrative Reforms Commission has
suggested the setting up of special courts
for dealing with Customs cases ; and

(b) if so, the decision taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER  OF FINANCE,
(SHRI. MORARJI DESAI) : (a) and
(b).. Reports have  appeared in
certain newspapers to the effect that a
Working group of the Administrative
Reforms Commission hss suggested to it
the establishment of special courts to deal
with cases relating to violations of the
customs, central excise and foreign exchan-
ge¢ laws. But the Government has not yet
received any report on this point from the
Commission.

Agriculture Refinancing Corporation

3799. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state

(a) the amount which has been invested
in the Agriculture Refinancing Corporation
by the Central Government and its nature
of activities ;

(b) the amount lifted by

different
states from this Corporation ; and

(c) the location of the main offices of
the Corporation in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) The
Central Government has not sub-
scribed to the share capital of the
Corporation. It has, however, advanced
to the Corporation a total sum of Rs. 12
crores as loans. The Corporation provides
refindnce facilities to state cooperative
banks, land mortgage/development banks
and scheduled commercial banks for finan-
cing worthwhile agricultural schemes such
as land development, soil conservation,
minor irrigation, purchase of tractors/pow.
er tillers, development of plantations,
horticulture, fisheries, dairies and poultries.
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{b) A statement is laid on the Table of
the House [ Placed in Library See No.
LT-2604/68

(c) The Corporation has offices at
Bombay. Calcutta, Coimbatere, Bangalore
and Hyderabad.
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National Power Grid

3801. SHRI LOBO PRABHU : Will
the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether power cuts have been
announced by states and if so, the pature

thereof;

(b) whether these power culs could
have been avoided if a national power
grid was created;

(¢) Ifeo, whether an estimate has
bcenudtol‘thuouon'mha grid;
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(d) whether any state has obijected
to such a grid; and

(e) if so, the nature 6!’ objection and
Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION

. AND POWER (SHRI SIDHESHWAR

PRASAD): (a) Power shortage condi-
tions prevail at present in the States of
Maharashtra, Gujarat. Punjab and Har-
yana. A nower cut has been notified in
Muhurashira and restrictions in power
supply enforced in the other States. In
Rajasthan, due to limitation in transmission
and distribution capacity. there is a restric-
tion on utilisation of power by high-ten-
sion consumers. Details are briefly indi-
cated below :—

(iy Maharashtra :  with cffect from
4-11-68, a ceiling on consumplion of
electrical energy has been imposed as also
a power cut of 16% mainly in respect of
major consumption of electrical energy
for industrial and commercial purposes.

(ify Gujarar: The following restrictions
are in force :

(a) Holiday staggering and recess stag-
gering in respect of high-tension consumers.

(b, Holiday staggering in towns and
cities for all LT motlve power industrial
consumers.

(c) LT industrial consumers are not
permitted to use power between & P. M.
and 9 P. M.

(d) Load shedding in respect of agri-
culture pumps.

({ily Haryana :

(a) Load shedding has besn done in
Panipat arca on account of lack of trans
former capaaity.

(b; Restrictions on power consump-
tion have beea imposed in Gertain areas
like Sirsa, Mohindergarh and Reowarl
on account of non-avallabillty of requisite
iransmission/dlstribution systems.
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(iv) Punjab :
(a) Supply to rural feeders is
being cut off for two to three days in a
week by rotation.

(b) Industrial establishments ex-
cept those involving continuing processes
are not allowed to run during the even-
ing peakload hours between 18 to 21
hours. Off-days of industrial consumers
have been staggered over all the week
days.

(c) Grant of new industrial and
agricultural connection has been
stopped.

(v) Rajasthan :

All - HT consumers (above 12§
KVA  maximum demand) have
to restrict their maximum demand
to a level of 6% during the peak hours
from 17to 20 hours. This restriction
does not apply to electro-chemical in-
‘dustries.

(b) to (¢). Power shortage can be
met by expansion of generation capaci-
ties, strengthening and expansion of the
transmission and distribution network
in the States and construction of inter-
State and inter-Regional transmission
lines to enable transfer of power from
one system to another. As indicated
in reply to Lok Sabha Unstarred Ques-
tion No. 2714 on 4th March, 1968 the
concept of unifying power systems
on a regional basis has been recognised
and systematic cfforts are being made
for evolving a co-ordinated plan of
development of Regional Grid systems
with the ultimate objective of evolving
an All-India Grid System. A sum of
about Rs. 15 crores is expected to be
spent by March, 1969, towards the
construction of inter-State and inter-Re-
gional links. The ultimate cost of
inter-State and inter-Regional links is
estimated to be Rs.100 crores. No state
has objected to the construction of a
‘National Grid. The National Develop-
ment Council at its meeting held in
May 1968; have indicated that one of
the main guidelines for the formulation
of the Fourth Five Year Plan is the
inter-linking of the various Regional
power sysiems with objective of estab-
lishing an Ali-India Grid System,
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3802. SHRI LOBO PRABHU : will
the Minister of FINANCE be pleased to
state :

(a) the total foreign investment in
Indis in 1967 as compared to the amount
spent on Government and private imports
of plants in 1967 with reference to the
statement of the U. S. Ambassador that
foreign capital is looked upon as a monster
in India ;

(b} whether Government have taken
any steps to encourage foreign capital and
if so, the nature of steps taken ; and

(c) whether Government propose that
the repatriation of its profits may be only
in the form of exports of its production 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Government are
not aware of any statement by the U. S.
Ambassador in India to the effect that
foreign capital is lovked upon as a monster
in India. In the 16th November, 1968 issue
of the American Reporter he has stated
that on a per capira basis, India had
received by far the smallest amount of
foreign private capital investment of any
developing nation in the world. He went
on to say that even on an absolute basis,
fureign private investment in India was far
below that invested in many developing
which nations had only a tiny fraction of
India’s imporiance, population and size.
Once privately owned corporations in
foreign countries became convinced that
they were really wanted in India, the rate
of investment could be increased quickly
and massively.

The latest available information about
the actual foreign business investments in
India is as at the end of March, 1965 and
was Rs. 935-8 crores. A statement showing
the mmount of net foreign investment
received during the yearms 1963-64 and
1964-65 and approvals accorded thereafier
and the total amounts of foreign exchange
spent on import of complete machinery
and equipment is laid en the . table of the
Lok Sabha. . ’ i
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Statement (Rs. crores)

Fresh Foriegn Value of

Investment imports of

in India in complete

the private machinery

sector and equipment®
1993-64 1 679 338-8
1964-65 t 1711 3263
1965-66** 35-4 3286
1966-67** 386 3016
1967-68%* 223 2482
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*As the import statistics are compiled
for the country as a whole and not sector-
wise, breakup of figures for Government
and private sectors are not available.

tRepresents actual investments and are
the aggregate of (a) the net foreign liabili-
ties of branches of foreign companies oper-
ating in India, (b) foreign held ordinary
shares, including the proportionate share
in free reserves and foreign held preference
shares and debentures of Indian joint
stock companies and (c) long term loans
for financing fixed capital exependiture
obtained by these companies from foreign
officiel instituitons.

**Approvals only and represent sanctions
given to the issue of ordinary (equity)
and preference shares in Indian joint stock
companies only.

(b) The existing important facilities to
encourage foreign private investment into
the country are free repatriation after pay-
ment of taxes of dividends and approved
capital investments, payment of reasonable
and fair compensation in the event of natio-
nalisation, conclusion of investment gua-
rantee agr s with the Goverr of
U. §- A, and West Germany in respect of
private investments of their nationals in
India and various tax incentives to foreign
investors. In order to avoid undue deiays in
the disposal of applications for foreign co-
llaboration and in order to streamline the
various procedures, Government have rec-
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ently decided that there should be a single
agency within Government, to be called the
Forcign Investment Board; which will in
future be responsible for all matters rela-
ting to approvals of foreign private invest-
ments and collaborations.

(¢) No, Sir. According to the exist-
ing policy remittances of profits by foreign
companies is freely allowed after payment
of Indian taxes. Some schemes involving
foreign collaboration, are however, appro-
ved on the condition that a certain percen-
tage of the production will be exported.

wTage & gagy ava v Afewrd &
wrd w oriw
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Transfer of Officers from C.W. & P.C,
to Border Road Development Board

1104, SHRI P. R. THAKUR : Will
the _Minister of IRRIGATION AND
POWER be pleased to state :

(a) the particulars ‘of the quasi-per-
manent officers from the Central Water
and"power Commission who went on trans-
fer to the General Reserve Engineer For-
co of the Border Roads Development Board

on selection by the U. P. 5. C,;

(b) whether on reversion to their
original posts in the Commission, their
seniority has been fixed according to the
instructions contained in the Home Mini-
stry's 0. M. No. 32/2/61—Estt. (A), dated
the Ind June, 1961;

{c) if nat, the roasons therefor;

(d) whether any specific case was
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reforred 1o the Minisiry of Home Affairs
for approval or clarification ;

fe' il so, the action taken thereon
by the Home Ministry as well by the con-
cerned Minisiry; and * .

(Fy whether it is a fact that orders
were actually issued more than a year back
for refixation of seniorily of the officers
concerned but were subsequently withheld;
and if so the reasons therefor ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRISIDHESHWARP RASAD,,
(@, 1o 'c) A Statement containing lhcl
requisite information is laid on the Table
of the House [ Placed in library See. No.
LT 2605/68 ) The question of fixation
of seniority of the concerned officers is at
present under consideration in the Ministry
of Home Affairs. Meanwhile they have
been allowed seniorily as per provisions of
the Ministry of Home Affairs O. M. No.
32/2/61-Esut.  (A), dated 2.6.1961, read
with that Ministry’s O. M. No. 9/11/55-
RPS, dated 22.12.1959,

(dyto(f). On a reference made to
the Home Ministry, they have held that
.quasi-permanent employees on reversion
to the parent department could be allowed
to regain their original seniority in the post
or grade in which they were declared quasi-
permanent. The advice of Home Ministry
which, was circulated by the Ministry of
Irrigation and Power in September, 1967,
to its attached and subordinate offices was
however, not. acted upon as soon there
after the Home Ministry intimated that
the matter was under further consideration.
The Home Ministry is still examining the
question in consultation with the Unio
Public Service Commission. .

G.E-C. of India (P) Ltd.
*3805. SHRI B.K. MODAK :
SHR1 K.M. ABRAHAM :
SHRI P. RAMAMOORTHY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that G.E.C.
of India (P) Ltd. has applied to Govern-
N
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ment for permission to merge with the
A. E. 1. (India) Ltd;

(b; if so, whether the honorary Chair-
manship of the new merged company
has been offered to Shri Kantilal Desai;

and

(¢ if so, Government's reaction to
these two proposals ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHR.I
MORARJI DESAI) : (a) No formal appli-
cation has been recevied from G.E.C.
India for.permission to merge A.E. L
Lid. with itself. How ever, the compan
has informed Government that it has
applied to the Calcuita High Court for
permission for such merger under section
391 of the Companies Act 1956. An
intimation from the High Court regarding
the scheme of merger is still awaited.

(b) No, Sir.
(c) Does not arise,
G. E. C. of Indla (P) Ltd.

1806. SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :
SHRI VISWANATHA MENON :

Wwill the Minister of FINANCE be
pleased to state :

(a) whether there has been a further
change in Government's policy on the
question of foreign equity holding in Indian
companies;

(b) if so,what is the new minimum per-
centage of Indian capital that foreign own-
ed clectrical engincering  companics
must have on conversion as public limited
companics;

(c) whether this minimum percentage
has beenjspecially relaxed for G.E.C of
India (P) Ltd; and

(d) the minimum peroentage °‘. capital
{hat G. E. C. of India (P) Led. will oau-
to Indian shareholders immediately oo its
conversion as & public limited company ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALl) : (a) aad (b). Govern-
ment's policy with regard to any 100 %
foreign owned Indian company in India,
engaged in any industrial activity, is to
persuade it to associate Indian participa-
tion progressively in its capital structure,
whenever a capital issue proposal is made
to Government either for expansion of the
undertaking or for capitalisation of its
existing reserves. To start with, the com-
pany concerned is asked to associate a
minimum of 25% or 26% Indian minority
participation in the issued capital of the
company, to be increased to a8 minimum
of 409% in a period of about five years. In
the case of a foreign owned Indian cpm-
pany engaged in trading or agency acti-
vities, the company is persuaded 10 offer a
minimum of $1% of the issued capital 1o
the Indian nationals.

(c) and (d). No special relaxation from
the general policy of association of Indian
public participation was shown to G.E.C.
of India Pvt. Lid. which had applied to
Government for makinga bonus issue by
capitalisation of its reserves. A consent
under the Capital Issues Control Aci, 1947
was granted to G.E.C. of India (P) Ltd.,
on the 26th September, 1963, for capitalis-
ing Rs. 225 lakhs from the reserves, for
issue of bonus sharcs with certain condi-
tions. The conditions are ; —

(i) the company should be converted
into & public limited company immediately
after the bonus issue;

(ii) the company could amalgamate
another foreign majority company by the
name of Associated Electricals (India) Ltd.
as desired by it by moving the Calcutta
High Court under Seclion )91 of the
Companies Act. 1956, but within six
moanths afier the merger, or latest before
the end of December, 1969, should make
an offer of equity shares to the [Iadian
public through a prospectus, so that the
participation by the Indian public shall
be at least 269% of the issued equity share
capital of the amaigamated company. The
Indian participation was to be further
increased to  33§% within three years
from the date of the public issue and to
40% by December, 1976 ‘
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The company appears to have reconsi-
dered its proposals for making the bonus
issue as applied for and approved by the
Government. The company is at present
proceeding abead only with the merger
proposals, through an application made to
the Calcutta High Court. As such, the
-association of Indian public participation
in the amalgamated company, if and when
the Calcutta High Court sanctions the
scheme of amalgamation, stands deferred
for the time being.

‘Western Kosl Canal

3807. SHRI BHOGENDRA JHA:

Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Starred Question No. 17 on the
11th November, 1968 and state :

(a) whether the approval of the
Government of Nepal with regard to the
alignment of the Western Kosi Canal in
Napalese territory-has since been obtained ;

(b) if so, the details thereof ; and if not
the reasons therefor ;

(¢) whether the Government of Nepal
want proposod allgnment of the Western
Kosi Canal to be shifted further North and
a higher rate of compensation for the lands
to be acquired :

(d) if so, Government's reaction thereto;
and ;

(e) If not, the reasons for the delay and
the steps taken o expedite the approval 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESWAR
PRASAD) :
(a) Not yet, Sir.

(b) The matter is being continuously
and vigorously pursued.

(¢) No, Sir.
(d) Does not arise.

(e) The matter has been taken up at
the highest level.
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Amendment of Master Plan, -Delhi

3808. SHRI BHOGENDRA JHA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 43 on the
11th November, 1968 and state :

(a) whether the proposal for amending
the Master Plan of Delhi has since been
received ; and

(b) if so,
thereto 7

Government's  reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF PLANNING AND
URBAN DEVELOPMENT SHRI B. S.
MURTHY) : (a) No.

(b) Does not arise.
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Tax Evasion by Frult Merchants of Delhl

381l. SHRI ARJUN SINGH
BHADORIA : Will.  the  Minister
of  FINANCE be pleased to

refer to the reply given to Unstarred
Question No. 5826 on the 26th August,
1968 and state the details of the action
taken against the fruit merchants of Delhi
who have been involved in cases where tax
evasion had been found 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): The income
which was found to have escaped assess-
ment was brought to assessment in the

hands of the asscssoes concerned.

Shifting of Subzi Mandi to Aradpar Site

3812. SHRI K. N. PANDEY: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 5827 on the 26th
August, 1968 and state :

(8) whether the vegotable Market has
since been shifted to Azadpur,

(b) if not, the reasons therefore and
the steps being taken to shift the market at
an carly date to new site in view of the
insanitary conditions leading to slum area
in the present market; and

(¢) whether the arrears of rent md
other taxes from the merchants have since
been realised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (SHRI B. S, MURTHY) :

(a) Not yet,

(b) The area is under development and
the services are being provided. As soom
as the necessary amenities have beea provi-
ded, the shifting process would start.

(€) No.
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Applicants for Shops in Azadpur
Site of Subzimandl

3813, SHRI K. N. PANDEY: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased state :

(8) whether Government are aware
that the fruit and vegetable Unions Subzi-
mandi had not paid rent and taxes to
Government since 1959;

(b) if so. whether Government are
aware that the Delhi Development Autho-
rity has accepted the certificates issued to
bundreds of applicants for the shops at the
new market at Azadpur by charging Rs. 25
per applicant; and

(¢) whether Government propose to
accept these certificates which have been
glven to people who have made 10 to 20
applications in different names?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY) : (a) Yes.

(biand (c). No such certificate lssued
by the Union has been accepted. Each
Individual application is being examined on
its merit.

Man Singh Committee’s Recommendations
oo Flood Control in North Bengal

1814, SHRI M. |. SONDHI: Will
the Minister of IRRIGATION J_\ND
POWER be pleased 1o state :

(a) whether it isa fact that Govern-
ment did not act on Man-Singh Committee’s
recommendations for flood control and
soil conservation measures for North
Bengal districts; and

(b) if s0, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OE IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD) :
(a) The Man Singh Commitiee’s terms
of reference ware confined o the problems
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of floods and drainage congestion in Cen-
tral and Southern districts of West Bengal
only, Their report did not cover the North
Bengal districts.

(b). Does not arise.
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Raid on a House in South Extension,
New Delhi.

3816. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) whether It isa fact that the house
of Shri P. L. Sood, living at South Extens-
jon, New Delhi was raided on the 2lst
May. 1968;
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(b) if so, the particulars and value of
foreign currency, smuggled goods, travellers
‘cheques’ and other articles found;

(c) whether the articles found have
been scized and the steps taken against
him; and ’

(d) the nature of occupation or
business of Shri P. L. Sood ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI): (a) The premises
of Shri P. L. Sood at South Extension.
New Delhi were raided by the officers of
the Directorate of Revenue Intelligence on
the Sth May, 1968 and not on the 2Ist
May, 1968.

(b) and (c). As a result of the search,
the following foreign exchange in the form
of currency notes, travellers’ cheques,
cheques and drafts of a total value of
about Rs. 82,000/- was seized from the
premises.—

u.s s 9723
£ Sterling 295
D. M. 1020
New Francs 1000

In addition, Indian currency amounting
to Rs. 97,015/~ was seized.

The following goods. believed 10 be
smuggled, were also seized:—

Television Sets:

Tape Recorders:
Typewriter:

Cigarette Lighters:
Electric Shavers:

Bottles of foreign liquor:

BN R = NN

As regards the seized foreign exchange
referred to  above, the  Enforcoment
Directorate have issued to Shri Sood, an
opportunity potice as contemplsted in
Section 23 (3) of the Foreign Exchange
Regulation Act, 1947, asking him to state
whether he had the provious gencral or
special permission of the Reserve Bank of

India for buying or otherwise acquiring
the said foreign exchange. Further, a
showcause notice under sections 4 (1) and
4 (2) of the Foreign Exchange Regulation
Act, 1947, has also been issued to him in
reapect of Prima Facie violations of the
provisions of the Act revealed on the
scrutiny of the seized documents,

The seized Indian currency has been
retained by the Incometax Department
under the provisions of section 132 (5) of
the Indian Income-tax Act, 1961,

In respect of the seized goods mentioned
above, a notic2 has been issued by the
Customs authorilies asking him to show
cause why lhese goods should not be con-
fiscated under secticn 111 (d) and why a
personal penalty should not be imposed on
him under section 112 of the Customs Act,
1962.

td) The exact nature of occupation or
business of Shri P. L. Sood is not known.

World Bank Loan to Indian lrom and
Steel Co. Ltd.

3817. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Indlan
Iron und Stecl Co. Ltd. has recently entered
into an agreement for loan for expansion
programme with the World Bank;

(b) if so, the role played by Govern-
ment in btinging about this agreement; and

(€) the wrms thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAl): () On July 7,
1966 M/s. Indian lron and Steel Com-
pany entered into an agreement with the
World Bank for a loan of $ 30 million to
finance the foreign exchange cost of their
steel expansion scheme and to impont
certain spares and replacements.

(b) Under the World Bank’s Charter,
when the member in whose ilerritories the
project is located is not itself the borrower,
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the member country is required to guarantec
the repayment of the principal and the
payment of intercst and other charges of
the loan, Accordingly. the Government of
India have guaranteed the loan.

(€) Interest :—6", per annum of the
amount withdrawn and outstanding from-
time to time.

Commitment Chavges :=3/8 of 1%, per
annum on lhe principal amount of the
loan not withdrawn from time to time.

Repayments i~ -In 26 semi-annual instal-
ments beginning from November 15, 1971
and ending on May 15, 1984.

Loss in the Indian Drugs nnd
Pharmaccuticals Ltd.

3818. SHRIMATI SUSHILA
ROHATGI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state ©

(a) Whether it is a fact that the three
units of the Indian Drugs and Pharma-
ceuticals Lid. located at Rishikesh, Madras
and Hyderabad have in total incurred a
loss of nearly one crore of rupees last year;

and

(b) If so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) and (b). The loss incur-
red by the Indian Drugs and Pharmaceuti-
cals Lid. during the year ended March,
1968 was Rs. 232,54 lakhs including
Rs. 58.49 lakhs towards depreciation and
Rs. 84,22 lakhs for interest. The reasons
for the luss were :

(' The clement of interest and depre-
ciation amounting to Rs. 142.71 lakhs.

(if) The low production in Surgical
Instruments Plant. Madras as the produc.
tion was restricted 1o the demand:

(iil) The year 1967-68 was onc of
complgtion of erection, testing, startup,
“t¥ial ‘mroduction and commissioning for
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industrial production in Antibiotics tht',
Rishikesh and Synthetic Drugs Piant,
Hyderabad. .

Dam On Subarnarekha River

3819. SHRI VALMIKI CHOUDHURY:
SHRI HIMATSINGKA :

Will the Minister of TRRIGATION
AND POWER be please to state :

ta; whether the Bihar Government
have lately submitted a proposal to
consiruct a dam on the Subarnarekha
river near Getalsud;

(by il so, the details of the scheme
and its cost; and

(¢} Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDESHWAR PRASAD:
(a) and (b). The Government of Bihar
had submitted in 1965 a proposal to
construct a dam across the Subarnare ha
river ncar Getalsud for water supply and
power gencration. The scheme envisages
construction of : —

i) a dam 116 ft. high, 448 fi. long
with earthen flanks at both sides totalling
about 7.000 ft. across the Subarnarekha
river to provide a gross storage of 0.234
million acre feet.

(ii) a water conductor system of a total
length of 38,000 ft,

(iii four ponds with aggregate pondage
capacity of 730 acre ft.

{iv) two power stations with an installed
capacity of 60 MW each.

‘vl tail race tunnel, 3400 fr. long
leading to & channel 2,000 ft. long for
discharging the water into the river.

(vi) associated transmission works, The
scheme is estimated to cost a total of Rs.
1526.75 lakhs. .
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Purchase of Fertilizers

3821, SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. RAMANI :

Will the Minister of WORKS, HOUS-
ING AND SUPFLY be pleased 1o state:

(a) whether Government are negotial-
ing with foreign fertilizer firms for the
purchase of fertilizers,

(b) if so, the names of lirms with
which the negotiations are going on,

(c) the details of the negotiations with
each firm, and

(d) whetheritisa fact that delay in
finalising the deals are due to the high

pricts quoted by the firms?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHR! 1QBAL SINGH):
(a) Yes, Sir.

by (i) M/s. Nitrex A, G.
(iiy Mys. LC. 1, U K,
(iii) Mfs. German Complex
Suppliers.
(iv) M /s. Seifa, laly.

(¢c; and (d). The question of prices and
the period in which supplies would be
made forms the subject matter of the dis-
cussions which are still under way.

Condition of workers in Kolar Gold
Mining Undertaking

3822. SHRI G. Y, KRISHNAN: Will
the Minister of FINANCE be pleased to
slate:

(a) whether Government are aware
that the housing and sanitary conditions of
the workers of the Kolar Gold Mines
Undertakings are deteriorating;

(b) whether Government are also aware
that the quarters for Watch and Ward stafl
of the Kolar Gold Mines Undertakings are
not fit for family dwelling and they are
forced to live without their families with
them; and

(cy if so. the remedial action taken
thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJU DESAI): (a) There
is no deterioration in the housing
and sanitary facilities” in the Kolar
Gold Mining Undertakings.

(b) Watch and Ward pensonnel are of
two categories-general duty watchmen and
special duty watchmen. The general duty
waichmen are provided with family acco-
modation, wh the special duty watch-
men are provided with barrack type of
accommodation, free of rent. They are
also given a separation allowance.
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(c) Does not arisein view of (a) and
(b) above. Ii may, however, be stated
that construction of 150 concret= houses
has been recently sanctioned by Govern-
ment, to further improve the housing
facilities.

Flood Damage in India

3823, SHRI G, Y. KRISHNAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact tha. the country
is subjected to huge losses due to floods
every year;

(b) whether any Master Plan is propo-
sed to minimise the havocs caused by the
floods; and

(¢) if not, whether Government propo-
se to appoint a Technical Committee for
the same 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR! SIDDHESHWAR PRASAD):
(&) Yes, Sir.

(b) and (c). A High Level Committee
on floods was appointed by the Govern-
ment of India in 1957 to suggest measures
for tackling the flood problem in different
parts of the country. This Committee in
ils report recommended the preparation of
integrated plans for flood c-ntrol and
indicated the broad lines on which such
plans are 1o be prepared. The State
Governments were requested to prepare
the plans accordingly. The draft plaas
have already been prepared by some States
and the other States are preparing these.
In the last few years the Government of
India have also appoinied several Techni-
cal Experts Committees for examining the
specific problems in differcnt States which
require immediate attention. A Committee
has also been set up fecently to make a
study of the flood problems of North
Bengal.
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Supply of Transistors to States for Propaga-
tion of Family Planning Programme

3824. SHRI N. K. SANGHI :

SHRI RAMCHANDRA
VEERAPPA ;

Will the Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT be pleased 10 state :

(8) whether itis a fact that the Central
Government have supplied transistors to
the Haryana Government for the propa-
gation of Family Planning Programme ;

(b) if so, whether Government have
supplied transistors to other States also;
and

fc) if so, the number of transistors
supplied to each States, State-wise, so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR. S. CHANDRASEKHER) :
(@) Yes, these transistors have been
supplicd to the State Guvernment for use
at rural Family Planning Centres / Sub-
centres.

b) Yes.

(c) The number of transistors supplied
so far to the various States is as follows:

Haryana 514
Maharashtra 1,821
Punjab 926
Rajasthan 846
Uttar Pradesh 884
Towl ... 4991

All India Tax Exerstives Conference

3825. SHRI TRIDIB KUMAR CHAU-
DHURI Will the Ministor of FINANCE
be pleased to state :

(a) whotheritisa faot that an Al-
India Tax Exeoutives® Conference was hold
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in Vigyan Bhavan, New Delhi on the 15th
and 16th November, 1968 under the
auspices of the Federation of Indian
Chambers of Commerce and Industry in
which the Minister of Revenue and
Expenditure of the Government of India,
Chairman and other Members. of Central
Board of Direct Taxes took part;

‘b) how many Income-tax Commis-
sionres, Deputy Income-tax Commissioners
from different States and Tax Executives of
other categories were represented in this
Conference;

¢! the basis of representation of Tax
Executives in this Conference and its

objectives;

(d)y who will pay the travelling expenses
and other incidental expenses like daily
allowance to the Government officials
attending this Conference; and

'.fc)‘ 'since how long have the Govern-
ment permitted its Tax Executives to
participate in such Conference organsised
under the auspices of the representative
association, in the Private Sector Business 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
Third All-India Conference of Tax
Executives was held in New Delhi on
15th and 16th November, 1968 under the
auspices of the Federation of Indian Cham-
bers of Commerce and Industry. This
Conference was inaugurated by the Minister
of State in the Ministry of Finance. The
Chairman and other Members of the
Central Board of Direct Taxes participated
in the Conference at the invitation of the
Federation of Indian Chambers of
Commerce and Industry.

(b) No information is available about
the number of Tax Executives from
different States who attended the Con-
fi Some 1 tax Commissioners
and Assistant Commissioners of Income-
tax at Delhi and also a few other officers
of the Income-tax Department sttended
the Conference at the invilation of the
FFLCCL

. (c.'-_ The reprosentation of Tax Execu.
lives in this Conference was determined
by the Federation of Indian Chambers
of Commerce and Industry. The objective
of the Conference, as stated by the
Fedération, was to promote goodwill and
better understanding in the Tax Bxecutives
anc‘l geot useful suggestions from them for
Tationalising the tax laws and improving
the tax administration,

(d) The Government offici i
the Conference have not bw;bp:.lnr‘::;
travelling allowance or daily allowance
cither by the Government of India or
the Federation of Indian Chambers of
Commerce and Industry for attending the
Conference,

fe) It is not necessary for Go
‘o um-
montl _oﬂ'ac;all to obtain the formal
permission of the Government i
such conferences, for —

Diversification of Activities of 1.0.C.

_3_826. SHRI R. BARUA: wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether tbe Indian Qi) Corporati
has any plan to diversify its activities ; -

() if s0. whether establish
udex plant and production of Goumﬂz:-
“food grade’ hexane are part of thess
diversified activitics ;

(¢) whether Assam will be | .
extanding these activities s and . o "

(d) if not, how Government
Propose to
meet the popular demand | i .
;" pti o in this regard in

THE MINISTER OF STATE IN
MINISTRY OF PETROLEUM Sg'
CHEMICALS(SHRI RAGHU RAMAIAH):
() Yos, Sir, within the scope of m’
objects laid down in thoe Memorandum of
Association of the Indian Ol Corporation,

(b) Yes, Sir.
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(c) Steps are under way to diversify
further the production at the Gauhati
Refinery.

(d) Does not arise.

s Incidence of Corporate Taxation

1827. SHRI R. K. SINHA :

SHRI SHIVA CHANDRA
JHA :

Will the Minister of FINANCE be
_ pleased to state :

(a) the present corporate tax ratc in
India vis-a-vis that of U.S A., U.K., France
and Japan ;

(b) whether it is & fact that the inci-
dence of corporate taxation is the highest
in India as claimed in a paper prepared by
the Federation of Indian Chambers of
Commerce and Industry ;

(c) the reasons for such high rate of
taxation ; and

(d) whether devices are being evolved to
lower the rate of taxation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (8) The current rates
of tax in Indin on the business income of
domestic companics, and the corresponding
rates of wx in U. S. A., U, K., France and
Japan, as could be gathered from the ma-
terial available with the Government, are
set forth in the statement laid on the table
of the House. [ Placed in Library See No.
LT—2606/68 ).

(b) No, Sir.

{c) and (d) The rates of tax op the
incomes of corporate and non-Corporate tax
payers are reviewed cvery year in the light
of the economic needs and the budgatory
requirements of the country and the
annual taxation proposals of the Govern-
ment are formulated on the basis of such
Teview.
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Quarters on Chitra Gupta Road, New Delhi

3829. SHRI P. ANTONY REDDY:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether, it is a fact that all the
houses in X. Y. Z. (ground floor, 1st floor
and 2nd floor respectively) of Chitra
Gupta Road are classified as Type III and
standard rent is charged ;

(b) whether it is also a fact that the

facilities available in each of these blocks
are not equal;

(c) if so, whether this aspect has been
kept in view while classifying all the houses
as Type III and fixing standard rent; and

(c) whether any facilities have been
provided to the first and second floor occu-
pants for keeping their conveyances ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(@) Yes. Sir. The rent is being charged
on the basis of pooled standard rent under
F. R. 45-A or 10Y%; of the emoluments,
whichever is less.

(b There is a little difference in the
facilities available in the flats on ground
floor, first floor and 2nd floor.

(€) While reclassify ing these flats as type
11T the Government kept in view standard
of amenities available in these flats and
other alike factors.

(d) Mo, Sir.

i qu-famfer gt & srwia
my waw ¥ Ay W wem

3830. st w. d@fwa: =
frwttwr, wtrwre ey gl A gz TEW
w1 ¥91 577 f:

(%) fed wx aql # fafu=
v gp-frfm  dreemei & sty
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wex 93w § AT 97 q%19 qaw 04
e

(=) swn feaa sofewal &1 &9
gar ?

frafw, srare aqr gfa Hwa
# wv W (st ywaw fey)
(%) 3 (@). 8550 wew @AM
ma faan 7 8237 wemi &1 wEeT
& fear mar

Ao iAW § AEwd § A

3831 tw, w, dtfe: ®=n

e, qfeare fAdim oo arda

fawra 551 gz qq17 FF FI H4A 7 ¢

(%) 77 1968 7 wEgay,
1968 aF weq wiw & faaa =wfwat &
afrare frdrea srawT & o A9-
F=ET & ATILUA FIA A7 3AH, fasr-
ar; fFAa geg Aar afz=rg 8

(&) 37 yafa & qoFr § 3@ QT
foar s79 fa;

(T) T ol & far o
Far 33 syferat /) feaa oifor & o
' d

(w) 1967-68 & ¥ a7wre 3
qer SN AT W fEw  wwTe € Aar
et wRTET & 7

wareey, gfcare fadteer aay wréin
fawra worem # vew At (w10 ofiafa
W) : (F) HT TF ST FHATH &
FER AT SRW [T T yD A
swzax 1968 & dram 79,017 awwdh
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araer feg g § 1 A # 2 sz 968
% feg 109,182 Aqw=ft smatwst &t
TTAR #R efqey gred st
IoereT EY & 1 69,835 Awwdy
oAl & &R &1 frgam @ qew
TT 7@ @ [geere ¥ vw feay nar
tferd wear L. T.-2607/68 ]

(=) ar’rr(#).mmm’fﬁqw
TFA fI o @R ARSI R &
TAT 9T 9T T & Wy |

(w) sftarr  fagrm smww &
fae o avwr #1 1967-68 & 2=
&-2Y7 sreardt qgraaT # ®v & 179.03
a1 &7 3 2,96 wrer w97 196 5-66
#1 IFAT FW F w0 F g ) gEw
afafs, wor aoere v 196768 &
2 88,967 85 v wear & wwfera
Wi fadraw ot qeamé feg Mo &t 78

TEN AEATIEA OB o®T F omm
T |

Targets for Chemical Industries

3832. SHRI BASUMATARI: Will the
Minpister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply
given to Unstarred Question No. 1421 on
the 29th July, 1968 and state:

() whether the required information
regarding targets for chemical industries
has since been collected;

b) if so, the details thereof;

‘c) whether it is a fact that actual
rea lisation of the targets fixed under the
Third Five Year Plan fell much below the
targets and if so. by how much and the
rearons therefor; and

(d) the steps proposed to be taken
10 avoid recnrrence of the shortfall betwesn
actual realisation and the target fixed for
the chemical industrios in the Fourth Five
Yoar Plan again ?
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THE MINISTBR OF STATE IN THE
-MINISTRY OF PETROLEUM AND

ONEMICALS (SHRI RAGHURAMAIAH):

(8) No targets for the IV Plan bave
boea fined yet.

(b) Dees not arise,

(¢} The required information in res-
poct of the important chemical industries
is piven in the statement laid on the Table
of the House [Placed in Library, See.
No. LT-2608/68).

(d) Steps suited to the requirements
of each industry will be taken in the
light of the experience gained

Priocs of Imported Sodium Nitrate

3833. SHRI K.N. PANDEY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
roply given to Unstarred Question No.
5741 on the 26th August, 1968 and state:

(a) whether the information regarding
the price of imported Sodium Nitrate has
since becn collected;

(b) if 80, the details thereof; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE ‘

MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU RAMAIAH:

(a) to (c). Some information has been
collected. It fis being checked further
before it is placed on the Table of the
House.

Production of Chemicals

3834, SHRI JUGAL MONDAL:
SHRI HIMATSINGHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Question
No. 140on the Z2nd [July, 1968 and
state:
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(a) whether the information regarding
the production of chemicals has since been
collected;

(b) if so, the details thereof;

(c) the total production during the
last 3 years in these industrics and the
extent of imports of each of these items
allowed during these years indicating the
extent of foreign exchange spent;

(d) the various stages of progress of
the units in these industries which are
already in the process of installation and
have not so far gone into production; and

(e) whether there are any plants to
manufacture some of these items in the
public sector and if so, what is their
installed eapacity and the names of such
units 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHR]1 RAGHU RAMAIAH):
(a) to (c). The Annual Plan for 1968-
69 was presented to the Parliamenton the
31st July, 1968 and some of the informa-
tion required is available in that document.
‘Complete information to the extent avail-
able, is being collected.

Production of Gas in Oil Wells and
Refineries

3835, SHRI JUGAL MONDAL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased (o refer 1o the
reply given to Unstarred Question No.
178 on the 22nd July, 1968 and state:

(a) whether the information regarding
annual production of Gas in Oil Wells and
refineries has since been collected ?

{b) if so, the details thereof; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):
(®) Yes, Sir,
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(b) A statement is laid on the Table
of the House. [Placed in Lihrary Sce
No. LT-2609/68 ].

(¢) Does not arise.
o e § vt g wig 1 Frato

3836 it forx wTw s m
fear€ stk faga 54t 73 Ta3 F1 g0
F0r v :

(%) sav7g w9 § fs T waw
¥ qYd) mgarw fao # e g Aty
F fauim &1 &4 apitas qo ad
CELEH

(@) #fz af, @t 3% ata @
fawfor $ % g g & gerar &

(M) = @ty ¥ dar @7 @+
faadt wgt w3t < o,

(7) 7=r gTwT &1 AR a3
fagdh =y & 1, &Y f& ow
LAY T R, AT FUA F1 Y,
i

(%) afe adl, ar Sa& #ar w0
g?

feart aw faga wonaa # a9-wd
(5t fegwe sem) @ (%) & (@).
Y @AW I 1 adt i
7y wA-faast &@w F  fawar
sfoesifea smar 200 fesmae

§ w1969 @& gu @ Wy A
gEATAAT & 1 34 = § atg &1 Fwr

qficwfera a8 &1
(7) simnT, Nify g oN &k
qa-yarr |

(v) idr o &y e
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Loni and '!:rans-l lindon Area under
Ghaziabad Development Scheme

3837. SHRIP. M. SAYEED: Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state:

(@) whether Governmrent are aware
that hundreds of people in Delhi, more
particularly Central Government employees,
have invested their life’s saving in purchas-
ing plots in the Loni area and Trans-
Hindon arca under the Ghaziabad Dévelop-

‘ment Scheme;

(b) whether itisa fact that the dates
of original sanction of more than two
dozens of these colonies has expired on
various daltes during the ycars from 1963
1o 1966;

(c) whether the lay-out plans of these
colonies have been renewed by the
Colonisers and if not, what is the present
position; and

(dy whether it is permissible for any
plot-holder to build house on his plot of
land in such colonies and whether the
prescribed authority of the regulated area
(Ghaziabad) sanctions the plan of the
building ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT -(SHRI B. S. MURTHY):
(a) Therearc 24 private colonies in the
Trans-Hindon arca and 16 in Loni area;
but the private colonisers have not
supplied to the Prescribed Authority,
Regulated Area, Ghaziabad, any infor-
mation regarding the number of persons to
whom plots of land have been sold by

(b) The colonisers were required to
complete the developments in their res-
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pective colonies within a period of three
years from the date of sanction. The
sanction of all these colonies except two
expired during the ycars 1963—1966.

(c) Lay-out plans of the private
colonies stand approved. Agreement has
now been prescribed for renewal. None of

the Colonisers has come up for getting the,

sanctions of their colonies renewed.

(d) The building plans of the plot-
holders can be considerd for sanction
provided they have clear title on the plots
of land and these fit into the lay-out plan
of the colony, and subject to the condition
that the plot-holders pay the requisite
development charges, wherever recoverable,

whdt 1 Wt fo¥ s & ange & wen

3838. it sitiorm aw: A
fow 591 9z 79 A T F fa:

(%) foow o aul & fradt st
T & agr A fod & air gu
awdt f;

(=) zg o5d 1€ ot feg g
¥ ok A T gE a AR @
w faata s ST §;

(m) afz 2l @ #a1 @ER w1
farary ag =t 3w ¥ ¥=wF w1 ¢ anfE
Y w1 T T G IMW; AR

(%) =7 gfrfaa ¥ & fad fe
wif ¥ & argr A fet a ¥ ark
AT, GIHIT a7 FTHAE T TE & ?

IT-AWM wAt awr frer s
(st wreroht de) ;o (w) feed
o FET aNl # dmeges
aar ¥EW SWEA-gER sfw
wifdt gro oef wf 9w Wt @
s A AR AWy O fl @
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AT Y wfrw w7 AT W IHR
a—

ag qUAv
1965 2,322 frhmn
1966 19,263 fearms
1967 52,935 festturs

(=) @Y (o) .ot & a2 9 widr
AT I &Y <FAT § F0T FT &
T & 1 gE =i & qw & fAata few
o faaaw fedl seara 97 fame @)
foar s w@r &)

() a=5d amama-fratm & G
F fad, fogd qw @ agr S foi
Wt R aret Y ot mfww
FWR U 3 17 wgeqer 9l
Ao T —

aemafeqd &1 ¥ TF gEAT §FG
FAT T4 I I F HIAX FAd
AgdE  F FWT @A, favaw
gafadl #t fgfs sa@r aar a=d &
fafwa IOl 9C g A= @Al
gfere wormTEl qUT aTgETE ®7 qemr
Far, y-Hrarl qar g9, zadi @R
LA § O KT A 49w A
TH ST, 99YY RTAE § faami
arg-favi &Y $EATE & AFTAT T
AA W FEADF FAT | AT
afufmgy § Y sfag goreq feo ar
@ & a41 79 A9y 7 U6 faigs |
a1 ¥ Jw & faar mam

Loss due to Customs Procedures

3839. SHRI BRI) RAJ SINGH
KOTAH: Will the Minister of FINANCE
be pleased Lo state:

(a) whether the Indian Institute of
Foreign Trade has pointed out certain
slow Customs procedures leading (o
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heayy losses both to the importers and
port revenues; and

(b) if so, the steps taken to remedy
the situation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DESAI): (a) The Indian
Institute of Foreign Trade, New Delhi,
has published & report on “Shipowners,
roblems at the Port of Bombay” in June,

1968. In their Report the Institutc have

mentioned in general terms slow customs
procedures as one of the causes of un
productive detention of vesae's at berths,
though they have not identified any parti-
cular proccdure nor have they suggesied
any specific remedy.

(b) The Customs Study Team set up by
the Governme=nt of India in March, 1966
under the Chairmanship of Shri D. N.
Tiwary, M. P. has reviewed, fnrer alia,
the Customs clcarance procedures
and has recommended measures for
simplification and rationalization ot these
procedures. The report of the Study Team
has been laid on the Table of the Lok
Sabha. A number of recommendations of
the Study Team have been accepted by
the Government and have already been
implemented. The remaining recommenda-
tions are under consideration and deci-
sions on these are likely to be taken
shortly.

ATNYT TewTT F wreq
¥ ww FroA

3840. st siemrA w@em &Ar
wresn, qfcare fratwa on At fawra
Tt qg II04 A F1 3

(%) wa aw t fs ¥R
e garf ArdIgT (USEdE) A
AT W Wt g A Qe &
a=gHE ¥oYT ORI XY gErAAT H AW
WA Y oy ag 1962 ¥ fawrw-
-y
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fraa #Y mf drorarell & @R Fare
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Shortfall In Economic Growth Rate

3842, SHRI N. K. SANGHI :
SHRI D. N. PATODIA:

Will the Minister of FINANCE be
pleased 1o state:

{a) whether it is a fact that according
to a study conducted by the National
Council of Applied Economic Research,
there will be shortfall of 5 per cent in the
econoinic growth rate and the target set
by the Planning Commission will vot be
met;

(b) if so, the reasons therefor; and

() the likely rate of growth during
the next two years 7 :

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJL DESAL): (a) In a recent
study entitled Long Term Projections
for Iron and Stecl, the National Council
of Applicd Economic Rescarch have
assumed that  between 1964-65 and
1970-71 national income will grow at
the ratc of about 3.1 per cent compound.
In the Draft Quiline of Fourth Five Year
Plan (1966), a growth rate of 5.5 per cent
per annum was covisaged for the same
period. The Fourth Five Year Plan is,
however, not yet finalised, and ©poO target
has been set by the Planning Commission
for the period referred to. So the
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NCAER's assumption cannot be compared
with the Planning Commission’s target.

(+) Does not arise.

“(c) The estimates arc not available,

Woild Bank President’s Consultation
with Indian Industrialists

3343. SHRI R, R. SINGH DEO :
SHRI D. N. PATODIA :
SHRI DEVEN SEN :

Will the Minister of FINANCE be
pleased to state : :

(a) whether it is-a fact that Govern-
ment arranged consultations between the
President of the World Bank and top
industrialists and financiers during his
recent visit 1o India;

(b) if so, the industrialists who were
given opportunity to discuss the matter with
him; and

(¢) the nature of consultations held
and the outcome thercol 7

-THE DEPUTY PRIME MINISTER .

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). When
Mr. McNamara, President of World Bank
visited India recently, he was afforded an
opportunity to study and understand vari-
ous facets of Indian economic development
including agricultural development, indust-
rial development, family planning, educa-
tion, urban development cic. Various
meelings were also arranged in this connec-
tion and, as regards industrialists and
financiers, mectings were arranged with a
group of industrialists under the auspices
of FICCI in Dclhi, with some faculty
members amd students of the Indian Insti-
tute of Management, Calcutia, some indus-
trialists and industrial managers in
Calcutta, a group of industrialists in
Madras, members of the Board of Direclors
of ICICI in Bombay and some private
industry. A list of industrialists, industrial
managers, financiers and otbers connected
with industries or associations, Who were

present al various mectings, business or
social, is placed on the Table of the House.
[ Placed in Library See No. LT-2610/68 ].
These were all i the pature of informal
discussions and the question of any out
come does nol arise.

Loans Advanced by Banks to Agriculturists
in Andhra Pradesh

3844, SHRI D. B, RAJU : Will the

Minister of FINANCE be pleased to state ;

(a) the extent of loans by the Reserve
Bank of India and other banks to the
agriculturists for ferlilizers and ' tractors
and for agriculture purposes in Andhra-
Pradesh during the last three years and the
rate of interest charged thereon; and .

(b) lhc‘s!cps being taken by Govern-
ment Lo easure that cultivators receive
quick and more loans at reasonable rate
of interest ? *

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJI DLSAly: (a) The Reserve
Bank does mpot lend 1o agriculturists
directly. Scparale figuies of loans granted
1o agriculturists by banks for the purchase
of fertilisers or tractors, as also information
relating to agricultural credit disbursed by
commercial banks in Andhra Pradesh, are
not available. The short, medium and long
term loans disbursed by the primary agricul-
tural credit socicties and central land
morigage banks in Andhra Fradesh in the
years 1963-64, 1964-65 and 1965-66 amoun-
ted 1o Rs. 29.15; 26.11 and 29.55_crores
respectively. The interest charged by
banks will vary depending on the duration
of the loam, sccurity available and
similar other considerations.

(b) The Reserve Bank makes available
substantial finance at concessional rate
to the cooperative credit  structure,

. which is the primary institutionl agency

for disburscment of agricultural credit,
There is also a  proposal to set up
agricultural credit corporations in co-
operatively weak States. The commercial
banks have entered the field of agricultural
financing and the National Credit Counoll
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has also recommended that commercial
banks should enlarge their credit facilitics
for agriculture.

Bagmari Syphon Works

3847. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the present progress of the
Bagmari Syphon works awarded to a
firm at additional cost in preference 1o the
lowest bidder on the ground of reliability
and carly completion of the same; and

(b) whether the progress made so
far conforms to the schedule stipulaied
at the time of award of this contract ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI  SIDDHESHWAR

PRASAD) : (a) Some earthwork excavation

and sinking of wells for the foundation of
the structure have been done.

() the progress of work had
conformed to the stjpulated schedule at
the time of award of the contract; but
recently it has been decided to defer the
work on this structure by one working
season in the interest of the project
work as a whole.

Award of Coantract for R. C. Regulator
across Bhagirathi River

31848. SHRI LATAFAT ALI KHAN:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the contract for R. C.
Regulat the Bhagirathi River on
the left afflux was awarded to the lowest
bidder ;

(b) If so, the previous experience of
the firm; and

(c) the reasoms as to why the principle
fhilowed ia this case could not be followed
In csses of award of coatracts for the

Bagmari Syphon aed the Jangipur barrage ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI  SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The firm carried out various works
i. e. Earthwork, Bridge work, Buildings
work and other miscellaneous works in
connection with doubling of Railway
line under South Eastern Railway.

(¢) There has bzen no  deviation
from the principles followad in the award
of work on the Bagmari Syphon and
the Ja ngipur ‘Barrage.

Payment to Beclitel for layiug down
Haldia-Barauni Pipeline

3849. SHRI CHANDRIKA PRASAD :
Wiil the Minister of PETROLEUM AND
CHEMICALS be pleased to state =

(a) whether itis a fact that Batchel has
becn paid Rs.16 lakhs as consultant fee for
laying down Haldia-Barauni  Pipeline
Refincry ;

(b) whether it is also a fact that the
Indian Oil Corporation have paid the full
amount of income-lax on this amount to
Governmenl without the sanction of
Government or Board of Directors ;

(¢) whether it is further a fact that
this was done at the tim¢ when the present
Secretary of the Ministry of Petroleum and
Chemicals was the Managing Director of
the Pipelines Division ; and

(d) the rcasons for keeping such things
in dark for such a long time ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAMAIAH);
(a) Bechtel were paid Rs. 86.37 lakhs
as fees and reimbursable costs for supervi-
sion of the ork of design, engineering and
construction of the Haldia-Barauni-Kan-
pur pipeline project, which was constructed
by SNAM of Italy, .

(b) Ne, Sir.
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(e) 1Itisafact that the present Secre-
tary, Ministry of Petroleum and Chemicals
was the Managing Director of Indian Refi-
neries Ltd., which was in charge of the
Pipelines Division, at the time the contract
with Bechtel was made.

(d) Does not arise.
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Hegrerg
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Arrest of Naval Officer for Smuggiing
Sllver

3851. SHRT RAM AVTAR SHARMA.:
Will the Minister of FINANCE be pleased
10 slate:

(a) whether it isa fact thata Naval
Officer, Lt. Mohammad Ali and his
accomplice Shri C. T. Kutti, have been
arrest cd' for smuggling silver recently;

(b) whether any other accomplice has
also been arrested; and

(c) if so, the action takes agalnst
them ?

THE DEPUTY PRIMEB MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, 8ir.

{b) No other person has been arrested
so far,

(c) The two arrested persons have
been released on bails of Rs. 30,000 and
Rs. 15,000 respectively by the Magis-
trate. Investigations are still in progress.

Foreign Post OfTices in Madras and
Cochia

1852. SHRI VISWANATHA MENON;

"Will the Minister of FINANCS be plested

1o sate: i .
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(a) the number of postal articles
which passed through the Customs in the
Foreign Post Offices of Madras and
Cochin during the period from 1st April,
1967 to the 30th September, 1968;

(b) the customs revenue realized on
the postal articles during the same period
at Madras and Cochin; and

(¢) the number of customs cases regis-
tered and the amount of fine realized on
objectionable forcign post transactions at
the Foreign Post Offices of Madras and
Cochin ? 2

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) The number
of imported postal articles which passed
through the Customs in the Foreign
Post Offices in Madras and Cochin
during the period form Ist April,
1967 to the 30th September, 1968, is 1,09,
265 and 32,236, respectively.

(b) The Customs revenue realized on
the postal articles during the same period
at .Madras and Cochin is Rs. 61,79,619
and Rs. 5.22,915 respectively.

(¢) The number of Customs cases
registered during the samc period at
Madras and Cochin Foreign Post Offices
is 5,973 and 671 respectively. The amount
of fine and penalty realized at Madras is
Rs. 1,10,200 and the amount of fine reali-
2od at Cochin is Rs. 18,790,

Machinery of Cochin Oil Refineries
Confiscated by Cochin Customs

3853, SHRI VISWANATHA MENON:
Will the Minister of FINANCE be pleased

to state:

(=) the total value of ercction cquip-
ment and machinery imported by Messrs,
Pacific Precon for the erection of Cochin
Oil refineries have been confiscated and/or
taken into custody by the Cochin Customs
Department after the completion of eree-
tion work of the refinery;

(b) the arrangements which have ‘been
made by the Customs Department for
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secure custody and guarding of *these
materials;

(c) whether there have been any com-
plaints of inadequate arrangements of
protection and guarding of these materials;
and

(d) il so, the action which has been
taken to avoid loss to Government by way
of theft, rusting, etc.?

THE DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE (SHRI1
MORARJI DESAL (a) The toal
value of erection . equipment and
machinery  imported by Messrs.

Pacific Precon for erccti n of Cochin Oil
Refincrics is approximatzly Rs, 8.20 lakhs.
These goods were allowed duty free on
condition that after crection of the Refi-
nerics, they would cither be re-cxported or
surrendered to the Customs. The machi-
nery was accordingly surrendered to the
Customs.

(b) For guarding the heavy machinery
so surrendered  the place of storage has
been barricaded by barbed wire fencing and
guards are also posted round the clock.

(c) There have been no complaints of
inadequate arrangements [or protection
and guarding of these materials,

(d) Docs not arise.
Stafl in Customs Houses of Major Ports

3854. SHR1 VISWANATHA MENON:
Will the Minister of FINANCE be pleased
to state;

(a) the number of recruitment made in
cadres of L.D.C., Scpoys, Lascars, Syrange
and Drivers in the Customs Houses of
Major Ports during the period from 1965 so
far, Port-wise and year-wise;

(b) whether the recruitment are made
for filling up of vacancies or newly sanc-
tioned posts;

(c) the position of vacant posts as on
this date in each of tha Customs Houscs
and the date cn which they fell vacant;
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{d) whether there were any complaints
about the shortage of staff due to delay of
filling up of vacancies, and

(¢) if so, the action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (e). The in-
formation is being collected and will be
placed on the Table of the House.

Enquiry Against Official of D.D.T,
Factory, Eloor ( Kerala)

3855. SHRI VISWANATHA MENON: -

Will the Minister of PETROLEUM AND
CHEMICALS be pleased 1o state:

{a) whether it is a fact that, an enquiry
on corruption charges against the officials
of D. D. T. Factory, Eloor, Kerala, was
being conducted;

(b) whether the enquiry was conducted
by the C.B. I. and the investigation is
over; and

(c) if so, the reasons for not launching
formal criminal prosecutions against the
culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI RAGHU
RAMAIAH): (a) Yes, against some
officials of the D. D. T. Factory, Alwaye
‘(Kerala).

(b) No. The complaints were received
from the C.B.I. A priliminary investi-
gation rcveals that there was no case of
corruption.

(c) Does pot arise.

* Castoms Houses

8356. SHRI VISWANATHA MENON:
Will the Minister of FINANCE be pleased
to state:

(2) the amount of disbursement of
cash handled by the Customs Treasurers of
Cochin, Madras, Goa and Vizagapatnam,
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(b) the scale of pay and designation
of ministerial non-gazetted officers who
are entrusted with the cash disbursement
work in the above Customs Houses;

(c) the security furnished by such offi.
cers in each Customs House referred to
above;

(d) whether there is any disparity in
regard to Cochin Customs House as regards
the rank and scale of pay and security
furnished by such officers ; and

fe) if so, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI: ‘a) to (e). The
information is being collected and will
be laid on the Table of the House.

‘Tax evasion in Film Industry.

3857. SHRI BASUMATARI: Will the
Minister of FINANCE bc pleased to state:

(a) the steps taken by Government
for stopping tax evasion in the flm In-
dustry during the last two years and with
whal results;

(bj the lop 100 tax evaders in the
film industry against whom complaints
have been received and the action taken
against them; and

{¢c. the total amount of tax evasion
involved therein 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAL : (s) The following
steps have been taken :

(1) Cases suspecied of large scale tax
evasion have been transferred to Central
circles for thorough investigation.

(2) Prosecutions have been launched
in cases where Lax cvasion was established.

(3 Searches have been carried out in
cases where circumstances 8o required.
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© (4) Law has been amended to provide
for disallowance of expenses in excess of
Rs. 2,500/—if such payments are not made
by crossed cheque.

(5) Payments to tax payers' relatives
is liable to be disallowed if it is considered
excessive or unreasonable.

(6r A Committee of officers of the
Department was appoinied to suggest steps
to be taken lor checking tax evasion by
the film industry. Its report has been
received and is under examination.

Itis too early to assess the results | ut
some persons in the film industry have
already surrendered for asscssment the
income concealed by them.

(b) The top loo persons in the film
industry involved in tax evasion of whom
complaints have been received cannot be
determined till the assessments are finalised
afler appeals and the exact concealment is
determined. All complaints of tax evasion
are enquired into and if found ro be correct,
action is taken 1o assess the income which
had escaped assessment. Other penal
provisions are applied according to the
circumsiances of each case.

(¢) Does not arise,

Fifth Finance Commission’s Report

3858. SHRI D.N. PATODIA :
SHRI VASUDEVAN NAIR :

Will the Minister of FINANCE be
pleased to state :

(ay whether the Fifth Finance Commi-
ssion has submitted an interim report; and

(by if so, the reactions of the Siate
Governments to the recommendations con-
tained in the report ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARJ1 DESAI): (a) The Interim
Report of the Commission, along with an
‘Explanatory Memorandum as to the action
taken thereon, was laid on the Table of the
Houso on the 15th November, 1968.
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(b) No formal communication has been
received from any State Government indi-
cating their reactions to the recommenda-
tions contained in the Report.

Introduction of Pre-Medical Course In
Govern.nent College Manipur

3859, SHRI M. MAGHACHANDRA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcased 1o state : a) Whether
the Pre-medical course is being intro-
duced in the Government College of
Manipur with effect from the Session
1909-70;

(b) whether Government of India
are considering the question of setting up
of a Medical College on regional basis
at Imphal; and

(cy whether the Government  of
Manipur have approached the Government
for the setting up of the said college so
that it may start from the year 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): ‘a) The
Gauhati University h3s not yet agreed
to the proposal of the Government of
Manipur to start Pre-medical classes in
their Science College.

ib) There is no scheme for the opening.
of regional Medical Colleges at present.

(¢) Yes.
New Subzi Mandi at Azadpur Delhi

3860. SHRI K.M. KOUSHIK: Will the
Minister of HEALH. FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) the price at which the land acquired
by the Delhi Development Authority for
the New Subzimandi at Azadpur, Delhi
and the price of developed land proposed
to be realised from the shopkeepers 10 be
rehabilitated there; and



197 Written Answers AGRAHAYANA

(b) the criteria to be adopted for the
allotment of shops and loans to be advan-
ced for rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT: (SHRI B. S. MURTHY): (a) and
(b). The matter is still under consideration
of the Delhi Development Authority. Final
decision has not been taken so far., Infor-
mation regarding the price of land acquired
for the new Subzi Mandi, Azadpur is being
collected and will be laid on the table of the
Sabha.

Provision of Subzimandl in Delhi
Master Plan

1861, SHRI R. D. BHANDARE: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to staie:

a. whether it is a fact that there is a
provision of market in the present site of
Subzimandi area of Deihi in the Master
Plan of Dclhi and there is a vast land
around Subzimandi lying vacant which
can be converted into a bigger markel; and

(b: ifso, the reason for shifting the
present Subzimandi from the heart of the
city to a remole area in Azadpur?

THE DEPUTY MINISTER IN THE
MIINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a: and
{b). According to the Master plan for
Delhi, the market for wholesaling of
fruits and vegetables may be reconstru-
cted in due course at the present Subzi-
mandi site. The present site and its sur-
roundings are, however, very much conges-
ted and wholly unavitable for the purpose.
A serious fire also broke out in the present
Subzimandi area in May, 1968, with the

result that most of the shops have ecither .

been démroyed or declared dangerous by
the Municipal authorities. The new site at
Azadpur is spacious and well-located.
There will be a truck terminal on the
eastern side of the new Subzimandi, which
will also obviate movement of beavy
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vehicles to the heart of the city and the
existing traffic hazards caused thereby,

Inundation of 24 Paraganas due to Siltage
In the Rivers

3862. SHRI K. HALDER: Will the
Minister of [IRRIGATION AND POWER
be pleased to state:

(@) whether Government are aware of
that vast tract of 24 Paraganas umo'
Calcuuta City are inundated with heavy
rain due to siltage of rivers and canals; and

'by if so. whether Government propose
to take steps in this matter so that
cultivated lands and houses are not
damaged ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD. : (a) Yes, Sir.

by The Government of West Bengal
have reported that nine drainage schemes.
estimated to cost Re. 918 lakhs, are under
execution. Four other schemes have also
been formulated, When all these schemes
are compleled, the drainage congestion is
expecied to be substantially removed.

Theamal Power Plant at Palana (Rajasthan)

3R6). DR. KARNI SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the .up-to-date position of the
Thermal Power Plant Project at Palana in
Rajasthan and when it is likely to be put
into commission; and

(b) its output of power and whether it
will be sufficient to meet the requirements
for the industrial development of Bikaner
and Jodhpur regions?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) Pending detailed explora-
tlon of the lignite reserves at Palana, the
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Government of Rajasthan was requesied
to prepare and submit a scheme report
Tor the installationof one *0 MW unit or
alternatively two units of 30 MW ecach. The
scheme report is still awaited

(b) The details will be known after the
scheme report is received.

Contracts for Supply Of Nylon Fabric

3864. SHRI BASUMATARIL: Wil
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to refer to the reply
given to Unstarred "Question No. 66 on
the 11th, November, 1968 and state the
names of the parties ro whom the contra-
cts for supply of light-weight nylon
fabric were awarded 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI I1QBAL SINGH)

The contracts for the supply of light
weight nylon fabric 1.1 Oz were placed
by the Directorate General of Supplies and
Disposals during 1965-66, with the
following parties:—

1. M.s Pannalal SilK Mills {P) Lud,,
Bombay.

2. M s Kamla Mills Lid., Bombay.

3. M.s New Oriental Silk Mills (P)
Lid., Bombay.

4., Mus Sadhana Textile Mills P,
Lid., Bombay.

5. M:s Jaifabs Rayon Industries (P)
Lid., Fombay.

Flood Centrol Projects In West Bcngal

' 3865. SHRI SAMAR GUHA: will
the Minister of IRRIGATION °~ AND

POWER be plcased 10 state:

(a) whether the Government of West
Benga! have submitted a8 number of pro—
jects for permanent flood contral measures
in West Bengal:
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(b) if so, the nature and estimate of
expenditure for such flood comtrol mea-
sures; and

(c) whether Government have appro-
ved these projects and recommended
their inclusion in the Fourth Plan ?

THE DEPUTY MINISTER IN
THE MINISTRY OF [RRIGATION
AND POWER (SHRI SIDDHESHWAR
PRASAD): (&) to (¢). The Government
of West Bengal havesubmitted the
following flood protection and drainage
schemes:

i Dubda Basin Drainage Scheme in
Midnapore District estimated to
cost Rs. 199.08 lakhs.

(ii) Contai Basin Drainage Scheme
(Phase II) in the Midnapore Dis-
trict estimated to cast Rs. 47.83
lakhs.

(iii) Scheme for resuscitation of Kalia-
ghye river and its tributaries in
Midnapore District estimated to
cost Rs. 199.00 lakhs.

(iv) Beel-Balli Drainage Scheme in the
District of 24 Parganas estimated
to cost Rs.53.27 lakhs.

(vl Protection of eroded right bank of
Bhagirathi at Kalna in the District
of Burdwan ( Part B ) estimated
to cost Rs. 27.97 jakhs.

The scheme at (iv) above has been
recommended to the Planning Commission
for approval, In respect of the remaining
schemes, the approval of the State Flood
Control Board is still awaited. The
schemes would be processed further with
the Planning Commission on receipt of ~
the State Flood Controi Board.

Pending approval of new schemes by
tbe Planning Commission, the Working
Group on Irrigation have recommended
a lumpsum provision of Ra. 2050 lakh for
pew flood control and drainage schemes in
West Bengal during the Fourth Plan.
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Fixing of Ceilings on Salaries

3866. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased to
state: '

(@) whether in view of the reports
that the number of Indians in the salary
group of Rs. 5000/—and above have
incrgased from 165 in 196410 371 in 1967
and the number of Government employvees
in the salary group above Rs. 3000/—from
100 to 200, Government have considered
the necessity for fixing ceilings on
salaries;

ib) whether Governnmient have received
reports that their employees in Public
Sector enterprises are affected by their
opposite numbers in the Private Sector
having higher salaries; and ’

r¢c) ‘whether Government propose to
freeze all further incrcase of higher salaries
till the economy improves and there is
increased employment T

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ] DESAIj : (a) No, Sir.

'b) The Study Team of the Admini-
strative Reforms Commission on “Public
Sector Undertakings™ in their Report had
observed that so far as top executives are
concerned, the salaries in the Public
Enterprises are much less than those
obtaining in private concerns. The Team
was of the view that if the wage structure
in the Public Sector falis far below what
obtains in the Private Sector, it will be
difficult for Public Enterprises to compete
for scare managerial talent with their
counter-parts in the Private Sector.

f¢) Thereis already a ban on revision
of salary structure at any level which isin
force upto 30th June, 1969, inso far as
Central Government Servants are con-
cerned. A similar ban has been applied in
Public Sector Undertakings in respect of
top posts and other posts the creation of
which or appointments Lo which require
the approval of the President/Ceatral
Government.

Subzimandi at Azadpur, Delhi.

3867. SHRI D. N. DEB: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) the area of the plot of land,
acquired for shifting the present Subzimandi
of Delhi to Azadpur site and the dimension
of each shop proposed to be constructed;

(b) whether itisa fact that the final
plan of the proposed Subzimandi has been
got approved by the Fruits and Vegetables
Merchants Association; and

(¢) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY ) :

(a) About 30 acres of land has been
carmarked for the new Subzimandi near
Azradpur. [t is proposed to carve out shop
plots of 12"x53, 10'<18 and 12'x15%".
These sizes of shop plots are subject to
further revision/adjustment.

{b) and (c). The map of the proposed
new Subzimandi near Azadpur has been
preparéd and approved by the Delhi
Development Authority.

Central Assistance to Orissa

3868. SHRI K. P. SINGH DEO: Wwill
the Minister of FINANCE be pleased 10
state:

(a) whether it is a fact that the Gove-
rnment of Orissa have sought Central
assistance 1o the extent of Rs. 8 crores for
relief and rehabilitation in the districts
ravaged by cyclone;

(b} if so, whether the Central Govern-
ment have agreed to give the financial
assistance asked for by the Government of

Orissa;
(¢) if not, the extent to which the

Central Government propose (o give flnan-
cinl assistance to the State of Orissa for the

said purpose; and
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(d) the reasons for not giving assis-
tance in full as requested by the Orissa
Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) to (d). The
Government of Orlssa badmade a
request for adequate financial assis-
tance for relief measures necessitated
by the recent cyclones. A Central Team
visited the State for making a detailed
assessment of the situation in consultation
with the State Government. In the light
of the Tcam's report, the Government of
India have adopted a ceiling of Rs. 5.33
crores on various relief and rehabilitation
measures during the current financial year,
for purposes of Central assistance. An
amount of Rs. 1 crore has already been

released o the State Government and

further assistance will be provided in the
light of the progress of actual expenditure.

Production of Petroleum Coke by - Assam
Oil Company

3869, SHRI HIMATSINGKA: Will
the Minister of - PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the Assam
Oil Company has been permitted to change
its pattern of production thereby elimina-
ting the production of petroleum coke;

(b) whether Itis also a fact that by
change of its pattern the Assam Oil
Company is going ‘to produce such
products which are already surplus in the
courtry;

(¢) whether Government are consider-
ing the question of asking the Assam Qil
Company not to stop production of
petroleum coke and continue the produc-
tion thereof; and

(d) whether the Assam Oil Company
has been selling petroleum coke 1o its
labourers as domestic fuel and if so, the
steps which 'Government propose o stop
the use of this product 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AlAH): (a) No, Sir.

(b) and (c). Do not arise.

(d) Yes, Sir. The Government have
asked Assam Qil Company Limited to
examine whether this quantity of raw
petroleum coke can be diverted for indus-
trial-consumption.

Shortage of Drinking water in Village
Garhi Jaria Maria Near Lajpat Nagar
New Delhi

370  SHRI MAHANT DiGVIUJAL
NATH :  Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the inhabi-
tants of the Village Garhi Jaria Muria near
Lajpat Nagar, New Delhi arc facing a great
difficulty due to scarcity of drinking water;

(by if so, whether it is also a fact that
there are only two public taps in the whole
village having a population of more than
10,000 people;

(e} if so, whether it is further a fact
that these two taps run only, for two hours
in the morning and two hours in the even-

(d) if so. whether Government propose
to provide the facility of drinking water to
the inhabilants of this village; and

(e) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY
PLANNING AND URBAN DEVELOP-
MENT ( SHR1 B. S. MURTHY ¥ (aT to
(e). The required information s
awaited from the Municipal Corporation,
Delhi, and will be laid on the Table of the
Sabha as soon as received. i
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3871, SHRI MAHANT DIGVDAIL
NATH : Will the Minister of TRRIGA-
TION AND POWER be pleased to stite :

(a) whether itis a fact that the river
Ganga is continuously eroding the Ballia
bund in District of U. P.;

(b) if so, the damage caused to the
bund so far; and '

{e) the steps which Government are
taking for the safety of the bund ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDESHWAR PRASAD):
(a) Yes, Sir.

(b No damage caused so far to the
bund.

(c) ‘The State Government have been
taking temporary protection measures.
Model experiments are being carried out
by the State Government to evolve perma-
nent protection measures.

Supply of Ammonla by Kinrait Company
for Fertilizer Plant in Maharashtra

3873. SHRI SITARAM KESRI: Will
the Miniter of PETROLEUM AND CHE-
MICALS be pleased to state ;

(ay whether it is a fact that Kuwait
Company which is collaborating in the
setting up of a Fertilizer Plant in Maha-
rashira has been demanding a fixed price
for the ammonia it would supply ; and

(b) whether this stand of the company
has affected the finalisation of the
Project 1

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH
(a) and (b) The matter is under nego-
tistion and it would be premature at
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present to disclose the details of the issues
under negotiation,

Setting of a Pilot Plant to Produce
Protein

3874. SHRISITARAM KESRI : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether thé Indian Oil Corporation
has decided to set up a pilot plant to pro-
duce protein from petroleum at Koyali;

(b) whether any foreign firm is colla-
borating in the project; and

(c) the estimaled cost of the project
and the nature of protein to be produced 7

MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI1 RAGHU
RAMAIAH): (a)and (b). A Pilot Plant
originally set up by the Indian Institute of
Petroleum in association with the Institute
Francais du Petrole, France, at Dehradun,
has now been transferred and located in the
premises of the Gujarat Refinery on
account of the facility of obtaining the
required feedstock,

(¢) The estimated cost of the Pilot
Plant is not known as it has been gifted to
-the Indian Institute of Petroleum by the
Institute Francais du Petrole, However,
the Gujarat Refinery is expected to spend
Rs. 92,000/~ for providing the utilities and
space for the plant,

The essential amino acids in the petro-
leum-derived proteins are Lyeine, Leucine,
Valine, Threonine, Methionine, Agginine,
Histidine and Phenylalanine,

Ralds to’ Un=arth unaccounted Money from
Fllm Artists

3875. SHRI SITARAM KESRI: will
the Minister of FINANCE be pleased to
BLATSS

(a) the number of raids cunducted by
the Enforcement Direclorate of his Minis-
try during the Isst two years oo the
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premises of the film artists for unearthing
unaccounted money;

(b) the total amount uncarthed; and

(c) the action taken against the guilty
persons?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI): (a) The Enforcement
Directorate do not conduct raids with
a view Lo unearthing unaccounted money
The question of their raiding tha premises
of film artists for this purpose. therefore,
does not arise.

(b) and (c). Do not arise.

Assessment of Industrial Situation by
World Bank Mission

3876. SHRI R. BARUA: will the
Minister of FINANCE be pleased 1o state:

(a) whetheritisa fact that a World
Bank Mission led by Mr. E. Bevan Waide
has recently visited India to assess the
industrial situation in the country,

(b) ifso, the names of the industries
which the said Mission has examined and
whether they have submitted any report to
Government about their findings; and

(c) if so. the details thereof?

THE DFEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI: (a) Yes, Sir.

(b) The purpose of the Mission's visit
was L0 gather statistical and other informa-
tion on faclors affecting recent trends in
industrial output, investment and trade as
part of continuing bapk economi¢ work.
The Mission had discussions with the
Reserve Bank of India and visited various
agencies in the public and private sectors
such as Hindustan Machine Tools, Banga-
lore. Mysore Kirloskars, Hindustan Anti-
biotics Ltd, Pimpri, Binnic and Partners,
Madras, Tata Engineering and Locomotives
Company, Bombay, and some small indu-
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strial estates, etc. The Mission also met
representatives of several Companies and
Research Institutions in individual and
group meetings. Th_e Bgroup meetings were
arranged mainly by Federation of Indian
Chamber of Commerce and Industry and
Industrial Credit and Investment Cor-
poration of India.

The Mission is expected to submit its
report to the President of the World Bank.
However, it has not yet submitted Its
report.

(c) Does not arise,
Birth of Brainless Children

3877. SHRI R. BARUA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT

be pleased to state:

_ fa) whether it is a fact that
births ol a number of brainless
children have been reported fromsome
hospitals in Delhi recently.

(by il so, whether Goverment have
conducted any siudy into the causes of
such births, and

(c) if so, with what results 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): (a) A
certain  number of brainless children
has buen reported but the proport ion  is
not unusually high.

b} No
(c) Does not arise.
Hydrology of Narmada Basin

3878. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of IRRIJ-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that five-mem-
ber team of experts has assessed the
hydrology of the Narmada Basin; and
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(b) if so, what was the object of the
survey and the results thereof ?

THE DEPUTY -MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
( SHRI SIDDHESHWAR PRASAD ) ;

(a) and (b). A five member Team has
visited the Narmada basin to chalk out a
programme of water resources studies, with
particular emphasis on ground water so as
to make best possible use of the total water
resources of the Basin. The report of the
team is still awaited.
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Electric Supply for Tubewells In Dineshpar
Nainital

3880. SHRI K. HALDER: Will the
Minister of IRRIGATION AND POWER

be pleased to state:

(a) whether the East Bengal Refugees
of Dineshpur, District Nainital are facing
trouble due to shortage of water for culti-
vation;

(b) whetheritis a fact that a good
number of tube-wells are not working for
want of electric supply; and

(c) ifso, the steps taken by Govern-
ment for the supply of electricity to the
tube-wells? .

THE DEPUTY MINISTER IN
THE  MINISTRY OF IRRIGATION
AND POWER (THE SIDDHESHWAR
PRASAD) : (a) to (c). In order to provide
water facilities to East Bengal Refugees of
Dineshpur, District Nainital, the Uttar
Pradesh State Electricity Board have
sanctioned power connections for 65 tube-
wells. The terms and conditions for
giving supply to tubewells have been
finalised with regard to 5! consumers and
they have been requested to sign the
agreements so that power connections are
given as soon as possible. The terms and
conditions in respect of power supply to
the remaining consumers are under fina~
lisation. Connections to tubewells will
be given within two to three months of
the agreements by the consumers.
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Rules and Regulations Re. Recruitment
etc. mO.N. G.C.

3881. SHRI TENNETI VISWANA-
THAM : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Oil and Natural Gas
Commission passed statutory regulations
under the Oll and Natural Gas Commi-
ssion Act in regard to recruitment, promo-
tion and fixing seniority of their service
conditions;

(b) whether Government have approved
the regulations and notified them; and

(€) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH);
(a) Yes, Sir.

(b) and (c). The regulations are In the
final stages of consideration by the
Government,

Chalrman of O. N. G.C.

3882. SHRI TENNETI  VISWA.
NATHAM : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
slate :

(a) the technical qualifications of the
Chairman of the Qil and Natural Gas
Commission; and

(b) the number of official trips abroad
made by him since he took over and the
expenditure involved and  the purpose and
justification for the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI RAGHU RAMAIAH):

:a) The present Chairman of the
ONGC is an administrator belonging to
the Indian Civil Sarvice.
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(b) He made twenty trips abroad invol-
ving a total expenditure of Rs. 1,44,565.
Of these 17 trips were performed by him
solely in respect of Iranian Offshore drilling
as Managing Director 6f Hydrocarbons
India Private Lid., and Director of Iranian
Marine International Oil Company. Two
trips were made in connection with discu-
ssions with Russian, Rumanian and Czech.
authorilics about problems of supply of
equipment personnel and other problems
relating to the Commission. One of these
two trips included a visit to Milan also in
connection with the business of Hydro-
Carbons Ltd. One trip was made to
Mexico in 1967 as head of the Indian
Delegation to the /th Petroleum Congress.

Retlred Army Officers in Dirtecrorates
and Projects of O.N. G. C.

3883. SHRI TENNETI VISWANA-
THAM:Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the total number of officials in the
Directorates and Projects of the Oil and
Natural Gas Commission In managerial
position in the scale of Rs. 1300-1600 and
above;

(b) the number among them who are
retired Army Officers and their technical
qualifications, if any, suitable for occupy-
ing the postsin the Oil and Natural Gas
Commission; and

() whether Government are aware
that many of these Army Officers have a
military approach and are not able to
handle civil personnel properly or to
assess lechnical ability ?

THE MINISTER. OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AIAH): () 62

(b) There are 12 retired Army Officers
working in the ONGC in Managerial and
Administrative posts.  These officers have
no technical qualifications but are suitable
for holding the administrative and mana-
gerial posts given to them.
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() Government are of the opinion
that, by and large, these officers have
discharged their duties satisfactorily.

Rigs Possessed by Oll and Natural
Gas Commission

3884. SHRI TENNETI VISWANA-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) the number of rigs possessed by
the Oil and Natural Gas Commission and
their capital cost;

(b) the rank which the country occu-
pies among World Oil Organisations in
terms of the number of rigs possessed;

(c) the recoverable reserves discovered
and proved by the Oil and Natural Gas
Commission so far and how the results
stand with reference to the number of rigs
cmployed, wells drilled and cost incurred;
and

(d) how the discovery rate of reserves
compares with that of Persian Gulf Coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AlAH): (a) It is presumed that drilling rigs
are meant, The noumbar of such rigs in the
possession of the O. M. G. C. was 50 in
October, 1968. The capital value of these
rigs and related equipmnent, as on 31-3-1947
was Rs. 1g.64 crores. '

(b) Based on the information available
in the July 1958 issue ol *World Petro-
leum" India's position in the world may be
said to be the fifth as far as the active rigs
arc conceraed.

{¢) Upto the end of October, 1968,
the Commission had drilled 630 decp wells
with a total hole-depth of 1.28 million
metres. A total expenditure of Rs. 106.22
crores had been incurred for 1.13 million
metres of drilling upto 31.3.1968. This
has resulted in the cstablishment of recover-

able reserves of the order of 120-130
million t and an | production
capacity of 2.15 million tonnes of crude

- oil by 1968-69.

(d) The discovery rate of reserves in
Persian Gulf countries is much higher than
in most countries of the world including
India.

Wells Drilled by Oil and Natural Gas
Commission

3885. SHRI TENNLTI VISWANA-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) the tota! number of wells drilled
by the Qil and Natural Gas Commission so
far and the number of dry wells-exploratory
and developed separately and their cost;

(b) the results obtained by carrying
out test drilling in the sedimientary arcas of
Cauvery, "West Bengal, Bihar, U. P., Pun=
jab and Rajasthan, the total number of
exploratory wells drilled and the cost
incurred area-wise; and

(¢) the number of wells driled by EN L.
rigs on contract and the cost incurred in
rupse and foreign exchange componeat and
the result thereaf ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ( SHRI RAGHU RAMAIA):

(a) By the end of October, 1986, the
ONG Commission has drilled 630 wells, Of
these, 154 wells-147 exploratory and 7 deve-
lopment-proved to be dry, The tolal

. expenditure incurred on all the wells is Rs.

106,22 crores and 31.3.1968.

(b) The redults of drilling sv far under
taken in Bihar, U. P., and Purjab werc not
encouraging. In Rajasthan, presence of gas
bas been observed at shallow depth, in two
wells, while the well at Bodra in West
Bengal is still under test Drilling in Rajas-
than, West Bengal and the Cauvery Basin
is still continuing. So far, in all, 27 explo
ratory wells bave bpen drilled in these states
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as shown below, with total expendnture
indicated against cach :—

wells Expendi-
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“No.of  Total

ture as on

31.3.68

Rs, in lakhs
1. Bihar 2 246.95
2. U.P 3 429.56
3. Punjub 7 897.45
4, Rajasthan 7 470.41
5, West Bengal 1 176,44
6. Cauvery Basin 7 245.20

(c) The E. N. I. has drilled 4 explora-
tory wells for the Commission under con-
tract—2 in Punjab, and onc each in Uttar
Pradesh and Bihar. All these wells proved
to be dry.

In respect of these four exploratory wells
drilled by E. N. L. Rig, the contractual pay-
ments are as under :

PUNAJAB :

Hoshiarpur one well |Rs. 3,67,66,643 (in-
- cluding foreign ¢x-
chan,

B

Jawalamukhi one well Component- equie
valent to Ras.
L'a‘,!il.l-i.tal)

U.P.:
Mohand one well | Rs.3,67,45,846 (in-
cluding forcign
! cxchange
BIHAR : 1
Raxaul one well | Component eqniva-
lent to Rs.
2,99,28,370)
Farakka Barrage

3888. SHRI M. L. SONDUIL: Will the
Minister of IRRIGATION AND POWER
be pleased to state @

() whether it Is a fact that the Farakka
Barrage is likely to be commissioned by
e end of 1971; and

. . "
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. () if so, when the rail bridge at
Farakka will be commissioned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):

(a) As per construction programme the
Farakka Barrage has been planned to be
completdd by 1970-71. Efforts are however,
being made to advance the completion date.

(b) The rail bridge over the Barrage is
to be constructed by the Railways. The
Bridge is expected to  be ready synchroni-
sing with the commissioning of the Barrage.

Sclzure of Smuggled Gold in Delhl

3889 SHRI SHRI CHAND GOYAL:
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:

Will the Minister of FINANCE be
pleased to state :

(a) whether the smuggled gold worth
Rs. 85000 from two forcigners has becn
recently scized in Delhi;

(b) ifsa, the action taken against them;

(©) ‘whether the “offenders are connected
with the gang of smugglers; and

(d) the steps taken to check this type of
smuggling ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) and (b). On 20th
November, 1968 about 5.283 Kg. of gold
with forcign markings valucd at Rs, 43,702/
at the international rate was seized from
two forcigners near India Gate, New Delhi.
Both the foreigners have been arrested and
are in judicial custody.

(¢) The investigations arc in progress.

(d) Collection of intelligence through
reliable and specialised sources, syrveillance
over known smugglers and their associates.
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check of suspected vehicles and f gers
and ther baggage are among the steps
1aken to check this type of smuggling.

12.09. hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Involvement of Pcking avthorities in
terrorist activitics in Keraln

SHRI K. NARAYANA RAO (Bobbili):
Sir, I call the attention of the Minister of
External Affairs to the following matler
of urgent public importance and 1 request
that he may make a statement thereon:

«The reported seizure of two letiers
written by the Information Officer of the
Chinese Embassy to one Shri P. K. Bala-
krishnan, a Naxalite ol Cananoor district
giving the incontrovertible proof of the

. involvement of Peking authorities in Lhe
terrorist Activities in Kerala.™”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): Government
have seen Press reports in  Indian news-
papers regarding two letters dated July 23
and August 24, 1568 respectively, alleged
to have been written by the Information
Officer of the Chinese Embassy, New Delhi
to one Shri Balakrishnan in Kerala. Some
papers have also published the text of the
alleged letlers. Immediatcly on secing
these reports, the concerned authorities
were direcled to investigale Lhe matier,
These investigations are in progress.

The House will appreciate that the facts
bave to be determined before any action
cen be taken. If the alleged letters are
found to have been forged, aclion will be
taken'by Government in accordance with
our laws. If, on the other hand, it is
established that these letters have in fact
been written by the Information Officer
of the Chinese Embassy, Governmenl will
take appropriate ‘action. It is an accepted
principle of diplomatic relations that diplo-
matic reprseniatives should not interfere
jothe internal affairs of the country to
which they are accrodiated,

SHRI S. M. BANERJEE (Kanpur): A
very diplomatic answer. ‘

SHRI NAMBIAR (Tiruchirappali): It
was subsequently denied by the Kerala®
Government. Why should the hon. Minister
not mention that a!so ?

SHRI K. NARAYANA RAO: From
the answer given by the hon. Minister
it is quite clear that until now Qovern-
ment have not established any proof in
regard 1o the veracity of these letters. [
would like to know how these letters had
come out and now they had been published
in te press and whether Government had
traced the origin ol those letters,

SHRI B. R. BHAGAT: All these
matters are under investigation and we are
trying to trace the original letters also.
(Interruptions) '

MR. SPEAKER: Sitingin the seat
and putlting gucstions is not proper. If
some hon. Members do not like a parti-
cular item this is what they do. That Is
not proper.

SHRI HEM BARUA (Mangaidai): Day
in and day out, the Pcking regime is
encousaging the Mao-worshipping commu-
nists in this country with asll -sorts of
propal&ndx. Now, - the Chinese Bmhﬂ,
in Delhi has provided them with the
Blueprint of the Viet Cong-type of guerilla’
warfarc based on Mao's thoughts. Miss
Ajitha, that girl lcader of the Naxalites in
Kerala has cstablished her own pipeline
to DPcking with that woman called
Mrs. Sarda Sharma. She and her husband
are the employees of the Peking Radio,
and she has already  estabilshed her
pipcline. Shri E. M. S. Namoodirpad had
wanted that Kcerala should become the
Yenan of China, but unfortunately that
Yenan is recoiling on him now; and now
he has to go oul on tour in armoured
wehicles fitted with machine-guns. That
is the trouble now. It has also transpired
(fnterruptions) 1 have read all thess things,
and, therefore, 1 know. [ metthe Kerala
Chief Minister in Delhi also and had 5
Jong discussion about all these ‘
ments. They were worried about thess
developments. There is no doubt gbowt i ;
I bad met him in DehH and bad & lot of
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discussions with him about these develop-
ments and I found that he was also worried.
The Left Communists and the Right
Communists in this country are worricd
now. It has also transpired that Chinese
submarines are delivering arms and
ammunition through the open sca border
of Kerala to these rebels. Whatever that
might be, the fact remains that the Chinese
Embasay in Delhi is inciting and organising
subversibn in this country through their
agents operating in this country, and Mao's
pictures are distributed widely from
Nagaland to Kerala. There is no doubt
about it.

In the context of it, may I know whether
Government propose to remain a silent
spectetor as they have been up till now or
they propose to take action 7 Since the
Embassy of Chioa in Delhi is involved in
these activities and when a certain -person
from Kcrala was found getting money from
the Chinese Embassy, Shri E. M. 5. Nam-
boodirpad had said that it was perfectly
carrect, since we had diplomatic rclations
with China, may | know whether Govern-
ment are prepared to administer a stern
waring 1o the Chinese Embassy in Delhi
that they must not indulge in these sub-
versive activities and il they do they will
be rolled up like a shect of paper from this
cayatry 7 There cannot be any question
of that, because the Chinese Embassy
in Delbi is opgaged in these subversive
activities.

About the existence of the lctiers Lhe
hon, Minister has said that it has to be
verified whether the letlers are forged or
real. But he should make it clear whether
such letters exist or not, whether they aie
forged or real. The involvement of China
and the Chinese Embassy in Delhi is clcar
to any damn fool in this country.

AN HON, MEMBER: And particularly
to Government.

oft seremie mes (grgy) e
et & war quT °t ?

off ®, . W WA g9 AW
oW quUW &t ¥ Jawt e fear
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CWTEAT | FAY Y ot ¥ e Wy g

warg 37 $ifad

SHRI NAMBIAR: May 1 know whether
the Government of Kerala have denied and
said that there are no such letters 7 Let him
explain that also.

SHRI B R. BHAGAT: If the Speaker
permits I shall answer the hon. Member's
question, one aficr the other.

MR. SPEAKER: The calling-attention-
notice is in Parliament now. The hon.
Mcmber has asked a question of the hon.
Minister and let him answer it now. The
Kerala Assembly Member may have asked
some question and the Kcerala Mibister
might have said something, but the Central
Minister neced not repeat what he had said;
he can say something else also.

SHRI B. R, BHAGAT: The hon.
Member is very right when he says that the
Peking radio and all the propaganda
machinery of Pcking is directed towards
hostile and subversive propaganda. The
Peking authorities are indeed indulging in
subversive  propaganda so far as the
Naxalite activities in Kcrala are concerned.
He is also right when he says that they are
also atlacking the State Government of
Kerala. All thesc are true. We are not
silent spectators. The Home Minisier had
made an exhaustive statement the other day
about the violent activities in Kerala and
the steps he was taking. He would take
all the steps to prevent all such subversive
and violent activities. And we seck the
co-operation of the people to support the
Government in violating and eliminating
such groups of misguided people who are
taking inspiration from outside. So far as
taking action against the Chinese Embassy
is concerned, I have said that we are investi-
gation into the matter and if the fact is
established..........

st swrre wreft: STt o
w1 19 A qor fE wg ?

SHRI B. R. BHAGAT : Beyond doulw
that such a lotter was sent, we will tak
action,
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AN HON. MEMBER: Was the Chinese
Embassy contacted ?

SHR1 B. R. BHAGAT: We had called
the Charge d'Affaires of the Chinese Em-
bassy, and curiously, he has neither
confirmed nor denied. 1hat was the nature
of his reply. After the investigation is com-
plete, we shall take whatever action the
investigation reveals to be necessary.

SHRI HEM BARUA: May I seck a
clarification ? He has said that the Chinese
Charge d'affaires had neither confirmed nor
denied. How is that done ?

MR. SPEAKER: 1 do not know; in
diplomatic language there is that possibility.

12.16 hrs.
PAPERS LAID ON THE TABLE

AUDIT REPORT AND APPROPRIATION
ACCOUNTS (CIVIL)

DELHI SALES TAX (EIGTH AMENDMENT) RULES

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARIJI DESAI : I beg to layon
the Table :.—

(1) A copy of the Audit Report (Civil),
1968 (Hindi version, under article
151 (1) of the Constitution read
with sub-section 3 (ii) of section 3
of the Official Languages Act, 1963;

(2) A copy of the Appropriation
Accounts (Civil), 196657 (Hindi
version)

[ Placed in  Library Sec No. LT-
2597/68 )

On behalf of SHR1 K. C. PANT I beg
to lay on the Table:-—

(1) A copy of the Delhi Sales Tax
(Eighth Amzndment) Rules, 19.8
(Hindi and English versions) pub-
lished in Notification No. F. 4 (120)/
68-Fih. (G)in Delhi Gazette dated
the 15th November, 1968, under sub-
section (4) of scction 26 of the Ben-
gal Finance (Sales Tax) Act,1941, as

AGRAHAYANA 18, 1890 (SAKA)

Bill Introduced n

in foree in the Unlon Territory of
De'thi.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the above Notification,

[Placed in Library, See No. LT-2588 |
68.]
12-16} hrs.

LEGISLATIVE ASSEMBLY OF NAGA-
LAND (CHANGE IN REPRESENTA-
TION BILL)*

MR. SPEAKER:
Singh

it wrireae fay (wnfear) @ arsgs
#EEE, AT OF AET T S )
7u frdgT ag & fie s g3 o fag
ag o fadas a1 @ § € 9F WA
& felt @it o W s wfgn
armes &% fadw FA8 8 ot gmd
FTT &Y AT sqaeqr Sfuy |

Shri Surendra Pal

Mr. SPEAKER : No, that is not
necessary. Any Minister can do it. There
is no difficulty.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Ibegto move for leave to introduce
a Bill to provide for & change in repre-
sentation in the Legislative Assembly of

" Nagaland and for that purpose o make

consequential amendments in the Statp of
Nagaland Aet, 1962, and thallnpuum-
tion of the people Act, 1950,

Mr. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to provide for a change in repres-
entation in the Legislative Assembly of
Nagaland and for thal purposc (o make
consequential amendments in  the Siate
of Nagaland and Act, 1962 and the
Representation of the People Act, 1950."

The motioh was adepted.

* Published in Gazotte of India Batraordinary, Part II, Sectien 2, dated 9-12-66:
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SHR1 SURENDRA PAL SINGH :1,
introduce the Bill.

12.19 Hors.
INSURANCE (AMENDMENT) Bill Contd.

Clause 6-Contd,

MR. SPEAKER : The house will now
take up further clause-by-clause considera-
tion of the Insurance (Amendment) Bill. We
have already taken 4 hours on this. There is
1 more hour left. Clause 6 and  the amend-
ments thereto are under consideration,.

SHRI NAMBIAR ( Tiruchirappalli ) @
The amendments 1 have moved are
Nos. 49, 50 and 51 to Clause 6.

12.19} hrs.
[ Mr Depaty Speaker In the Chair |

Clause 6 is a very vital clause. So
we need not be in a hurry o dispose
of it. Cl. 6 deals with the matter of
deposits dealt with under sec. 7of the
principal Act. Certain gencral insurence
companies have got a very bad history.
They are misappropriating the moneys
of the public left with them. So Govern-
ment have to take preventive steps Lo
prevent this happening so that if at all
the -companies misbehave, the deposit
money could be utilised for paying claims.
That is the purpose of the clause.

By my first amendment, T seek to raise
the amount from Rs. 150,000 to
Rs. 500,000 in regard 1o the
second; I seckto limit the extension
to one instead of the present two and in
my third amendment, I seek to raise the
deposit to be made before application for
registration from Rs. 10 lakhs to Rs. 50
lakhs, I shall explain them one by one,

Coming to my first amendment No.’
49, it is to the proviso to (b) incl.6,
page 4, which says :

“Provided further that in respect of
an insurer not having a share capital and
carrying on only such insurance business
as in the opinion of the Central
Government is not carried on ordina-
rily insupers......the deposit to be made by
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such insurer shall be such amount, being
not less than one hundred and fifty thou-
sand rupees, as may be specified in the said
order",

I seck to raise this amovnt to Rs. §
lakhs. My reason is this. Those insurers
who deal with a crore of rupees and above
are to make a deposit of Rs. 20 lakhs and
those who deal with just a crore arc to
make a deposit of Rs. 10 lakhs. These
insurers are doing ‘miscellancous types
of insurance and we do not know how
much claim may accrue. If the insured are
placed at a disadvantagous position vis-g-
vis the companics, there must be a sufficient
amount of moncy (o compensate them.
For this purpose, Rs. 1,50,000 is too small,
not even sufficient to pay one claim. In
order to safeguard their intercsts, I seek to
raisc this amount to 5,00,000,

Now I come to my sccond amendment -
this clause runs into 3 pages and is a very
vital one. My second amendment is to
to the proviso to (ID)in p. 7 where two
cxicnsions are provided for in respect of
any deposit or instalment of deposit
required to be made by ar  insurcr.
This must be limited to one exten-
sion only, because if you go on giving
extension, the money of the insured will be
accruing and subsequently when a comyany
goes into liquidation, the insured will suffer
and Government will have to come to their
rescue,

My third amendment is No. 51. This
raiscs a bigger issuc. As I said, this seeks
to rgise deposit to be made before the
application for registration is made from

- Rs. 10lakhs, to Rs. 50 lakhs, in page

8, line 2. I shall read out the item:

*(3) Where the deposit is to be made
by an insurer not carrying on insurance
business in India immediately before the
commencement of the Insurance (Amend-
ment) Act, 1968, a deposit of ropees ten
lakhs shall be made before the application
for registration is made, and the provision
of clause (ii) of sub-section (1A) shall apply -
to such insurer after his registration as they
apply to an insurer specified in clause (a)
of sub-section (1)".

My amendment is that Rs. 10 lakhs
must be made into Rs. 50 lakhs, When
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yau are registering a new company, it may
be a foreign company doing marine busi-
ness or anything else. 'We do not know its
implications. So, if you have only Rs. 10
lukhs and if one ship is missing or one
claim comes in with cargo etc., this Rs. 10
lakhs will be nothing o pay the insured.
Therefore, to be on the safe side and to see
that the Indian citizens is not put to a disa-
dvantage and also that the Government does
not get involved in difficulties, this amount
may be increased as suggested by me. After
all it is a deposit, it will be deposited with
the Reserve Bank, and it will also earn
interest. Therefore my ameodment may be
accepted.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARIT DESAI): After hearing care-
fully my hon. friend I see no reason
to change the provisions made here.
In the first instance he says that in clause
6,8) (iii) in the proviso Rs. 150,000 should
be substituted by Rs. 5 lakhs, This applics
only to an insurer not having a share capi-
tal and carrying on only such insurance
business as in the opinion of the Central
Government is not carried on ordinarily by
insurers under separate policies. There-
fore, they are special cases and more than
Rs. 150,000 is not necessary in my view.
Therefore 1 cannot accept this.

Secondly in page 7 line 28 he wants that
instead of two extensions only one should
be given. When one extension is given, the
second extension also might be necessary.
When it is given it will be seen whether the
person can pay it or not, and if he is not in
a position to pay it, the second extension
may be given. 1do not think that two
extensions are too much.

In the same way, where he wants Rs. 10
lakhs to be changed to Rs, 50 lakhs, I think
it is only a jump. I do not consider it
reasonable.

SHRI BEN1 SHANKER SHARMA
(Banka ) : On Friday 1 moved an amen-
dment regarding net premium and gross
premium and also spoke on it, but the Hon-

ble Minister has not said anything about
that,

SHR1 MORARJI DESAI: That was
also discussed in the Select Committee very
carefully. T cannot accept it.

Mr. DEPUTY-SPEAKER : I put all
the amendments (o the vote of the House.

Amendments Nos, 4 tc 7, 32 to 34 and
49 to 51 were put and Negatived

Mr. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the Bill,

Clause 7 — (Substitution of new section
Sor Section 9)

SHRI P. GOPALAN (Tellicherry) : 1 beg
to move

Page 9, line 13,—
after #insurer” insert—

““except those incorporated or domiciled
elsewhere than in India but registered in
India™, (71)

My amendment isa very simple one.
1donot think that the Government has
the courage to nationalise general insurance
in the country. That is why I am moving
this amendment, The clause as proposed
in the Bill reads :

“Where an insurer has ocased to
carry on in India all classes of insurance
business, and his liabilities in India in
respect of all classes of insurance business
have been satisfied or are  otherwise
provided for, the court may, on the
application of the insurer, or.er the
return to the insurer of the deposit made
by him under this Act.”

My amendmeot seeks thet this class of
insurers has to beemempted from the
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benefit. This class of insurers are those
who are incorporated or domiciled
elsewhere but registered in India. The
reason why I am moving this amendment
is very clear. You know how these foreign
insurers are operating in this country by
employing legal as well as illegal methods.
They were carning huge profits from our
country. That is why I want these insurers
whether incorporated or domiciled else-
where than India to be exempted from
this benefit. That means that the deposit-
they have made under the Act will not go
to them, in case they wind up the business
in India, 1 hope this amendment will be
accepted by the hon. Minister.

SHRI NAMBIAR : 1 support this
amendment I tried my best to
see that the hon, Minister would
at least agree Lo my amendment. The
point here is once having deposited,
if these elements wind up their show and
go away, there is the risk of our insured
not getting the amount, T suggest he will
accept the amendment. At least repatria-
tion of the amount to the foreign insurer
will be stopped. At least to that extent,

it will give reliel to the persons affected.

After all what we are discussing s against
the foreign insurer. We are not
discussing general insurance of Ame-
rica or any other country. It is Indian
insurance. You must accept the amend-
ments which will be helpful to the luadian
citizens and the Indlan Government. What
objection should there be to this ?

SHRI MORARIJI DESAT: My hon.
friend has been correct in his assessment
when he said thatit is only to safeguard
the Indian insureds and not others. T would
have certainly accepled it, but 1 do not
sco any reason why there should be these
fears. These are prcjudices which are
making him say this. There is absolutely
no danger to the Indian insureds and the
Government have sufficient power and
methods Lo see that they are properly safe-
guarded. There is no danger to their
interosts. [ can assure him about it.

MR. DEPUTY-SPEAKER: | will now
put amendment No No. 71 to the vote of
the House.
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Amendment No. 71 Was put and Negatived,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“that clause 7stand part of the Bill"

The motion was adopted, Clause 7 was
added to the Bill

MR. DEPUTY-SPEAKER : There are

" no amendments to clauses 8 10 10. I will

put them to the House.
The question is :

“‘That clauses 8 to 10 stand part of the
Bill.”

The motion was atopted Clauses 8 to
10 were added to the Bill

Clause 11-— (Insertion of new section 27B,)

MR. DEPUTY-SPEAKER : Thereis

one amendment by Shri Kothari.,

SHRIS. S. KOTHARI (Mandsaur) : T
beg to move:

Page 11,
after line 21, ingert—

“(iip preference and equity shares of
any indusirial company which has been
newly formed and approved by the
Controller.” (94)

I'submit that certain insurance com-
panies underwrite industrial equities of
new industrial undertakings. If this
t_:lausc placing resiriction on
investment under Sec. 227 (b) is put
through, the effect would be that these
companies would not be able to under-
writc those shares because these new
shares will not qualify according to the
provisions laid down. The consequenee
would be that the money flowing from
the insurance companies to these new
undertakings would cease. The point is
that the balance amount of 259% of the
assets which are invesible in unapproved
securites are al ready taken up by the existing
investment. 1 would submit to the Deputy
Prime Minister 1o cookider invesiment im
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new shares as approved investments, sub-
ject to the sanction of the Controller. Let
the Controller sanction the investment.

SHRI MORARJI DESAI: Sir, what
he wants is that these companies should
invest also in newly - started industrial
companies. It is not certain what dividend
they will give, How are the intercsis of
the insurance companies to be safeguarded
if they invest in those companies ? I do not
think it is necessary to go on extending inv-
estments to all kinds of industrial concerns.

Moreover, the insurance companics are
not rolling in money so that they can invest
it everywhere, It is best that they invest
in thos¢ companics which are provided
already in the Act,

1 oppose the amendment.

MR. DEPUTY-SPEAKER: I shall now
put the amendment to the vote.

Amendment No 94 was put and negatived

MR. DEPUTY-SPEAKER: The question
is:

“That clause 1! to stand part of the Bill",
The motion was adopted.
Clause 11 was added to the Bill.

MR. DEPUTY-SPEAKER: There are
oo amendments to clauses 1210 15.

The question is:

“That clauses 12 to 15 stand part of
the Bill.

The motion was adopted.
Clauses 12 to 15 were added 1o the Bill.

Clause 16:—{Insertion of new seciions
33A, 34, 344, 34B, 34C, 34D, 34E, 34F,
34G and 34H

SHRI LOBO PRABHU: (Udipi) 1am
0ot moving my amendment,

SHRI N, K. SOMANI:.(Nagaur) [ move;

Page 24,line 2, for “'to" substitmte
“afier obtaining an order from a competent
court of law to (45)

MR. DEPUTY-SPEAKER: Shri Digvijai
Nath-—absent.
Then, Shri K. Narayana Rao.

SHRI K. NARAYANA RAO (Bobbili)
1 move:
Page 22, line 15—
Jor “treaty"’ substiture “agreement™ (95)
Page 22, lin¢ 18,—
Sor “treaty” substitute-‘agreement” (96)
Page 22, line 21,—
JSor+'ireaty " substitute-*‘agreement”(97)

Page 22, line 26,—
Jor  “treaties”
ments” (98)

Page 22, linc 29,—
Jor “trealy’, substitute “‘agreoment’’ (99)
Page 22, line 30,—

Jor “treaty” substitute *‘agreement”
(100)

Page 23, line 4,—

Jor *-direct” substitute “‘order” (101)
Page 23, line 9,—

add at the end-

~and any transaction by the insurer

from the date specified in such order shall
be deemed to be invalid.™ (102)

substitute -  ‘agroes

SHRL N.K. SOMANL: My basic
objection is that il this scction to which
this clause relates is passed, as it is in toto,
in addition the power that the Controller's
office has, his office would also be vested
with unlimited power and authority under
the guise that somebody is likely to misuse
this. Onc part of it is very strange. | can
understand if you take action of seizure
and search and any other legal action if a
misdeod has beon commitied, bul if you go
through the section, you will find that
“any iliegal rebate or commission has
been paid or is likely to be paid by an
insurer” are the worsds that have becn
putin. Which officer or which authority
can with any amount of certainty say that
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an event is likely to take place and there-
fore, the action is to be taken. 1am not
going to justify such an action. This whole
¢lause has been drafied in such a way that
it gives tremendous powers to the Control-
ler's office without much justification.

As 1 said, in the beginning, il an event
takes place which involves fraud or mis-
approprietion or misuse of money, you
can certainly impound upon the company
with any authority that you have, but to
justify a Controller’s aclionin this regard
stating that an event is likely to take place,
I think, is getting too far. Even then
we are prepared to arm the Controller’s
office with this power provided he goes to
a court of law and produces Prime
Facie eovidence that such and such an
act is likely to be committed Therefore,
in respect of scizure or search or any other
action by the Goveroment, if the court is
satisfied, then, the Controlier is entitled
to take action.

In sub-section (e) of Section 34H, it
has been mentioned thus : “any claim

which is due to be settled by an insurer..”
I have no objection to that. But when
you say *‘.....or is likely to be settled
at a [ligure higher than a reasonable
amount, or,” it is very vague; it arms
the Controller with disproportionate
powers, saying thatitis “'likely”. Therefore
these powers are likely to be tremen-
dously misused. So, my amendment is to
the effect that action could be taken
after a court’s order has been obtained.

SHRI K., NARAYANA RAO : My
amendments are  technical. There is

reference to the expression “treaty” or
*‘treaties” in the conlext of the reinsurance
with othet countries. Normally, treaties are
congluded with sovereign States or between
countries in the international world. In
the case of companies, ‘‘agreement’ or
sarrangement’ wou Id be & better expression.
1t shouid be '#+F cement”, rather than
“ireaty” of “treavies”. My amendments
therefore are to the effsct that the word
oagreement” should be put in, in the
pluce of the word *treaty’ of “treatics
as the case may be.

MR. DEPUTY SpeakersShri Moratji
Desal.
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SHRI NAMBIAR : Sir, this is an
important clause, We must be allowed to
speak on it.

MR. DEPUTY--SPEAKER : It would
be difficult; I must avoid the repetition
of speeches, It has to be guillotined.

SHRT MORARIJI DESAI : The hon.
Member has said that the Controller
has becn armed with very large powers.
The Controller cannol be immune to
supervision by Government. He is
always under the supervision of Govern-
ment. Therefore, he cannot exercise any
of these powers arbitrarily.

If he docs so, Government has enough
powers to see that it is checked. But it
18 necessary to prevent some actions
from taking place rather than take action
after they have taken place. Therefore, 1
cannot accept this amendment.

As regards ‘treaty’ and ‘agreement’.
I do not see why there should be any
change, in insurance parlance, the word
used is ‘trcaty' and not ‘agreement’
Therefore, the word ‘treaty’ has been
kept here.

MR. DEPUTY-SPEAKER : I will
pow put all the amendments to vote.

Amendments Nos. 45 and 95 to 102 were
put and negatived

MR. DEPUTY-SPEAKER : The ques-
tion is ;

“That clausc 16 stand part of the Bill.”

The motion was adopted
Clause 16 was added 10 the Bill,

MR. DEPUTY-SPEAKER: We¢ have
to dispose of more than a hundred amend-
ments. May I know whether Goveroment
is thinking of accepting any amendment 7

SHRI MORARJI DESAL: No. Sir.

MR, DEPUTY-SPEAKER: Then, I
would request hon. members to indicate
some important clauses where spoeches
are necessary and amendments need to be
pressed. On those clauses I will stop and'



L
23 Insurance
permit speeches. Instead of guillotining

all the clauses, I can make these adjust-
meants,

SHRI LOBO PRABHU: Clause 17.

SHRI NAMBIAR : Clauses 17, 29, 37
and 40,

SHRI 5. 5. KOTHARIL: Clausc 22,

Mr. DEPUTY-SPEAKER: In this way,
you are more or less covering all the
clauscs.

SHRI BENI SHANKER SHARMA:
Clause 18.

MR. DEPUTY-SPEAKER: All right.
No. other hon. member wants Lo press for
discussion on the other clauses,

off WA (SrEAEIN) © IqTEAE
AEIE, WA H FIH AL g1

MR. DEPUTY-SPEAKER: The bell
is being rung.

Now there is quorum.
Chause 17— (Inscrtion of new section 374)

SHRI LOBO PRABHU: 1 beg to move:
Page 29, line 4,-

after “may"’ insert

“aflter considering any representation
made by the insurer or transfer insurer’.
(29).

SHR1 NAMBIAR: T begto move:
Page 26,-

omis lines **13 1o 157, (52)

SHRI LOBO PRBHU: We are fortu-
nate that the Finance Minister and Deputy
Prime Minister is himsell present here to
pilot the Bill. 1 would like to take up only
certain points which have not been touched
in this House earlier. 1 am concerned,
just as the Finance Minister is concerned,
with social control of insurance. I would
like to know from him how certain provi-
slons of this Bill help that social control.
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The Bill proposes to reduce the commi-
ssion of one class of insurance agents from
15 to 5 per cent. It-is, therefore, going to
favour not a small class like the insv .rce
agents but insurance companies. This
difference between 5 and 15 is going to the
insurance companies. I want to ask ‘the
Finance Minister il this fayouring of insu-

‘rance companies is any kind of socialisa-

tien. I, for instance, that saving between
15 percent and § per cent had been passed
on to the public by a reduction of the
premium then there would have been some
socialisation,

Now I take the next point. What is
this Act going to cost T According to the
Financial Memorandum it is going to
cost Rs. 25 lakhs annually and it may cost
Rs. 30 crores in case all infurance compa-
anies are nationalised. From whom is
this Rs. 25 lakhs going to be recovered !
Rs. 10 lakhs are going to be recovered
from the same agents whose commission
has been reduced. s this social control 7
Is it socialism thal a class from whom
you have alrcady cut down their share is
asked to pay something more for susporting
the stalm maintained by the Government 7
The remain ing Rs.15 lakhs are going to be
recovered from the insurance companies.

Now my third point is this. Where
are the insurance companies going to get
the finances for this and for other pur-
poses 7 The Finance Minister has reduced
their digcretion to make their investments
from 100 percent to 25 percent. Now they
have to invest their resources in securities
which have a very low rale of interest,
What is going 1o be the rewalt 7 The pre-
mium is going to be raised. Is this
socialism 7 This is bad enough, So,
what I would say to tbe Finance Minister
is this. He has done something which
may be of advantage to the country when
he has brought insurance under control.
But he could have brought insurance
under the control of the Companies Act.
He has not agreed to that. Even so, let
this Bill not go down as an anti-social
Bill. This what I am going to emphasize,
because the Finance Minister is favouring
the big insurance companies sgaint the
small agents.

Now | come to my amendmeat whivh
relatates to & small matter of the scheow
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for amalgamation. When the scheme
comes to government from the Controller,
he will have his consuitative committee,
but there is no provislon for the parties
concerned to represent their case before
govarnm:nt. Now, in the amonded
section 110, there is a provision for
appeal against any order of the Controller,
but there is no provision for appeal or
representation when the scheme comes up
to the government. I would like the
Deputy Prime Minister to concede that
before he passes the order, the insurers
concerncd, those who are going 1o be
transférred or those who are transferors
they should have the right to make their
represeptation on  the totality of the
recommendations because, no doubt
carlier they can object to the Controller,
but once the Controller makes his
scheme, then there is no provision for
their represcntation to the government.
So 1 would like the Finance Minster to
concede this small amendment that before
passing orders Government gives the
parties concemed @an opporiunity to
represent and submit their objeclivns.

SHRI NAMBIER: I have got a little
different opinion from that of Shri
Lobo Prabhu, with all my respect 1o
him. He is, of course, very, very earnest
in his desire but, unfotunately, his desire
does not coincide with the desire of the
people.

SHR1I LOBO PRABHU: Of the
Communists. ’

SHRI NAMBIAR: Clause 17 is an
amendment to scction 37 of the origioal
Act and, as the short title of it will show,
the scheme is about the power of the
Controller to prepare schomes of ‘amal-
gamation. Amalgamation is required
because one company is very bad and has
to be cither liquidated or put an end to,
The Controller, afier studving all the
pros and cons, may in his wisdom come
to the conclusion that it can be done by
amalgamation rather than liquidating it.
Shti Lobo Prabhu does not want to
bave amalgamation at all.

SHRI LOBQ PRABHU: No, no.
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SHRI NAMBIAR: He wants to have
amalgamation subject 1o appeals and other
things.

MR. DEPUTY-SPEAKER.: Please come
to your amcndment,

SHRI NAMBIAR: My amendment,
No. 52, secks to omit lines 13 to 15 on page
26, There is a proviso in this clause
which is a very dangerous thing. When
itis a guestion of amalgamation it must
be amalgamation of one company with
another company. But here the proviso
says:=

“Provided that no suzh scheme shall
be prepared unless the other insurer has
given his written consent to the proposal
for such amalgamation.”

Here the question ol amalgamation is
completely taboo because, if this proviso
is accepted, the other insurer will not
accept  amalgamation. The two may
collude and it will not come to an end;
amalgamation will come into being. When
you think of amalgamation, you do it.
Why do you make it a condition prece-
dent, written in letter that it cannot be
done without the written consent 7 No-
body will come forward for amalgama-
tion.

AN HON. MEMBER: It is a marriage.

SHRI NAMBIAR: Even in the case
of marriage, there is no forcible marriage.
Nothing can be done forcibly. Even
here, without this proviso being there, it
will be found necessary o get the opinion
of the other side.  That is natural justice
and it goes without saying. But by putting
in this condition, it will become impossiblg.
The whole scheme of amalgamation will
be jeopardised by accepting this proviso.
Therefore my submission is that this pro-
viso be deleted. At the time of amale
gamation, when the Controller decides he
can pick und choose with which company
amalgamation may be possible. He can
enter into ncgotiations with that company
and persude that company. On merits that
company will accept. Otherwise, it will
become impoasible and the provision will
become infructuous.
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The hon. Finance Minister is busy
talking to the Prime Minister to which T
cannot object. T can understand that the
Deputy Prime Minister and the Prime
Minister will have to discuss various
matters, but 1t least he must apply his
mind to the subject and agree to the
deletion of the proviso whereby amalgama-
tion will become possible; otherwise it
will become impossible.

SHRI MORARJI DESAL: May T say that
amalgamations, if they are forced against
the desires of the companies themsclves,
can create a lot of difficulties? This was
discussed very much in the Joint Commi-
ttee and as a result of the discussion this
proviso was accepled. 1 do not sce
why there should be any forcible amal-
gamation. ITitis in the interest of the
company, it  will certainly agree. If
a company is doing something wrong and
Government wants o amalgamate it, the
company with which it is to be amalgama-
ted can also be a Government company.
There are Government companics which
will  immediately  say, ‘Yes', Why
should private companies also not agree
10 it T There are ways and ways of doing
this. Ultimately if they do not carry out
things properly and do not work under
the Act, they can alsv be taken over.
There are all those provisions and my
hon. friend need not be worried and
afraid about it.

SHRI NAMBIAR: Even without the
proviso it can be done. Consultation can
be done.

SHRI MORARJI DESAI: Consul-

tation is always done.

SHRI NAMBIAR : Then what is your
objection ?

SHRI MORARJ1 DESAI: Consul-
tation is different from an agreement 1o
amalgamate. Consultation will always be
done; there will be nothing done without
consultation or asking for their objections.
Even here, if it is seen, il a scheme is
made, the objections or suggestions will
be invited from the insurer....

SHRI LOBO PRABHU: Not at
Government level.
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SHRI'MORARJ DESAIL: Afiréwards,
they will be before Govermnent. They will
always be free to send their 3uggestions
and objections, whatever it is, and T do
not think it is necessary to put it in here.
Therefore, I do not accept it. But I do
not understand the argument which my
hon. friend put that this will be an anti-
social thing, Ido not know how he
made a difference between & small comp-
any and a big company in the matter of
commissions. The commissions will be
+the same for all companies. It is not a
question of a big company or a small
company. The commission for certain
classes will be different, One will be .8
per cent and another will be 10 per cent...

SHR1 LOBO PRAHHU: But the
commission agents lose the difference
between $ and 15 per cent and the compa-
nies benefit. That is the point.

SHRI MORARIJI
should not get it.

DESAL They

SHRI LOBO PRABHU: Normally,
they would have 15 per cent ;now, they
have only § per cent.

SHRI MORARJI DESAI: Formerly
they were benefiting to the persons
insured and the commissions were being
utilised forit. 1 do not think agents kept
more than 5 per cent. Therefore, we have
reduced it.

MR. DEPUTY-SPEAKER: Now |
put amendments Nos. 29 and 52 to the
vole of the House.

Amendments Nos. 29 and 52
Were Put and Negatived

MR. DEPUTY SPEAKER : The
question is :

+*That clause 17 stand part of the :

The motion was adopted
Clause |7 was added to the Biil

Clasue 18 —(Amendment of Section 40A4)

SHRI BENI SHANKER SHARMA : I
beg to move :
Page 30, Line 24,
afier “policy insert
“where the premium excesds rupess
fifty thousand'’ (8)
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Page 30, line 25,—
add at the end—

“ten per cent for marine and 15 per
cent for fire where the premium s
below rupees fifty thousand” (9)

Page 30, line 28,--

Jor *ten” substitute “fifteen™ (10)

Mr. Deputy-Speaker, Sir, in moving
these amendments, my only intention is to
maintain the status quo. T want to retain
the provisions more or less as in the origi-
nal amending Bill. Thisis one of the Sec-
tions which affects the people, I mean the
“people” according to the definition of
Mr. Nambiar. MNow Sir, according to the
Insurance Year Book, 1967, there were
3,28,786 agents who were earning their
livelihood working as agents and bringing
business for insuranc: companies. Out of
these 3,28,786 agents, about 3 lakh agents
have been earning to the extent of Rs.
10,000 or so. 1If we reduce their commis-
sion to 5 per cent, that will tell heavily
on them, This will throw out of employment
Jakhs and lakhs of pcople. [ beg to draw
the attention of the Deputy Prime Minister
that it will not only affect only 3 lakh and
odd agents but, taking the average of 6 or
7 members in a family, it will affect about
20 to 25 lakhs of people. I would, there-
fore, earnestly request the Deputy Prime
Minister to take into consideration the
amendments which 1 have tabled and
which, in fact, was originally given by me
at the time of the original amending Bill.

Sir, it is very casy to rob a hundred per-
sons of their livelihood but it is very diffi-
cult to give bread toone. We have scen
the effect of the Gold Control Order,
Lakhs of people were thrown out of em-
ployment. We could not give alternative
employment to cven a fraction of them,
Similarly, if we reduce the commission of
these Insurance agents to 5 per cent, that
will lead to depriving the agents who are
working in this business of their most-nee-
dod broad. Of course, this will add to
the coffers of the insurance companies and
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& portion may go 10 the shareholders by
way of dividend, and others by way of
taxes, to the Government,

13 hours.

Let me give a short example, If a
person gets an insurance business worth
a lakh of rupees, he brings on an
average, about Rs, 200 as premium. On

. that premium of Rs 200, he Bets & commis-

sion of about Rs, 8to Rs. 10. 1n order to
carn Rs, 10,000, he has got to bring
premium of about Rs. 2 lakhs, on a
business of Rs. 10 crores. This is very
difficult in the case of s.nall agents, We
know, there are many people who cannot
secure that much business. The only thing
which we discussed in the Select Commi-
tlec. was as to how to check the malprac-
tice of evading. I would, therefore,
request the hon, Minister to tuke into
consideration this small amendment and
restore the sratus quo.

SHRI MORARJI'DESAI : This is the
main provision that has been made in
order to remove the chief illegal practice,
The chief illegal practicc was that the
commission agents gave away a part of
their commission, a large pant of their
commission, to  the insureds, and
this was never shown either in the
accounts or anywhere else. Even foreign
companies were doing like that. This
created a lot of unaccounted money.
That is why we wanted to reduce this. |
do not think, the commission agents ever
retained more than 5 or !0 per cent
of the commission that they got. There-
fore, this has been made more realistic,
and I do not want to change it now.

MR. DEPUTY-SPEAKER : I Shall
now put amendmenis 8, 9 and 10 of Shri
Beni Shanker Sharma 1o the vote of the

House.

(Amendment 8, 9 and 10 were put andy
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘That Clause 18 stand part of the Bill”
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The morion was adopited.
Clause 18 was added to the Bill.
Clause 19 was added to the Bill.

Class 20 -(Amendment of section 42)

MR. DEPUTY-SPEAKER : Is Mr.
Somani moving his amendment 7

SHRI N. K. SOMANI ; Yes,
I beg to move :

Page 31, line 19.—
add at the end—

and the following shall be added at
the end of clause (a) of the first proviso
to sub-section {1), namely :—

**he possesses from an appointed date
which shall not be later than 3ist Decem-
“ber, 1970, qualifications of general insu-
rance business and minimum insurance
education as may be prescribed”. (46)

MR. DEPUTY-SPEAKER : We shall
take it up after Lunch,. The House stands
adjourned to meet again at 2.00 P.M,

13.02 hours.
The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-ussemtled at Six Minure
Past Fourteen of the Clock.

MR. DEPUTY-SPEAKER IN THE CHAIR ]

Re-Development in Hariyana

=t wew fagrdt ardd (F-
qX) : IUTSAEM HEIEA, HTIE! EATHT
¥ % oF qgeayqol faeg € T sTIer
st Wftea g § o & g f ge
T wgEq giamom € feair & are &
FT9IT H e € | il W
fiet § o gl & framr e &
stig &1 wgAm @AW g Tar §)
...\qAA) .. W ATAT T Wi
w9 16 arfedi & qre wivw & @m-

T ¥ g% § iR fet gel § firee
g e T ¢ 14l s
THa § e Y Al gg wm
#t fs geg w0 oft aviverer w1 @m-
T " fear Iy T AT ¥ ATT-a
T ¥ At I water v fagr amw o
wfe agt o7 g wwar f aw WY
fe gfamm & ged goere adl wv
TN, FH TAYTE & 4T W e
& A ST W) W T & A
v frd qg & 6 ow @@l gORR
17 wegren & fog dO 8, Sew -
ot @ A fee faw &g w1 AT
A & e afem o §
oo o(3TTET).,..

rafere T arqw fags & e sy
7z 7t & wf fw & gfegon & sy &
TFT 9 TF TR % 1...(ANIA),,,

«ft qro gWo Wrft (gaT) ¢ wYAT
#1 7z Igamyr aq1 § fE s 2w
TaA iz ¥ gl § dfww qg Sfafad
wgi g ! ot @Y 7z wig ww @Yk fw
Tty €1 gwaa Q| x@ A A W
|/ w3 @ 4 e a &
gt 9T &1 ¥@m  grar wifgg
.. (ETEET). ..

MR. DEPUTY-SPEAKER: Cabinet is
a very elusive thing. It is difficult for any-
one to say anything about it. Anyhow, I
am not going into it. Now, letus proceed
with the Insarance (Amendment) Bill,

SHRI BAL RAJ MADHOK (South
Delhi): We want this assurance that
President’s rule will not be clamped there...

ot wek s (et wfw);
a9 gg w0 A wfay fef¥ agt qc
o ¥ 78 g7 e wifgg fe
agt 9T usafy w1 e afl W
oA |
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SHRI BAL RAJ MADHOK : There is
a stable group which can have a majority
in the House and which can forma Mini-
stty. So, we want a categorical and clear
assurance from Governmeant that,that group
will be allowed to forma Ministry and
President’s rule will not be clamped there
to adopt back-door methods.

MR. DEPUTY-SPEAKER : He wants
an assurance regarding the stability of
Government or of the Ministry 7 For, that
is the main thing. T am sure that the hon.
Minister of Parliamentary Affairs has taken
note of all this.

SHRT AMRIT NAHATA (Barmer):
Those defectors must be made to resign
from the Assembly first.

ot ww s ST ggw
e #47 wfwry frgr ar ? o gw ol
e £ & fae fre £

MR. DEPUTY-SPEAKER : We are not
having a gencral debate on this now.

SHRI TRIDIB KUMAR CHAUDH-
UR1 (Berhampore) : 1only want to
say that there must be some statement
from Government on the development. in
Haryana, because this may lead to far-reac-
hing consequences. | am not holding out
any threat. Similar development elsewhere
have led to a mini-general election. We
are having a general election in three
states, and now in Haryana, all the
Av. Rams have become Gaya Rams.
That has created a situation on which
Government should make a statement in
response to this request made on behalf
of all the opposition parties. There have
been such precedents here before. When
such important developments take place
Government bhave been asked, and they
have made such statements. So, a sate-
ment should be made by Government on
this.

SHRI BAL RAJ MADHOK : We had
given calling-attention-notice in  the
morning, and Government ceén make a
statement on that notice.

MR. DEPUTY-SPEAKER : No motion
can be admitied in anticipation of certain
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events. How is that possible 7 No body

can admit on hypothetical considerations,
It was in anticipation.

ot sz fagrdt aoddt ;. STSTw
WG, GfawT & srpare g wy
AT frq¥E Tregafe 81 Y 3 ¥
e geagry & el atn awar d
R T TrITTT 77 fRavE e E fw
TIg-fama @ ¥ &7 & U AT S

| 3% fefrE &t arfan w7 qwr g1

MR. DEPUTY--SPEAKER
all hypottetical

Y o fagrd a@d . wwfao
gn T § 5 gz ool wdey ar Ay
I NTH FT ErIT H TIAEW T AT FA
qAL T |

: Thatis

oft 3w swn @R (gIrErE)
IITeTE WERY, 97 A% SEvEAr gL,

MR. DEPUTY--SPEAKER : If |
have followed Shri S. M. Joshi aright,
I think the House should feel concerned
about the siability of any government
anywhere at the political level. That
is what he has said. We should feel
concerned at the politicar level, without
party considerations. The Hon. Minister
of Parliamentary Affairs, [ am sure, has
taken note of it

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS

(DR. RAM SUBHAG SINGH): As you
have said, it is totally hypothetical. It
is strange that anyvone here should expect
that any State Government could be
constituted by expressing our sentiments
here, Everywhere, the Constitution is in
force. We cannot force the Governor to
send any report. because the Governor is
the holder of a very responsible office and
it is within his power and within his
competence to do anything he likes.

Mr. DEPUTY-SPEAKER : Now, let
us proceed with the Bill.
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o1 wrw fagrQ «wd@at . qgd
T4 T 3 %41 w7 7 W@y g €
qardl 9T AT 9z 5N A A
z ?

Tto v g oy < 7 7w
gl o amAr g 7 #ar g ag
gréfafoee # |

MR. DEPUTY--SPEAKER : The
hon. Minister has taken noie of it and
has said what he wanted to say. What
else can he say 7 On behalf of the Home
Minister, he could not give an assurance.
No, that is not possible.

SHRI NAMBIAR ( Tiruchirappalli ) ¢
This is & clcar case of the failure of the
Home Minister. So, the Home Minister
must resign.

SHRI N, K. SOMANI (Nagaur) : It
is not a hypothetical matter.

MR. DEPUTY-SPEAKER : The Cons-
titution is in force everywhere, And this
House is the cusiodian of the Constitution.

SHRI N. K. SOMANI: What they
did in Rajasthan they must not be
allowed to do in Haryana,

SHR1 NAMBIAR : There is a failure
of the machinery there in Haryana. The
whole thing was mismanaged. Itis the
failure of the Government, and so, the
Home Minister must resign. If he does
not resign, he must be dismissed. Either
he must be dismissed or he must resign
very honourably. ~

MR. DEPUTY-SPEAKER : Now, hon.
Members have exhausted their time on
the amendments. Those who have parti-
cipated in this discussion will not get any
time on the amendments.
forfeited their time on amendments. |
shall not be calling them.

14.12 hrs.
INSURANCE (AMENDMENT)
BILL—conrd.

MR. DEPUTY-SPEAKER : We shall
now take up further clause-by-clause con-

They have

sideration of the Insurance ( Amendment )
Bill. We were on clause 20. 1 think Shri
N.K. Somani has exhausted his time
already...... .

SHRI N. K. SOMANI: How am I
responsible for itif something urgent comes
up before the House ?

SHRI ATAL BIHARI VAJPAYEE:
( Balrampur) : It is beyond our control .

SHRIN. K. SOMANI : We are not
deciding the issues in Haryana. How can
we do 7

Before speaking on the amendment
to clause 20, I would like to be assured
through you that the continuity of these
discussions would be maintained. It is
somehaw felt that there is an alternating
current of presence :between the Deputy
Prime - Minister and Shri K. C. Pant as
far as this Bill is concerned. Wé have
nothing against Shri K. C. Pant as a per-
son. But we would like to be assured that
while all these discussions are taking
place, the continuity will be maintained.
How does Shri K. C. Pant know what

. has happened and what the background

of the discussions was before lunch ? This
is not the way that the House should be
treated on an enactment like this.

MR. DEPUTY-SPEAKER : | musi
say that Shri K. C. Pant is most acco-
mmodating.

SHRI N. K. SOMANI : If heis
more accommodating, we welcome him,

Regarding clause 20, I would submit
that the insurance agent is supposed to do
one signal service Lo his clients, and that is
in the matter of the provision of expert
service, | am sure that Goveroment have
realised that insurance is a very a highly
professional, legal and technical matter.
When a large number of my own amend-
ments had been. approved at tbe joint
Committee stage, | bad thought and taken
it for granted that this innocuous and
eminently suitable amendment would also

be accepted.

There arc two points of view. One is
that we rrquire professionally qualified,
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competent people asinsurance agents so
that they can serve as a useful link between
the insurance companies and the client,
because actuarial calculation, accountancy,
engincering and legal things are involved.
It is not like a broker in the share market
when any one can function as a broker or
a dalal.

The second thing is that there is
considerable rumour that most of these
BENAMI transactions involving black
money take place because any Tom, Dick
and Harry is allowed to act as an insurance
agent, including Thousewives and even
minors. I see no reason why Government
should have turned down this useful sugges-
tion from me that if you want to become
an insurance agent, you must qualify. One
has 1o aspireto be a qualified insurance
agent, If some of the trade malpractices in-
cluding avoidance of income tax have got
to be curbed, Twould appeal to Government
that they should make it compulsory in
future, at a certain future date 1 do not
say from midnight tonight—for people 1o
qualify in an insurance examination and
course of study.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHR1 K. C,
PANT) : First of all, may I say that the
only reason why I had to absent myself in
the morning Irom the consideration clause
by clause of this Bill was because I had
something ¢lse in the other House 7 In any
case, someone better than [ substituted for
me, Therefore, there can be no objection.

SHRI N. K. SOMANI: We welcome
him.

SHRI K.C. PANT : As for this amend-
ment, I fully appreciate the purpose behind
it. But even LIC agents who are far more
in number are not required 10 be yualified.

SHRI N. K. SOMANTI :
Argument.

SHRI K. C. PANT: Therefore, we feel
this should not be done by law.

SHRI N, K. SOMANI: Two wrongs do
nol make one right.

SHRIT K. C, PANT: It should be left to
insurers to take steps to see that this pur-
pose is achived. So we cannot accept the
amendment.

That is no
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SHRI N, K. SOMANI: Then why social
control ?

MR. DEPUTY-SPEAKER: 1 shall now
put amendment No. 46 to vote,

Amendment No.46 was pur and negetivd.
) MR DEPUTY SPEAKER: The ques-
tion is.
*That clause 20 stand part of the Bill’".
The motion was acopred
Clause 20 was added to the Bill.
Clause 21 was added to the Bill.

Clause 22— (Insertion of new section
521, 52J, 52K, 52L, 52M, and 52N.

MR. DEPUTY-SPEAKER: 1 will allow
only SHR1 KOTHARI to move his amend-
ment. I was going to guillotine all amend-
ments. At the request of those present,
particularly Shri Nambiar, some im-
portance amendments were allowed to be
moved.

Shri Fernandes can speak later. |
had asked Government whether keeping
in view the importance of it, they were
prepared to accommodate. But it was not
possible.

* SHRIS. S, KOTHARI; I beg to move:

Page 32, --after line 19, insert— *Provi-
ded further that notwithstanding anything
contained in this Act, no underiaking of an
insurer shall be acquired by the Central
Government unless the express sanction of
the Central Government has been obtained
and the Central Government shall take
such action as may be necessary for obtain-
ing such sanction”. (103)

When accepting social control, the
Deputy Prime Minister stated that nationa-
lisation would not be desirable in the in-
terest of the country. But by this clause it
is provided that insurcrs may be acquired
by Government under certain circumstances.
My submission is that there should be no
back-door nationalisation; if any under-
taking is to be acquired by Government, the
latter must come before Parliament for its
Sanction. Then the acquisition may take
place. I think this is & perfectly reasonable
proposition and in sccordance with the
policy enunciated by the Deputy Prime
Minister himself,
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1 appreciate Government may havea
little difficulty in coming before Parliament
with the necessary legislation framed for
the purpose. But then we arein a demo-
cracy. How could Government nationalise
an undertaking without the express sanction
of Parliament? Therefore, T press for
acceptance of my amendment.

SHRI K. C. PANT: This sec. 52H
empowers the Central Government to take
over an undertaking of an insurer in case
itis grossly mismanaged, oritis required
in public interest etc., circumstances which
Shri Kothari spelt out; it is only in those
circumstances Wwe are going to acquire it.
To come forward to Patliament everytime
we want to acquire an undertaking is
tantamount to deleting this particular
clause. Hence I cannot accept it.

MR. DEPUTY-SPEAKER: [ shall put
Amendment No. 103 to the vote of the
House.

Amenament Ni.. 103 way put and negative:d.

MR. DEPUTY-SPEAKER: The ques-

tion is:
+That Clause 22 stand part of the Bill"
The motion was adopted.

Clause 22 was added 1o the Bill.

MR, DEPUTY-SPEAKER: The ques-
tion is :

«That Clauses 23 1o 28 stand part of
the Bill."”

The motion was adopted.

Clauses 23 to 28 were added ro the Bill

Clause 29-(Insertion of new Parts
1B and 1IC)

SHRI NAMBIAR: T beg to move:
Page 39,~-

for lines 77 to 31 substitute—

s(d) not more than four representatives
of Parliament of India and two represent-
atives from among the employees of the
Insirance Company.” (53,

Mine is a very simple amendment and
1 think the hon. Minister will be pleased to
accept il. I agree to his proposals of a
Tarifl Advisory Committee etc. It is
good that he is bringing a certain amount
of control in the absence of nationalisation,
that is the compromise which he wants us
to agree to. He is forming an Advisory
Committee consisting of the Controller
who is the Chairman, a Vice-Chaiman, ten
representatives of Indian insurers and four
representatives of foreign insvrers, I
suggest that instead of these four representa-
tives of foreign insurers there should be
four Members of Parliament to represent
various groups in Parliament.

SHRI N, K.SOMANI: Four is enough ?

SHRI NAMBIAR: There can be one
from the Congress and three from the
Opposition because after all the cont-
roller is there and he bas got all the
powers, and this is only an advisory body.
my objection to the foreigners is this and
1 made it quite clear in my opening speech.
Foreign: insurance business in India is
mostly in marine insurance which has got
a very bad reputation because of various
malpractices. These foreign representatives
in our advisory body will be there to
safeguard onlv their own interest. We do
not do marine business abroad. There-
fore, instead of these four foreign represent-
atives | suggest there should be four
Members of Parliament who know some-
thing about insurance and also two
representatives from the employees of the
insurance compuny.

In his reply to me earlier he asked why
there should be representatives of emplo-
yees. He says that the rcpresentatives
should have actuarial and other technical
knowledge and since the employces of the
company do not have this knowledge they
should not be there. My submission is
that the employees concerned with general
insurance know every deuwil of its working.
It is they who do the actual business.
After all in these insurance companies the
top management are nol the people who
do the whole work, it is the underdogs
who do it and these people know bhow it
should be done. Tharefore there should
be at loast two of them in this.committee to
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give the other side of the picture because,
after all the picture ziven by the manage-
ment is known,

Thercfore, my plea with him is that he
would not treat it with contempt saying
that the employees do not know anything
about it. Kindly accept these proposals.

SHRI M.K. SOMANI: We are discussing
about the composition and the terms of
reference of the Tarifl Advisory Commitice.
As the whole House knows the controller
has been clothed with disproportionale
and sometimes demonic powers that he cant
hold to r ansom any insurance company or
subject under his control. We find here tha
the Adviso-y Commitiee will have its
Chairman. the Controller of Insurance and
then the Government want its Vice-
C hairman also to be an officer of the same
Depariment, The Government would want
that the Secretary should also be out of
the officers of the office of the Controller.
Then the Controller can also veto the
decision in terms of tariff and also other
important decisions of this Advisory
C ommittce. My purpese in moving this

smencnent is'sin ple. 11 you would like a
representative body whose consultative and
cum ulative counsel should prevail not only
on the Government but also upon the
insurance companies, then this innocuous
office of Vice-Chairman should go 10 some
person othe. than the Government officials.
There may be matters where the controller
may velo & unapimous recommedation of
this Commitiee. [ would, therefore,
recommend that at least as far asthe
Vicc-Chairman is concerned, he should be
somebody clected from the insurance
companies.

SHRI S. 5. KOTHARL: You would
appreciate that it is provided in the Bill
that the surveyor. must have worked for
7 years if they are to have their licencgs
renewed. [ would submit, let not the
Government deprive the people of their
livelihood. 1 have given my amendment
No. 104. I have suggested that those
surveyors who are practising at present
should be given licences. Their licences
should be renewed. Let us not repeat the
case of goldsmiths here. I thiok it is a

easonable amendment and 1 would submit
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to the hon. Minister that he must at least
accept this one amendment. Otherwise,
what is the use of our giving amendments.
Is there anyone in this House who is
against this amendment ?

MR. DEPUTY SPEAKER: [ have
taken the sense of the House and F was
about_to, guillotine the amendments. But
some hon. Members represented that they
had certain specific amendments which
they want to move. All the others are not
1o be moved. If I admit yours | have to
admit several others and later on I will
guilloting all the other amendments. This
is the final thing. If you want to press
for it, T will guillotine all the other
amendments.

SHRT HIMATSINGKA (Godda): 1
have suggested that in place of *‘(a) has
been in practice as a surveyor or loss
assessor for a period of not less than
seven years immediately preceding the
commencement of the Insurance (Amend-
ment) Act, 1968, or”, the following **(a)
has been in practice as a surveyor or loss
assessor on ihe 26th day of October, 1968,
or” may be substituted, [ think the Mini-
ster will accept it perhaps. It is very
unfair that those who are practising and
who are doing that business, should be
deprived.

I beg to move:
Page 49—
Jor lines 26 to 29, substitute—

**(a) has been in practice as a surveyor
or loss assessor on the 26th day of October,
1968, or” (87N

oY W G IUTERE R,
A &Y AGiH § 0 84 Trav Y AUl
i %% gg wdAT &1  fs o a1¥ & 3w
& qifrariie & FTedl ® wETAT &Y S6-
aifeat ® fafafe o g wifgg ot
qEEY W TH AL H T B 9 8,
fer fr § 3@ srder wwEW fis ag
W gHTT &1 &fle &7 F | 56 ge
w7 @Y AT wed) & gwdw fear
LN '



253 Ansurance (Amdt.) Bilf AGRAHAYANA 18, 1890 (SAKA) Insurance (Amdt.) Bill 254

¥ T S 86 AT w1 §)
7z %3 dw 46 9T o gEaRAwE &
3q% I A # fay far g A
¥ 64 7 qw, [ ax 2 3 ot &few
s # o oo sofew & owd-
ardt § ST AT FER W AQ FA
® FREl gHEAW s AT A A
¥ & gaaY #F aw fegr 9o ) €S
T ¥ farmr mar &

7 ag wwry aw fear 2 f amre
a4 FHATCA & ¥AT g FIA &Y
afar & g8 sAFfal & aaw &
w4t FY qrt B, QY IF I ATAS +T
eferae femgz & w0 & 937 #r 2w
g Tfze A s A AmEr ®6-
fafmy woftadt & 1o Sfar e i
g Ad) v &, 1 IEr qrYeImA ¥
fau fesqaw & gy &7 fer g o &
avErT 97 #§ faelert adf == w3
g 8 ad wgar § fv sdxrfeai &
¥9A AT ATEeET qAY w1 PAoefiy
FHET & gran Yor wTA &1 Hfwwre
faar @)

1 beg 10 move. © -
page 4%, -
afier line 23, inverr —

“Explanation No. 2 -In case the remu-
neration of the employees are reduced or
the terms and conditions of service of the
employees or of a section of employees are

altered to their detriment, it would be -

open to such of the employees who are
affected adverscly by such reduction in
emoluments or alteration in service condi-
tlons to raise an industrial dispute as to
the justification of such reduction or
alterations and in case the dispute is
not settled amicably or through the conci-
listion mashinery, the same shall be

referred to a Tribunal for adjudication.”

(86)

SHRI S. S. KOTHARI ;

move :

1 beg 10

Page 49, line 27,—

Jor **‘seven years” substiture *'thres years
or he has assessed and surveyed not less
than five hundred cases* (36)

Page 50, —
after line R, interest—

*(EE) The Controller shall take imme-
diate steps to institute and conduct perio-
dical gualifying examinations for assessors
and survevors." (38)

SHRI N. K. SOMANI : I beg to move:
Page 39. line 22,—

Omir **who shall be
Chairman."" (47) R

the Vige-

Page 19,
after line 31, inres 51 -

*(¢) The Advisory Committee shall
appoint its own Vice-Chairman out of the
representatives of Indian insurers. " (48)

SHRI §. 5. KOTHARI : I beg to move
Page 49, lines 27 and 28,—

Jor **for a period of not less than seven
years immediately preceding'

substiture—
“‘at the time of " (104)

SHRI K. C. PANT : Sir,s0 far as Shri
Nambiar's amendment is conerned, 1
would only say that I would not like 10
take the time of the House by repeating
all that I had said in reply 1o the debate.
1 had gone in to this question at great
length and | had explained the purpose of
this Committee. It is only to fix the rates
and it 18 a technical function. It should be
left to the technical men. There is certainly
no question of having any contempt for
the employees. Since the function is such
that it requires technical knowledge and
expertise, we want to leave it 1o the techni-
cal men. That is what | had said.



255 Insurance (Amdr.) Bill DECEMBER 9, 1968

(SHRI K. C. PANT
I had also explained why. foreign insu-
rers were represented in proportion to
their business in the country. I cannot
accept the amendment.

Regarding licence to the surveyors, 1
shall take up 1he ameypments of Snir Himat-
singka and Shri Kothari together. So far
a8 Shri Somani's amendment goes, Itisa
matter of administrative convenience. If
the Chairman cannit attend a meeting,
the Vice-Chairman presides at the metting.
Therefore, we want the Vice-Chairman
also to be a person from the Controllers
office.

SHRI N. K. SOMANI :. Have a co-
Vice-Chairman,

SHRI K. C. PANT : There is no amend-
ment for a co-Vice-Chairman, and there-
forel cannot possibly consider it at this
stage. 1 cannot possibly go o0a embroide-

ring the bill at this stage when an amend- -

ment is not before me,

So far as  Shri George Fernandes'
amendment 'Woes, when the LIC

was nationalised there were as many as
24% insurers and yet it was never said
that any action was taken to the detriment
of the employees. Why does he not have
more faith in the Government ? T do not
think I can accept his amendment,

SHRI NAMBIAR: The LIC dispute
is still hanging fire.

SHR1 K. C. PANT: The Govern-
ment will perhaps never be honest in his
eyes, but so long as he is sceptical about
it, it is on safe grounds. Now, | accepl the
amendment of Shri Himatsingka,

SHRI 8. S. KOTHARI: That is because
he is a Congress Member : it is very clear,

SHR1 K.C. PANT: I think he is
entiteld to a reply. His amendment
and “Shri . Himatsingka's amend
ment are very similar to each other,
The only difference is that Shri Himat-
Singka's amendment has a particular
date, and the significance of that date is
that it was the date on which this matter
came up before the Joint Commitiee.
We feel that from the Joint Committee
the surveyors and loss assessors may have
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got some idea that the Government may
accept such an amendment, and therefore
s0me-new pecople may have come up after
that date to take advantage. Therefore,
we accept his amendment. I accept the
spirit of* what Shri 8. S. Kothari
says. I think he is much happier than
what he is showing to be. I have gone
far beyond what Shri C.C, Desai
wanted himself, and there is no question
cf the hon. Member feeling aggrieved.

MR. DEPUTY-SPEAKER: I will
first put amendment No. 87 of Shri
Himatsiogka which has been accepted
by Government, !

The question is :

Page 49, Jor lines 26 1o 29, substitute

*;a} has been in practice as a surve-
yor or loss assessor on the 26th day of
Oclober, 19¢8, or” (87)

The motion was adopted.

MR DEPUTY-SPEAKER : I will now
put all the other amendments 10 vote,

Arendments Nos. 53. 86. 36. 38, 47,
48 and 104 were put und negatived

MR. DEPUTY - SPEAKER : The

question is ;

**That clause 29, as amended, stand
part of the Bill’

The motion was adopred.

Clause 29, as amcended, was adiled
1o the, Bill

Clause 30 fo 36 were added to the Bill,

MR. DEPUTY-SPEAKER : Is the
Government thinking of accepting any
amendment to the other clauses 7

SHRI K.C. PANT : There is a
Gover dment to clause 40.

MR. Nambiar is" keen on that point
and 1 have accommodated h.il_n there.

SHRI NAMBIAR : So far as clause
40is corcerned, when the taking over
takes place, the conditicn in the Bill is
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that compensation must be paid at the
market rate or face value, whichever is
higher. 1 wantit to bz «iwhichever is
Jower”. But now the minister is accepting
an amendment saying that it shall be mar-
ket value. He has removed the word_s
«face value’’ and also ‘‘whichever is

Here I want to add,

tbut having no direct or findirect
financial interest in the said business,’

Otherwise, my fecar is, through the
backdoor, in the name of the consultative

higher”. [ am satisfied. I am not pr
my amendments to clause 40.

MR. DEPUTY-SPEAKER : All right.
Now, we are on clause 37.

Clause Y7—(Insertion of new sections 110D,
110E, 110F, 110G, and 110H .

SHRI BENI SHANKER SHARMA: 1
beg to move;

Page 60, lines 12 and 13,—

omit *‘(who shall be the Chairman
thereof )™ (113}

SHRI 8. S. KOTHARI: I beg o move:
Page 60, -

Jor lines 11 to 15, substitute—

“]110G. (1) The Central Govern-
ment shall constitute an Advisory Board
of Insurance consisting of the Controller
and not more than four other’ members
having special knowledge and experience
of the business of insurance, provided that
& member other than the Controller shall
be nominated by the Central Government
to be the Chairman of the Board.”  (39)

SHRI NAMBIAR: I beg to move:
Page 60, line 15,—
gdd at the end—

“but having no é{ract or indirect fin-
ancial interest in the said business.”  (54)

My amendment is very simple. The
clause in the Bill says :

“The Central Government shall consti-
tute a Consultative Committee consis-
ting of the Controller ( who shall be the
Chairman thoreof ) and not more than
four other members having special know-
ledge and expericoce of the business of
lasurance.”

ittee, those who are representing the
interests of the business will come in. [
want a ban on such entry. I hope he will
accept this amendment.

SHRI BENI SHANKER SHARMA :
I have a very impurtant question to
ask, namely, whether the Government is
competent to change the recommendations
which we make in the Sclect or Joint
Committes. So far as I remember, in the
Joint Commitlee, it was only agreed that
there will be a consultative committee or
advisory commitiee and there was no talk
of any Chairman.

Now I find that after the words ‘after
the Controller’ the words ‘who shall be
the Chairman thereof ' have been added.
is my first question.

My amendment therefore is this.

MR. DEPUTY SPEAKER : You are

suggesting that what was not agreed to in
the Joint Committee has been put in.

SHRIBENI SHANKER SHARMA :
Yes Sir,

MR. DEPUTY SPEAKER : He will
take note of it.

SHRI BENI SHANKER SHARMA
It was not discussed in the Joint Clommuttes
as to who shall be the Chairman. And so,
I want that the words *who shal be the
Chairman. thereof should be deleted, In the
Joint Commitiee we said that the Conirolier
should be controlled by the Coasuitauve
Commitiee or the Advisory Communiss.
But, here, we find thar e  Aavewy
Commitlee is going to be corveplrag oy me
Controller himsclf. That is very curious.

So, the Chairman should not be the
Controlier who is to be advised and
Who h 1A h o Tl '0' m
injodicious acts. That is the only amend-
ot  that | have sugsested. My
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suggestion is that ‘any other member other
than the Controller should be the
‘Chairman’.

SHRI §. S. KOTHARI: | would submit
that instead of the Consultative Commi-
ttee, there should be an Advisory Board
of Insurance. If the Controller is to be
the Chairman, it would be difficult. 1t
means he will dominate the Committee and
the Committee will endorse what he con-
siders necessary. He will do what he wants
to do. In my opinion, the Chairman
should not be the Controller but anyone
other than the Controller should be
the Chairman of the Advisory Board.
And it should be known as the
Advisory Board of Insurance. I do
not know what they will lose by giving
a decent nmame and giving adequate
powers so thatit can function properly.
Secondly, there is the question of appeals
to the Central Gevernment. I would say
that the appeal should betothe Appellate
Tribunal, The functions of the executive and
the judiciary should not be combind. This
is & very important point. There should be
an independent appeal against the decision
of the Controller. There should be an
Appellate  Tribunal as in the case of
Income tax there is an Appellale Tribunal
for appeals.

SHRI K. C. PANT : So far as Mr.
Nambiar's amendment gocs, I would like to
tell him that the Government is aware of
this aspect of it. He referred to the proce-
dures to be followed. I bave given him an
assurance that I shall keep this aspect in
mind and I hope he will not press for the
amendments, as it will creale difficulties.
T have asked the law people to look into it
If there are certain difficulties. But, we
shall keep this aspect in mina,

SHRI NAMBIAR: Then I woul” with-
draw this amendment.

SHRIK.C. PANT: So far as Skri
Sharma's amendment goes, T had gone
into this matter at great length. The
function of the Board is to give a second
opinion to the Controller, Tt is not a Board
of Appeal. Appeul is provided for separa-
tely to the Central Government. In casc of
a difference of opinion between the
Controller and the Board Members, all
this will go to the Central Governmeat,

Thercfore, there is no quéltion of having
an Appellate Tribunal.

SHRI S. S. Kothari: At least the
Minister should accept the name ‘Board of
insurance’.

SHRI K. C. PANT: What is there in
the name 7 It is the functions that are
important.

SHRI S. S. KOTHARI: Why should
not the Committee go by the name—
Boari of Insurance.

SHR1 K. C. PANT: 1know that you
are anxious to go into the functions rather
than the name, Name is not important.
The main thing is that once the second
opinion is obtained by the Controller, he
will be assisted by this in discharging his
functions. This will be placed upon his
shoulders and nobody can deny at least his
responsibility in this regard. So, 1 thing
I have covered this,

+ff ST FARE ;. HeTE HEIET,
A% Y S ar 5 w44 ¥ faey oy
1T § IFT far ar gEd gfamd
aftaeT §, AT A9 A W4T | AT
et qfEgT Al § 187 @ W W
s TR |
MR. DEPUTY-SPEAKER: That is a

different matter. Here it is a fact. 1 want
to know.

SHRi K. C. PANT: The draft of the
amendments was circulated to the Mem-
bers. | cannot say anything more than that.

SHRI BENI SHANKER SHARMA:
At that time there was no decision that *We
shall be the Chairman'. The Joint Commi-
ttee had said that there should bea Con-
sultative Committee consisting of five
members including the Controller. It was
never decided that the Controller shall be
the Chairman,

SHRI K. C. PANT: T was not present.

MR. DEPUTY-SPEAKER: There was
no discussion and no decision. The Minutes
were circulated prior to the submission of
the report and so, I don't think there is aay
scrious mistake.
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SHRI S, S. KOTHARI: You must give
your cogent arguments for not having an
Appellate Tribunal,

SHRI NAMBIAR : In view of the assu-
rance of the hon, Minister, T would like to
withdraw my amendment No. 54.

MR. DEPUTY-SPEAKER: Has the
hon, Member the leave of the House to
withdraw his amendment?

SOME HON. MEMBERs: Yes.
Amendment No. 54 was, by leave, withdrawn

MR. DEPUTY-SPEAKER: I will now
put amendment Nos, 11 and 39 to the vote
of the House,

Amendments Nos. 11 & 39 were put and
negatived.

MR. DEPUTY-SPEAKER: The que-
stion is:

"That clause 37 stand part of the Bill.”
The motion was adopted

Clause 37 was added to the Bill
Clause 38 and 39 were added to the Bill

Clause 40th Insertion of (Fighth Schedule)
Amendnient made.

Page 61,—
omit lines 35 to 40 (92)

Page 62,—

Jor lines 6 and 7 substitute—

“encushable value as on the appoin-
ted day" (93) )
' (Shri K. C. Panp)

MR. DEPUTY-SPEAKER: The que-
stion is:

“That clause 40, as immdad, stand part
of the Bjut"

The motlon was adopted

Cluase 40, as amended, was added 1o
the Bl

Cluuse 41 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI K. C. PANT: I beg to move:
*“That the Bill, as amended, be passed”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as amended, be passed.”

toom wohew: Tt U oo
saear &1 g%7 § 93(2) #)

qf g3 § wgr ¢ 5 spaew
fraggam g 1t e gl H o
gaxr fadas ot @eT # A 9r @
39 9t 7 7 9w Femar @1 &%
oY A Ay sgqeqr §t @ g fawgw
& & dr 1 & g ¢ fa Frael o
e g #1T 93(2) & garfaw W w
g9 AT wqfI g

MR. DEPUTY-SPEAKER: I would
request you to read it for the beneflit of the
House.

SHRI GEOROE FERNANDES: I will
first read rule 93(1) and then 93 (2).

“33. (1) When a motion that a Bill be
taken into consideration has been carried
and no amendment of the Bill is made,
the member in charge may al once move
that the Bill be passed.

(2) Where a Bill has undergone amend-
meants the motion that the Bill as amended
be passed shall not be moved on the same
day on which the consideration of the Bill
is concluded, unless the Speaker allows
the/motion to be made.’

MR, DEPUTY-SPEAKER: That last
portion is very important,

oft ary wehedty:  qeTd qNzq,
W ams ¥ g3 qerug & ag
TTUY W g # frgd te awl @
weft oy 1 ft § tc qx aw ag gy
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(s et weeder)
) food ge ¥ 4% ag wer T
a1 fe oz fritas & wr WY ofada &
T @ at 9fiEda g & arg I faq
g fada s &1 7Y forar sar ) & maar

g f5 a8 aga wgeaya fas 0 zaifag

g & ¥ 5% 0F A gad aoNATa Y
T T wTY ¥ FAST A oY A Tgl
+ft At T FgAT ATAg Far g ) B
®IT 4 9g Fg (6 qg AW wH A%
qr AT e A & QA7 W F I
mEad) § ad @Y ag & efER FA
w1 & Al g1 wdfaw Fo s
3 fis o frgw & SeFr qrEw & &
by wrk qug adt & v faamr @sT
g Y T Afqw § wwoq X i
e fz g g @Y ¥, wm afes
T CRIATS FLA $Y ATATGFaAT TAT &Y,
gy a1 ofefeafa 48 & 1 wwfag sy
frasi Y AT T §1 § &R 7 ARa
%! 7% WEd FF AT GA FA F
XA §, 98 AU FgA9

s} wew fugrdt aea:  SaTeqEt
aaEm, AT fry o s A A
wafa & g 92 &% & | 7T IAFT F
e 1Az agd fs W W@ A
g = R s dmr A g i
wireg & faw & o#h a8 wR W
fawr ¥ ag gviym A e fear
L3d!

oft gowy wow G : B ERAT |

oft stew fugrdt wolddy: e agt

grar wifge | ame farwre fafrmr w3 /0
o wEdt g Ay & wwary o fw
farg Frasr & garer off TFRAW T @
¢ 3+ eafre w3 P g Afe
fadas ® o+ A wf 7D A
torsaas & fag wafra fearar
v g

MR. DEPUTY-SPEAKER: T have
patiently heard what Shri Fernandes said
on the other occasion and today. There is
a basic difference. This measure has come
after scrutiny by the Joint Committee.
That makes a fundamental difference in
the Chair’s approach to any measure. In
this case Members had one opportunity of
going through and deliberating upon almost
everything in the Joint Committee. When
the other measure had come up before the
House there were a number of amend-
ments and the House was interested in
further scrutiny. So I thought that it
would be proper for me not to exercise the
power whichis with the Chair. On this
occasion even Shri Vajpayee is not clear in
his mind whether for the sake of proce-
dural reasons it should be postponed.
Therefore 1 overrule the point of order.

SHRI 5. M. BANERJEE: You should

say that you are overruling your own
ruling.

MR. DEPUTY-SPEAKER: No, I am
not over-ruling mysclf. You are making a
mistake. Therc is discretion left to the
Chair. That dayl readily agreed. But
that was a different occasion when the Bill
needed further scrutiny.

Yt stz fagrdt avodl : IaTeAm
wR1za, ag faside $32 ®Y w3y av adl
T, 59 fraw o fae 5@ a9 =
F frae aEY femr am g
oy sgafr & ar 4 € ag g A
E{

MR. DEPUTY-SPEAKER : The hon.
Member will appreciate that this rule is
there to sec that we do not hurry and
hustle anything and the House should
scrutinise cvery measurc very quielly.
There should be an ample opportunity for
a reasonable debate ding to this
procedure. If a reasonable debate and
oppertunity for scrutiny are there, I do
pot think hon. Member, Shri Vajpayee,

.is right in sayiog tnat. I am npot

doing anything that would detract from

. what I said.
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ot frewex | (AgEAY) @ IuTeAm
a7, @ Tmva faq § grfes
TEag wrad g i 7 AF
4t qg Fr § ot dfFw aez faw
¥ gafeas oF | v &7 % 2w F
asrar § f5 fagag & 451 & wgha-
FOTEY, IW AL @ FATH g
&7 AT TEAFIN AT AM0RA 1 59 §I-
®X A 9gd ot avawr fear @, wAw
affr &% A Y qrg fear a1 fw afz
garew &1 faadg 3rF & ag) aow ar
wTfeT § TaaT EEE T | U
AETT F AT § 7 T A7 G @
# o g ¥ afcfeafaar @@ gf
5 gz g A 1 77 T FT FAAT
FIAT 9T T9T TANA F AT FAFT
aFTr ¢ fF Fw e Usd-
®¥or g1 | 77 91 fzsfor faaag =+
T, 4 7T 9t gfan-aF Far @
g wgl ars¥ & 0 agi A
E—zad FTq A TANN | 9] wAAfer
FHE AT JAA AT TE §, TErAL HY
St qrad & 7% @ —g@vwa § w7 aaH
FEEC ® g A S sroEr sk
faa dmdfefas #1 @ #37 § @R
FA I @ E T 37 AIEq F W
&t @i, ¥ gufear fex Y wraw
T

fag =9 & & g9 faq 1 gt
HTHR AT AT §—TEHT J G S
we § fFq gvwa ¥ 7z @ww
w=a A8 &1 g atg & a9 dfen
# gorer w=gre Ay §, fRT off agt q¢
ey e¥e w1 ®IF s@w QW
I a@ § g W A Ag FEA
wm | gar ARy grafafes ded
#TE AT §, IaET W gu AT
Weww wzq IzTT Tfgd, w@ feew &1
fesfor-a8 1 dfar-a3 ey ¥
wifgd, ad sqveqr &Y @R R o

qr & fo¥ amewy wiferd waw
Ior A1fEd |

SHRI LOBO PRABHU : This
moroing, T tried to impress upon the
Finance Minister that this Bill fails to
implement the purpose of social control.
He replied to only one point which I made
that in reducing commission from 15 to
3 per cent, he was not injuring the agents
but was prcventing them from having
black-market transactions with the insu.
rance companics. So, it means that he
wants the insurance companies to have
the whole amount of difference between §
to 15 per cent to themselves. That is not a
socialstic measure, 1 would like to make
the point to Government (hat this bill
does not serve the purpose of social
control  but will be suspected to
scrve the purpose of Congress control.
It is the control aver Rs. 80 crores, through
the Controller who is unfctiered, That is
not regarded as a social control but party .
control, control for the purpose of donati-
ons and control for the purpose of elections.

I wouid urge upon the hon. Minister
cven at this stage to accept one single
amendiment and  that amendment is in
respect of Section 110F which permits an
appecal to  Government. Instead of
‘Government’, T would support the pro-
posal of my learned friend, Shri S. S.
Kothari, that these should be an
appellate tribunal.  That  will ereate
confidence in the minds of the people that
this Bill is not inspired by any partisan
motives but for the good of the country.

At YA wEW (AErowT)
Iqreqy A, agr X 1§ VY fmfefgon
g d fmF ot #agm owar § e
faar soor 93, faar ga@ 37 qE 6
%z fom w1 3 @ age A aw
w1 ¥aTw gATL G A fam §, gwfeu
I §E & AN KT AW AR, A
fad @17 ardt ¥ A @ Ao
st efear wiga g, fad e
we § Wy qr 4@ &gl fx aroer
foerd ey &Y arw o

q8 qge1 N a7 AwaerioeT o
T g @ twawrgnm sor



Y3 Insurance (Amde) Bl

=Y (577 97 9917)

wifgd ar a8 wom Aifgy—ag www
o7 &, afew qgy Az fadeft 9w &
fordi &Y o 7 ad gl fr zar A
wy A T g AE AT & 0 F SrAy
arz fewAT =g g 5 8 arda 1968
FY a4 aT Al A A FE 41, IR
WA # I SRS 7 Figr ar—

“May T say that the objection
raised by the hon. Member has no vali-
dity so far as this Bill is concerned ? If he
thinks that the Government is not
carrying out the policy of the All-India
Congress Committec, it is for the All-India

Congress Committee to tell us and not the
hon. Member to 1l us.

off W TR g FEAR &7

oft JY'WT TAIY : AT To ATZo
Hro Hro &Y @ 77 Ffgr  IfF
To HTZo HYo HYo T AW o §, 7
foay wg war g1
“This Bill has been approved by the
A. L. C. C. both in regard 10 banking and
general iusurance. The Hon.  Member
said that we have neither courage nor
conviction, Well, we have rational
courage and rational conviction. There-
fore, our courage and conviclion will
never appeal 1o him."

7 ¥ yA—afczg & aa @
HTA K AW FE AT | T MTTo Hlo
w1 AwAATEAGT AT —F agy A
T FE WE BfFT QU sagaT W)
foeirgrl ¥ @a Fg W@ g—agt w1
&1, FHAfdl &1 &7, U 78 901,
afpr st /W A F gE R o
sk hoamer 2 fE agt & fedr o
fediorm &1 w19 day g Tifey, dan
g ? oar ol R ®
qifered-greed, garel &) ar Sw Al &
£ T & At e e T g ?
et grew # A froew Ao A
fewrgw oft vy §—ww 95 @@ W
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1% 7 ga1L, FAiedl ¥ qAgf 7
ATA, ARG WHES HT 9T

- ST

8 am & w3 W §
FITH MW AT ART gorew #
Fgran A g I A a5 §fe
HIEE NI AT-2H FE R & W
fae sgw ML ¥ SRl gl
AT drargedy weE. qiferd) gesd wr
oY T ST & o fe ST e #
gz TIT AE &

1§ ot felt vy &7 e fgETe
A, fodr AT Fw  F9AT
F1, a1 Imarda 7 12 7d ¥ A
FaFr @it ffFde 730 g S
g a 97 12 =@ & fac
& ¥ gmr wifgd, IEF A AW
&1 F1E gIrA AL 1@ AT 2 gEiwy
za 12 78T F %97 TR qa7 WX
i Ed £ 72 QO FTAF IR AN 59
ufifigg qr asar 292 el @@ &
AT AT § | 98 Nf=ar fewd 1 97
4% gar g 1 gf F¥qAY ®r 97 @EAr
R FIGAT IEET AN & AT X
fegss ®1 agrA & folr star &3¢t &)

15 hrs.
o ara A A 7@ 1€ @ v wafai

“&y fagar gATw ar sifez ar § ag

TgT AT QT &, Az wfw agw W
qz 1 7 9T A § wmen qr wgr
qg g7 AT &, AT T arAd 1 6
wgt e A8 & EN A gE W@
€1 (s7awr7) & Faww w@r § Ay
i | gré sfwfefed § @z 4@ 8,
ag #f U@ fiw 4t § fomd fay
T i 1 A 9T gFET q¥ 1
NUEEE AT ATOAEFT AT E |
wT9-g19 g feew # & Wy
ST AT {AT Hrewd ¥y XAw
weam

A43a
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*The bulk of the surplus money should
go to the strengthening of the reserves ;
onlv a reasonable amount out oi_' it should

go to the sharcholders.’

€ #1 9ME } FeqfaT A9 AR
qiferster | 3% faw aY sed fe
T8 | | THIC FY YT FY F7E 47 H7A
& fqg @@ 197 § ¥ %Y 757 g9
grErEA &1 I fRar m@r @ ) e a%
o ATo% A¥R HTEF H1T FAGH 4
far  fedt  safafedos &
AAANT AT AN & FTAY qaq9
¥ wfafafadt 3 399 a8 & eltse
fawat a1 6 g9qx a7 & fad Fnfa-
fedwa &1 1% 9®@ I 4, f1f
gagdifedg &Y q&7a A 4 1w
ar g it & for¥ a9ad & fog #nfar-

fewmT g @ § steag awrd §T

¢ & fr st Y€ w99 T |9 &%
& art & fad 9% Arde wfger @
wy qar 20 gAIT W FTLH o
oy ft AT @5 & A W@ A TEE
qAET AT &1 gz Afywr faar
T fsaz FwAt v gE A oA
& HYT AT WF YT &Y ATTT WAR,
AT HWE & I H N IaEr
{raifaq w7 gwar 21

ad fRefafadt &Y ama &Y @
R A a1 fs sifee W
fagar § AU @ Ardw  anr wy-
fat %1 3= g o7 76 w7=
& g A e 1966 % 37 g
88 gwr< frgr mar, AN Yz-aq Flzw
11 3% 65 arer w791 9T 3 qe@se
& et §t T 9% § 1 g @ we-
fraY WY wrer gar § wafog o€ e
fraf eY 3 q@= ¥ aeT @ wswy
fef¥=x faor &

el ot W womfe &t
off T W mel ' ¥ dawe

% ¥ wer & fad W gwm
Y faw 56 gare @ e
7% fad d¥wine qrffadee ¥ 1Y
UET ATAT | Y A I far T8
gt FAqder ¥ N arar gt §, ot
#a% 2w, oy, wrddma dar B,
W T v g i
T o o g fr derdt gfvar wy
ﬁﬂﬁ%f‘aqntggﬁ; T Y &
T &Y o @ s et ﬂ’#ﬁ&|
HTT FEt 211 =fao '

WA R A

AT OF I FE) oy 98 sredt
it s & ARt arls wsw fe
FEF 21 Feafaat w1 owidaT g, agt
fora wx et o1 57 dqa g 3%
fae wzqfedo 4 gamn @1 ¥feq
agfq«tﬂmfar—nfmmﬁ"ralm
/I At 84 8, foraw o seread
URATATT FT @1 I3 AwAT &, Wi
IHF FAWET ww f ek o
ftww‘:%ar e E 1 A oF FrqAr former
FIT I g7 AT §, AR ok |y
TS FTAT wEd §, 3k e w7
A &7 ¢t 7o 7g g fs 100
w1 gogar 3ar 10 & foy ar 10 wr
wem 100 & far | g wrEr § s
SRT AR ¥ fE oienima egw
A€ BN | F AL Y 28 a9 woAT Py
AT 34 forg gwrT I ATAT EYIr )

Y 9 ST gny A § fen
us F4T v x5 @ frade € g
& T ot gad a@ Nx § 77 oy
€1 376 WA v aeg ¥ wew we
fear 1 5 @ s sy Thw
q¥%g a1t a7 | & araer § B Fafeg-
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off gag'IT vaL

§¥ THAT & AAL A FAT GOARIW §
waar § #4i0% T2t AR, FIEAEIF
HA) B & A T o AT € 9
fafman % =59 Y T@ et 3 qar
o € Tl o gt fawed 1
w0 Aot wgr A sl F AR
frms fr Jrer wenw & 100, 150,
200, 400 =gt #1 Nifwgw & F4T
15q@ee & fram & €0 19 aF
feafe gvar ar ¥faT o7 g 15, 20
w9 Y | 9E 9w HEIRE 9%
st Feafen drar a1 sast sl
¥ Faform Crzw and @)1 gafEg AT
#1997 ST g § gawt w9 fear
§ o &% & faar ) ww ¥ AR
qTERT WRY, T §nd owisw gaify
# 5 q@w a% FAMA w1 3T AE
7Y & 1 IR AT AT Y A FAR
gFy, @ & IR AT F afEw
FewT A T fR ¥ gEIT F A
L4l

SHRI N. K. SOMANI: Even at this
late stage | would like to remind the
Government of India that therc is a certain
move toarm the office of the controller
of Insurance with an over-abundant supply
of power and authority. I suspect, this is
sought to be given because probably the
Minister here is thinking in terms of
individuals. Granted we may have a very
competent and nice controller of insurance
today, & very nice Minister or DPM, but
we cannot build our case around indivi-
duals. T dare say that not even the Reserve
Bank Governor or any parallel institution
anywhere in the world has got any such
power as is sought to be given by this Bill.
In respect of senior officers or managing
directors, if somebody comes to recognise
that he cannot be removed, he cannot be
penalisod, he cannot be questioned by the
management ho knows that with the
passing of the Bill asin Clause 34A nothing
can be done to these senior officers—then,
nobody can question them if they are
incompetent or incfficient or proceed
against them.
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You would see that the powers ‘sought
to be given to him are so ? disproportion-
ately out of tune with the requirements of
the situation that in many cases’ the
persons who are affected have been denied
the opportunity of going to a court of
law. 1 do not know how then several
provisions will stand the test of law when
taken toa court. But this is something
which I think is a retrograde step that
whether in the matter of removal or in the
matter of appointments etc. a person can
only appeal to the Central Government.
1 for one donot wish to arm the Central
Government with such . superior, mature

" status of judgment which other courts of

law are denied. A person may be declared
afterwards by a court of law to be guilty
of anything, but as far as the executive
arm of Government is concerned, it is not
its business to uphold-finally to withhold
the sanction that a person can go to a
court of law in any matter what so ever
under any circumstances.

So, I would appeal that there may be
some moderation as far as this is concerned,
and all legal arms and facility should be
given to anybody who is affected in this
matter.

SHRI BENI SHANKER SHARMA:
Some Members have expressed their dis-
gust and displeasurc at the way horses
are being changed in mid-stream. [ join
them, We spent five days, five laborious
days at the Joint Committee stage, and
Shri Morarji Desai was all along sitting
with us from 10a. m. to 7 p. m. and her-
king assiduously. [ wanted to thank him
but he is not here to receive my thanks.
1 find Shri K. C. Pant instead.

SHRI S. KANDAPPAN (Methur) :
He can convey his thanks through the
Chief Whip Shri K. C, Pant.

SHRI BENI SHANKER SHARMA :
I wish Shri Morarji Desai were here. 1
want to draw your attention to the fact
and I feel a little sore dbout it that there
was no discussion whatsoever about the
controller being made the chairman of the
consultation Committee and he has been
brought in through the back-door in this
legislation. 1f Government had any such
intention, they should have brought it te
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our notice by a special letter or by some
other manner. The Minister of State in
the Ministery of finance has taken shelter
under the technicalities of the thing. But
1 would request you in future to see that
some rules are made whereby such impor-
tant things cannot be pushed through the
back-door at the Government's and by way
of an amendment in this manner.

SHRI S. KANDAPPAN : Back-door
is the normal door In our country today.

SHRI BENI SHANKER SHARMA :
Now, the controller has been made the
chairman of ‘the advisory commiites. At
the stage of discussion in the Joint
Committee we wanted that the powers of
the controller should - be curbed, and
after a lot of discussion, his powers were
watered down a little. But again, we
find that he has been armed with greater

powers.

I am reminded of a story. Thepe was .
faqit in a locality, and his desire was that.
he should ride a horse. So, every day he
used to pray to God, saying ‘Ya Allah, Ek
Ghora de, Ya Allah Ek Ghora De’, that is,
+Oh Merciful God, give me a horse’. Just
then, a nawab was passing that side, and
his mare gave birth toa colt. The colt
could not walks and the nawab looked round
and he found the fagir. So, he called him
and asked him to carry the colt on his back.’
The faqir was very happy that Allah Tala
was very merciful and he had heard his
prayers and given a horse. But than he reclai-
med God is very merciful but sometimes He
acts in a reverse way. [ wanted a horse to ride
upon but now the horse is riding on me.’
Sir, we wanted the controller to be contro-
lled, but we find that again the controller
is controlling the whole thing.

So far as the controller was concerned,
originally he had such wide powen of
which even a Tughlak would have been
ashamed but at the Joint Committe stage,
thanks to the sense of undemsianding
displayed by Shri Morarji Desai, many
of the powers were watered down. But
again, we find that what we had done
has been undone by the officials or the
bureaucratic machinery.

In regard to agency commistion, much
has been made out that the rebate is being
given to tho big business tycoons. 1 bave
got the figures with me here. There are
about 3,28,786 insurance agents in India.
All of them cannot afford to give rebates
to the insurants, They bhave got toecarn
their livelihood and they have got to carry
on. The number, of people who earn about
Rs. 1,000 to Rs. 10,000 only is very large,
and Is about 3 Lakhs.

Those persons about whom our Deputy
Prime Minister has talked and said that
they were indulging in rcbating will be
hardly 4,000 to 5.000. I know here are
wives, daughters and daughters-in-law of
big businessmen and even of Ministers who
are acting as agents, If the measure is to
prevent such malpractices, I am one with
the hon. Minister. But We should not take
the bread out of the mouth of those psople
who depend on this for their bread. We
should not throw them into the streets and
take away their bread from them. I still
expect some good sense to dawn o
Government.

In the garb of sicpping rebating, the
Deputy Prime Minister will be putting on
the verge of starvation 20-25 lakh people,
The same fatc which overiook the gold-
smiths will overtake them. Let this be
taken as a warning. The whole insurance
business will collapse. It seems the
intention of Government is again to help
the bigger industrialists, the bigger compa-
nies, whom they are accusing of monopoly.
Instead of helping the medium-size and
small industries, they are indirecily helping
the bigger indusirics. If they retain 15 or
10 per cent as commission (o agents,
I think the medium-size companies will be
saved and the whole industry will not pass
into the hands of a few big people, about
whom our friends have been saying so
many things.

SHRI S. M. BANERJEE: My hon.
friend, Shri Mrityunjaya Prasad, meationed
that Shri Morarji Desai, once replied in
this Housetoa question of mine that
1shouid not have mentioned the AICC
and the promises made there about

‘nationalisation of banks or general insu-

rance. After all, this Covernment at the
Ceatre isTun by the AICC. So naturally
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whenever any decision is taken by the
AICC, right from Avadi where the socia-
list pattern of society was adopted for
our polity, then to Jabalpur, we expect
it to be implemented faithfully.

I was told that when a decision
regarding nationalisation of banks and
general insurance was about to be taken,
folders were distributed to members of
the AICC by the general insurance
magnates urging that nationalisation of
general insurance will be suicidal. I have
no grouse against the ruling party. But
let them nottalk to the people like this.
They should not have given so much assur-
ance to the country that they are going to
nationalise banks and general insurance.

From npationalisation, it has come 1o
social control. [ do mot know whether
this will work, But | have a right o say
that they have not kept their “word.
I would like to ask Shsi Bhagwat Jha
Azad and the other so-called Young
Turks. They were pleading here for
nationalisation. Where are they today
when the funcral procession of nationa-
lisation is going from this House.

I am opposed to this Bill only because
it is no nationalisation. I1f they had
pationalised banke and general insurance,
that would have been the beginning of
socialism in this country. But they are not
prepared to do that. It really reflects their
character. From npationalisation they have
come down 10 spcial control. It shows that
in reality thev are still wedded to those
business houses and are attached to them.

1 oppose the Bill.

SHRI NAMBIAR : 1 tried my best to
pursuade the hon. Minister to improve
upon a very bad case.

MR. DEPUTY-SPEAKER : You have
partially succeeded.

SHRI NAMBIAR : After all, we
wanted nationalisation and they have given
us what is known as social control, and it
is reduced to this that the entire power
of control is given to the Controller. My
hon. friends on the right are very wmuch
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apprehensive that this Controller may not
be able to discharge his duties properly,
but I have my own fears not of this parti-
cular Controller but because I know the
bureaucracy of this country. Itisa thing
that the Britishers handed over to us and
we are preserving it. One day we will
have to break it, otherwise there will be
no hope for India.

AN. HON. MEMBER :
break it ?

Who will

SHRI NAMBIAR : We will, the peo-
ple of India.

Anyhow, power is now being given 1o
the Controller. Let us hope that the new
Controller will behave well. It is only a
pious wish and hope,

The small mercy that he has shown is

_ not all enough. Even if he feels that there

is not much money to be brought out of
this general insurance for the purpose of
the common good, there is a lot of mal-
practice going on in this industry which
hasto be brought to an end. My friends
on the other side were talking about
profitability, dividends and all that. After
all inth e present day world profitability
of the capitalists is exploitation. From
where does . this profitability come? 1
enter into a business and [ get a profit to
the tune of Rs. 10 lakhs and people say I
am very ecffiient. But where am | getting
it from 7 1sitin my office and do busi-
ness on paper and I accumulate wealth.
That is exactly what is known as exploi-
tation. They are practing this exploitation
and it is legalised by our putting a scal on
it. Therefore, this so called profitability,
dividend being paid, good business eic., are
only a misnomer to fool the guillible.

Somy submission is this that nothing
short of nationalisation will solve the
problem. Though it may not bring forth
as much money as we want for the purpose
of the common good, at least it will put
an end to the malpractices in the industry,
That is why even at this late hour I appeal
to the Government to reconsider this.

o feret (Gfe) : ITeTE -
@, qR ¥ & w0 g oy wr g e
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falgs s A qa gt wra Iav
Tadarar gl T &1 § ar ardem
F7ar a1 fr 1@ fatigw &1 @wg geqet

A1 & Tiraw o, & gh

A7 g9 faw quagw & 2w & faw
gar f5 & ax arél & = @Yo dro qre
F = faugs qv oEEH AETETO A
afea s § @¥ facdw @ w@r §
fo w7 foat, it it &1 g7 0T 7790
Fradr g dar faddg w0 w@T
F31 ? @1 &3 wgr gw Ay fad & A
ey & favg ¥ § 8few @@ @
BT IAHT qHGT AT @ 8 F g
TH AT AT FEAT AV THAY AT
€T & arer 7E drFw A FWO
w9 § ey uF fabgs wadAAE &
FF & A st fawy fv oz ewarw
& TISEITHIM ZT AT |

zq fatos Q@@ & AT @Y
& vedigwen &1 Ay fadra fpar mar
a1 a7 59 faAr 9T fogr man ar f§
R @ ot ofems sEdfew E
ag 99 JAAFEEGA g ndr § wfew
71 #7247 & fF AT q@ ATHTRATA gF
g a1 o1 & fag 3¢ & wAar @A,
ATTVIH. ITA AT FIAT GO AT ¥
fem & fag™ agaa & gH ATH FoMAT
g arfe Tsitg #x § o gATe Aw
a7 IAM T 7 FTOI anfx § ag
Fr5aTd &1 @5 | ST T8 SR
sraeqr TE 7 g M fiv g Ao we
Lila A

qHo atfe &Yoo WY FTXGREWT &
it afews sreefen & o€ s w0
w97 ¥ B¥F IAT g, BT I www o
AZT ATT ATT AT FH W Fear mav g
& a1 fe owe arke e zm Aew
FRERVA # BT Y Twdly -

arel # FEEAT T F) | THo aATEo
drod FUT v TeAT Twzw fodr #Y
A & g e owe atke Hio
A e ar @ e 8w
AT WY B4 4K WA & I9% Ay
TwET 298 | & g fE wRaTIwA
T &Y Afw g sy I & fay
FEW 3 A @Y A afegx & aw
at @wa g g%ar § 9@ W fiar -
T HT FFYO TEAFTO Y AT |

St W ®TATEM : IUTSAN WEI-
=7, W §ERE (A¥eHe) faw ox 9w
q@ vAMzT S/ F T 91 qx At &
T oavaey § &% oy faly uow
AT 9547 A & T g 91 aw
Hary) g qEET Sraeie w1 fear
T e AT 9T O §wee fwE
FeIfaal Y A7 (6 graw F aqeAr
qTF AT AL qT IA6 HAAAET
TR F gy ¥ 1§ sqEeqr w
wrfed | o A a9 TAR W}
3% FHAME B sfafafya W7
sHaifal ® ot ot frerad & o
3% & {4 g & o 0w amefad -
T W waeqr @ faigw ® W
woft wfed | oy faeger @ gfvmd
T of afeT 7Y gwral ®Y mE A
@ ¢F fRar st e grer A
gaT fadr wo fadiaw w7 awda worr

faags srewa g o 214

% AT9R g aw gy faw ooz
w4 # fearg g g7 a1 o JuN SRA-
ferg & & ©F 797 O gATH AT Y TAWT
sara fear mar qt 1g & a5t T 9y KT
AYAY aHET FY WeH £T g AT | IAW
7g T arfer 1 avghr fe oy =iy
g ff fs SETE w1 agEET
€ ot forw mtw #Y gr amw cfowar
stiw s3A 3 oft Iz @ T9 AhT WY
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[ = ool A ]
THTC FFT T g 0F Avar faugs
gei qT @7 W @ s anfex & fF dar
ag fggeam &t @@ Ay wofaa &
A ELE Y ...

SHRI NAMBIAR: On a point of
order, Sir. The hon. Minister cannot read
newspapers in the House.

Several hon. Members rose.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): My hon. friend can see. This is
aboul criticism on Loksatta and Janasatta.

MR. DEPUTY-SPEAKER: As far as
possible such things should be avoided.

SHR1S. M. BANERJEE: He can get
Information but not Broadcasting.

MR. DEPUTY SPEAKER: You are
now broadcasting his reading.

sft WK GO ¢ gR 77 41
¥T & g1y FeA qEd & fw fam wir &7

e sl aid a8 @ v

frast & o gfwear stae s98 F
oft Iarar f 1T &1 TEIEw & IF
wim &1 At A7 Fg AR F A=
wofqai ® wrfesl & A § FOE
#¥ @wew (a7 SEF1 OF g7 @ TR
FqAY FFEAT FY &H KT

sqmiz &WA F o ufeww & @€
Iq gfeawr ® 30 19 & & aud g
gare HT A RF¥ A AN ITHR I
fe 3% & e §T @ § afE A §
gt o W 9% & a7 fF ww el
a% ¥ vgt gearm gl o w2t A
werETT @Y 14w 91 %
¥ @ E !

“SHRI GEROGE FERNANDES: You

are the Chairman of the special committee
on gencral insurance.
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SHRI PATEL: Yes.

SHRI GEORGE FERNANDES: Under
what circumstances was this committee
sctup?

SHRI PATEL: The committee was set
up in the Indian Merchants ‘Chamber Hall
after the Congress Working Committee
had passed a certain resolution. One of
the ten recommendations was the possible
nationalisation of general insurance busi-
ness. At that time the insurers got to-
gether and appointed this committee.”

SHRI GEORGE FERNANDES: The
objective of the commillee was to campa-
ign against nationalisation,

SHRI PATEL: 1 will not put it like
that. The objective was to give a clear
picture to the entire public of the role
the insurance has to play.”

“SHRI GEORGE FERNANDES: Do
you think that the objective has been
served 10 a great measure 7

SHRT PATEL : So far as [ am aware
government has decided to have this Bill
instead of nationalisation.”

fog wwge %1 2ifew @ 5 &
AR AT GA T ITE 9 AT A
wed qur T famr 8 1 fegem ®
gohafaal A sewy zAET W am
A% z4T® H oA M A Fww IR
Fmfral $TH AH TF ¥ FX
WE I FW TR IET J a9
ta fadas 1 72 & 3y gafer &
T friags &1 qo-ga fady w7 g )

SHRI K.C. PANT: My hon. friend
SHRI NAMBIAR has paid me a lefthanded
compliment for having shown little mercies,
but I wish I could say the same for my
hon. friend SHRI GEORGE FERNAN-
DES. He pever shows any mercy, and
once again he has raised this point of
order, of deferring consideration of the
Bill to the next day, because I have accep-
ted some amendments; he did it last time
also. But I think ft is going to continue
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until one day I accept his amendment;
that alone will change his frame of mind,
I think. But the only trouble is, suppose,
T agree with him and accept an amend-
ment; then he will read out from the
proceedings and say dabav me a gayi,
because whenever we do something accord-
ing to our lights and we agree with some-
body else, he presumes that it is under
pressure, Therefore it is very difficult
even to agree with him. He will presume
that it is under pressure that I have agreed !

My hon. friend Shri Beni Shanker
Sharma has given me a through drubbing,
because he has said something has been
included which was not discussed in the
Joint Committee. Here is a Minute of
Dissent by Shri Humayun Kabir which
says:

»In clause 37 of the Bill....it is proposed
to constitute a Consultative Committee
with the Controller as the Chairman.”

Obviously, if Shri Humayun Kabir has
mentioned itin the Minute of Dissent, it
must have been before him, but what is
far more interesting is that in the Minute
of Dissent, Shri Beni Shanker Sharma him-
sell has made the following observation:

“But what sort of advice and guidance
a Consultative Committee could give
1o the Controller, who himself happens
1o be its Chairman.”

| am rather amazed. | thought that my
hon. friend Shri Srinibas Misra specialised
in springing up with traps but I find that
Shri Beni Shanker Sharma bas taken this
thing from him ( Interruption )

SHRI SRINIBAS MISRA (Cuttack):
You arenot paying a compliment, Ido
not make such false remarks.

SHRI K. C. PANT : There have been
a couple of occasions to which I would
not refer here. Anyway, If Shri Beni
Shanker Sharma, being a senior Member,
takes a leaf out of his book, he should
feel complimented.

So for as the otber arguments are
concerned, let me only say tbis. About the
argument in regard to nationalisation, we
bave gone into it st great length, and

I need not repeat it here. There Is this
question whether to accept an, appellate
tribunal instead of an appeal to the
Government. I had explained that this
would delay the whole process so much
that it would defeat the very purpose we
had in mind. I could not.accept it.

I am grateful to Shri Mrityunjay Prasad
for his short but very significant speech.
(Interruption) 1 hoped and wished that he
had got more time in the first reading,
because he displayed a deep understanding
of the subject. I may not agree with all
that he said but at least he has a thorough
understanding of the subject.

So for as the Controller’s powers go,
once agein we have had two opinions
expressed in the House; some Members
said that the powers are too drastic; some
others said that in spite of these powers
the Controller would not be abie 1o do
much. Therefore, these two arguments
which we heard all along in the debate
cancel each other out.

So for as the contribution of Shri $.M.
Benerjee is concerned, he has sought to di-
vide us on this question, very clever as he
always is. But I can tell him that after
having had differences of opinion, we
ultimately arrive at some compromise or
some decision and then we come here and
place the views here. And afier that, at
any rate, he should not try 1o divide us
That is my request to him.

SHRI S. M. BENERJEE: Birds of
the same feather,

SHRI K. C. PANT: 1 think [ have
done with all the other comments. So far
as Mr. Nambiar is concerned, my reply is
this. When he refers to profitability, he
must agrec that given a certain systom of
functioning, a person who is more efficient
and who adds to the profitability is to be
preferred to onc who does cot. He may
disagree with the system, but he must
agree that within the system, this difference
is legitimate, It is this difference which
Shri Mrityunjay Prasad sought to make
out .

MR. DEPUTY SPEAKER : The ques-
tion is

“That the Bill, as amended, be passed’

The Lok Sabha Divided.
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Division No. 23

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata

Bhakt Darshan Shri
Bhattacharyya, Shri C. K.
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Deoghare, Shri N.'R.

Desai, Shri Morarji
Deshmukh, Shri B. D.
Dhillen, Shri G. S.

Dixit, Shri G. C.

Ering Shri D.

Gajraj Singh, Rao, Shri
Gandhi, Shrimati Indira

Girja Kumari Shrimati
Gupita, Shri Lakhan Lal
Himatsingka, Shri

Kemble, Shri

Kamala Kumari, Kumari
Kasture Shri A, 5.

Kripalani, Shrimati Sucheta
Kushok Bakula Shri
Lakshmikanthamma, Shrimati
Lutfal Hague, Shri

Mahadeva Prasad, Dr.
Mahajen, Shri Vikram Chand

Mendal, Shri Yamuna Prasad
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Master, Shri Bhola Nath

Mishra, Shri G. S.

Mrityunjay Prasad, Shri

Oraon, Shri kartik

Pahndia, Shri Jagannath

Palchoudhari, Shrimatillu

Pandcy, Shri Vishwa Nath
Pant, Shri K. C.
Parthasarathy, Shri

Patil Shri Deorao

Raj Deo Singh, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rene, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Roy. Shri Bishwanath
Saha, Dr. S. K.

Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shinde, Shri J\nna.s.nllib
Siddheshwar Prasad Shri
Virbhadra Singh, Shri

Vvas, Shrl Ramesh Chandra
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Abraham, Shri K. M.
Baneriee, Shri 5. M.
Chakrapani, Shri C. K.
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Gowd, Shri Gadilingana
Jha, Shri Shiva Chandra
Joshi, Shri §. M.
Kandappan, Shri§.
Khan, Shri Ghayoor Ali
Kothari, Shri §. S.
Lobo Prabhu, Shri
Madhukar, Shri K. M
Mangalathumadam, Shri
Meghachandra, Shri M.
Misra, Shri Srinibas
Molahu Prasad. éhn

MR. DEPUTY-SPEAKER: The result®
#of the Division is: Ayes: 54; Noes: 33.

The motion was Adopted.

SHRI DHIRSWAR KALITA (Gau-
hati,; My voie is not recorded.

MR. DEPUTY-SPEAKER: It makes
no material difference to the result. That
will be corrected.

15.40 hrs. !
FOOD CORPORATIONS (AMENDMENT)
BILL. .

¢MR. DEPUTY SPEAKER : Now, we
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'Mukerjes, Shri H. N,
Nair, Shri N, Sroekantan
Nambiar, Shri

Pate, Shri J. H.

Patil, Shri N. R,

Saboo, Shri Shri Gopal _
Santosham, Dr. M.

Sen, Shri Deven

Sharma, Shri Beni Shanker
Shastrl, Shri Sheopujan .
Singh, Shri J. B.

‘Somani, Shri N.K.
Sondhi, Shri M. L.

Tyagi, Shri O. P.
Vajpayee. Shri Atal Bibari

Yiswambharan, Shri P.

shall take up the Food Corporations
(Amendment) Bill.

We have two hours for this. 1 shall
give one hour for general discussion and
one hour for Clause by Clause discussion.

SHRI 5. M. BANERJEE (Kanpur):
One hour i¥ not sufficient.

MR. DEFUTY SPEAKER: You
should have gone 1o the Business Advisory
Committee for this. Let the hon. Minis-
Ler begin.

*The following Members also recorded their votes:—

. AYES: Shri Mahant Digvijai Nath

NOES: Sarvastri S. M. Krishna, K. Ramani, K. Avirodban, Dhirswar Kalits,

K. Halder and S. A. Dange.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I move that the Bill to amend
the Food Corporations Act, 1964 and to
declare the Central Government as the
appropriate Government under the Indus-
trial Disputes Act, 1947 in relation to the

Food Corporation of India, be taken into .

consideration,

I think that this is the least controver-
nial Bill and therefore, all sides of the House
would support the provisions of the Bill,

Sir, as the hon. Members are aware
that 2 number of times, they have raised
the question on the floor of this House
regarding the future of the employces of

the Food Department whose services were -

to be transferred to the Food Corpora-
tion. It was explained a number of times
that the legitimate interests of the employees

of the Food Department whose services -

would be transferred to the Food Corpora-
Tion would be protected. But, even then,
dissatisfaction was expressed by various
sections and also by the Association of the
employees. Government took some trou-
bles to examine the implications of it and
they thought that it would be worthwhile
if statutory provision is provided for
transferring the services of the employces,

This Bill has, therefore, been brought
forward with a view to provide slalutory
provision for the transfer of the services of
the employeces of the Food Department
and in this, the Clause says :

“*Where the Central Government has
ceased or ceases to perform any func-

tions which under section 13 are func-

tions of the Corporation, it shall be
lawful for the Central Government to
transfer, by order and with effect from
such date or dates (which may be either
retrospective to any date not earlier
than the lst January, 1965, -or pros-
pective) as may be specified in the order,
to the Corporation any of the officers
or employees serving in the Department
of the Central Government dealing with
food or any of its subordinate or atta-
ched offices and engaged in the perfor-
mance of those functions.”
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So, the main provision is to have statu-
tory protection for the transfer of services
which has been provided for in the Bill.
I may now explain the principles on the
basis of which this piece of legislation has
been brought forward.

Then, Sir, a point was raised whether-
the employees will have the option with
regard to pay scales applicable to posts
hold by them under the Government
immediately before the date of the transfer
or to scales of pay applicable to posts
ufider Corporation to which they are
transferred or to other terminal benefits
admissible to the employees of the Cor-
poration under this Act. It has been
under (4) (b) as follows :»-

*'(4) (b) by the retirement or other
terminal benefits admissible 10 emplo-
yees of the Central Government in
accordance with the rules and orders
of the Central Government as amended
from time to time or the provident fund
or other terminal benefits admissible
to the employces of the Corporation
under  the regulations made by the
Corporation under this Act.”

So, every officer or other employee trans-
ferred by an order made under sub-section
(1) shall. within six months from the
date of transfer, exercise his option in
writing.

In regard to the points enumerated
above and a little earlier, thig Bill also
provides for statutory protection to the
employees of the Food Department. A point
was raised that normally a government
servant is entitled to protection under
Article 311 of the Constitution and if the
services of the employces of the Food
Depariment are transferred to Food Cor-

ration, then perhaps this protection may
not be available: Government then went

into this problem and again decided in

favour of the employees.

Now, as per the provisions, opportu-
pity is being taken to declare the Central
Government as the ‘appropriate Govern-
ment' under the Industrial Disputes Act,
1947, in relation to the Food Corporation
of India.
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15.41 BRs.

[ SHRI GADILIANGANA GOWD
in the Chair. ]

Then, Sir, there is another important
provision according to which whenever any
employee of the Food Corporation is to
be dismissed or removed from service or
any disciplinary action is to be taken
against him, more or less the same proce-
dure which is provided for in Article 311
would be applicable to the employees of
the Food Corporation.

S0, by and large, these terms and
conditions and the retirement benefits,

pension and provident fund should satisfy -

the employees and 1 am sure this will
receive wide support from all sections of
the House. I would not like to take much
time of the House at this stage becausc it
will be clear from the Bill which has already
been circulated to all the hon. Members
that the intention of the government is to
give protection 1o these employees. It is
a very salutary measure and 1 wish hon.
Members belonging to the various parties
will support this legislation. With these
observations, 1 move :

**That the Bill to amend the Food
Corporations -Act, 1964 and to declare
the Central Government as the appro-
priate Government under the Indus-
trial Disputes Act, 1947 in relation to
the Food Corporation of India be
taken into consideration.”

MR. CHAIRMAN : Motion moved :

"That the Bill to amend the Food®

Corporations Act, 1964 and to declare
the Central Government as the appro-
priate Government under the Indus-
trial Disputes Act, 1947 in relation to
the Food Corporation of India, be
taken into consideration.”

SHRI DEVEN SEN (Asansol) : | beg
to move :

*“That the Bill be circulated for the

purpose of eliciting opinion thereon by
the 15th February, 1969." s

SHRI VISHWA NATH PANDEY
(Salempur) : I beg to move :

**That the Bill be circulated for the
purpose of eliciting opinion thereon by
the '31st January, 1969." (26)

SHRI LOBO PRABHU (Udipi): Mr.
Chairman, the hon. Minister is subjecting
himself to self-deception in assuming that
this Bill will receive support from all
parties in this House. | have known no
Bill which has caused so much discontent
among the different sections of the emplo-
yees than this Bill and it will be clarified
at different stages by various Members of
the opposition parties.

At this stage I would like to say this,
that having been associated with the food
administration since 1939, in government
and outside, I have come to this conclusion
that the Food Corporation is a monument
of the mistakes of government. In 1964,
when this Corporation was formed, the
government tried to siphon its responsi-
bility to .an organisation which..........

SHRI ANNASAHIB SHINDE : It
was formed only in 1965, Only the Bill
was passed in 1964,

SHRI LOBO PRABHU: | accep
that amendment, if it is of any importance.
Now, in this year of grace 1968, they are
trying to siphon the staff and the chaos
that has arisen in the food problem on to
the Food Corporation. 'We cannot dismiss
the food problem by assuming that it doest
not exist. It is a problem of the creation
of Food Ministry. The Food Ministry
has discounted ordinary reason; the Food’
Ministry has discounted facts in punumu
its policy.

SHRI ANNA SAHTB SHINDE : Sir,
the hon. Member should confine himself
to the provisions of the Bill. He is going
much beyond them, because he is very
allergic to any public sector organisation.

SHRI LOBO_PRABHU: May I request
the hon. Minister to allow me to have my
say uninterrupted, as he had his 7. [

would make it clear to him that if there
is no food problem then there is no need
for a Food Corporation and there is no
need for a Bill of this type. If it is clear
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. |Shri Lobo Prabhu

to him, let him hold his peace till I con-
clude.

Now, what are the policies of this
government ? One is food procurement.
What is food procurement ? Even in
Bihar, even in areas where there is scarcity,
this government goes and procures food.
What does it succeed in doing 7 It
succeeds in raising prices at a place where
people somehow could have lived before
with what they had. In surplus areas they
prevent the prices from falling by assuring
a support price. They created a food
problem by having so many zones. What
do the zones do ? They creale three,
four or five levels of prices because of
which smugglers, blackmarketeers and, no
doubt, corrupt officials have their fill, have
their day. Lastly, and this is an irony
which the hon. Minister must explain to
the House and to the country, when this
country according to their own statistics
had the capacity to supply 18 ounces of
food per person last year, what did this
government do ? It allotted six ounces
and even less in Kerala in statutory rationed
areas. ... (interruptions) Yes, only four oun-
ces in some areas., Where did this food
go 7 This is the irony. They talked of

a food policy which assures everybody -

18 ounces a day. The Food Corporation
is not for assuring food supplies to the
people, it is for denying the supplies. That
is the position today.

Now the question is : How long can
this unreal—I should say, almost criminal—
state of things continue ? It is criminal
because the Government docs not exercise
the slightest intelligence on this problem.
Take the question of procurement. They
procure food at practically half the market
price in most areas. Having procured it,
they sell it at about 40 per cent above their
own price. 1 asked for a break-up of this
difference and 1 was furnished with various
details which do not seem to agree with the
simple fact that they procured rice in
1966-67 at prices between Rs. 72 and Rs. 95
a quintal and their issucs prices were Rs.
95 to Rs. 135 a quintal—a difference of
40 per cent which the Minister did not
explain, That is what he has to explain,
namely, how this Government can keep a
margin of 40 per cent over their procure-
ment prices. ' They are unfair, therefore,
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on the one hand, to the producers who get
half the market price and, on the other,
they are unfair to the consumers who have
to pay 40 per cent to the Government
which is a proportion far higher than any
grain dealer, the most extortionist grain
dealer, has charged. So this is the mean-
ing of food procurement.

Now we come to the Food Corpora-
tion. What was the necessity for this Food
Corporation ? It was given the same
functions which the various regional direc-
torates had. It was a brainchild, I suppose,
of a Food Minister who had come from the
Steel Ministry. Perhaps, his mind had
hardened from that transit and he wanted
a Food Corporation to do exactly the same
kind of thing which was done by the re-
gional directorates. He wanted the Food
Corporation—]1 do not want to be un-
charitable because this has been suggested—
to accommodate the various relations of
ministers and secretaries in this Ministry.
Names are given of ministers and of secre=
taries. But what 1 am suggesting is that
when recruitment was made, not according
1o Govérnment rules but by mere advertise-
ment and interview, there was room for a
great deal of favouritism. Many people
have got in, specially at the officer level,
who had no right to be there. There have
been cases where someone drawing Rs. 300
a month was appointed 1o a job on which
he now draws Rs. 1,100 a month.

What I suggest is that before any ques-
tion of making this staff permanent is con-
sidered, the Public Service Commission
must be made 1o examine these appoint-
ments, at least in the higher scales, because
it is a firm belief that the Food Corpora-
tion simply suited the Minister, the first
Chairman and those who wanted to profit
out of the difficulties of the people and out
of an imaginary situation of food scarcity
created by Government for which, in
addition to their own organisation, they
wanted another where the control was not
theirs and the blame, therefore, was not
theirs.

Neow I com to the question of staff
with which this Bill is concerned. This
question has been oversimplified by the
Minister by saying that it is nothing at
all. May 1 remind him that ther¢ are
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three classes of staff involved ? First of
all, there are 3,000 menbers of the Food
Corporation  directly recruited by the
methods 1 have mentioned. Then there
are 18,000 employees of Government who
are going to be added, of whom probably
11,000 have already been transferred.
Thirdly, there are the Secretariat staff who
are not being provided in the Bill at all
and who, presumably, will revert to their
own departments.

The 3,000 direct employees are con-
cerned that they will be swamped when the
18,000 people from the Food Ministry are
imposed on them. The rule *'First come,
first go™ will be applied and in the circums-
tances, that the Food Corporation and
the Food Ministry will shrink from an
improvement in the food position, they
think that their loss of employment is
almost certain. This much cannot be
denied that when the two organisations
are amalgamated, the duplication that
exists will have to be removed. When
this is remeved, a proportion of those in
employment in the new Food Corporation
will have 1o go. I was shown certain
orders where such retrenchment has al-
ready taken place. So, the employees of
the Food Corporation are worried.

The employees transferred are also
worried because they are afraid of their
pensionary rights and because many of
them arc comparatively in a less favoured
position than employees of the Food
Corporation who were confirmed after
one year.

MR. CHAIRMAN : The hon. Mem-
ber may conclude now. He should co-
operaie with me and adhere to time limit.

SHRI LOBO PRABHU : 1 am co-
operating with you. But I have to co-
operate with my country and my party
also. I have to make out a case. I am

concluding.

Now, they are concerned that once
they join the Food Corporation, their
right to go back to the Home Ministry will
be affected. They are also concerned that
because their functions will be duplicated,
many of the posts which were available
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to them in the original Food Departments
will be lost. Lastly, they are concerned
about their pensionary rights, specially
in"respect of those who are not permanent.

About the secretariat staff, it is rather
strange that when the transfer of work is
made, they are left alone. 1 would like
the House to consider why the transfer be
made. This transfer is not going to affect
the country at all. I _have obtained a
statement from the Food Ministry itself
which shows that if the transfcrees are paid
at higher scales of pay. it may cost: the
country something like between Rs. 3 to
4 crores more. Is il necessary to do this ?
Is it nccessary to put further tax of Rs, 3
10.4 crores on the people 7 If the Minister
has any doubt, I can lay the stascment on
the Table of the House. .

Then, all these employees will become
eligible to bonus, not only 4 per cent on the
existing salary, this year at the rate of 20
per cent because the Food Corporation
has done profiteering and made a profit
of Rs. 3 to 4 lakhs last year. This is
another tax on the people.

© 8o, my request, first of all, is that this
Bill is complicated and it should go to the
Select Committee. We cannot, here and
now, specially in 2 hours, dispose of it.
Failing that, ] would suggest to Govern-
ment to stop this whole thing. They can
treat the employees of the Food Depart-
ment as on deputation with the Food
Corporation as they were so far—it makes
6o difference—and if and when, they
become surplus, they have the right to
revert to the Home Ministry's pool. That
is a simple suggestion. 1 hope the Minis-
ter will accept it because he is making the
change on the wrong presumption that
the food problem which they have created,
which they alone have created, is going to
last for ever. It is not going to last for
ever. So, why sacrifice public finance,
why sacrifice the employees' legitimate
interests and why sacrifice cven our time
in Parliament.

oft favwwre atdn (edwge): wnr-
ofs w@rew, wew et wgwg & anfy
w faiaw sege fear § 3o g e
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[ i g =3y |
fam wfafras, 1964 ¥ gvita 7
qqT AT FOR % Ao & §49
¥ ¥ gwr & Smfs faag
afafran, 1947 & adia agfea
gTAX HIfgg &7 F1 vearw g\ &
gz &Y sy femmm =@ g fF
1964 #1397 & grr @ fana £
eqraar g€ | 3% g7 fa=re an, AR
gz wfaere faarmn a1 fe e &
" graey B faAew, IR FTAT, G077,
TF T 0 T €W TT AT 1T
39 F1 fad & wearfe | wfwT §
HTq & qreqd A WA FEET F TZ FIA1
arzar g fr forg 9¢ v & == faam
eqmgar # af 4@, 39 IFeT A I
78 gk I Wmew &7 I F
¥ WHA THAT AEATE | AT AW
t &z gE AT T ag qatw= & 1,
wry qfedl gorh ¥ €1, 39 € ave
% mewfent gt AN 7 Awafedi @
ag frer 78 @1 | IEt 97 & T
wrar &, A 2w A, MR, IEH qEgT
&1 TEET T ot B, a7 e &, IEET A
wgfea vawy 7ff fran @ faw 7 3|
o1 @Y qE | AT ATAX § WA &
qrad # wrem smew fadT adi
fagw & a1 TIA K o FA@I
arr b oo gEt & &mnowy fEan
w2 w| fAq amavas @ s ana
frm o 1964 # w &, 3@ & A
« fagt @i, 3a% of DA wfge L34
* yerde gy faiaw wepr feat qar
3t ta frias & o QAW ard
e §—u® A1 T A AT wHATD
wrg fowr & & farw § a1 § 9w
€ qaeag, A ASh, T ga-

% fau s gy omg o &
wawen § fe x@ ¥ fodh oy anafer At
g wem e aft o qET &,
wfe ¥ fiwmn & sty g st s
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FOOT wHAT § O S w9 ¥ wnw
fams arar fages fivg g &, ¥ s
%, Fragr ¢ 70w §, 97 9 amaw
T ¥ 939 § & 7 WA gEg & o@

B—IE NE ¥ IR, IAWT -

TR & AT H, ITH IAMT F oA &
 fad § gg oy 7 7 A 3, I
&1 faoga o fear mar &) fom
At ®1 |y fawm A famw ® gea-
aTor faar war @, I94Y d=ar 18 g
g =@ 18 zwrT Al & ATET &Y
AT zqacar &1 3, AfdT ¥ garfaw
Wi wgw w1 A @ faw 7 fage
fem & fast geay 3000 &, s &
HIE N & ATYA TAH AL AWTAT ALY
fear 8 158 faw gz strawas ¢ fs
37 & FICoft AW fay &7 afz
e 7 £7F § o7 & wwwar g oo
oF 49T ®E FT TE § AT T
T2 % | AT9H @G fATH T ATAAG &
FH-&T ¥ e faer faar &, =6 1
et ot & & srowy sv@w X 6
qEAT o & afsa 39 e o
qigo HfYC N TAIFC-NTH € A
Iq 8 AT E T AT 92T A T4 &
e

16 brs.

# ¢v faam # A @7 Tz
famm 3 gow w7 fear § a1 7o o
far & | 59 61 IZ ¥ 7 I 91 &Y,
forg® 2w &mw ¥ ATAY ¥ wwew-fnit
g1 g%, ®TT T 599 g1 W} 9 A
Juw aTE § FEO qLE AW AfKT
frre #Y @d gU g sAvEE AW
g & fr mo A & snaw amye-
gfrgga &A1 wrfgy, «fifs 2o &
qfcfeafadl & srgare, B & srawrwar
* FgETX, WA A A & ST, I
fe ¥w & WA swe qyar§, &
amgt o gfew &, o€ Wi ox A

w1 qu wWTe §, AW ATwEar €@
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T N AT W AR
™ &Y AT aw Afa § g afk-
W %1 gk ofada s ar &
e g e e wron faec g, 9
W % g § 99 47w g
ATy |

it gfer ¥ agq & wTAAT 8Tl
A w ¥ Sogw faw §, 9w @wreAl
¥ @97 I, AT A KFEAA AR
gt faare wwe ww M 36T agt a%
fare & qo% sHwIfEl &1 gy §,
37 Y g vy e W@, 39 W
afafas 1 mreedt € faeifedt & v
TAR Y ww glawd I w1 A o
O sy faay Al ) T F
arq & g faw &1 guda s@ g |

SHRI S. KANDAPPAN (Mettur):
‘The Food Corporation was established in
1965 by an enactment of Parliament. As
Mr. Lobo Prabhu was pointing out, there is
definitely a bungling on the part of the
Government; within three years of its
working, it seems to have accumulated a
lot of anomalies; this is so even with
regard to its location, We presume that
when Government brings a Bill and puts
it on the Statute Book, it takes sufficient
care to analyse and find out the pros and
cons as to how they are going to work it,
what is the purpose for which it is esta-
blished, where it should be located and
all that. As per the Act, section 4 (1),
the headquarters of the Corporation were
to be located at Madras. But I am sorry
to say that 1 now find that, for all purposes
they have shifted the headquarters to
Delhi, and virtvally the Corporation has
been functioning from Delhi for the past
s0 many months. I would like to know
what prompted the Government within
the shoriest possible time to shift the
headquarters from Madras to Delhi. 'When
this matter was mooted we have been
opposing it on the floor of this House and
we were given to understand that there
was only a proposal from the then Chair.
man. Mr. Chandy was, I think, the
Chairman then and he made the proposal
to shift it, but we were told that Govern-
ment was not taking a final decision on
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that, But subsequently they have made
that decision and, probably, keeping in
view the provisions that are provided in
this Bill, they might have notified the-
matter in the gazette. I do not know
whether they notified it. Anyway, we
were not taken into confidence. And, I do
not know whether even the State Govern-
ment were taken into confidence. I would
like to know from the hon. Minister as to
what are the real causes which have im-
peded the work of this Food Corporation
that was functioning at Madras and there-
fore it was really difficult for them to
perform their functions from Madras,
What are the real reasons why they have
thought it fit to select some other location
now ? It is only three years since it has
been functioning at Madras. Why should
they adopt this sort of light-heartedness
and casual approach to serious problems,
I would like to know. Because, after all,
when this matter was first discussed in this
House, I remember very well, some people
objected 1o its location at Madras. The
then Food Minister answered those points
and various reasons were given. I think
Government is a continous process. Minis-
ters may come and Ministers may go but
the congress party remains there, and as
long as we are going to allow them, they
are going to remain there. 1 am sure
their policy has not changed along with
the change of ministers. So, Sir, it is for
the hon. Minister to give us the reasons as
to why they have shifted it and also why
they should shift it within such a short
time since it started functioning. In a
light-hearted way and within a short time,
such corporations are being set up and
shifted and it shows that they are treating
this matter in a light-hearted way, without

.any seriousness and, I am afraid, this only

shows that the Government does not know
its business. | am sorry lo say this, but
this is exactly what has happened in this
case, As my previous speaker has pointed
out, after all, the Food Corporation has
got some definite functions 1o perform.
The hon. Minister while initisting the
discussion, said as if there is nothing very
controversial in this Bill. But, let me
draw his attention to the Staternent of
Objects and Reasons, in which, the first
paragraph, Jast sentence, reads like this;

*‘In doing 30, care has been taken to

cosure that the pay, pension and other
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conditions of service are not, as far as
possible, adversely affected on account
of such transfer.”

Sir, these words ‘as far as possible’ are
ample proof that there is going to be some
trouble. That is what is happening, if
the representations that we are receiving
in the past few days is any indication,
I think it has already started.

SHRI ANNASAHIB SHINDE: I
wish to draw his attention to the provision
where the option is given. The option is
provided that if a particular employee wants
to opt for pension, retirement benefits, etc.
he can exerecise that option.

SHRI S. KANDAPPAN : 1 will come
to that. I have gone through the Bill many
a time. This Bill reads very innocuous
on the face of it. 1 also on the first reading
thought that it is a good Bill. Afterwards
when we probed into it and when we went
into the root of the matter, 1 thought
that there is going to be lot of complaint.
Even before the passing of this Bill, here
is & telegram which I received from Thanja-
voor where the Food Corporation of India’s
personnel are functioning, The telegram
reads :

**Twenty-lour Direct recruits, Category
1V, with more than one year's service
under orders of ousting. Take immediate
action. Wired Management.”

This is the telegram which has been received
by me. If the ousting has already started even
before the passing of this Bill, I am afraid,
how many more are going to follow in the
wake of this Bill. There are 18,000 emplo-
yees in the Food - wing who are going to
be amalgamated with this Food Corpo-
ration. Under the Food Corporation
there are 3,000 employees also, I am told.
The Food Corporation has got its own
grades, its own rules and regulations
governing the employees and their remunera-
tion, their promotion and all that. After
all, as per this Bill, they are going to bring
everything under the Industiral Disputes
Act. Now, the position is this, The
Food Corporation was thought to be an
suthonomous and commercial corpora tion.
Everybody thought there is ample scope
for efficiency and as far as I know, Sir,
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there were many people who left their jobs
elsewhere and competed, and on a compe-
titive basis, got into this' Corporation.

There are many qualified people, BA.,
B. Scs., M. A., M. Scs, and so on who
are working in this Corporation. By viture
of the seniority of the food wing people
who are going to be amalgamated here,
if these people are going to be driven away
or if their seniorify is going to be affected,
I am sure it is not going to be a healthy
set-up for the administration of the Corpo-
ration in the future. What is the protection
given 1o these employees who are already
employed in the Corporation? While
reading the Bill, I thought, after all, the Food
Corporation is not going to be wound up,
it is there, the people who were employed
formerly in the food wing of the Central
Government are going to be added 1o it,
and it is in the fitness of things that provision
is made for them. But here we find that
5o many people are retrenched or are
under order of retrenchment.

1 am afraid there is some lacuna in this.
Sufficient protection was not given io these
employees already there. This is a very
important point the Minister should attend
to and while answering allay the fears of
those people who are alrcady employed
in the Corporation.

There is another thing. I am told even
in the food wing, about 60-70 per cent of
the employees are kept as temporary. 1 do
not know what their fate is going to be.
If there is going to be shrinkage by all
indications, it seems there is going to be
a shrinkage in many cadres—I do not know
how many people are going to be affected.
This is a wvery serious matter, and I hope
the hon. Minister would allay the fears of
the employees who are already there in the
Corporation and also the employees who
are going to be added to it.

Another very important thing is concern-
ing the functions of this Corporation. If I
remember aright, when the parent Bill was
originally under dsicussion, we were told
that it was going to be a commercial corpo-
ration and they were going to enter the
market, compete with businessmen and
bring the monopoly of the grain buyers,
hoarders and 30 on to a stop and bring the'
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prices down to a considerable extent, with-
out giving a monopoly to the Corporation
and all that. But our past experience does
not prove that Government have acted in
that way. 1 would welcome a
corporation of this type operating in the
public sector. So long as there is scarcity,
so long as we do not have a corporation
of this type, there is no hope of prevetning
the hoarders and grain traders from indulg-
ing in malpractices. In that sense, this is
a welcome move. But unless you have an
effective organisation, unless you have
effective working of the organisation, I am
afraid it is not going 10 prove a success.
In various places, it has already failed.
In some places, they have succeeded. I
concede that to the Corporation,

But I am sorry to have to say something
about the way they are handling the top
post in the organisation. They first put
in Shri Pai as chairman that was very
much welcomed. He did a good job. But
somehow differences or disagreements deve-
loped between him and the Minister or
Government, and he lefi. Then there was
someone else. The present occupant of
the post, Shri Shahnawaz Khan, is, | am
sorry to say, a once-defeated Congressman.

AN HON. MEMBER : Had to be
provided for,

SHRI S. KANDAPPAN : This is
the notorious path the Congress has already
been following.

SHRI S. M. KRISHNA (Mandya) :
Otherwise, where will he go?

SHRI S. KANDAPPAN : Govern-
ment can creale another berth for him.
But this is a vital public sector concern. 1
have nothing against him personally. But
to put a defeated Congressman and a
politician in charge of such a big organi-
sation which is going to operaie on an all-
India basis, an organisation which is going
to compete with many big business concerns
in the country, where we should put some
better person in charge, beterays an atti-
tude which has to be condemned.

I am sorry to say that the attitude it-
sell shows that the Government is not
scrious about its business. They are just
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trying to find berths for their own men who
have been thrown out. This mentality the
Government should get rid of. At least
in this Corporation I hope they will.try to
eschew this kind of attitude and find a man
who is suitable for the job.

I hope the hon. Minister will take all
the points very seriously and in the course
of his reply allay the fears of the workers
of the Food Corporation as well as those
of the Food Wing of the Government.

ff e A (wwER)
AT wEed, ag N fas w4 ™ g
Ay ¥ e T sravgwar @ s
g sO% 0F g F ary fee gATY
amd o § wafs gawr qEe 6 o
arar =ifge a1 9w wr g feorddz
X g T EANWA § AHEIRE
F7AT WX ¥ R 3 Fwval &
FT FITNNT F JHET w00 ATEX
I qEN #1 g wrdart @ ol
wifgd @t 1 AfiF 2o e gER wTae
g FEET T EW KT WY O £TA 0
ATAWEAI AEES W yfE N o
feqrddz & waarr 3T 0 FAr ¥
T SOOI §1 X fmr Ay o alx
ag yravas A ¥ f s gAey faar
wATAT & AT IAET JATHT ©T ATHTT ATIW
TTETT AT JATT & €19 & Pafes
a1 34T % gafes awd faar amg
wiad g fasr & oY wifew= fedy o7
tamme & agg s § AR Ay
AT INT FIRGTA wY & A W §
376 foqg ag ¥g9 SoET §ET X
BaTd gt A 9T FgE K )

FAT ATAATT ST 5 €9 A R
waf v} ¥ A I QA vs W
T wff 1 9g% IEN AR &
fawrs g, T fearddz A fifs & oy
firex § 1 B%a qra & ag 15 N wgr §
fie pw feqrddz & ot st Iwx wre
o ¥ ardfr ¥ AvE w1 wE 9a5-
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[ ot wrd¥amg aree |

| oY Frar IAWY TFE aven § o
wowEd @ IR AL qEEeT faed
aren & | O fegfr 3 9% fox @Y ag
oot <o & | ¥fiw e ot ag IEa
Tt @

FTIORV & AR F FWOHTT L
§ gwa 3, &% 3z faQw w7 § wTT-
g w1 gfaardr Tk ¥ e
g 7zt grew ¥ A< Iaid Ay
g wa are gfear Wear & art & wgr
arar § fF ag wadde st oF feardde
¢ @ oF FreareT o faar e,
I WMo dlo @o ¢ 1 FfET a7 Hr79Y-
WA gaar § A Ias1 genfawa &)
AT & AR ¥ 9T FrCETIeA
AT TAT &7 JART FEACEH 7 47 |
i w1 ww A8 6 o ag FOEA
fR-% grET-A-FaTaT qgTAT AT QI
? 1 ge feaEde & faadw 18 gam
wAATd AT I 91X ATS  IAF
oY & O i g wAATY 92y X
Irer fad T § S ow sfafag
grem ¥ ag) evear wifgd | wifs o
gw @y ¥ 5 dF wew 5eEdw s
gadifam ot fs sred g ag
SR AT 3 A Y g &
T CEERT G4 ¢ | FTRGIWT & a4
& W7 GO AT AT AT F @R
et § @, A EeR wEr Ad § 1 afx
37 sHarfcd) & o # NE ad
g% ¥ Twiewa A fear mm oA
amh frwwrd dar @2 Al § e A
@7 gt vHwrd IR E 28 few W
u foe @ &, wqife gw fegrddz &
i) € At o § @@
Fael o ) R 9 fem SETR R
@ g Wt ez @ fear o, da
1% gfa| & fgaraw & fear omgam ar
®¥ foar wom oy o6 wwar SRE
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& R ga ¥ gwa a7 sifaorw wear
wifed fora® fe i g wd=fod ¥
A A B T TE wrearv w7
T A GOF A 9| TN qg A
wTega gran & 1T gore s, 18
FIT FAAIREGY & 17 ¥ arx, o fp
®® 8 glaym o § 71 dm
TR AT o . e gw g,
Ik A9 fFw T smEgr gnm
AR AT 3 frag avfy, aw
far ot gw faw & #vé Dfaws
oamr Tifga a1 ) & fadew Fem fr
A HERT W AR § TwT eqeAwTyr
T

KT FI7AAT F7 79T gzt faer
B WY ¥ 57 wErg F oYy arronh
g st § ¥fe7 ¥ qmem § g
FRORTA IE 9T g =ifge warg
o, gfamm,  TowdE, g, d.
warfz & gud wRw § aH W
FREIT STRT B R Sregrde
T & K IEFT FEY Frgmor srra-
bF GAT § | FIILIT G F1 oTE
THI & graq T agy A FyEw
A ot @A € ¥ of ww s
1 oF 91 fomr & fF wedRue &y
AT fen graE, Fremaifer gEmEdT
& ofeg & & s &1 TG w T
aifge, &7 deamlt &Y €Iy 9T
iz gxlk o wfgg | wE wE
sere &7 faewd qw s § ook
AT TREAT F @) AT F AT
gy @7 7 fear arr QA @
wHTT *Y aga A fowrad s g
ot Ok ¥ @ wdw ¥
ia ¥ T & v fear o wwr
t w ¥ fF wmEmx ¥ fremad
gt & 1w g ® e ¥
T faeelt & awrc vy mar &
it gt A ok aw At g
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¥ afws aag aff ¥ wwaw
% qg wraar g fe ot sTENTAT A
ArTFTT & fFT dar 5 g
ez fs aq 1972 aw g s &
RIA% ¥ JTH gIfEee & WA R
BT argT & F777 TPIE FA AT AA-
wEar a8 @M A T AT w7 ah
T4 gE g AR ¥4 §T WIF AW
Fraegwar @A IT GT aqrdl wT v
g% gaAw gMT I1fz0 911 859 1972
#gn Aew anfoae & andr fpa
fre st ase &F @A F fao o)
fodt gad= #1 9 FAF fAg
THET AEARTHAT @A | THE A9
gA °g ¥ e TAE fF dT-UR
Tz sqaeqT At @A @Y o | afg wEr
gom ar frz gark araw 21,000 #4-
arfeat €' @ a7 sy | gafag e
¥ @A a sl g A7 AR @
g mwm&gT ¥ aragT ar 18,000
FHard graex g v fag arf
tar sifawa s wifgy 5 oF wda
qg2 # %Y ot gend fegr s
aifF o& gaeay warfaa & 9% @R @
FTILIT &7 F77 A7 &F § w9 qF |
¥ AT oft @9 &1 & A FTH Ay
¥ X §F | 79 AT & AT faam
g

Q% e e §9 3Tl @
IR & Wt wfgw

st WY ATRT ITTA ¥
at Wt & ¢F 1q wg T RO
gaeT o A ar A arf. oA, 0. &
ETT €9 AW R ATAE FOAH g q7E
¥ SEdAE wTwA fear qr S
wfes 20 ¥ AR A F Agree gAv
I s § TG, W AN H FaTH WY
sk TR & fag dslw faw
wear ¢ ? Y sgfw 3w A s &
R TCAF A TG I AAAE
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Fa & forg oft gvd fear smar § &
qE T9 WA F & 9T A 9w q@
T gFAT 2 | WX ArEH) A WAL 0w
&% w1 & frar mar @

ot syermily wedt (FIgY): 4
ar faeen sfgra @, sosr adam o
I a1 fw 3R WeE w1 sfmmw
Ty ?

o ¥ {7 (sraaara). & g6-
aife a% 9% 7@ fadas &1 fady s
¢ | @ & arq 7€ gzl 9 gq W
AERT Y EAHTO 9T § el i
g7 aTt #1% wrfad T T A& | wAt
wgrey & graw ¥ way fr ww faw q
wraE & #1% fadw fear arg ) & @@
g 4g (BT gar § fF w@ Srearad
® AW AT g2 91 fF & e
forarm & wearfea) #) fRar siraar aw
Rt arge & W gare amzfag) wY
foar nar ? woET 44 qFA AW @MQ
fF it argr A wAATA W@ 0 E X I
faers ¢, @ ST ot grem g
afeT & ag v Sngar § e ange
it gar s w41 fag g 7 & At
Tarawwar § e T @ ga amedt o
AT F ATy A IF fag, wAfe Food
wrEe §ar §, 9g fead feqréde ammar
waT, st @t A wfral & Fodrard
% fau ag wmar @ & 1 W@ faafas
¥ % ameY %o fage o ]| ww
g ouft @7 gome sl € faemar
TrargfmT § | oF w1 Jqadt §
fareY 5 off o0 Fo arfemo WY fiaw-
fem oz fazrar war &« 9 wrfafe-
¥ s afl A AfFT Y e
kmihtﬂl@tﬂoﬂo
Ty At fr Rz fer fafrrz oyt B
¥ gy vy d il WY wm 93X W
QA T AT aw qgt 9T ITHT qEATE
% Py FT i ¥ fedt S
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[t 37 =)
¥oxqe § 10w o Ty § A
gt ¥ a1 % O v aar § 37 A
T TF g WY | W AT A
on fre ware & faad faamelt ¥ owa
#36 gwrt ToT fRw ) T & w-
A F wwH T 91 5 felfgae
HAAT, gz A qree el § o I
aearg & 1200-1800 1 oY fam g9
¥ foord e v § foad smadd a7
T AT & IHT SHIT { 5T | A0
%Y 7oy & fag ag frod fewrdde amman
mar g\ e & ag s o A
§ fr ¥=fg @a faam § sdafai 5
qATY aTEY A 74T ¥ THe fEar mar ?

A ger w@ree g8 8 fm wdfat
® fgwrorg & fao wfg s<ra
W fadr & #f g ae ar fw smam
¢ e &€ ol 9 Fos 78 amar g1
AT 39T Fwa (3) HFgr AT @ :

“Ag respects remuncration and other
conditions of scrvice, including pension,
Jeave and provident fund”

sfrw 19 Rar e Sfegedr o
gfag &1 %Y fax 72 fvar mar & 9y
sHaTd @ fawm 7 wemd §
HTEY FAFT gfqw  w= F fad FEn ?
fog fem ¥ &0 @ fawmr & o go
g Ay arfee sad?w W@
w1 T Y e ) e T @
AT EAFT CTEIHRTT AST FraT & v
firt &g foarr & s FTAR
# arrm &y ¥ wrEd ?

e wfafom o faar oo
ey & @9 A 1w gw w1 &  ardr
a1 HY qgw Fer, fod fenrdiie &
s w1 & T €L ().,
wTe framr & a0 S AT /1§ A0
a Trg § F% Fraem § 700 |z
900 & 1 sife arg  faam & o wH-
ard greet i 3 fag ag 700
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900 # At 91} 7 A T Y
AT AT R | A g W oA Wl &
for agt 9< o &1 a1 e g ?
¥ N gEw gER oW oA X &
A & e ¥ w9 A ? g qnr
FTA AT TR F AT & w Fear m@w
t R f S dveew 9T ¥y
Y 7Y qTIT | @ A FT S T
T grar Trfgw

F{ UF @y 9T 4 wgey A
sHmifeal & amg widee fpar o7
¥fer ag oitire wrr A mar ) w=1-
o F fag & arwy qqms f5 oo
%3 FEARIT (F¥sq=e) faer & A
2 qaAn 2 ¥ g 3 H A 19 qx
ag foram gom &

shall cease to be an employee of the
Government

- wHATEl ¥ Fgv fE oag A w
g% & fadare sl | gw mEdAdE ¥
AT § o nadd 1 faae gfaamn
& g g¥ faeet wifge o o e
& garfod gid & % as1 7 oF
wrEE fawar § a8 @ glang gF
faadt =fgw | o7 gfz ga s
# ardh o guE a@ qEIN TR
arfz #1 gfawrg fadsy a1 a8t fag
# agm f& ot wdcg #1 % AW
ATt T ECEFT T 3T W |
TAT AT g 1T 0T X §
fr &= ¥ a8 ZT%¥ qUR AFY ? wfr
adreg & A frar ar A g o
I AT FET GT:

The minister mentioned that be would
be prepared to consider 31-12-68 as the
date from which all the employees of the
Food Department would be notionally
deemed to have been transferred. e

dafal ¥ a7 Awaw 3 1-1-
65 1 ‘tw ¥t df ST WA wEET &
ranfam wo & feg Q@SR @ mA R
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¥fer fa=r ¥ gowr t o1 faw A
&

Tl fonzde & art &t df
ageg X war fF gw S sTElE
femzhe ®3 dew §8wa & fag
o & argy few it wgt
frew 3w &1 #1E faw g § afew
faw Hag P ga & A A AE
& g€’ e & geeaArda”’ §7F
w8 T & afay e ¥t -
afal s R A or awT §)

sz fadw & an aefem aw &

&t ww=The ¥ feaafd e a@fag -

@t @ aF fag AR W@ 7 A
forar o1 fF UR GCmw gRATER F
daetav ¥ fom @z wAARE ®
uritgfer ATET TR FTAAT | IEMA
qg S ar

The minister agreed t-h.at he would have
no objection to the execulive orders of the
Government regarding absorption of surplus
employees being suitably incorporated in
the regulations to be framed.

e g A wr N faw & afzx
w1 fas 7 &1 97 s@er T QI
fasr & Suwr qrr 45 ¥ ag war vav §
& wXw< 97 wig I+ gfaw  wfeyg
B WA wwa gar ausgm 8
FTT GTOT & qE TH gZ AF  HrgA
afqwrz W At el g fewEd= &
ST FHEATQ FE ST § § gt
fgwtag ¥4 grit ? & gy fewraa &
& a ¥ A sz afes 1 18,000
£ oy frwraw & I ¥ & sorar IR
Rar g 1 7 ST FE g §
wr wafag & gaer fors war § afer
ot srar Fees T gem I AT Frorwr
¥ e i g1 & o war g fe
ga  wiwfdt &t feetfd ame

afaw @ | B gf ¥ & a0 wEr
9% T} fF 9 ¥ g oE e
w oo Ad § s EE & fewr ¥
wifeat & frg onf of 7 st gy
ag @1 & 5 goerc ot el W B
s Y fady ®y frerer ¥ & ok
% fafeas o fog cam T WX a7
w1 A8 & § | wive ot agg
I 9T TF T T AT &7 e
IO 7 & a9 q% g7 AW o faw w7
AT ¥ gferw § | @@ T vy X
& qur w3 § |

SHRI HIMATSINGKA (Godda) : Mr,
Chairman, Sir, 1 have not been able to follow
the critisisms which have been levelled by
Shri Sen as regards the difficultica that
he has pointed out. Sub-clause (iv) of
Clause (2) clearly gives the option to the
empolyees as to whether he would like to
have the same condilions to be continued
immediately before the date of transfer or
whether he would like to be governed
by the scales of pay applicable to the posts
held by him under the Government immediat-
elty before his transfer or by the scale of
pay applicable under the Corporation to
which he is transferred. It is the option
that has been given to him and this option
‘can be exercised by him within six months
of his transfer.

Then again, as tegards the benefits also,
the option is given to him. Therefore, |
have not been able Lo follow what objection
can there be to the provisions of the Bill,
So far as other things are concerned, I think
the present Bill deals only with the question
of the services of the persons who will be
transferred from the Government Depart-
menis to the Food Corporation and [ feel
that the Bill, so far as it goes, has tried
to protect the conditions of service and
other things of the employoes who are to
be so transferred.

While on this subject 1 would like to
invite the attention of the hon. Minister to
certain matters of anomaly which sre caus-
ing a lot of difficultics in the country. The
Prevention of ‘Food Adulteration Act' s an
sct with & very good - iotention and mo
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[ Shri Himmatsingka |
one will support any kind of adultcration
that may take place. In fact, there is a lot
of adulteration that is going on things
like 0il and other things, But, so far as
the definitions of certain arlicles are con-
cerned, I feel that the hon. Minister must
give some allention and consideration to
" the point to which 1 am drawing his atign-
tion. Ifinaquintal of wheat there is one
kilogram of gram, il becomes *adulterated’
that comes under the purview ol Food
Adulteration Act, and it is very natural,
As a matler of fact, in the countryside, the
gram is mixed with wheat and it is eaten.
But, according to the definition under Pre-
vention of Food Aduteration Act, if a
certain quantity of gram is mixed with
wheat, it becomes an adulicration. I think
it is & very absurd to say so. What is
happening is thul a lot of corruption is go-
ing on because any inspector or any health
who goes inspector lo inspect things natur-
ally says that this is mixed in the ficld and
that it is not done deliberatcly. Similarly,
there is no definition for dal. It is covered
by the word ‘bean’- and the classilication
has been laid down is such that it cannot be
that complied with casily,
If the dul is affected by weevil, which
is very natural in this country, because a
certain portion of it is always caten by
weevil, under the Act it becomes *“adulierat-
ed” and a person who deals in that dal
becomes liable for prosecution and impriso-
oment up 10 & minimum period of six
months and more, if the offcnce is repeated
again, I want to draw the attention of the
Minister to these things.

SHRI S. M. BANERIJEE : Sir, how
are they relevant to the discussion of this
Bill? I am asking this question because
when Shri Lobo Prabhu wanted to discuss
certain aspects of the working of the Food
-Corporation, he was asked by the hon.
Minister to confine himself to the provisions
of the Bill.

SHRI HIMATSINGKA : 1 know the
scope of the discussion. I am inviting the
attention of the hon. Minister to the
difficulties that are being created by certain
of the rules framed under the Food Cor-
poration Act.

MR. CHAIRMAN : He may kindly -

Whimdl‘mthdnuofthmﬂ.
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SHRI HIMATSINGKA : We cannot
really discuss the Bill unless we are permiited
to point out the diflicultics which have been
created by the working of the Act.

For example, take the levy, of paddy.
As soon as an order for giving a certain
quanity of paddy or rice or wheat is served
on the cullivator, he cannot use even for
his own purpose. I he does so, he is liable
to prosecution. He is not supposed to
touch it, Certainly, that gives a handle
to corrupt officials to extort money from
him. These are small matters which are
giving opportunities for corruption, which
we want to put down, So, ] want Lo invile
the attention of the Minister to this fact.

Then, Shri Lobo Prabhu referred to the
increase in cost. Now, what is happening
is that the Food Corporation serves a notice
on the cultivator that he has 1o supply so
much of wheat or paddy at a particular
place, generally the Oflice of the BDO.
From there it is transpprted to the district
headquarters and from there 1o the godown.
All this add enormously to the cost and the
government does not gain anything cither.
The result is that the conusmers have to
pay a much higher price without any benefit
to the cultivator or government, So,
some method should be devised by which
the cultivator supplies it direct to the godown
from where it is distributed or to the mills,
Of course, these are small matters, but
they are causing hardship to the cultivators
and loss to the country and scope for corru-
ption to some officials. 1 hupe these things
will be looked into. With these words, L
support the provisions of the Bill, which
arc good so far as they go.

16.44 Hours

[ MR. SPEAKERS In the Chair)

st peaw o (g
faeelt) : weawm wehew, a7 fakaw
%0 wHwfEl & dar wal w1 s
g @ & o Srar mar § o seey
gAr fs SIORTE ®1 i wr @
B XA $A §1 fawr \) o fkas
¥ four argr At @ Jwredl oF wl
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FA AT TEE FA ST EE q&T W
FaH< f3qr QT |

a2 gutw Y am § 5 - agi a%
FTATAT BT AT § W T WE A
[ FA & fAg a7FR wroma o
gifge o1 fRatg wTar ifgd ar a1
73 frafg 7 sxam & 1 @ ¥ fau
TR T¥  FMEREA  AAET T
31 wifey Y ag @1 fF anfus wieat
@EEA TG ST @i A
| T ® SrAl ®T AT A BT
WYX Sl &1 gumar § #T aw Wl
qv &M 9H #1 W fd o,
@A agar A FAT WY T AP
% gt fsa 1 SwagT FT A
9Gg AR F1 Atew  Alfad 91 3
w9 ¢ fF 41 Td T8 & ' g1
§ gRAM F¥ A9 gAN g oasl
§ R & 3 Ifa qe7 9T A
grasr § | TAF! I gEE I
s MR 49 | TET S & O
g4 g arfgE §¥ FRRIA 9T
w1 feam

X FATQOE FT A 45 "AFaT
T AT AT F I TF FEAERT
% ax 9T wiiwe § sl &K
fearl #1 3f 0 {70 & &1 waam
Fai & SrEfag 1 LA 3 |
afeq ¥ <@l @q o ag Af ST
gl 1 faiw 7 & fgat 9
fATT0 TX FTERYA & T AG)
§ 9@ g AT ot A aAm 96l
fear & ag . g amd g1 I9
sfa @ 887 § AT mar g few
I § FICGTOAA H AT 4, IJH
WAICATE § AT GYT AAOA AV 6T
fear T, fee W ¥ FTH AR RE
#wuw gar R A WA @A
wet & ater o, few wee Ayt
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& g grAT 91y | e e § ;g
o £ af § AT & 3@ whr w1 gwdA
§T g 1 ATE AAATATT W7 gU HA
% fag aoft fedr ®Y oz fegr mar R
gt ag arg AdY gAY wifge @ | Faw
g syfeat ®T @ 9 fred afgg |
ag A 7y et &) arr § fs qomey
2@ A 9§ |rdl ®T G147 T WY
Y AT gae vl 8 Frgfer o

81 v e ¥ fgai WY @vad qed

g T TF ATEHT BT IgA I ey
war fear. 8 1 gy STOeA QF -
wifes dem 1 wueT tw o wdf
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a7 | #fET Faq I9F Sl w1 a0g
A ¥ foq @@ FIORYA 1 T T
are fieay mar & gaF afrer & an
¥ fareft &7 ot $YE army 7EY 2w
¢ o form 9w & 9df w1 faaew
firar o g §, o 9vx @ fagfmat
oY o W@ § Iay W wlaw ¥ an
¥ dwm gan g 9@ W §oa®
geqr fomsr Ifww et A1 feax
T g =nfed fam wrat o @
g A |ledt §, A g qwnE
qIdT IMaT 9% AT 7 Arfwe A av
TN § | T R A 9% qwgs
¥Y wifez § aFTaT & @w foma
% qgt & T T agT VAT Ha%
¥z TRy g @

# goera § 6 o wear w1 e
s ¥ Iz ¥ & FU AN AT
wifgy | T wear &1 I3q 7g ot v
wifgy fr ag e & g8 e
wt qur %2 ff @7 Sl #1 @ ¥ fag
Ty A sfaaar o FwE |z
wgar @t §, @ 7@ IAN FA7 £
w wifrr 57, 75 gz wgfaa v
ggmE T 4 AT FARA ) EW
weqr §Y A1 A1 F9T AT @A

wifzT |

wrw fa § 1 T & FEard
% oF @ I|E gro @ wdl Y
oy wHard § | @8 ot 6T 7 w4
wfedi & Wi rowe F§ Faa n
fawrfon & wrare qx @ aar § @R
wrgar ¥ sfys arearg 4w §, I
wfifrn ofees gfeg sdww ar  fedt
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Sfaa frore Frerg grer W wfig
o Ay & o wr @ oWt fer
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g =iz

zq faias &1 T30 ASYqA  FE
¥ A frar 2 e e faamr ¥ o
TC T SR § S e
& arx ¥ wramm fear mar 8, ¥few
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wal #r o A9 fear o §, o Iy
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FHAT TE T FT FOIAA F wHATA
@ 1 3T g7 A A @Y N g
aar-ad g8 &1 0 gfew w1 & af
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gaaAar ¢ % o falas § oy ot v=-
oTA FIAT ATfRY & I Al &Y qfaw
gefoa grft 9 s W wear X
fad= grm, a1 F19 &5 oM, a1 e
AT 9T A I FTAT qEAT, oy
It wfaer gefua @

W wit f6d T 1 gTT FHafo
FY Far wal w1 A f = ¥\
T&EAT AR | qTEAT A A ) wrotowT &
S FHATY § | I7 H1 J0qHT GREFT
3¢ f&dY Wt SFC ¥ Fequzamda §
gl zawr w@ifgw | osw  FEwE)
F1 g IAH! AAT-vEt w1 i v
wT At A" gEr sfgg 1 9wy

_eqTET WIAT AAT ARy Scamy W

mﬁf’lﬁfr@m t:aﬁ?'i‘ﬁﬂ'
5§ Fwrd FEiedl § @weR oW
HTETEA AT AIfgY, afe A wiesq
¥ are ¥ I o swwr A4 @

SHRI N. SREEKANTAN NAIR
{Quilon) : Mr. Speaker, Sir this is ome
of the unique occasions during the session
of Parliament when progressive sections of
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the Opposition are in a position to wel-
come the Bill which is brought forward by
Government. 1 do welcome the general
outlines of the Bill. But there are two or
three aspects of the Bill which I want to
bring to the notice of the House.

Firstly, we find that an inquiry officer
becomes the prosecutor, the judge, the
appellate authority and the hangman, all
combined into one, and that is unfair. I
suggest that the Secretary of the Department
inay be the appellate authority so that an
officer who has got a complaint may appcal
to him. That may be considered.

Secondly, there is the question of
counting previous service. What would
be the fate of 10 or 15 years temporary
service 7 Will that service be also taken into
consideration for the purpose of pension?
‘When they go over to the Food Department,
10 or 15 years temporary service should be
credited to them and it should also be taken
for the purpose of pemsicn. That is an
important aspect which should not be for-
gotten,

Thirdly, there is one anomalous question
These are Central Government employees
and they have got accommodation in
res-pective  cities. They have already
been given notice to vacate their
houses or gquarters because they are not
longer Central Government employees.
This is a very serious question. Where
will they go? Can they find another
house? Can they pay for it? So, these
people who are already having the quarters
should not be asked to vacate their quarters.
You may not extend the benefit any further,
Let the Corporation build their own
accommodation in future. But it will
take 7 or 8 ycars or so. These employces
who are already occupying these quarters
should not be affected. The Minister should
move with Housing Ministry to see that
they are allowed to kecp their quarters,
wherever they enjoy the benefit now.

Lastly, stafi recruitments have been
going on both in the Department and in
the Corporation; during the last three years
there have been about 2,000 employees who
have been recruited by the Corporation and
almost the same number, or rather 1,500,
bave beem recruited by the Govern-
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ment, There may bes some surplus. In
computing the service of all these people,
the date of recruitment, the seniority as
from that date, may be considered so that
no section may find fault with the Govern-
ment for any favouritism.

ot grg'wm wEwW (FFW W)
ey wEIRT, oY fakaw gark arad &,
g% ¥y A AT §9 AFT A wEA
F1 ATaRFaT G § | G T qg wgT
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maf ¥a # 3T fraw e & &=
faast 8 o |} gUTC ® T A @A
I ATIVEFAT 951 LAY §HY 9%
YR FTT 0T | AMFFT A9 A
Tz 1% Fer1 § % fzraedie & g oy
efqaa  afafeze =3 & 9 & fac
TAAHE FY FTIRAT & 0T GEX A7
FTA EIT | AT A AT AN & qre
WA, drmEAdE £ I AT qw
iy oT Taddz ® ST BTy
g & q19 AT TR g, yal
FTATEA AET & qHAY |

oz ®r§ af amm @Y gt b fs
agRdAz & FEIT fredt sl f ag
Ealagt & Froil & o wx @
IO ATE T W awac &
HTRER AT TANTEN SN #§ g
gl T FTFY 9 qr ofw €
#fer wwt a7 § 6 forr wbwrfoat o
wrifte @z ¥ @ s N woerd
fraril & amq @, IT DA & fw et
@A feg s & fear omo, afe
I & feai § wm, ek g7 U
Fg=ie 7 @ #1X @farfe w wwe
ST A A W@ 1 A 91 O Grmwr &
ATeTC 9 gAY e | gt afrw ¥
ot fiwa W gy o Tar W
wifgy f& AU arg ¥ sro wfm &
for o of fowrr 7@ | QAT &
@I &1 OF WsgW TR frerer g,
fug & ot & wre. Ay &
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feai &Y o=g7 aml F1 AT A &
TAGE § | ITEw ¥ faAc faoa £
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frg sore a8+, A w0 s g
T, AT FT ¥+ $T qLTC &S ¢ |
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sgrarfea) ¥ ag Y drear g &
AT § GO A4 F a1E gY ag a7 A
ot g, afes waw 0 9 ¥ =Y
& au fsmr wrg fF faam & gt
HT %l ¥ BT & 1 x@w w9 9T frm
w Tft sgw ¥ ot atx ¥ w1 A
# e faw srom AR g swT
fa®r | 37 TR F1 AT FTH A
o o ¥ X EE A iz & fag
wfzart 7t &nft | are agw § fadmm
feg amg s X gwEed A0 A,
qrAuT ¥ At ¥ g fR e
A fsdmr fe¥ o= gar fe a=
ga A qur, afag@ & wmav ok
wiagm &t wody § aran, aff & a0
& qT9 o AT | dE gear afge dar
gw A qrr S wW geT g s
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& arix § o fom aog wow dare gl
t 99 Ay s ¥ ew faew
Aq ga Fand g avew 15 frrew

# ¥ WY FA Y WO aANE Awg

gH st faeat @1 wax oz oar
&= wg awx ¥ fr ggw, ow framem Y
am ¥ #tfeg, s wifaw 5 gemm
AR T F @ Hfwg gaTe @ F,
Ew ¥ wrer ¥ #ifu aifs s ¥ o
@RS &7 T WSUT & W A
AT FT T T T AR A a2
qa ga 3 | & grew W T & g
feam & fag Gafteweae o foz ®r o
TANE g OAFAT § ANE £ AmHd
AR IT 7 wrEr o AW TG F g
g1 1 I9 1 T T FTET AN
a7 gfews g1 @ AT qg
g gmiag W Faw fam F
g5 IEIE & qr gl AR fEEw & 9
¥ & 9F sarar e T few
IR &1 gET AT AW ¥
FHIT |

SHRI S. M. BANERJEE (Kanpur):
I am not going to say anything about the
Food Corporation or about its funclion
because the Bill is confined 1o the condition
of the Government employees who were
transferred from the Food Department
to the Food Corporation of India. I
wish the Food Corporation all success.
When there was food in the country there
was no Corporation and there is Corporation
now but no food. Naturally, Sir, 1 do
not want to say much.

1 wish to congratulate, the leaders of
the Central Government Food Employees
Association. Afier the formation of the
Food Corporation this Association had to
agitate to bring this legislation. Today,
on the whole, generally they arc satisfied
with the main features of the Bill. For
this I welcome this Bill. But there have
been cortain assurances which were given
by hon. Ministers to which I wish to make
reference. Mr, C. Subramaniam the then

Minister of Food and Alncultulv. said
on 14th May, 1966 as follows :

**It is our intention 1o sec that the
employees get full satisfaction with
regard to the terms under which they
are transferred to the Food Corporation
of India and thus, the intention being,
that none of the present benefits which
the employees are having should be lost
to them.”

That was the solemn assurance given to
this House by Mr. C. Subramaniam. Then,
after that, assurances were given by Shri
Shinde and Shri Jagjiwan Ram. But
today, 1 have received a lelegram from
Shri Asru Bose, the General Secretary, All-
India Central Government Food Employees
Association which says :

**Food Corporation Amending Bill
this week. Stop. Settlement reached
which Shri Jagjiwan Ram March last
for deleting *cease 1o be an employee
of the Central Government' wunder
Section 12-A. Sub-section 3, not
being honoured.”

If a solemn assurance was given by Shri
Jagjivan Ram to the members of this parti-
cular Association, that should be honour-
ed. Assurances given in this House are
solemn, this being an august House, and
I say that those assurances should be trans-
lated into action.

After the Food Corporation of India
started work in 1965, the Central food
department employees found that there was
no provision with regard to their years
of continuous Central Government service
in the Food Corporation Act, 1964, Then

.an agitation started. When the Bill was

introduced, even at the introduction stage
we asked what has happened to the conditions
of service of those employees, whether they
would be fully protecied, would they enjoy
the same benefits as Central Government
employees and s0 on. Then we _were
assured that every possible step would be
taken to sce that those conditions were
embodied in'the particular legislation.

Now there are certain things which need
change. Transfer of service from the
Central Food department of employees
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to the Food Corporation should be with
the continuity of service of these employces
intact. Under sub-section (3) of the new
section 12A, the words cease to be employees
of the Central Government' should be
deleted, as it is apprehended that the
employees transferred to, the Corporation
would lose the benefits of continuity of
service which they so long enjoyed. This
should be done, with  particular
reference to the assurance given by Shri C.
Shubramaniam in 1965.

With the lawful transfer of these employ-
ees to the Corporation, they will become
Corporation employees, so long as they
are in the Corporation. That is already
provided in the same sub-section. Bene-
fits such as emoluments at the existing rates,
allocation of government quarters, housing
benefits, as pointed out by Shri Sreckantan
Nair, reimbursement of expenses incurred
for children's education, then hospital
beds, medical expenses, reimbursement of
advances, widow pension etc., should be
protected with the transfer of the Central
Government employees concerned to the
Corporation under sub-section 4 of sec.
12A. We want that this should be in-
corporated in the regulations to be made
by the Food Corporation under sec. 45
of the original Act. This should be done
in such a way that they arc in no way, in
no manner and at no time put in a less
favourable position than that enjoyed by
the Central Government servants under
their conditions of service. This requires
a modification of sec. 45 of the original
Act, which is not proposed in this Bill.
So we submit that this matter should be
taken care of so as to protect the 20,000
employees who have come under the Cor-
poration. Now, for all practical pur-
poses, they will be employees of the Cor-
poration . Their service conditions should
in no way be less advantageous or less
lucrative than the conditions of service
of Central Government employees or what
they enjoyed when they were in the Food
Department.

All employees of the Food Department
should be confirmed before they are
transferred to the Corporation. We want
a solemn assurance from Shri Shinde
on this score, because we do not know
what will happen if the Corporation is
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abolished. We do not kmow the food
policy of Government; nobody knows—
at least after 12 years here, I do not know.
What will happen is known only to the
astrologer or God, whoever is nearer to
them. We are apprehensive that the Food
Corporation may be abolished. They may
bring forward another legislation or when
Parliament is not in session promulgale an
Ordinance and do it. Then we do not know
what will happen to these employees. I want
an assurance that rules protecting these
interests of the employees will be framed
and placed beforethe House.

Coming to the application of article
311 of the Consitution in the matter
of disciplinary proceedings, he says that
the spirit has been accommodaled in this
Bill. When we take up the clause-by-
clause consideration I would like to mention
certain things. Clause 2 (5) reads:

**No officer or other employee trans-
ferred by an order made under sub-
section (1),—

(a) shall be dismissed or removed
by an authority subordinate to that
competent 10 make a similar or equiva-
lent appointment under the Corporation
as may be perscribed;”

In this connection we want a specific
answer from the hon. Minister whether in
the matter of disciplinary proceedings article
311 will be made applicable or whether the
Control and Appeal Rules which are in
conformity with article 311 will be made
applicable to them as in the case of other
Government employees.

Coming to the direct recruits. 1 feel
that their interesis also should be protected.
Although the first preference goes to those
employees who have spent 17 or 18 years
of service in a particular department and are
now transferred to the Food Coropration,
under no circumstances should these direct
recruits who were recruited after proper
examination etc., be retrenched. We want
some immunity against retrenchment of
these employees.

The interests of the Secretariat employees
who have gone over to the Food Corporation
should also be safeguarded.



325 Foad AGRAHAYANA 18, 1890 (SAKA)

In the end I welcome this Biil and request
the hon. Minister to say whether there is
any scope Toraccepting further amend-
ments. In that case some of the amend-
ments moved by my hon. friend Shri
Deven Sen should be accepted. If they
have made it a final thing it is all right
but some sort of assurance must be given
as to what will happen to the employees
in case the Corporation is abolished. That
should be made very clear.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : T rise to congratulate the
Minister for once coming up with what
may be described as a progressive measure.
It is certainly true that it secks to give
statutory form to a solemn affirmation and
promise given by the hon. Food Minister
to this august House. In that respect [
am one with several hon. members in
welcoming certain provisions in the Bill
which guarantee certain minimum condi-
tions of service to the Central Govern-
ment employees who are transferred from
the Food Department.

In this context it will be worthwhile
to note that the erstwhile Food Department
is the successor of the Civil Supplies Depart-
ment which came into existence during the
Second War. It was the practice then to
describe all sub-standard goods as war
quality goods. So the Department which
was started as a war quality department,
which was to be a temporatry department
started just for getting over temporary
difficulties during the war ultimately came
to be a permanent department with per-
manent employees with the respectable
name of Food Department, and after
the failure on the food front of the Food
Department the baby is passed on to the
Food Corporation of India. In this process
it is true that the employces have sufferred
several injustices, Many of them might
have sufferred in silence, but at last the
Government has come to their rescue
to guarantec certain minimum service
conditions and in that respect I certainy
agrec that the Government deserves con-
gratulations,

When the Food Corporation was creat-
ed we on this side of the House were jubilant
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that once and for all there would be State
Trading in foodgrains, that the middle man
would be got over and the cultivators would
get what the consumer pay for the food-
grains. But it is the most unfortunate experi-
ence of us all that in spite of the creation
of the Food Corporation, in spitc of the
Food Corporation taking over the purchase
and distribution of foodgrains, the consumer
continues to pay much higher rates and the
cultivators continue to receive the lowest
prices for his foodgrains. So, while moving
for the consideration of this Bill I think the
hon. Minister morally owes wus the
courtsey Lo assure us that the expendi-
ture that would be incurred on this
so called white elcphant of the Food
Corporation would be kept to the minimum
and that he would see 10 it that the margin
that accrues towards cost of distribution
will not be taken by the Food Corporation
alone but that the cultivators will also get
some share of it. Therefore, 1 think that
it will be proper to urge on the hon. Minister
that the expenditure on the Food
Corporation is kept in check. So far
there has not been any information given
to this House whether there had been any
work-load study, what work the Food
Corporation employee is doing, how many
workers do whal type of work and whether
such a type of work was done in the private
place with the help of almost skeleton or
fraction of the staff. Government have
lo see (hat a scientific workload study is
made and it should sec that the
number of employees is kept to the minimum
and the Food Corporation should not be
used as a receptable by transferring all the
food department employees with this gua-
rantec as a carrot before them that their
services would be protected. 1 think the
intention behind the Government moving
this Bill is not Lo assure continuity of service
to the Food Corporation employees and it
is nol passing thc baby from the Food
Department to the Food Corporation. |
think the Government will explain this,
Further if the Depariment employees are
transferred, there are two classes or cate-
gorics of employees of the Food Corpora-
tion. The Corporation is supposed to have
recruited its own employces. They are
about a thouand. Now thesame Food
Corporation is supposed 1o take owver
8 large number of employees of the Food
Deparement. 1 have been told that many
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of the employees, so-called direct recruits,
are more qualified and young men coming
to the Food Corporation with certain
promise of making a career in the Food
Corporation. The Government seems 10
have decided hat only the Food Depart-
ment employees will have certain surety
conditions of service and certain guarantees
against il treatment in the event of dismissal
from service, while the direct recruits who
have been recruited by the .Food Corpo-
ration as the sole employer, will be again

in the streets. 1 think Government will ©

do something to assure that no injustice is
done to the socalled direct recruits of
the Corporation. If there has to be
equality of service and if there has to be an
equality of opportunityand if there has to
be merger of seniority, let them be cqually
magnanimous cven in the case of direct
recruits of the Food Corporation. So
1 have no objection in giving the condi-
tions of surety of service to the erstwhile
employees of the Food Department but
the Food Corporation direct employees
should get the same sort of terms which
in effect they are getling to-day. 1 would
urge upon the Minister to suitably amend
the Bill if he thinks it necessary in the
interests of direct employees of the Food
Corporation.

SHRI K. M. ABRAHAM (Kottayam) :
The bill does not show the bencvolence
of the Government. After a long round
struggle of the employees of the Food
Corporation and on account of the pressure
brought by the Opposition on the floor
of this House, Government was forced to
bring such a meausre.

SHRI ANNASAHIB SHINDE : Now
you will weicome it.

SHRI K. M. ABRAHAM : [ do wel-
come the Bill, but it is inadequate. Even
the interest of the employees of the former
Food Department have not been safeguar-
ded in this Bill. Their continuity of service
and their seniority also must be guaranteed,
Mmmwminuttou&wallthnfmﬂi-
ties even though thoy are now employees
of the Food Corporation. They muat
continue to enjoy all the facilities which

DECEMBER 9% 1968, Corporations

(Amds.) Bill 328

they were enjoying while they were in the
Food Department. Their emoluments
should also be protected. I am not in
favour of throwing out the direct recruits

- who were recruited on merits. 1 am against

the favouritism shown by the FCI authori-
ties and their anti-labour policy, by perpe-
tauating the quarrel between the former
Food Department employees and the
direct recruitees. The interests of the
direct recruitees should also be safeguarded.

About favouritism in the FCI, the
least said, the betier, sons and relatives of
former Ministers and high officials are
getting  the topmost offices in the Food
Corporation, and an enquiry into this
affair must be conducted, and this must
be highlighted. The FCI is more known
not as the Food Corporation of India but as
the ‘Favorite Corporation of India." That
name must be removed immediately by
conducting an enquiry.

I next come to the working of the FCI.
Let me quote a few observations from a
leading paper in Calcutta-Capiral. It says :

**The Corporation has not yet been
able to get into its stride and tackle
the chief problem-food-particularly in
relation to the procurement of food
grains, creating buffer-stocks, holding
the priceline, and ensuring even
distribution to yarious areas of the
country and the lack of co-operation
from various State Governments, the
surplus ones frowning upon the Cor-
poration’s procurement and slorage
measures, and the deficit ones express-
ing dissatisfaction with its performance.
Even District Collectors in certain
States have report:d to have shown
off their superior power in dealing
with the Corporation, and the latter
has been able to expedite things in the
interior areas.”

Unless you change the existing chaotic
policy in the FCI, unless the entire food-
grain trade is taken by the Corporation,
the middiemen and the traders will continue
to fleece the society and they will charge
higher prices for our foodgrains. But
why is the Government not doing so?
Bocause the middlemen and the traders,
or the profiteers,—shall I say—are the main
financiers of this Congross party who are
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the main sabouters of the FCI. If you are
very serious about safeguarding the interests
of the employees and if you are serious
about giving food to the people, you must
take stringent steps, so that these anti-
social clements may be checked.

SHRI K. NARAYANA RAO (Bobbili):
Mr. Speaker, Sir, this Bill really depicts
a difficult situation which the Ministry
itself got into after the creation of the
Food Corporation. The Food Corporation
was created with a view to devolve certain
of the functions which hitherto the Ministry
has been doing. Naturally, the persons
who have been hitherto employed in the
Food Ministry must be accommodated
and the best way 1o accommodate them
is to lend their services to the Food Cor-
poration. The Government has the power
under the law to terminate the services;
it will be a hard step, and therefore, the
Ministry has taken a rather lenient view
in this regard and they have absorbed them
into the Food Corporation.

The next problem is, was this function
allotted to the Food Corporation? Certainly
they cannot forget the fact that they
are the civil servants of the Government.
Now, this anomalous situation cannot be
continued for a long time. Therefore,
the Government must obviously determine
the status, but where do they stand? They
had been recruited originally as civil ser-
vants, but they are now to be accommo-
dated in the public undertaking, and in
the usual course, their conditions differ.
There are quite a large number of privileges
like rights under article 31I, seniority,
promotion, medical facilities, housing
acilities, etc., which civil servants get. Is
it possible to extend all these facilities
en masse 1o both the types of employees 7
However much the ministry wanis 1o
do it, it is extremely difficult.

It does mot stop at that. It has also
been pointed out here that the employees

. who were recrutied directly by the corpo-
ration now resent the differential treatment.
Taking into consideration all these things,
the Bill purpcmwmlfa'mmd
accommodate them. I know that both
the types of employees will still have certain
gricvances after this Bill is passed. In respect
of disciplinary rights under article 311, scale
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of pay and terminal and retirement benefits,
the Bill gives option to the employsss who
have been transferred from the Ceatral
Government. In all other respects, both
types of employees are going to be treated
on a par under the regulations contemplated
by the act . [ feel this is the best that can
be done in the circumstances.

Certain apprehensions are there parti-
cularly about the future of the corporation.
Il_vlan_y people are afraid that one fine morn-
ing, it may be wound up. But I do not look
at it in that dismal fashion, After all, the
corpqration has been created to discharge
certain  functions hitherto discharged by
r:he Food Ministry. If a situtaion arises
in future in which the corporation is to be
wound up, the functions will revert back
to the Food Ministry and in that case,
they can be re-employed.

1 would only submit that in framing the
re:ulalu.ions in regard to the new direct
mlw:mmmhhkmwmm
parity is maintained. The service condi-
tions of the two types of employees should
be brought as near to each other as possible
50 that there may not be any cause fo;
complaint.

With these words, 1 support the Bill.
17.28 HRa.
Re-DEVELOPMENTS IN HARYANA—
(Conrd).
it wy ﬁnri (g'ire): arsam wE,
gz gfaamm & art ¥ sk wmrr At
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sfy swmmdre el (21gE) @ ORI
¥ gare wgra o g H ¥ §...

MR. SPEAKER : We arc reading in
the papers that something is going on there.
How are we seized of it now 7

SHRI ATAL BIHARI VAJPAYEE :
We have given notice of a calling attention
motion.

MR . SPEAKER : 1 have seenit. The
State Government is there. The Assembly
is stlll there. T do not know ; I have no
information. Things are appearing to be
normal now, but 1do not kmow what will
happen tomorrow morning. Something is
happening there,

ot yormiie et ;- dfawe ®
soaeqy § fe afk fed o A -
G SqAEAT 39 T AY, A@T 1 AAEA
T a® @ ar ar fee i g W
woeq AT AT | (FTT) e

Mr. SPEAKER : But that stage not
has been reached.

q% WA §XEq . WEITAW
ar # oY & AL o 78 A=A 2.
(sm=em ...

oft wew fagrd wwddy: o=
frsrst agt T gEr AN ¥, a@ a9
&7 AFA 0T |

MR. SPEAKER : We are not seized
of this matter. So, I do not think we
should discuss that now, Let us see what
the Governor sends.

The Food Corporations Bill discussion
will continue tomorrow. We will take up
the half-an hour discussion now,

17.30 HRS

HALF-AN-HOUR DjSCU‘SSION
CENTRAL ASSISTANCE TO STATER

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, you will remember
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that when this question came up the other
day, the Minister could nots atisfy the
House and the reply he gave was very
disappointing. I had never imagined that
after 20 years of experience of planning,
either the Planning Commission, or the
Ministry, or the Government........

SHRI S. KANDAPPAN (Mettuer) :
Not experience, only experiment in palnning.

SHRI SURENDRANATH DWIVEDY:
I want to know whether efforts were made
to remove regional imbalances and eliminate
concentration of economic power and
whether these things are ever taken into
consideration while deciding the policies.

In this context, I want, to refer speci-
fically to the assistance given by the Centre
to the States. This is a moot point from the
point of view of development of the entire
country. If you want to create in this
country a feeling that we are one country,
one people, everyone is interested in the
development of every section of the popu-
lation and every region of this country,
then the policy should be such as would
really benefit all sections. But I have to
say with regret that we are still following
the old colonial policy of some favoured
States and some neglected States, some
martial and some non-martial States.

The minister was telling us the other
day that a sub-Committee of the National
Development  Council went into this
question and has fixed the criteria and
the Chief Minister have agreed to that,
I do not know whether the Chiel Minister
belonging to backward or under-develop-
ed States have agreed to such a scheme.
If so, I would say that such Chief Ministers
are unfit to occupy their positions, because
they do not know the problems of their
own State and their own people.

Now, if you take into consideration the
per capita income, Uttar Pradesh, Bihar
and Orissa are the States which have the
lowest level of income. There is no popu-
lar Ministry in Bihar and Uttar Pradesh.
Perhaps, if popular Ministries were in office
in those States, they would not have accept-
ed such a proposition. [ notice that
Assam, Nagaland and Jammu and Kashmir
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have been put on a special category. I want
to know whteher it is from the defence
point of view. If so, I have nothing to
say mbout it. In the case of these three
States it has been stated that their full
requir ements will be met. So far as the
other 14 States are concerned, the criteria
has been fixed. 60 per cent will be accord-
ing to population. If population is taken
into conmsideration, what, happens? But
here 1 will invite your attention to the
Interim Report of the Finance Commi-
ssion. According to their figures, Mahara-
shira has the highest per capita income in
the country today. But you will find from
the | interim Finance Commission report,
under article 275, Maharashtra is being
given almost the same amount or even
more—they arc given Rs. 57 crores as
against Rs. 48 crores to Bihar, Rs. 48
1o Orissa and Rs. 83 crores to UP

crores ;
bigger population...(Interruption).

has a

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : You are talking
of the Finance Commission,

-SHRI SURENDRANATH DWIVEDY:
1 am referring to the interim Finance Commi-
ssion Report. According to them also,
from the allocations they have made, one
would find that the prosperous States are
even now getting more than what the
neglected or undeveloped States should
get.

All the Plans have mentioned that the
undeveloped regions should be given special
consideration whenever any plans are for-
mulated and even in the Approach—we
will have an opporiunity to discuss that—
they say:—

““The backward regions and Statcs
suffer from relative paucity of financial

resources’—

that they admit.

““The handicap would be corrected
in some measure through special pro-
grammes and allocation of funds.”

What is the special programme and
allocation of funds which they are going
to mkzwhilediﬂrihuml(lmﬂillnil-
tance to these States ?
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SHRI S. KANDAPPAN : They are
waiting for a reply from Mr. McNamara.

SHRISURENDRANATH DWIVEDY :
Whether McNamara gives us anything or
not, whatever resources are available in the
country should be properly distributed.
That is my point. We know, what is the
fate of the Plan. There is no Plan, noth-
ing of the kind.

In one of the categories that they have
fixed they have said, *‘Raising of resources
by the States themselves”. What is the
capacity of some of the States, I would
like to know. Is it not a fact that some of
the States have reached almost the satura-
tion point 7 They just cannot augment
their resources; there are no sources with
them,

Very often the question is raised about
agricultural income-tax eic. That applies
to all over the country, Is there any
resource left in these neglected regions 7
Will they actually be in a position to
compete with the other developed States 7
Even taking population into considera-
tion, what about States like Madhya Pra-
desh, Orissa and Bihar where there is a
sizable population of Scheduled Castes and
Scheduld Tribes 7 I think, in Orissa it
is about 40 per cent. How can you expect
any savings or rcsources or tlaxation or
money from this section of the people ?
Rather, you should have considered that
as a special case to provide more money
for new schemes and special programmes in
these regions. That is not being done.

So far as I know—the Minister will
correct me if 1 am mistaken—even when
these allocations were made in the past
some consideration was being given to the
growth potential of the State concerned.
As an example I will cite the State of Orissa
where there is immense possibility for
developing mineral resources which can
probably feed not only our couniry in
terms of iron ore and other thimgs for
hundred years but I think Japan can be
fed only by the Orissa mimes. The growth
potential is there. So ale in Madhya
Pradesh,

There was also a considerstion, so far
as 1 know, with the Government tofeh
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[ Shri Surendranath Dwivedy ]
capacity of the State to finance its
development plans from its own resources, If
they have no capacity, who is going to
provide them with money specially for this
purpose 50 that they can develop themsel-
ves T As against that, as has been borne
out by facts, all the States arc indebted to
the Centre. They have taken large amounts
of Central loans. 1 think, the total loan
amount today is to the tune of Rs. 900-and-
odd crores of which only Rs. 200 crores
or so0 have been repaid and the States have
to pay interest on these debts to the Central
Government. The Orissa Government
which does not have a budget even of
Rs. 100 crores will be paying Rs. 20 crores
as interest to the Central Government
every year for the loans that they have
taken.

When such is the state of affairs in some
of the States, what are the criteria laid
down ? How is it going to benefit them ?
This is an arbitrary fixation as was being
done previously by the British powers.

There is no imtegrated outlook. I
wamn this Government. We are talking of
national integration; we are talking of
national wunity. Leave alone language
problem; leave alone other things. If this
neglect continues even after 20 years, 1 am
afraid, there will be no unity in this coun-
try. The disintegration process will start.
Nobody will believe that there is the Cen-
tral authority or they have anything to do
with them if they themselves do not con-
sider this aspect of the question.

Sir, this problem has to be tackled from
& very broad point of view. I think, it
is time to tackle it. Twenty years have
already passcd away. May I tell you
another thing ? 1 hope Mr. Vajpayee will
excuse me. He also raised the question
about Declhi. As regards Delhi, the per
capita income is Rs. 1000. In Maharsah-
tra, West Bengal, Rajasthan, Punjab and
Gujarat, itis about Rs. 500. Therc are
six States in the country which, I think,
will take hundred years, at this rate, 10
reach this level and they cannot even come
at par with these developed States, I
want 10 know whether these crileria are
going to satisfy them. I do not envy the
States which have already developed.
There may be historical reasons. They
can develop further. There is nothing
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against them. But have they any Plan to
sec that the backward States come at par
with developed States within a certain
period -of time ? How are they planning
that ? Is there any Plan ? Is there any
programme ? Is there any planned think-
ing about it 7 Even with the resources at
our disposal, I do not like that on matters
like this which is so important and which .
has such & relevance to the present political
and other situations in the country, only
because some Sub-Committee of the
National Development Council has agreed
to certain things, they should carry them out.
On this matter, the parliament should have
been consulted. They should consult th

Parliament. They should come forward
with a programme and let the Parliamen

express its views on it. The Parliament
represents the country as a whole and wil

give support if there is a programme by

which the Central assistance is evenly dis-

tributed so that, at a given period of time,

in the shortest possible time, the backward

regions of the country are developed at

par with other developed regions of the

country. That is what | want to know

from the Minister, 1 want to know whether

the policy which they say they have accepted

before implementing it will come before

Parliament for ils approval.
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SHRI 5. KUNDU (Balasore) : This
is & very important problem, and it is good
that this problem is being discussed in this
House because for the last 20 years there
was no occasion to discuss this on account
of the fact that throughout India there was
one type of Government which has resulted
in regional imbalance and disparity in

development has increased in a large pro- -

portion between the various States and
Union Territories. Therefore, unless we
look into it in a different perspective, I
think, there will be a crisis created in the
Constitution. Why I say that there will
be a crisis created in the Constitution is
because the devolution of resources or
disbursement of resources to States is also
a Constitutional matter. The Minister will
say that they have appointed a Finance
Commission to look into it. But may
I tell him that the Finance Commission
disburses a very small amount of resources;
the Finance Commission disburses the
expenditures on items under non-Plan
account. But the revenue grants and
expenditures under Plan items are disbursed
by this Government through the Planning
Commission. In regard to the disburse-
ment through the Planning Commission,
if you look at the interim report submitted
by them, you will find that they have mot
taken into consideration the backward-
ness of the States. I will give you two
examples. In this Interim report this
Finance Commission has given a disburse-
ment of the revenue amounting to Rs. 16
crores of the Railways and also the Estate
duty. They have distributed on a popula-
tion basis as it was distributed by the 2nd
Finance Commission. And the Finance
Commission which is largely appointed
by this Government dare not think against
its Government. This will not solve the
problem. And then, another things is
this. The criteria formulated by the
National Development Council does not
take into account the disparity within these
years between the per capita income, say,
for instance, in Orissa in 1951-52 and the
national per capita income. The dispartity
then was about Rs. 100 but now the dis-
parity has grown into Rs. 200, That is
what has happened in these years. During
these 15 years though Orissa has come up
to a better place from the bottom but the
disparity in per capita income -of Orissa
as compared to National per capire income
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has widened. Unless we meet the various
bodies and discuss these with the econo-
mists, how are we going to solve these
problems permanently ? 1 would like to
ask the hon. Minister whether he is think-
ing of having a commission which will go
into the entirc matter, including the Centre-
State relations and also suggest constitu-
tional changes and also make suggestions
as to howthis policy which has been for-
mulated by the NDC could be implemented
s0 that the backward States get the due
preference 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): The hon.
Member is right in saying that the reply
from the Government side has not satis-
fied them. I think he will bear testimony
to the fact that both he and 1 have been
discussing this very question in the House
since 1951. 1 have been here and the
hon. Member has been here all the time.
Everytime when this question arose, the
reply“has not satisfied them, for the simple
reason that the resources are scarce, that
the demands are big. And, therefore, it
is a permanent, perpetual question of dis-
tributing in too many hands the scare
resources that the whole country has. In
the First Plan it was done on an adhoc
basis. In the 2nd and 3rd plan, taking
into account the Central Resources and
the States’ resources and their needs, it
was done on certain basis, but then it was
done on year-to-year basis. And when
this Fourth plan was drawn up, the various
Chief Ministers were consulted. The hon.
Member says, let the Parliament evolve the
criteria. I would have been glad- if that
could have beén done. In the 20 years
if Parliament could have evolved any
suitable criteria which would have been
accepted by the whole House this problem
would have beens olved. (interruption)
I agree with the hon. Member that we
have been grappling with this problem for
the last twenty years. There are various
States which have very large problems
and there are many backward areas and
they do not have the resources. The
question of distribution of Centra] Axmis-
tance to States is open to question or
debatings. Every Member from the differ-
cnt States, whether it is UP or Orissa or
Maharashtra, all of them have been dis-
satisfied, the most vociferous being the
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Members from Kerala. (Interrupriom)
Therefore, in this context what has emerged
is that, for the first time there was a sub-
committee which consisted of all the Chief
Ministers. There are, of course, certain
States where President’s rule is in force;
so it could not be helped. The Chief
Ministers and the Deputy Chairman of
the Planning Commission, for the first
time in the last 18 years of the Plan, agreed
unanimously on a set of criteria, and
although they may not be satisfactory
from every State point of view, the con-
sensus that has emerged is the best that
could be achieved and considered as the
best from the national point of view. So
when these came to us, we adopted them.
Although the hon. Member has studied the
problem, he himself has not put forward
any criteria which would be acceptable.

SHRISURENDRANATH DWIVEDY :
Let us have a discussion. I am not sup-
posed to do it now.

SHRI B. R. BHAGAT : | know, I am
only saying that it is difficult, it is impossi-
ble, to do it.

SHRISURENDRANATH DWIVEDY :
It is not impossible.

SHRI B. R. BHAGAT : In 20 years
Parliament could not do it. If a Commillee
of Parliament could go into it and evolve
some critera acceptable to the whole
House, there cannot be anything better.
Failing that, these are the criteria arrived at.

I need not go into each item. But
these criteria evolved concerning the
distribution of Central resources to States
meets the requirements of most of the
States.

Let us come to some basie issucs raised.
He asked : what is to happen to_Orissa 7
It has to pay Rs. 20 crores by way of
interest charges? and who will look after
it 7 I think there has been some mixing
up of the Finance Commission and Central
assistance.

SHRISURENDRANATH DWIVEDY:
T gave it as an instance,
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SHRI B, R. BHAGAT : There are
two things. The Finance Commission
under a constitutional provision looks
after assistance to meet non-plan expendi-
ture; the revenue side of the budget.
Interest charges from part of the revenue
or non-plan side. So when they make
recommendations about any State, they
look into the revenue budget of the State
which includes items like that and accord-
ingly recommend. It may be that although
Maharashtra may raise much more resour-
ces or may be comparatively richer, they
may have in the revenue budget a bigger
gap, and therefore, the allocation made
by the Commission may be large or may
be equal to that of some other States.
That is quile possible. )

This is an entirely scparate problem.
This is under art. 282, Central assistance
for plan purposes, for developmental
purposes on the recommendation of the
Planning Commission.

I squarely agree with the hon. Member
that regional imbalances cannot be corrected
merely by providing larger Central assis-
tance. 1 also agree that merely by larger
Central assistance, the - problems of the
backward arcas or the problems which
particular States may face, like unemploy-
ment or by reason of special arecas, cannot
be solved.

What is the experience of the last 18
years 7 1 do not put much faith in that,
but if that is any guide, let us see what it
is. Take the per capita resources of the
States and per capita Central assistance.
Take the example of Orissa—I] begin with
the hon. Member's State. Orissa's per
capita expenditure in the period 1951-69
is Rs. 309 and per capita Central assistance
is Rs. 213, Take the all States average. The
per capita outlay is Rs. 252 and the Central
assistance is Rs. 146. So, Orissa is far
above the other States in both respects.
U. P. has not fared well, nor has the State
from which T come. If you take U. P.
it is less than the national average. As
against Rs. 252 for all States the per capira
outlay in U. P. is only Rs. 189. As against
Central assistance of Rs. 146 for all States
U. P. got only Rs. 111. Bihar is even
worse. Per capita outlay in Bibar is Rs.
180 and Central assistance Rs. 108.
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The hon. Member asked how U. P.
would fare with this criterion. U. P.
would fare far better because firstly U, P.
and Bihar are large States from the point
of view of population, Secondly both are’
below the national average. Ten per
cent of the total Central resources will be
distributed only in six States. So that takes
care of the Siates which have lagged behind

and to the extent Central assistance can -
play a role in picking up the States, it has

been done,

Central assistance is one of the instru-
ments for stimulating growth in a parti-
cular State, but the real effort has 10 come
from the State itself. If the experience of
Mabharashtra or Punjab or Tamil Nadu or
any other State is any guide, it is that the
States which have donc well are those
which are administered well which have
political stability. The administration is
good and they are able to raise resources
and step up the growth. Unless we do
that, the problem of regional imbalances
will remain. The problem of the back-
ward areas has 1o be looked at from that

' perspective, but 1 can assure the House
that the new arrangement of distribution is
the best so far evolved. If there is a better
formula, certainly it will commend itself
to Government and Parliament. I know
that any answer will not satisfy anybody
because the problem is such. All States
want more, the Central kitty is small, and
therefore the distribution cannot be such
as to satisfy all the States.

18.03 Houns
DISCUSSION RE-SUGAR POLICY
MR. SPEAKER : We will take up this
sugar discussion now. We have already
taken one day. A number of members

have yet to speak. I think they must be
careful about the time.

ft sreTenre el (ETgY): A
wgrea, AT gEna 7 § fr aom s
fir amo v faww oT & AT AT
Wt safa X, A9 g8 Ageag Wt
' qer §t i ¥ &fag, arfe
oot wEreT ITwT IMT R T )
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MR. SPEAKER : That is why I am
saying that in another half an hour or 45
minutes we will have to finish. Otherwise
we will have to hear only our own speeches.
We should be careful Not more than §
minutes for each member. There are two or
three Opposition parties which want to
participate.

it g1o Ao fomr@t (Mrgrees) -
Feqer wERy, At A A@w wwH g
% AT W A AT AW g
2 smed gAr fr famre § Rea-
a9 gaatey sgrar & et qu-foer
THFIEAT X 9T-Ffqzr ¥z ofmm-
I g7 yAmE R

108 &rger ufseew & ol 175
ar 180 qz-Ffer namdeda 2—zw
feafy & fazr 3k 7. 4. & far—akx
gEFT A19 fagw & fow s som
R WA F qew 1 fruteor @ v
a2

I8 A A FA & fFoguT A
TFIIA FT faaT 71d | OT9E FAET ATAT
T8 & 5 ox s e dwgeE @1
T FAw FIg ¥ FEarAl #1 a9y A9Y
¥ I F) ¥TT W FT FAT AT 920,
wife w=r T &1 T e fe e
N 9T T8 oF) o few &1 g9 |sf
T ¥gAm Fafz graar o feu
1937 & fagm atT 7. 91 ¥ que
®AW Az a7, fed T 9 are w
wea fadl | ww ag gem T fE
g W O%Ee T famr Wi, feera
1 qg o e @ feam g
a =g foadr sw A & ag W
TN & aFEE K FWAAT W g
.

R ¥ grafrag IR AR
fiosa fear R, W A qy
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wed &1 gt fawr ary 8, o e
ANIFE I ok WA agF
woga< § : amaTer Foqae, o &
forg € gea Frtfer 7@t 8, 1 W
forat S faet qreil ¥ S F AR R
foret amT § 7 F At & W, fo
® A A g s g =fae ¥
faedt &

T R T &1 @ a4qr r
wIfge, 7 oF agT AT qAw 3, @
1§ a7 T W TR e
NAT IYA H AT @A F@T §, 9
AMT &S WX TS AR F AT T
a1 g Fraffer far arar sfgg)
W SHTC AT AT GaT HA H oA A
g 8, 99 ¥ 914 Sgrer AE, §Y A4S
ZH 9T GATHT A€ FT AT F W
fafema fegr s =rfew

foaw g 1T @ a@ o g
F Aaegd aw 99 RE 1w al
ot g & Y 1.70, 1.72 o fiesit
# femra @ et § o 190 e ag
2, o qraTTor A A et § o omor
21 EXT @ 7 AFT JIA ATH qUgO
# afeaerd F77 # fag MR @ ¥
¥ § I W AR AR ATEEWA A
W T 9T YA AT FT SqIEAT FIAT
¢, afF ¥ Smgee 7 FTaF | T A
¥ & Uw g g & e A A
afus am 3] ® feufa & & 3F
%3168 1T TR & AT § o A
4@y A mha S #7 afes 2w
a7 faeret & 1

nadiz oY A FaTR R, W A
wft quead favh § fegros
ar@t & fafan  rRmciE W
Q1 fear ar &%; 9% fosd g8 s
N g wawdh 1K gy
sz wear § 6 ag s fafed,

gfer stz arod e ¥ frg e 3 &
A afemr w1 o e 2 amx ag
afe® 7w §, A ag 9w Al &
fog &, oY sfirs  dur aff 2 awd £
Tg 4 fag il st aeddr § fag
w41 aeft & ?gw A warar v ¥ Ewd
&1 vl o sarer o A X Ewd §
I ¥ foy aoem ¥ ¥gm oA A
3 TF 7 qH 9T} | AT TF W
AW 9T TGN RAT R, @Y PIT w STHEA
& o1 9T AST AT

N ST ® R W W)
argw gar fs 195 s9% ox fameew
arar AR ITR H I 9% fawr
wrfee 1 AfwT 3y g o1 a7 BT 8
156 =a7r stz o 40 =9¥ srey 9 &
gran  ag ada W ¥ qwen § w6y
fs g7t ar 319 ¥ a1 o<fe &
R 7 faadt | whog & sgm e
fwwram &9 ¥ w4 oy g7 a7
o} = Y ferew @ wifyge sk
QT ¥ AW WS AR A g7 Ay
T N G FIW T oarH oW D
w2 grT arfeg T afed w1 g @
T AT AT 1 A9 Jar A wfegm
 n S ® N7 afws amm 2y a4y
a1 7 Wi f st afrder & Forn-
Ttz & faw. ¥t v ohfwg aned
g Afay aa 37 Y # & gar
W ¥ A frw e oare gw
mAx & f a=m arar @ s emfag
T ANt § et deam
& ¥feT A7 ¥ o W wq A
fadar &Y ¥ @1 @A w7 ey
At argr e ae gaT fast o wmn
T a1 oAt fei F gk
FaTar AT A weed A § 7 o
1§ ¥ o1y g § faaro 0 ¥ @
agt & feama) & w7 grwa g i 7
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MR SPEAKER : There arc half a dozen
Members in the Opposition and half a
doren on the Congress side yet to speak.
When I ring the bell, it has absolutely
no effect at all, If each Member takes
15 minutes, 1 am afraid we will have
to sit till midnight. I will have to put
some body else in the Chair, possibly.
Shri D.N. Tiwari himself. There should
be a limit, and repetition should
not be there. At least the second bell
must. be respected if not the first one.
Please conclude now.

u% § g T vg wT f gEt

FTAT § | AW 7 PR TIAGE F §
oY afeadt & § 1 ¥ 0T w1 T W E

aft Arve Fww ®Y q@ T Afeewrs
AT §, IR KW I 9T M E A
a1y gwEr afny dfea adE s
arferw & qC QAT A7 A §T T
&9 Wr T W o9y "A T )

o qee qRo Wt (qT) : s
g, feam & fgdi Y wr & fag
™ % zm fauifa fer o &
R foy s =ifge 1 go dte
foge wark el F ot fae
weraY § A N fFam w1 Fw ww @
I w9 ¥ fog gra Faifa s
A P SAT 0 F SER HEw
AT § | "X A gAW ¥ 9g g amar
s g W gan wRTE A AT AT H
fraifts #3 S qar sew@ y ? @A
os foawa 9 foro & & & qar &Y
a2 wdife =gt mgTg A W Ag
@ife &1 w1 aar @Y gaT B
® e ¥ s w07 w07 80
EAT OFE §OHE 4 JqFT F 8T
EIfRT FOHR & 1T

18.13 Hours
SHRI GADILINGAUA GOWD [in the Chair)
Iud ahm & & oft oF IRy
g & fgr i oar s & fad
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Fagt & fogm #7 wAT v ) wEd
TR agt O @ feww ag & o }
f& oY gara W T § AN Ty ww
¢ F o 2 wfer s o<
afadt 2nm f& gw A% aei #Y
FHYAT AT I AT A BT WEw O9%
I | W gETT ¥ T 99 o gm-
war ffar & Sed e e wex
e e ) SR Em 2 fE R
a1z fawr &Y madz amz fx =g fowe
arz fx 7= | 9 @iw amw ang Fawd-
fea s & S & mad gri 1 org A
VeE ®1 AT WAET AT | ITHT w7
2w oozt @ @ra wed wwr AT e}
T TOY FUFT AT & |\ TEET gFera
gar & f& a# 160 =% aw
g et & a7 gawr 80, 85, 90,
ar 100 &% s &) & gz 2 9w
% fac arew & aFr gquar e oy
U% g qraer § ofews G 7
Ja®! qEAT fear arar @ wd R
forg ag st dvAe srew & SwE g
waed A8 @ | Tl & sy s
A agea & fF gz go qte alT S
fred e & wd Ot femm § oWy
W & & fg am faaffa @ §
At e §T | iwT gAR Tt T M
A%T gaw fauifea & o awwe @
ATl IHET T T HIAT HTRArT
# fast s R o gw wa%
fritfrge 3 &% f& qaar feaen
W #Ar wifge &' 4w wrew v
g e |

0 @ & g wEw WA,
Ay oA §7 AW F q¥ M)A g
@ 9T | ATEYdT A T g Wy fw o
faw? cam® § agt ¥t dwFiw s wew
& argar ar ot wage € ag wat
angd ? # gau gufew § 1 qr o
o g gwTY Twr § fis 0 Bfegat sree-
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WXz wetad avet §, ofewde TR
AN afpwdd 1 oA F fag saw
®T nfge | Ao a8 wganfE fewr
FY 91 A a7 § I @4 fag ang )
AT Ty EY & § aY @@ A Sv o
& § afg afey s O fmg =
#1 § a8 ga ¥ 3o I 7 Tt 8
#ifs Ia# fram &Y go A faear
21 am ar oz & fr fwara wr w7 faar
T g dR ST arfes @ IEEl ST
gaTE faar amr § 1 ag 54 fean amr
g o+ aw A gy aqi AE feww fean
AT At 12 9@z ar 10 gz N a1a
A9 FAT F IEE FRT GATE I
&1 721 faar aFT =fge | mac ag @
g3 gATH & I § AR THTA 61§
fawaT 78 | ogf et= % a1 Arfew
#1 2, 0% fema 18 3R @& ®9g-
AT F | AT U ged § g W
FgAT ArfEe fe e 9w gv &ded €
aY gL fegar @ AT wifge ! gg
NoFguegred aw & @ | &Y o
AT AEH & FOU gaw 7 oaw 50
&q § A fawar @ a1 avaf F ag 90
Y qEar & A g A ATIET qrferet
I W R I9q qg grar § fm go e
#150 w2 N www & fag &
wgrersg # 100 7 & 1 a1 ag wgr W
gfrafadt & ? & srar § fe e |
gA T TG FHN % agr A g
wan-waT § @R A fawm g § ag
faws famrg gom & =< qg Y &Y @
wifey fr ot ffaefore § oot feamr
AT FAT A1EY 1 AT Fwry AT R
fagzia faifa +AE g1 fgzfoe
w1t # ¥ fag ? g o efvefe
wral Y A @y W & FewrEt o Tar
wdt &Y @ § ) waferg & o ag wrg s
dr fir &% gy ag AT w T N g Ferg
gfews T it =T AT WAGE W
Wil S oy ¥ 1 g A e

arfeR qg W Siew @ &, gAR agt
JaeT ot o & Aff w3 faw
EAR fog Y *= wrfwa wreertvw §
vu® fordr ag oy g & site o SRk
T X § ag AT M WX E
& &€ g% 97 A worar | gAY
T GATH §1A 197 91, T AF 6 Wy
¥ 7w fawd qvar 97 oY ag
e A wH o | g wry A faw
FET | FX wTeT @ W ¥ g 1w g
®1 §AT ATAT § At 4y A TAfTT AR
T, AT T AN I aw
Y & 39 g7 nad g § ot gwwr
war ag g fe fRT ge W i
T | A T ATIE S o arw g &
TR g 7z gfeew e & o)
e it & figr o ot & ) ooy
qt%faﬁmmgaﬁrmn
fo wgdt &vn &t Y B wrd
#Y & e fer § AT fary o)
wgi fawdt @ ? g fog o g g
AT | I FE AN X g7 6 Ay
el € I X & A 7g Y g o
T g HT T T, o oy &
AT § ) AT Awr ¥ a¥ fordr canfirg
¥ FTAWHAT RN | 7T qTT F dow
Wi &d9, ¥ Sy A Preren @
ot Fored s A9 & ot @ e
R R T T T Y
fegai % vaw gnft )

=} ferme g (Xafaar) : qur-
aft wgrea, AT gw ¥ frwg qx wut

vmvtﬁqi’rmwl}mm
A Q mwxﬁwmelw
g ag & fF I @ wore famt

L]
¥
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[ oy fawaame T |

ot § S wmaw ¥ FER W
adam Afy e @ & AT FWEA
W g W W T
gt a% fi5  weawat A g I
T & & dar o qur fF adee
Aify smew @ & a1 ama- g &
Areare vkl ¥ wgar ¢ f gy oEe
ax §—35 a6t & sregw vafw fewm
& fg@r &1 QU sgw wowere A fan
g wais $f Tt A WA N
fauffer %t § forad fas—arfawl &1
gt ¥ ar faaw QT feEmar &7
ey gT AT 9T B | UH AR
gag 91 I3 fagey = F ST
PR @ g DR @ @, X
fger gu ¥ 3T 39 gag A AT
wt  favt gewT 7 geaw faar an
1933-34 ¥ &%T FF qEH AMAL
A IO FY aTEL HoAw fr=r A
W AT g g R feer oF
sy fam & 10-12 a5t & sl
@ fas grm ag § Fafea
fas #Y avr S g gt @ awy 14
fosk & st @t sm wqw A Tl
fadk &1

faarht # 7 a4t FF gU wLr
a W AvE g Af g 2
g®! TR 1w F fewed @
afes SO®! FEET 9 EFAT & |
# srqwy a@erar Wrzar § feoos
g% a1 77 1937 ¥ wfw a@R
affamf @t ¥ I AWT W W
ﬁ,ﬁﬂqﬂm,?rarﬁrﬂn:qrfﬂr
q1, T FY 4L F AAAT 9TT 4T
ufe 39 gag ¥& g A wHE
i o€ A% 964 39 gAY TEY
Afr w1 shrorw fear Fored fear
% ey’ 7 sama femr A o el
fam—aifaeY &1 W@ am ¥ fog
woge fear fe gowre grar o S
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wma fafeee ¢, o foert &
19 & G A AT gy I 4T
I g97 ER B A FI@w  faen
O @ A g fe owme @
fet fasr &1 @t giEedr ar
afta oY T & WOT THRETT oA

& agar wrf faw ¥ T @

frewr geem gar & ARk @
fasi €1 399 Mz £ J|@r I o
soey fafea g e & fad e
Tt &7 ATw Iar 9A § | FfEA g
gHEA H AT FAMEET FT [T
W AR g ) wEe QF awa ¥
Jaf& &= & AT F A 00 §, @A
& W@ ag §, AT &7 WA agd w9
@ Y AR Amsr ¥ gIER R
v @ § AR fadmwT gwR
adurE @ 5 §1 aegare v g
fodi ww Afr ¥ drean afcada
femr o ag ofadd oz fear fs
fag St e #1 35 a5t & weew
faar & faem 3q @wew &1 =y
3T FT TAAT G| wWrAT §, ag o
e AT AA-FAEET F gETAS
AE A frara &1 Orer dw W
fady 1 m Afg & 78 Fwaar fasht
fs et & T AT oF s Y wmE
a8 agar @1, agt I R@ 12
%oy |7 %o fageew a% &T WA
T Jearedl &1 faem | T F=w I
yew# afes g WS wy & W o w7
WTT AU @ § | WEE ¥ 4y H
gg @ w7y £ & agt W W
fzgr war &gt 10 o ﬂﬂir-m
faer, afew agt ox ofcfesfd @l
dr | ggt % fera sz g
daecfeat o3 § | 3@ 97 el
F g 1 I T |

Fa Jgt A% SIGAT H TN
ardft &, & e wl ¥ 7y AW
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FEUr f& A IT IWiHT A fae
ot s, g FRME ©
At taaf g g N R T
e 03 @@ 713 @R w 9 e
@ g oaw W@ oqEam Al
#1 @eqr W &4 smam ) o
feafy & = 9@ ¥ a’r«ﬁ%m_
9T T # g ¥4 G H AW
wo Ifem aff g wO3T AW E
qFra¥ g 4 F A F feg Sy
A€ sgwgr § & 10 w0 fraes
T & WA W< fzam A @R A
F ar & S gara 40 ofoma
#fagge 2 @ v g a@t A g A1
fageam & faw arfes wgd § | IE
T ar w1 orqT FrarA Cgfrege gad!
F aFgaT ¥% § qwe few

“In these circumstances the Indian

Sugar Mills' Association have suggested
the adoption of the following steps:i—

(1) Raising of the statutory minimum
. cane pricc to Rs, 10 per gquintal
linked to the base recovery of 9.4

per cent.

(2) Fixation of free sale quota at
40 per cent of their total produc-
tion at this stage.”

TEHT HAAT TIZ § | AT FAIT AT
T T & T H1ga 21 91 §9 §Ies
¥ T &Y —ag T2 & 5 T Wt
10 & fres g1 ok A waarEw &
40 qTH A gE AT X aft T1a waX
w1 7% 7% fag mfas N ITEA &Y
g & fF ar @t g Frgeror grar
fafraeror Y 1 a9 orferst Ot & s
AT F AAFT FAW AT g @}
< frew 35 aat & 5t 7w @3
 FoTaT @, 3aA A g ar qof fafr-
geror Y Foradr 2 s o = fawd
* ot afcfeafe &7 1937 5 oz &t
m @, &0 & ofcfeafs dar @t arg
. aficfeafly & F oawar § fs aoee
o Aifr @ Wy feErn ¥ efewiy

Supar Policy 54
(Dis.)

¥ aTewr & ewmyasy &b
wat ag = a1 fx 16 strer = Ay =1
Seare g, agt g Afa & FOr 22,5
w1 Z7 AN IarEw gAT) MR
1 ¥ IEA A I G, AT R
FURT ¥ a7 gy ag Afy graAaw A
TR T | I g IO HY glawrd
qg ATHIC IR FT & TET & | TN
TN AT g e dw @ &
9 AT A ) ¥ A fwawr avr
A 1=t & geamaer & v &y gy
AT F7 gaar 1 pfe F cad g

TAR PREJAFNIFE | @
fordr &9 & w7 12 597 foaes &7 wmr
T &t g wifza, sar fe gaT Tt
" qgx a1

MR. CHATRMAN: Shri Sarjoo Pandey,

SHRI 8. M. BANERJEE (Kanpur) :
In place of Shri Sarjoo Pandey Shri
Madhukar will speak.

MR. CHAIRMAN : Shri Krishna,

SHRI S. M. BANERJEE: We have

sent Shri Madhukar's name. Please correct
the name in the list.

SHR1 S. M. KRISHNA (Mandya)1
Sir, there is a growing suspicion in the
country that the sugar policy of the
Government of India has been largely
tailored to suit the needs of the millowners,
The sugar industry occupies a very import-
ant place in the economy of the country,
There are about 25 million cultivators and
their dependents and about a lakh and a
quarter of workers in various sugar mills
in the country.

The sugar policy of the Government in
the last 15 years has been to subserve the
following interests. Firstly, to assure a fair
price for the cultivator ; secondly, to
regulate the sugar indusrtry and its develop=
ment; thirdly, to ensure adequate cane
supplies to various sugar factories in the
country; and, fourthly, to protect the
interest of the consumers. I am afraid,
on all these counts the Government has
bungled and bungled miserably. There is the
pathetic sight of s0 many sugar factories in
Uttar Pradesh closed down because of the
resistance of the cultivators who have been
®held to ransom in the last 20 years.
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|Shri S. M. Krishna ] ) .
When the hon. Minister, Shri Jagjiwan
Ram, visited my constituency some five
or six months back, he saw me leading an
agitation of the sugar-canc growers. ‘Et
was not the fixation of a reasonable price
that was the subject matter of the agitation

but it was the question of the sugar-factory .

owners trying to give the cultivator the
price in three instalments lasting up to F}u
years. The cultivator resented that policy
of the sugar factories.

In my own constituency, there are two
sugar factories, one run under the co-
operatives and the -other one run by a
joint stock company in which 51 per cent
of the shares are owned by the Government
of Mysore. The Government owned joint
stock company are paying Rs. 100 per
tonne whereas the cooperative  Sugar
factory which is not even B miles away 1s
paying Rs. 175. At a distance of only 7
or 8 miles, there is a disparity of Rs. 75.
As a cultivator who supplies sugarcanc 10
the Mandia Sugar Company, managed
by the Government of Mysore, | hu\:c o
supply cane at Rs. 100. In Mysorcl.‘stale.
there is one other sugar mill up in the
north which pays Rs. 210 per tonne of
sugarcane, There must be some n?clhoq.
some rationale, behind it. Thereis this
much disparity in Mysore State. It r?as
been pointed out that there is a great dis-
priaty in Kerala, Madras, Uttar Pradesh
and north Bihar. [ plead, on two counts,
there must be a minimum reasonable
price for the sugarcanc and, mondhl«.
there must be a certain semblance of wni-
formity throughout the country. After
all, the cost of cultivation is, by and large,
the same throughout the country. Even
if there is some disparity, it must not be
so glaring, as we find today.

When 1 plead for the cultivator, |
would be failing in my duty if I forget the
consumer., The consumers’ interest  has
also to be safeguarded. Today, in _1hc
rural areas, sugar has become a rarity.
Sugar is not frecly available in the rural
arcas at the controlled price. If a person
in the rural arca has to buy sugar, he goes
to the co-operative socicly. Sugaris not
available there because in most of the co-
operatives, sugar has taken the root of
black-market. The people in the rural areas
g0 to the frec market and they will bave to
pay double or treble the controlled price.
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I'may also plead for the caose of the
sweetmeat vendors, the sweetmeat manu-
facturers, the small hotel-keepers and these
halwais. Their démands also have to be
accommodated. 1 am not minimising the
complication of this problem. It is rather
a difficult problem. The hon. Minister in-
charge of Food and Agriculture in the
Government of Indiais in en unenviable
position. This portfolio has become some
sort of a sugar-coated bitter pill for him.
But none-the-less, with the experience
which he has gained and the seniority he
commands in the party and the Govern-
ment, the cultivator and the consumer feel
that under Mr. Jagiivan Ram, their interests
would we safeguarded. )

Then, Prof. Ranga and Mr. Vajpayee,
both these leaders, have made the plea
that if the cultivator is not given a fair
deal, if the interest of the cultivator is
going to be sacrificed at the altar of the
sugar-mill owners, then the only alternative
before the cultivators is to organise them-
selves and to wage a struggle, an agitation,
to safeguard their interests.

Wt ®o o faar® (afrar)
aaTafa wErea, qreRg A 7 ggr 9T Ay
7 TEATT TAT &, TAWT AT agA
wegx & | A FrAR a7 ¥ fr agw @
fad, ard fagre, faery, go dre 3R
Ty el 9T 7§ IAEY ¥ oA
fam T ) fFaml St oFTE ¥ agE
wacger @2rEw & & w3 g Sfem
wea fa¥dm it 3 fa) £1 39 ao
I | 7g7 el % ag 0@ A A
¥ gz mifest wheme & o fs 60
qEiFe WA %2 § @ ek 40
gz St ®Y g faw wfas &

T @ qrifedr & & ag aw

fam A=l A 22.5 amw T Y &
darare # 7 | & awg W Wl F s
Iq Al & T amr wgar dfew
drw, gaTt, verd, W, A, agAr
Wt NNt & ar-yfe & =g 0w
IRST § Yafe Srar g-Faa-in
2373 e wetr wwt owan § a
T YA AT aig A W &
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o At ag ®w 3283 w9 qv v
2 FW HMT AR TG T T AT &,
ar oft feam W & owe i 383 =i
®T WTe1 q¥a §, F fHa A dErEn
500 ww Y & 1xm¥ IOEY AT AE
giar & T zor ¥ fpgral £ o ag
atr g fs sawr o= w1 T gew
fax w7 & &7 10,72 0 q7-71ew,
ar ag facga amw € ¢ 1w A
adt @rar ¢ o fer Ia&r Fdrar ag
grar f5 feamr o= &1 gad @re am,
e fer gark g oF wefam o
wredt | s g7 gfF T ¥ Fma
warey ot gafa 27-28 g @ A
F GararT g1 A€ ff | TWH T AT OF
FT| =9 ST G &7 § W d
AT T K AR LIH FAWA | 6
T 28 wr@ T &7 A SreEw & ar
IH T A7 w@ A 4 9g faws T
a97 24 sre =4 fagd s5e ot & ol
3w ot & 1 97 wreA e it 70
atr 30 aedeE &1 @ g | AT qTRE §
ATET AFFT ad AW FT GAT FeawwT
29 ¥\ Z9 &7 & | U srAeqT H AT
H OWMT & A &F Ag @ -
TS AT F gAY AT|I TC IO F7
ST |mdEA &1 TEAT & 1 ST WET
arEt &1 @1 fasar 3T @R IR Aw
gmt wrar 43§y £ wugdl &
fo gemr guTOa a1 STRT T A9 R
g afes oy I feam § 991 %9
Sfaa zia agf fadar o feg & aear
&t arg ) WA HeA gre e
H9F IO 4 WIEFG  ATOAT 1 TH-
fog 3T T ®1 97 gwTe ¢ s fe
0% ¥ fyed qrs smea 60 3 40
T qEEW T@T 4T, I &7 A9 R
T wigw wifag o aaz 60 st 40
i v g § ar fex e Ay 70
't 30 vt § Iuwy agt aw s
¥ wfww gy gwar §, 700 | W@ a@™
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gmag frmawi & sEfe & v @
FH AT WY 99 ¥ fggw ¥ fear
ST FTEOR & @ T ¥ Fraw
19 & 31T Yt qrfed qare 8T

o T gh T W & e s
fam ®1 ngddr 2e-siaT w1 1 =gt
9 AT gAge IER § AR feaml
#1 f ar Aff @ &1 EAY A A
gg ofir # gwa @ wua O @
g | UE g7 ¥ nadder wy kU fF
39 faa &1 #F3taT w7 7 e 3o
a7 497 AT T |

¥ gg fraga & =gar g fe
TN MEAHE WY qg AEA AT MK & fE
@ o &y qt gat A g aad-
ez &1 qgF & B T Wlwe a
AT wwE &Y 78 veargw fafe
Fr & sfen o fs 70 s 30
qTd+z &7 oy g w T ¥ qgw =
aifesi § ar & &F ey fn fas
w1 o § £ foreT a1 A8 avir o
N T werE F fowarefer @ gqa @
aq w7 44T A0fET dY 1 AT TN AR
¢ o feaeae &1 adAT ar - ar § ) fad
AFIAL F BAT AF T qEAT @, BT
are | a1y 28 s o 4 dar w T
i ar 9k & v A 7 wff g A
writ ot §a g aAd forgs o
frema #1 6am a7 93T | Efeg
¥ fragm ¢ o o oft qifsdt
uferqrs ®T IT¥T CATIW €74 WH
qaqq # ard

ot wo fao wywe (¥wfrar):
aarafy s, e ww fe & arqar
AT ® &€, FA qgET A ATX 0%
AT & S Y oAy § owwr b
IawT O% sw & g & gWA 9 T
AT g f

“There is another point which merits
consideration. The farmer should get an
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adequate price for his produce and the
consumer should not be called upon to
pay an exorbitant price for it."

7t wErew 7 frgrt sk Io-
Wl & feg oy ogam wEre a2
®lrT aoeTe ¥ gw art ¥ e Afa
¥ ¥w arht @ dfe gardy freraa 77
2 % zwemw g Aifa qv e 7 &
Rr R Wk gz HEw AeA % &@fm
g g fwoagt ot aem oA
HE TE 7 AERT T A ¥ AT
foar sxF & Sfeq for So5 e g
e 7t war g fw o I sAr
W WIE AW Ig Fed & 99
FNT B BT E AT AR

gD’ FEA ®1 AT AHAATET FHTH

T eqrgnr T AR & @ffa 7
frem 72 @ ' g gum@aE &
e g3 |ta = § | gHeae #Y
WGAT J9 % AT &1 g%l 2 aq a%
f& feamat &Y gea § gare 78 dan)
¥ gueer § fe ol @ w7 Al
W Aifa @ 98 90 #gEy &t &)
W wgr nar E IEA F1E A A
et @ 1 7 |l & fam § qsiafa
Fa i fam famar vedt @ o gEEr
fauw § f 9a%T eqr ® T FT AT
#ifg guwrr gam &1 fow & @dr 8
g tar waar @ f5 g fF g & s
# gam w@ed ¥ fau wzw faed
aifgr o a¥ a2 gowfagi A w89
e 1 ¢ s 8 (R 8 96K
qqfodt « Faw favar F7% 9T
@i Af, s @ g A AR
fifaTl #T NI FUEIT S9ET 6TH
feamf 2 @Y & 1 T A1 ou ¥ Faow
¥ gmey @ %g W@ g A e g
afer &g aTETQ 9w ¥ ah B
ot o€ wEEd 7 ) g any Y w5

¢ t% frarel ®Y T dw F F S
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wf o & 3% g ¥ o v
Trege ¥ fay fww ol fredh @
I Tgaifer avw gaE €Y Adt
faeeht @ @ig & I F A gerer
g TR ot wfes A qT e
feaft & 1 & qawr g f§ ae s
femmt & n= £ fafram arew v @
sfx a7 frfem $7 #r fgg, aa &
qAE  F1 oAt gArfaw aw g7 i
feom &Y smaeqr s wifeg ) s
groT ag &1 @ 8 feam st & o
FA weadl ¥ agt i ¥ fam gtear
WATE | 9T F qTF FY oy g ar
qLE FT ANF § w1 AT w1 g@i
i F1 777 & AfEs I® o7 ¥ fag Y
T faw ardY 31 @R ARz W oA
A fama # wfemd @t & sz
Y aga wfus @17 @ 1wl & e A
7Tt Ffemrg & o' FogwE v
A A1 w§ MFH smEEdr AL @1 arf
g

fagre sk 3w g @w <iHT 7 -
T ¥ ¥ ¥ W H g9y e fgem s
F E 1 wm et ¥ fafg gz fe
fagie % < =i fask ag &1 ag &
&7 afas & a1 TR 471 gEwEAr
g\ SraT 8 & § Aqwrd arge adr
“gzgre’’ W @A BIT @ o GTo H WY
R fasr a2 @) ad@ § o gfegmm
W gAd a0 § ot ®% fod @ @
ar wWrg feEmr & @ & 9%
WawT FEay g A g, go dte
aar fagre 8 @ Afa & faeg -
AT WSTEI TAT £ 198 WA gWW &
AEY aret & FF e oY ST Gar FTE
I AT @ S gadr wgdl awaw
it 9 | ywieg weTT @ a6
¢ fx oY =T qar e § S o g
@R ¥ oy gt s arrar § 39 S fgama
¥ T 7% ¥ Ife e faeet wnfag
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foad fir a7 =11 @A & fao e
& | X fgre, Fee 9dw, damE AR
g o § fearal &Y qg st
T & s ety wY fowr wifersy Y
wam ¥ fag gage & ¥ e
fs ag frardl Y 3% A ¥ Sfew
e ¥ ¥ dar KA wgr fmaml
4gqd wfg g & fgma @ FH & &0
zig o=t a® |

¥ fsaa ag @ & @vee ¥
TIRET ET § oY §07 2 A w957
i gu § 36 fedl 1T o egw. AR
femr &1 3w frafr 7z & F& o= &
fazr§ &1 &17 FAgA-ATFA7 § T® @7
T wear & /fwq s ¥ ag fuf
®TF19 gE TEN g § WX AgA]H
W aTCE e R

fell &1 7 47 ger§ aga W
A1 18 & R g9 FW Agd FH G
¥ A A frr ge @Y AT & s
qga A 1T A e ot @1 W@ &
1994 1% A1t #1 w19 A fg=r g3
@17 aftum: agt ¥ gagd 1 grew
T AT W | a7 ® w1 wogad
FY AT AT A o AT & AT AW
&1 37 gAar qgar @ Afgr gagd O
qaTw I AT T g & 1 gwlAg
g ¥ Iifgn fe i qeaedy Sifg
fraifea s<& awa o gearzad, wage,
IrqTETSY 79T WA IO & fawry
£ AT AT | ORI T T
art & ey Aifr @t sufge imaa fa
srggaet, wogad st A I et @
wozT it gu & aan fwy ) fewoa
grEs

fagre & & U@ e arfes § fa
9 WW T AT FaE W

TwTaT § | 3% fewamd & fag aowrc .

& 3T ¥ O s T € Av ool

R g e o B e &

arg ¥ firrrt % faod wwmr 7 s
&% qoar A & o § I g

QT A |

Jar fs ead 7t Frord # aeemy
T § gAY afafadl & s wwR
a1t faefi § gerEm, aperdr faam
¥ qIe 997 SEeqT § yfuw Sear
framrf & 1 wfeT o www WA
#srE 0 fr oo S ggm ey
qTER QA A faeRm § e
Ffe Srede fad sarar w1 3w
T a9t # | JEET AVAATET a7 €
TEIT 1 W T WH FY AqAATEN
72Y fem armar &Y g dn ® OHrafi
FMETI@R IWAR N g
fra Y 3T /¥ g9 feaml o
A F G AA0qr AAR 0 wTT
AMG AT FAT F1 AT i o w7 ged-
md w7 & I A g sfmf dar
g1 At R star ofr amndt §
T2 § g7 QI anear £Y gfer @ et
srgear & A grt | Faa wrfael ¥ am
fearal #Y afmy § wHET AT -
arar sy 1 fae qrfee) & qr gL
®T &I §9 1 337 a¥17 § AE IR
agA A ZT T G E | qIEE @
FECT %4 F1 A1 ITH AGH FTA 0
spreq &0 Afgn | AT ER AT AT
f& aeer & frr & faw arfee) & foo
mF §1R $1777 § e feam, soe
A SIGSF &7 Iq w for=ar Y § 1
gafay azet ) 71 g avra § xg
I TP w0 Afgg 1 1R ot erwery
¥rm 10 w7 wfy fewesr & wq aft
g+t wifg &\ a¢ swar o feorht
wifgq atfe ag w=nr a1 & ferg siveer-
figer &f avar ot arw wwt ¥ feary
THAT AT %8 ST AT | @ w6
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droew g fs @ g R
AwaeTew fear arg 1 feardl & m
%r A aw few st e
g HT AW F W ¥ §g |

& A AR AW q9 7 &A1 49y |

SHRIMATI SUCHETA KRIPALANI
(Gonda) : At this late hour, I do not
wish to take up too much time of the
House, nor do I want to go into details,
But I would highlight a few points,

I represent a State where our only
industry is sugar. We have got over 70
mills and these are passing through a very
grave crisis. Usually, we start the fact-
ories in October or at the latest in the first
week of November. But now we are
nearly half-way through December and
have not yet started.

Who stands to lose 7 The cultivator
of course lpses because his cane is drying
m the field. He is not only losing but—
I have seen it for myself—he will not be
able to clear the ficld on time and plant
jhe next crop.

Secondly, labour lases. The scasonal
labour loses if they work for only 3 months.
In one year, they did work for only 3
months, So they get pay for a few monthg
and for the rest of the period they get noth-
ing. Even the permancnt labour gets only

half the salary for these months. So this
is a scrious loss for labour.
The factory-owners also lose. As you

know, last year in UP, they paid Rs. 15-17
for cane. Now the cultivators naturally
want a higher price. 1 am wvery glad that
the UP factory-owners on their own have
decided to pay Rs.9.50 in the western dist-
ricts and Rs. 9 in the eastern districts. HBut

it is true that they are not getting the cane

even at that price. Therefore, something
more has tc be done. Their demand is
that the price should be pushed up at least
to Rs. 12; only then will they be able to
get sugarcane for the factories. It is for
the Government to examine whether they
can do it, that is raise it up to Rs. 12.

1f the price is raised to Rs. 12, it is natural
that the factory owners would want some
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kind of compensation. Last year, an
incentive was given to the factory owners
that if they crushed sugar beyond the
target, then for the quantity crushed beyond
the target, they would get a concession
in excise. That was a very good incentive
and they were able to crush more. 1 would
like Government to consider this device.

Last year the lavy ratio was 60 and 40,
Now it has been changed to 70 and 30. If
the price is raised, Government may consi-
der whether they could not restore the ratio
to that of last year. Or there is another
method, to increase the levy price a little
and with that compensate the factories.
Otherwise. they may not be able to pay the
higher price,

We have to take all things into consi-
deration. Ido know that sometimes factory
owners do play tricks and deliberately delay
starting of factories. Having once been
‘in the State Government, [ know. But
in that case, we have to persuade them, and
pressurise them, il necessary, to start the
factories. i

This year, the sitvation is peculiar. [
am not inclined to blame the factory-owners
alone. The situation is such that you have
to think of the interests of the cultivators as
well as those of the factory-owners.

I understand that the sugar stocks are
also ronning very low. Within a short
while 1 think we will be short of sugar,
Therefore, this matter cannot be played
with any more. It should be given the
highest priority, and with the utmost urgency
some scttlement must be made,

Then, Sir, why should we not take a
long-range view? Even when 1 was in U, P.
I was asking the Central Government again
and again that we should do so since the
sugar industry is a fairly important industry of
our country. Why do we want Auctuation
in price every year? Why do we want
uncertaipty cvery year? Why can we not
fix the price both for sugarcanc and sugar
for a period of three or four ycars so that
it can be reviewed later again? Let it not be
one year arrangement, let it not be ten years,
Let it be for a substantial number of years
830 that both the canegrowers and the
factory owners can achieve some balance,
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can go ahead and plan, can know what the
position is. Only then will the sugar
industry get some stability. The manner
in which the sugar industry has been running
in this country is most deplorable and this
should not continue.

SHRI K. RAMANI (Coimbatore) :
The Government's sugar policy is in a
complete crisis, To show this I can give
some illustrations. The total area under
cane production has gone down. The
total production of cane has also gone
down. The total production of sugar has
also gone down.

The farmers who are  growing and
supplying sugarcane have now started
-struggling. In U. P. as they themselves
said here, more than 20 lakhs of sugarcane
growers are refusing to supply sugarcane
to the millowners. In Tamil Nadu also
the millowners have started reducing the
price of cane, and so sugarcane growers
are going to organise themselves and struggle
to obtain the correct price for sugarcane.
Why are all these things happening? Let
the Government think about.

When they introduced partial decontrol,
they told the people of this country that
they would take care of production, that
a portion of the sugar would be distributed
to the people at a fair price and the other
portion would be given to the millowners for
free sale in the open market so that they
would also get some advantage. What
is the position now?

In Tamil Nadu, there is onc sugar-
factory of the Parry group at Pettavatalai,
In the year previous to decontrol its profit
was Rs. 14 lakhs, in the post-decontrol
year its profit is Rs. 45 lakhs after setting
apart funds for meeting all their expenditure,
Like that, the 200 millowners in the country,
71 in U, P., 34 in Maharashtra, 15 in Tamil
Nadu etc., are actually amassing wealth
because of this policy of the Government,
Is it pot true? Let them explain,

Today, the consumer is at the mercy of
the millowner, and he has to go to the black
market. Even for rationed sugar, in the
cities of Coimb and Madras, peopl
have to pay Rs. 1.B0 or Rs. 1.90. The
Madras Government caught hold of the
millowners and made some arrangement to

sell the remaining - quantity in the open
market at a reasonable price, at a price
agreed between them, but that price itself
comes to Rs. 3.50 per kilo, and even at that
price people are not getting sugar. In
the village side they have to pay Rs. 4 o
Rs. 5 per kilo.

The workers are not getting their demands.
In Tamil Nadu more than 20,000
workers are working in the sugar industry.
They did not get their minimum demand.
Now, next year in the month of January
after 10th or 15th they are going to stage
a strike to achicve their demand. Take
the farmers who are the suppliers of the
raw material, the sugarcane, In Tamil
Nadu all the mill-owners joined together
and they have decided to reduce the price
by Rs. 10 per ton. Formerly the farmers
were gelling Rs. 90 per ton. In U.P.
1 saw in the newspapers that they wanted
to reduce the cane price by Rs. 8 or 9.
Last year it was between Rs. 13 and Rs 17.
Similarly, in Tamil Nadu also the mill-
owners have joined together and they have
reduced the price from Rs. 90 1o Rs. 80 per
ton. This thing is not an ordinary one.
The crisis has resulted on account of the
policy of the Government which is pro-
employer and pro-sugar mill-owner. The
consumers, the workers and the farmers
are all suffering now. [ have heard some
of the hon. Members from the Congress
benches as well as Swatantra Party saying
that the only remedy for this thing is a
complete decontrol, Complete decontrol
means that you are going to throw the
entire people of this country, the consu-
mers, the cane-growers as well as the wor-
kers, to the mercy of the profitecring mili-
owners. When the sugar production is
less and it is not sufficient for distribution,
then partial or complete decontrol is no
remedy. They will have to take the entire
production under their control until there
is sufficient production. They must take
the entire production and try to see that
the eatirc people in this country get sugar
at & reasonable price and there is no
sugar crisis, There arc the Excise Depart-
ment officials who are supposed 1o look
after that no sugar is going out of their con-
trol. Butin spite of all these things hundreds
of bags of sugir even from the co-operative
mills are going out and sold in the black
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market. Now the mill-owners are trying to
pressurise the Government 1o see that there
must be an artificial scarcity in the country.
Then alone they can increase the price also.
They pressurise the Government to export
the sugar saying that they can earn valuable
foreign exchange., If the Government is
going to succumb to these pressures, certain-
ly they are going to see that several millions
of peasants and also the factory workers
join together and fight against their policy
and ultimately sce that they canpot imple-
ment this policy which is pro-employer.

1A FAAET T4 A F SEAT A
g1 wrw A A fad A <9 e

fart #1 fegar aver gur §, =TAFT-
HZTAT ST §T a7 EH a1 | A9 3G

for o ) 3 o1 g 3 AR 7
ae 78§ 41 e frawi &1 oW
&Y I & | ZAT W FIHT O
@ & | g Fa A g 2 R &
¥ f18i & 3% I8F arg A A A=
PG AR gz @ g fF
Fag A @ TR E AR g T qE
@ Y, e Ade 9 & e @
et Rt AR T T @R ) AR A
# qawar § s o 1 S Af §
ag &% 7 £ gwwr &1 = e
g< faw arsr faei &7 48 ==
At g fam ardl & AT FTT
arfeds fawe &7 fadl 1 s@ard

T TTH HT | AIEEQ AFA X IT

geams A @1 IR AR F o g
aifeig faw®r | 39 T @ w0
afeiq  faw aei ¥ faers w@
feren A1 GFAT 91 S I TER
AFQ FAHY AL AL fEAr W A
a1 fe & fad womd 1| 7@ FORIT @
qeedt & Fe TR A% EEA A AT W
@ & o S T | @ ¢,
T Sq A Fear | ST W #
% Wy frew omy @t xR
FEeY Ay T & A, T W TR
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B | AT F F@TET S g N
W A AT g
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i 8, 78 g0 7@ g d.

oft gro Ao frart : 7y a7 Aedy
wfogg?
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E A g
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a9 & | 7 4 fow aE wran
40 g @ T 60 TR FeE
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g en R quar awr fAel S ]
w1 farwre fawam i
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AT Zard s qa¥ a7 ¥ Afad & 7
aw7d | Afe X g wAmg gar §
fs gfs mara fearat &1 wfas
g a1 a2 g, g@fan faa-arEs
qrET-AgT IFAM IS FT ot qem F
geaeq | framat &1 fadm fomas 39

fa ¥ smagw A T fat ®
A% FTH T AT IH G- ¥ gOATT
fagts a0 feo s =rfge, faaw
FqrzA H ggAT @ A0 qF
gart. six 1 feafs a3z & f5
figawda & 0 asy faq 14,
gq are f& Sargr g Smr @ W e
e qex & AT sy faw AE, IT
H/IA AT SATAT ZY ATAT & | 37 qe&y
#ggae a3 @A+ fag & 0%
gema v Argar § 0 W sAifaz e
fag-aifas g 951 3 fFag «@ AN
%qQ 2 gHAT § W | T F A1 29
%qC, 1qTLg &7 AT A7 TIQ & why
@y of &\ gon wgEy fAe-aifEsy
g A F Y wiiw @ wlins sar 2
g% § 1 IqAT AY fHE A 3@ qAq
fe=T fear wrg | g@E Arg @A @
Y fag s ax fa¥, sawr afqee
foa™ &1 fqomr wifg ) Aee & @
TR R sgEear wr qf 3 N R
qfchr it fs megg & g9 w1-
wrtfer dfegfidt ¥ oft ag wrerear #t
gt b Kaawar § fe 7 o feaet” w1
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AT T fae-mifasl £ 59 sggear 93
1§ smafer gniY | e | o
At @ gWT F SrAgfiE 9, ar
93 2971 ¥ ®7 H ofeoa &3 0

o= feafa ag § fa feme Y ey
qar AT 8, g fael ® T ¥]T B,
sfeq avdr amawEFar F feo
e A F faw 9 ofiFwa e ge
AGHIATIL ¥ ATHA ®ET TgaT & 1 ¥r
gara 3 & s frewr &1 3 &7 ot
ueq faar Arq, 95t §9 wlaem swer
9 #t A § swawy faeAr afzo
FH A HF AT ATTEIFAT FT {47 TH
FAF fAog sy g O 7 7
HiwaT 9% |

gt as o % fafg 71 g5y
2, ot arfea & faon § 5 srame
| Y ATIVIFAT q7 qZGA F, 7T
f& oF arw o O ZETeT @A 7 afas
9 qar g afer gutw & osaw
arE &) AT T S qar 3@ g, A
i ZaTdy T |aa & fao ot gufg
g | T8 Ara9E gd Faq AR AR
qATC @A & gz & N 5 fagfa 1
HAfAETEN FT T 27 AT FLIET wqQ
&1 9TET IS T E | W AW R
a7 qg afeqt Aifa a=4r o) Ay
s wEanl A% o 2w g e
&1 IATEH  AEA AT AE @
wiag ¥ fAdga & fF 3w # <
& 39T #1 frafg ot gaF fAalg g3
FAF T F Uy 77 gfee & | w7 AN
AgRT ¥ Aif 9 gafaa & e
FAT {AAT €T IBT FT gH fadeit arar
ATTC T FT HTIWIHAT |

wrfemm AT wmar anfe faq ey
¥ w=r vavR §ar g @, wgt q¢ firer
% fram ST 1 QT T OF w1 8
T A AT w & s 9w
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T &Y forrd saT &1 g AwA Oy
grar & fF &Y 7" =TT oF fRaTe ET
&t 79w gEe feem &1 W TER
&% frari &1 717 OF @y O fear
e & 1 waet afvomy ag gam @ i feara
® 793 T AN A A F Ay
¥ geae A T@r ) A IAAT R
fr g1 fFamFT & 79 &1 31 g7
T, I F FArarT 9T I Gar few
arem @ 3K w9 fog g aed o &
T gaA F fag sgerie 78 €0
gt Fwagar gz 2 fr oF AW
FAAT AR 9 & A faF 77 F
WX IFFT FTFTT F A9TT 9T IFHT
dar faF Fr a% af 7 faw  IgEy
ysgr Acq 931 74 ¥ AU S
fadar \ @@ a1 9T Ffw @A S
frare #aar =rfEw

ot wha® (AR o wafa
n:q qar A & gveg § § saar &
Fgm fs Im ¥ @ g FToE T
FET \UF Iz 97 o WA Ay smar
e @Al Mg 9T WU WA |
§ sgm fs mgrueg § @ v
faat stian § ot seg gt & 155 w3
1 WT feqr mar & 1 a1 7 FF
faar w1y § ? fegrl & g9 @A 9%
T =t gt & 41 o sEaA a1 ITF
mAGw a1 & sgm fs 2w A
gF dift wEr afge ) ogt o @
Feargw grar & agt SEwr  srenfed
s g | o= &€ TA Ha af
¢ fr gt ot wiF - qat g A g
qrET g, ogt mz @ ate wgt fmra
q9A & & AT T KT WA IWA
2 Fptagar & oy wgt & FwWrEA
wgar § @t ey Awwgd  fawan
wifgT 1 & ar wgm e wgt foreel
dufzat qot gt & aat Y g
fear e wifgy | wife @@ wag 22

o 3w AT ¥ Gur adf Bt g H
R qu ogar g fame st are ¥
Tixd GET AT § \ A gg > oW §
fs wgt qr oY Ao 7T ¢ xawt IEw
DErfgr war wifgy | o6 mAdg
T &9 52 1 U f§ §8 wrr@mAl ¥
erggn 0% 3 owifen . (srAgr)
...... i & &A1 &g fv agt |
o F=aT # agt 3w g s
arfgr 1 I®T DFT T8 war whewy
I T FEAT OF §T 44 97 B

FATE 17 7 A% A% ¥ avagfr o fom
faarr T &7 f& T8 NemgT A
Tifge ar ad Fat W Frw FmA A
T Ja 70 ag T v a@F § A
A qL AN FF AAT AT ¥ ) Agt
® S 497 FreaTT Wi faw w@d g,
FET AT 927 1T § IAF AU o
feqramr & 1 AT 9w gaT gEETad
A ) iTE ¢ 1 wF w178 ax
qz fear ¥ e wiT g9 Ma
3% ¥ma ser-amn & gk § aiR
A% Ag-Arg A wrvAng 110 fgw
T8y & Fgt A 3349 qiET A
sgrk gk & a7 A1 arvend 155 faa
ok ¢ 39t fou 27.88 qvde aw
zguf &1 9g BY 397 fegqr wA g !
o1 & wrar fga aream ws §,
qAZI ®1 FAT K17 &7 § AT JoqIEH
sz F4T ¢ 3% faq &% fRay wmn
ot A a gEd @A & wgm fe
frasr qurdar varer § fraadt w1 e
A AT wa w7 o o ol FeiE &
IMT 4 9T F@mr §, 3 190 97 qiw
ag &7 fgama faar §, N7 w1 &
agr 9T 1 1.45 qudz fepar e My
wiarl 156 fan aman § xgi 23.85
q7dz ¥ § o wgi aA ¥ fusaiy
8.23 qraz g st N wrewer 170
fer wom § w% fag v 31.35
Tz W L iqEe e A Ty Q)
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[ = Wi |

a1 fe W S wET AgEa s@
wicenar sgrar fed @I § o
forrty warzr § 3a% fou s w7 fam
AT oy By o o § A frerd
7 & 3% fow sarzr &< faar ) a8
W w8 § A 7 N FEATAA E, T8
wuges A @ Wfg ) 1§ 0%
THIT FT qEATT oAl g 1 & A wgw
fis o v wreEA A oar B ¥
FeareA g § IAM A qAFAEe A
X ¥ et fawdy & 1 FF wAry E,
fom ¥ ¥4 frem & Twm 10
fapes femia G931 F7a1 & IFF TeH
R arls IEA EWT A7 @)
afrm gqet @ 7g e am g e Ay
wearAr e fra a@d §, frasy
fera &1 qrazy samEn &, sqrer faa
@l ) w1 B § IAR TIHEH T
w7 fear & 1 32 a5geq 5% A &)
T SETC AT gATE T o w7 w7
fegr &1 &% 191 gz ag aamr g
g fem g B & N & o
foradt wr qaXa |1.45 8 Juer
fezd 8.59 amrar & o faas fesady
832qwdz kN ¥ N H s
fogd feo sgy g aad 31.35
ez forger fear § 9ae frzd 10.04
fear & 1 %8 wETC Y 93 T F Af
TIET qEAT 2 |

& o WT WX wM | TRITE &
T ¥ qF Ny i ¢ fe agt wgm aw
w3 E o T det WS E
W w-amdfer dfew o ant
dficat wedt § @i ag ot I sTaer
am # e wifge fe gt w1 feae
WTAT AEAT FH IITT AT AA KT
wqraT AT AT e § A agt o=
¥ & £ ¥ 18 wfw amd § oafe
d amg 12 w3 ¥ & e amTc
R 4 oY agt ST W Y W pEw
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T & 1 aw fgara W sq ¥
wfgq | To% wrg-aTq agt 9T A AW
t 400 wd oww Wowar ¢
wafs gEd ag awdaw 30 wwEz
DT &1 7g N o arowy w A
@ wrfew | @t @6 SeTER  sarEr
gy § et AgAw war & § AR
wgt aear sqiar 27 ¥ @ fvav g,
T F I6mEa ¥ ¥ ww g
TET FT #ATT AR TET BT AFEY
W ow Afy @ ofte ) @ g
AT # zT ang sdw-sen AT &) e
1 AT F qFT-I7T AT AT @RE )
ar @zt 9T art I A osaT @A R
SR AT T A A &7 § agt
Fq H 5w fema § waARws taw
AT & AT ATTEY a7 KT F¥T fF B
¥ oA Ard 19 Y g § @wy
AT AN F1 sq77 F @ET qTA
®IUT FY OF-FT FTAT Z00T ATRE Pt
#Y z1q foer 7% #9948 6k
ITH I HAG B qF |

oft wga fafrowm A (feege) -
wurafy oft, & & sa=7 &7 v g fordy
araT 1% gfear Fgr AT @ 0 FA
megT At dafr & 27 €@y &y
frer & T gl & gwenr A wfsw
g @ ? % former fowmn afl 1 gad
art & & drer a1 ¥ ¥ Argm g oo
Fdt g% ger faifa 1 5@ & wreor
ag & fearam r g o faw wifas
=g X i frgml &Y &9 & ® 2 &
Ffas & sfaw amw ag Io0 ) Fag
g1 wigan § & g8 gud i o
¢ s W 1z fedfe § gad 2wl
& gerfed § 1 agh 9T ag & fs faea
gaer wewe dar woh §, feaar g
&1 s §, e wraw dar W g,
ST aga ag ¥ § st Idt &
AT JEN fvm qE are Wy £
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forrr qwer grft §, ez feede
®3t § oA war N, @ W+,
@ g A g FEEEET DA &
&9 fE&a) gre a1 Mg T K KAy
TavEr R ¥ ¥ formd ag wraw Al A
7 gz 5@ § IR felt @ wmer
ST gramar g & sTawr 9g T@r
AT AT § I WA TG GFAT gAT
f frar #1 32 e fan fs
5 9y IR AR OF 97 K Figa gw
anx gra g Afew sy Iw
farar o <gr & o wgr o veT & e gw
9 5y, § wqr fyazar & sgrEr A
Fr | e I A I Fegma gd1eTR
gt a1 ¢ | fema ag aawar @ fa aft
T8 w19 @ A gEe e fafewa o
gfsgaomr AT qU A §1F | A I|A
oF fw g€ arg, gae ) adlT g
ET ATTA | AT HYAT GES T AT FT F
f foaam soaY gt &a A 8, feaA
HT & yO%! JECa @, a7 WiaE g5
H &k far % A9 ¥y gat Al
¥ AT afeast 37 a7 wwg )
¥z IR A 8, W AE O\, 3
qTT qTEY, R AT AT g7 UK WY
st At fqdt ) 9 g fae

arfasl A arT fogr gar oY w9Y w9
1 w1 & IER afaw =7 v fowmr

oz IANT AW T € | aw Ay
feast & 3 ¢ Ia6) raa sarEr T
@ | XA qEa & AN wW fma o
argft a1 adrar 9z @ fe ot aw
fad adf «At § ot fasr it a% A
w@A F KT A M gEEH A,
IAH OF X A AT S A qw 8
w9k vz ¥ ag & wan ¥ wgw g fe
qgreT W A2 STy A R
¥fg Fud srerar afagl & Fea¥ & A
<@ faswan § I oA aft ol | faw
wrfrs wY ff I aff A A
fearm w1 ¥ grw | T @ v

81 wafod foet aed Tk g w20
Fet & wewT ST q¥dr | e ¥ g
TRZT w7 1 arht § Foraw wog @
fasr mifaw *Y ft geam gt & o
foama wY ot grar & 1 ¥ v T
WX g anq fafewa &% ofe ot &
aet fod W@ &% ) X oy awD
awft Afy A fraifer s § o
Fdra 7 g fe feama s geam
351 751 R, fawr wifes o qwam
TS @ T AR ghrer ¥ oo q@
gadae fva ¢ Hawrr A
wgT Wiz § 5 &g s Ay aewrer
SifT w% ) @ R & AT & arge
amardt g fe s gf Aag faar )

SHRI K. NARAYANA RAO (Bobbili):
Mr. Chairman, Sir, recently, a greal concern
has been cxpressed by Andhra Pradesh
Government because of the adamant atti-
tude adopted by some of the private mill-
owners not agrecing to the price fixed by
the Government of Andhra Pradesh. Andhra
Pradesh Government has fixed the price
at Rs, 100 per tonne throughout Andhra
Pradesh. Out of 19 mills, only 9 mills
are cooperative mills and they have agreed
to Rs. 100 per tonne. Out of private
mills, only one, the Chalapalli Mills, has
accepted it. The rest of the private mills
have nol started crushing at all,

Just now, hon. Member, Shrimati
Sucheta Kripalani, clearly stated what
are the various hardships and difficulties
that will be expereinced by farmers because
of delayed crushing. I do not want.to add
anything on that. [ wish 1o point out to
the House and, particularly, the Govern-
ment that they should also consider the
amount of money, the excise duty, that they
are also loosing because of the delaying
tactics, adopted by the private mills, In
the context of these things. there are certain
legal lacaunae. A certain  amount of
belplessncas is also experienced by the
Government of Andhra Pradesh. If what
T hear from the newspaper reports is correct,
the Andhra Pradesh Government has
A lelegram and also a letter 1o the Central
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Government proposing either control or
decontrol, They have also suggested to
the Central Government to come to the
rescue of the farmer and also to regulate
the couduct of the Mill-owners or, alters
natively, empower the State Government
to take whatever power is necessary under
the Essentiat Commodities Act, T do
not know whether the Government has
decided anything on this matter. But
“this is causing a considerable difficulty to
the people. So far as my constituency
is concerned, there are two private mills
and the people have been writing to me
about the uncertainty of their fate.

SHRI K. N. TIWARY : In Andhra
Pradesh, are the cooperatives running?

SHRI K. NARAYANA RAO : Yes,
they are working. They have agreed to
Rs. 100 per ‘tonne except these 9 private
mills. These private mills are prepared
to pay Rs. 80 per tonne whereas the Central
Government levy price is Rs. 78.70 p.
per tonne. Here, | would like the Minister
to think over it. The other day, when he
was speaking on this issue, the hon. Mini-
ster said that this price is a notional price.
But it is not a mere notional price. It is
in the content of price of sugarcane because
the so-called notional price has been fixed
in the light of the levy price of sugarcane.
In the conterxt{ol at what price the levy-
product is to be sold in the market, the
price of sugarcane has been fixed. But
actually, there is only 70 per cent that is
going into the levy sale and 30 per cent
to frce market. Apart from all these
mathematical calculations, [ know this
will not make any difference, it is 70per cent
and 30 per cent. Actually, they mix so
much in the actual market that it is very
difficult to identify the levy product from
the open product. It finds free way into
the open market. What 1 suggest is that
you try to raise this minimum price so that
there is inducement.

Then, Sir, the concern about the consu-
mer is shown so requently in the House and
that has been rebutted by my hon. friend,
Shri K. N. Pandey. 1 have come from
certain rural areas [ know how many
people are really getting sugar at controlled
price. To get sugar at a controlled price is
armarity, Tothe rural arcas, the people
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find it difficult to get sugar at controlled

price.

MR. CHAIRMAN : The hon. Mem-
ber may concluode now.

SHRI K. NARAYANA RAO : One
more submission and 1 have done.
When we arc fixing the sugarcane price,
we are taking only the returns of sugar into
consideration. I would like to plead with
the hon. Minister why exclude molasses
out of the calculation. Afier all, the
molasses are the byproduct of the sugarcane.
What you are doing is that you are controll-
ing the molasses at a price which is stupidly
low. The controlled price of the molasses
should be fixed at a reasonably high rate.
The other day, the hon. Minister stated in
the House that for a quintal of molasses,
as against the controlled price of 65 p.,the
Punjab Government purchased at the rate
about Rs. 160. That is the nature of dis-
parity.

Therefore, we have to think of the price
of molasses also ; we have also 1o see the
right prices are fixed, so that in the deter
mination of the price of sugarcane, this
price is also taken into consideration.

I would, therefore, request the hon.
Minister to take immediate steps, so that
the private lactorics in Andhra Prasdesh
could start crushing immediately,

SHRI HIMATSINGKA (Godda) :
Mrs. Sucheta Kripalani  explained that
everybody was suffering, but she forgot
to mention the consumers, They are also
suffering; in October and in the beginning
of November, the price of free
sale sugar had gone down to Rs. 220/-
per quintal, i.e., Rs. 2.20 per kilo, but
now it has gone up to Rs. 3.70 per kilo
because sugar is not being produced. In
Kanpur, there arc only about 70 quintals
ol sugarcane whereas there used to be
20,000 quintals there. The result is that
the delay is causing loss to everybody...
(Interruption).

AN. HON. MEMBER : It is a gain
to the millowners.

SHRI HIMATSINGKA : It is not
a gain to the millowners also. Mill-
owners would like to usc the machinery
and produce more sugar.
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The -position is this. The minimum
price has been fixed at Rs. 7.75 per quin-
tal, and the levy price is being calculated
on that basis. If you take 70 per cent of
the sugar that is being produced on the
basis of the cost calculated at Rs. 3.75....

AN, HON, MEMBER : Rs. 2/

SHRI HIMATSINGKA : Whatever
is the price that has been fixed, if you cal-
culate the price on that basis and leave
only 30 per cent for free sale, then the loss
that is being incurred on the high price
that is being paid for sugarcane has got to
be recovered from that 30 per cent. Last
year, the millowners had been given con-
cession in excise. They were also allowed
free sale upto 40 per cent and they got a
high price on the 40 per cent that they
sold in the free market. Last ycar, the
production was 22 lakh tonnes and Govern-
ment took about 13 lakh tonnesas levy.
There were about 8 lakh tonnes for free
sale. On these 8 lakh tonnes they could
make up the loss which was being incurred
on the levy 'sugar, This year the produ-
ction will be 29 lakh tonnes and Govern-
ment will get, on the basis of 70 per cent,
20 lakh tonnes. Therefore, the Consu-
mers will get at controlled price 7 lakh
tonnes more. Therefore, there will be very
little scope for free sale of sugar and,
therefore, the price cannot go up. The
quantity that will be left for froe sale will
be only 8 lakh tonnes. Therefore, on
those 8 lakh tonnes they will have to re-
cover whatever amount they lose on the
levy sugar. It is a matter of pure arith-
metic. Let the
(Interruption). The consumers will get
much more than what they got last year
and, therefore, the pressure on the free
market will be much less, the demand
will be much less. Therefore, the price
cannol g0 up....(farerruptions) Because
there was shoriage, the price shot up.
This year it is not likely to happen. There-
fore, what | suggest is that the Govern-
ment should cakulate the price on the
total quantity of sugar that will be produced

Government calculate...

stick to minimum price of sugarcane and
thereby the levy price will be a little more
and that will minimise the losses in the
freo sale or allow at least last year’s pro-
portion of 60:40. These arc the three
of four suggtstions and the Government
can consider what is possible for them
to accept. The trouble is this. The town
people are vocal and therefore the Govern-
ment is not prepared to increase the cost
of the price of sugar that is being taken
on the levy so that the town people may
remain quiet, These are the three or
four suggestions which ] have made, Let
Government consider and ~accept the
price on that basis. The millowners are
suffering for' not being  able o
produce. They have fo pay for the
labour that are there permanently and
they certainly want to produce as much
more as they can and make some profits,

/ E MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN,
RAM) : Mr. Chairman, Sir, I am thank-
ful to the hon. Members for this discussion
on sugar policy. 1 took over this Mini-
stry at a time when the sugar production
in the country was at the lowest level, and
that was duc to the factors already known
to the House, namely, the severe drought
conditions in Bihar, and in that portion
of castern Uttar Pradesh which produces
the largest quantity of sugar. The defici-
ency of rain affected the acreage.

Many hon. Members have argued that,
because the prices were low, thenefore,
the acreage went down. But the real
fact was that even with the development
of sugar industry in Maharashtra and
Andhra, Uttar Pradesh continues o be
the largest producer of sugar,

IT the hon. Members will care 10 look
into the figure of production they will find
that it was due to the deficient rain in these
two States that the sugar acrcage went
down. And then we thought what device
to apply so that the farmer could be

and distribute it on the price that they pay
for the levy sugar and leave it to be made
up on the frec sale,

Therefore, [ suggest, either they stick
to last year’s formula of 6040 or they

i a good erative price and
the consumer a minimum of sugar at a
controlled price. And those who have

‘memm“rm
not, have that
ifmmmum

in the open market.
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SHRI YASUDEVAN NAIR : (Poerm.lda)
Black market will be legalised.

SHRI JAGJIWAN RAM : Of
course it was legalised, if you are pleased
on the use of that word. If that pleases
your ideology 1 have no objection. It is
an achievement. If one has eyes to see
one will find that the sugarcane growers
in the country had never received that
price in the history of the sugar industry.
Those who have eyes can read it; those who
have senses can understand. I am never
apologetic about it. The policy -that I
introduced last year has benefited the
farmers of this country and the farmers
are very glad. There is no doubt about
that. Of course the mill owners made a
profit on 40 per cent. It was meant for
that, These will cover the losses on the
60 per cent. They will make good the
loss on the 40 per sent. And the whole
basic idea of the policy that was enunciated
last year was to see that the sugar produc-
tion was increased.

Experts were apprehensive that in any
dispensation of full control the sugar pro-
duction would not have exceeded 15 to 16
lakh tons. Under this revised policy we
could achieve more than 22 lakh tonnes
or so. Mow, this year also we considered
the question of sugar policy at service
places, with Members of Parliament, with
the Chief Ministers, etc, and the opinions
gravitated between these views.

Some were of the view that there should
be full control, some were of the opinion
that there should be full decontrol and
the third opinion was that it should be
partial decontrol. Even in the - Chief
Minister’s conference, opinions were divided.
Some were very strongly for complete
control, a few were strongly for complete
cbnirol, but the consensus was to continue
this policy of partial decontrol, and it was
decided with the variation that the levy
percentage was to be increased from
60 to 70.

There was a purpose behind it. The
purpose was to sec whether I could create
some stocks with me. Today I am in a
position where T have no carryover from
last year, So I thought if I could increase
the quantum of levy sugar and if 1 could
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have some carryover, then some new policy
on sugar could be considered. That was
the whole idea. Therefore, the percentages
of levy was increased.

There are certain special features of the
sugar industry. Members have complained
about the arrears of sugarcane prices.
I know at one stage as much as Rs. 35
crores were pending with the factory-
owners. This is one industry where the
raw material is supplied 1o the factories,
the factories crush the cane, produce sugar,
sell it and then make payment for the
price of sugarcane to the grower.

AN HON. MEMBER Without
paying any interset.

SHRI ATAL BIHARI VAJPAYEE :
(Balrampur) : Self-interset.

SHRI JAGJIWAN RAM : This is

a special feature of this industry, I am
not happy over it, Sometimes it so happens
that the factory does not make profit and
the growers suffer, because for five, six
or seven years the growers are not paid
the price. The alternative is to prosccute
the factories for non-payment. I am not
disclosing a secret when [ say that 1 have
been writing o the Staté Governments.

SHRIT BIBHUTI MISHRA : The
Garaul factory has not yet paid the price
to my Champaran growers.

SHRI JAGJIWAN RAM : Garaul
may be one of the few with large arrears.

We decided this policy on various
calculations, Resistance to pay higher
canc price came from factory-owners out
of a misapprehension. The misappre-
hension was that the open market price
of free sugar was going to fall so much
that they could not afford to pay a price
higher than Rs. 9 or Rs. 9.50. [ have been
making my own calculations, discussing
with the factory owners and with my own
experts. | do not agree with the mill-
owners on this point.

Shri Kamble raised questions of reco-
very, duration and all those things. Thsse
are the figures worked out by experw.
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1 do not claim to be an expert. Perhaps
we can very well say that if the duration of
the crushing is longer, the overhead comes
down. The labour cost will be there,
but the overheads will came down. Simi-
larly, if recovery is higher, it is quitc under-
standable that other costs will be there,
but the overheads will come down.

Let it not be forgotten that in fixing the
cane price, we have given weightage for
higher recovery. The price has been link-
ed to recovery of 9.4 per cent and for
every point per cent increase, an added price
has to be given. Thatis provided. So,
in areas where there is higer recovery, they
get a higher price. That is quite underst-
andable, that should be, that will be an’
incentive 1o the grower to increase the
quality of his sugarcane and increase the
sucrose content.

Shastriji has made a very good suggest-
tion. I mayself have becn concerned about
that, that when the factory crushes sugar-
cane, the average of all the farmers is taken,
whether it is 9.4 or 9.5 or 10. One does not
know whether his field produced 10.2,
Even if it produced 10.2, the price will be
linked to the average recovery which may be
10 only. What is the solution? The solu-
tion is very difficult because what Shastriji-
has suggested will be workable only in the
case ol bhig farmers who produce as much
as will be adequate for at least one day's
crushing, but how many farmers do we
have like that? Especially in Eastern U.P.
and Bihar the holdings are so small that
even 200 or 500 cultivators may not provide
cane adequate for one day's crushing. T
have been myself exercised over this, but
as yet I have not been able to find any
solution by which incentive could be given to
individual farmers so that they can increase
their sucrose content, but if members suggest
something I will be always prepared to
examine it because I am myself very much
exercised over this, As a matter of fact,
I asked my experts whether in calculating
this recovery we have got some method to
check it. We have some rough and ready
method. We know the quantity of cane
that has boen supplied and the quantity
of sugar that has been produced, and on that
we can work out, but how far it is scientific
it is very difficult for me to say.
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SHRI S. M. BANERJEE: That is
a long-term policy., What is your short
torm_policy? Are you going to inmcrease
the minimum price?

SHRI JAGJIWAN RAM: I am
coming to that, I am saying all these things
because all these points have been raised,
and thoy are very rolavant. I seck the
assistance of the members in solving these
problems because I am also concerned with
that. That is why I was saying this,

Many suggestions have been made,
but as I have said, on the basis of the present
formula T personally feel, and 1 agree with
the members who have made the suggestion,
that nowhere should the cane price be paid
less than Rs. 10 per quintal, I may assure
the industry—I can say nothing more than
that—that it is never the intention of the
Government to destory the industry, If
by paying this price it is found at a later
stage that the prevailing market price of
sugar is such that the sugar factories are
likely to lose heavily, certainly it will be
open at that stage to find out some method
by which the sugar industry can be saved.
I can assur¢ the House that I will take up
this matter with the sugar factories, and I
am sure that if they want that the sugar
industry should exist, they will not hesitate
to pay such & price as will not inhibit sugar
cultivation this year. That will be in the
interests of the sugar industry and the areas
conerred.

"SHRI S§. M. MNEMEE: The mini-
mum price will be not leas than Rs, 10 7

SHRI JAGJIWAN RAM: I am not
talking of the statutory miginum. That
should be understood. /’l

oft it swm (sgererame) :
o srAeT seTA Aot A AT W Fwe
stw ¥ oy N FER srvrrew foar §
fr gz wwwrdt & ety g fawre
w3 w7 JET ) ™Y wTH AR xE
swrc o7 fvwa foar § a1 fe g
Lk ol
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oft wmoiter W : IAFT A 19.45 Hrs.
w7 @ meT ¥ AwA weEd A A .
The Lok Sabha then adjourned till Elever

I L] w9 ot gfee ¥ @@ ge 3 ag of the Clock on Tuesday, December 10, -
s &) 1968, Agrahayana 19, 1890 (Saka).



